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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 |Mr,  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Standard  Notation  for  A.LR.

 «904.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 62  on  the  26th  November,  963  and
 state:

 (a)  whether  the  question  of  adopt-
 ing  a  standard  notation  for  use  in
 A.LR,  has  been  considered;  and

 (b)  if  so,  the  main  features  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  Information  and  Broadcasting
 (Shri  Sham  Nath):  (a)  and  (b).  On
 the  recommendation  made  by  the
 Central  Advisory  Board  for  Music
 attached  to  the  Ministry  of  Informa-
 tion  and  Broadcasting  at  its  meeting
 held  in  September,  1963,  a  Committee
 consisting  of  some  eminent  musicians
 and  musicologists  was  set  up  to  exa-
 mince  the  question  of  having  a  stand-
 ard  notation  for  use  by  All  India
 Radio.  The  Committee  met  on  the
 ]2th  March,  964  at  New  Delhi  and  its
 recommendations  are  receiving  the
 consideration  of  the  Government.

 भी  यहा पाल  सिह  :  शब  से  साढ़े  चार
 मद्दीने  पहले  भी  सरकार  ने  यह  कहा  था  कि
 अभी  कोई  निश्चय  नहीं  हो  सका  है  -  मैं
 जानना  चाहता  हूं  कि  इस  स्व रा लिपि  का  कब
 तक  स्टेन्ली  नोटेशन  निश्चित  हो  जाएगा  ?
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 संसद-कार्य  मंत्री  (भी  सत्य  नारायण
 सिह)  :  नोटेशन  का  मामला  जैसा  कि  माननीय
 सदस्य  जानते  हैं  यह  बहुत  मुश्किल  बुझारा
 है  मेरे  लिये  5 माननीय  सदस्य  को  शायद  इसका
 बड़ा  ज्ञान  हो  -  लेकिन  यह  मामला  इतना

 मुश्किल  है  कि  चार  महीने  में  भ्रमर  यह  तय
 नहीं  हुआ  है  तो  कोई  ताज्जुब  की  बात  नहीं
 है।  आप  जानते  ही  हैं  संगीतज्ञ  लोगों  की
 कभी  भी  एक  दूसरे  से  राय  नहीं  मिलती  है,
 उनकी  कभी  एक  राय  नहीं  होती  है  जैसे  दो
 घड़ियां  नहीं  मिलती  हैं  ।  जब  साज  बजने
 लगता  है  तब  भी  आप  जानते  होंगे  कि  भ्रमर
 एक  दूसरा  राग  निकालते  हैं  तो  साज  वाले
 तीसरा  राग  निकालने  लगते  हे  1  यह  मुश्किल
 काम  है  शौर  हम  लोग  कोशिश  कर  रहे  ह।
 वक्‍त  अगर  कुछ  लग  गया  है  तो  कुछ  ताज्जुब
 की  बात  नहीं  है  ।

 श्री  यशपाल  सिंह  :  क्‍या  मैं  जान  सकता
 हूं  कि  जो  कमेटी  बनी  है,  उसके  मेम्बरों  के  नाम
 क्‍या  हैं  ?

 श्री  शामनाथ  :  इनके  नाम  हैं,  पंडित
 कार  नाथ  ठाकुर,  Fo  एस०  एम०  रत्नाकर,
 वा०  कार  एल०  राय,  प्रो०  साम्वामूंति,
 श्रीमती  पी०  टी०  चेट्टी  कौर  चीफ  प्रोड्यूस सं
 ग्राफ  हिन्दुस्तानी  एंड  कर्नाटक  म्यूजिक,
 To  भाई  कार  |

 Shri  Kapur  Singh:
 ment  aware  that  improvisational
 spontaniety  is  the  most  peculiar
 characteristic  of  Indian  music  to
 which  national  strait  acket  is  the
 greatest  enemy;  if  so,  do  they  pro-
 pose  to  drop  this  proposal  of  notation
 altogether?

 Shri  Sham  Nath:  It  is  not  proposed
 to  drop  it.  We  are  considering  the
 proposal,  and  the  purpose  of  the
 appointment  of  the  committee  was  to

 Are  Govern-
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 have  a  standard  notation  which  might
 facilitate  the  work  of  AIR,  and  which
 may  also  be  easily  understood  and
 appreciated  in  foreign  countries.

 डा०  गोविन्द  दास  :  यह  जो  प्रभी
 १२  तारीख  को  इस  कमेटी  की  बैठक  हुई,

 इस  बैठक  में  क्‍या  ये  सभी  सदस्य  मौजूद
 थे  और  क्यो  इन्होंने  इस  बात  पर  भी  विचार
 किया  था  कि  फिल्मों  का  जो  म्यूजिक  है  वह
 इस  देश  को  काफी  नुक्सान  पहुंचा  रहा  है  और

 हमारे  यहां  पर  कोई  दूसरी  प्रकार  का  म्यूजिक
 चलना  चाहिये  ?

 श्री  शामनाथ  :  जहां  तक  कमेटी  की
 मीटिंग  का  ताल्लुक  है,  कमेटी  की  मीटिंग  में
 सिवाय  मीता  चेट्टी  के  सब  लोग  मौजूद  थे  ।

 उन्होंने  सिर्फ  नोटेशन  के  सवाल  पर  गौर  किया  ।

 जहां  तक  फिल्म  म्यूजिक  का  सवाल  है,  उस
 पर  कोई  गौर  उस  मीटिंग  में  नहीं  हुमा1

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  we  can  conclude  that
 not  coming  to  any  decision  regarding
 the  standarg  notation  has  something
 to  do  with  not  having  a  full-fledged
 Secretary  for  the  Ministry  of  Infor-
 mation  and  Broadcasting.

 Shri  Satya  Narayan  Sinha:  The  hon.
 Member  may  draw  his  own  inference.
 I  cannot  say  that  both  have  any
 connection.
 Rehabilitation  of  Wounded  Soldiers

 *905.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Defence  be
 pleased  to  state  the  total  number  of
 recently  wounded  soldiers  who  have
 been  admitted  in  various  occupational
 therapy  centres  for  training  and  reha-
 bilitation  for  whom  grants  have  been
 given  by  the  Central  Government?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Shri  D,  R.  Chavan):
 Government’s  object  is  to  assist  dis-
 abled  ex-servicemen  in  securing  gain-
 ful  employment.  In  order  to  achieve
 this,  arrangements  have  been  made  to
 provide  vocational  and  technical  train-
 ing  on  a  voluntary  basis.  Two  disabled
 soldiers  have  been  admitted  in  the
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 Queen  Mary’s  Technical  School,
 Kirkee,  and  one  soldier  in  the  Daya-
 nand  Polytechnic,  Jullundur,  a  Gov-
 ernment  recognised  training  institu-
 tion.

 Shrimati  Savitri  Nigam:  As  _  the
 hon.  Defence  Minister  ang  the  Deputy
 Minister  are  both  sympathetic  to  this
 problem,  I  would  like  to  know  whe-
 ther  the  Ministry  has  drawn  up  or  in-
 tends  to  draw  up  a  definite  plan  for
 the  education  and  rehabilitation  of
 these  disabled  soldiers,

 Shri  ए  R,  Chavan:  So  far  as  the
 cducational  facilities  are  concerned,
 provision  already  exists  for  vocational
 und  technical  training  for  00  disabled
 ex-servicemen  a{  the  Queen  Mary’s
 Technica]  School,  and  a  stipeng  of
 Rs,  60  is  admissible  to  each  trainee.
 In  addition  to  that,  there  is  also  pro-
 vision  for  training  disabled  service  per-
 sonnel  in  the  workshop  of  fellow-
 ship  of  the  physically  handicapped  at
 Bombzy.  There  also,  Rs.  75  as  stipend
 is  paid  to  each  trainee.  In  addition,
 again,  there  are  various  industrial
 training  institutes  where  these  disabl-
 ed  service  personnel  are  admitted  and
 a  stipend  of  Rs,  75  is  paid.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  Government  has  made
 any  attempt  to  get  the  actual  num-
 ber,  and  get  a  sort  of  data  collected
 scientifically  to  enable  the  Defence
 Minisiry  to  start  such  a  centre  espe-
 cially  in  the  capital  in  order  to  raise
 the  morale  of  the  defence  forces?

 Shri  9  R.  Chavan:  The  total  num-
 ber  of  persons  who  are  disabled  and
 requiring  rehabilitation  is  about  405
 out  of  2l  who  have  been  invalidated
 out  of  service.

 Shri  Nath  Pai:  May  we  know  what
 has  been  done  with  regard  to  the
 psychological  rehabilitation  of  these
 prisoners  in  view  of  the  fact  we
 had  raiseq  this  matter  earlier—
 that  the  Chinese,  during  the  in-
 ternment  of  the  Indian  soldiers,
 had  tried  to  brainwash  or  indoctri-
 nate  them  and  tried  to  foster
 in  them  the  feeling  that  the  Chinese
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 were  out  on  a  mission  to  liberate
 Asia  ang  that  the  Indian  soldiers  were
 the  stooges  of  a  bourgeois  Govern-
 ment  and  they  should  not  allow  them-
 selves  to  be  used  like  this?  May  we
 know  whether  this  impression  has
 been  removed  .and  how  many  were
 the  victims  of  this?  We  should  like
 to  know  something  about  this  aspect.

 The  Minister  of  Defence  (Shri
 Y.  B.  Chavan):  Certain  educational
 courses  to  debrief  the  affected  persons
 were  conducted  and  the  results  of
 these  educational  courses  are  under
 examination.

 Shri  indrajit  Gupta:  The  hon,  De-
 puty  Minister  referred  to  certain  edu-
 cational]  and  vocational  training
 courses  for  these  disabled  men.  May
 I  know  what  steps  the  Government
 are  taking  to  ensure  that  these  people,
 after  they  have  received  their  train-
 ing,  actually  manage  to  secure  gain-
 ful  employment,  or  is  that  not  an  obli-
 gation  on  the  part  of  the  Government?

 Shri  Y.  B,  Chavam:  The  difficulty
 iy  not  to  find  gainful  employment  for
 these  people;  really  speaking,  the  diffi-
 cuily  is  to  get  the  response  from  these
 People  to  join  the  courses.  That  is
 my  present  problem,

 Shri  Ramachandra  Ulaka:  May  I
 know  what  is  the  third  Five  Year  Plan
 allocation  for  rehabilitation  of  the
 wounded  soldiers  and  what  is  the
 amount  spent  so  far  during  the  Third
 Plan?

 Shri  Y.  B,  Chavan:  We  have  no
 information  on  that  point  now,

 sit  qo  fro  चौधरी  क्‍या  रक्षा  मंत्री-
 लय  की  झोर  से  कोई  ऐसी  संस्था  खोली  जा
 रहो  है  जिस  के  श्रीधर  इस  प्रकार  के  जो  सैनिक
 हैं  वे दाखिल  हो  सकें  क्योंकि  इस  प्रचार  के
 सैनिकों  को  जो  बाहर  के  विद्यालय  हैं  या  वाहर
 की  संस्थायें  हैं,  उनके  इन्दर  दाखिला  नहीं
 मिलता  हूँ  ?
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 Shri  Y.  B,  Chavan:  We  are  having
 already  these  institutions,  and  these
 institutes  have  facilities.  That  is,
 really  speaking,  the  best  way  to  help
 them.

 Shri  K,  S,  Pandey:  The  Madhya
 Pradesh  Government  has  offered  some
 lands  to  be  given  to  the  soldiers.  I
 would  like  to  know  what  has_  been
 done  in  this  respect.

 Shri  Y,  B.  Chavan:  7  think  that
 the  general  offer  is  thcre.  Certainly
 some  advantage  is  being  taken  of  that.

 Shrimatj  Sharda  Mukerjee:  If  |
 heard  the  Deputy  Minister  correctly,
 I  think  he  mentioned  that  only  05
 wounded  soldiers  require  rehabilita-
 tion.  jis  that  the  figure?  Is  it  only
 (105?

 Shri  D.  R,  Chavan:  I  will  give  you
 the  complete  picture.  When  this  ques-
 tion  was  answered  last  time,  I  men-
 tioned  that  the  total  number  of
 wounded  soldiers  was  I,047;  the  total
 number  admitied  to  the  hospital  was
 875.  The  number  invalidated  was  217,
 out  of  which  96  are  still  in  the  hos-
 pital.  Therefore,  it  comes  to  only  42
 or  so,  out  of  which  I  mentioned  that
 only  05  disabled  ex-servicemen
 require  rehabilitation.

 Regarding  Starred  Question  No.  906
 Shri  Harish  Chandra  Mathur:  On

 a  point  of  order,  Sir.  My  question  is
 here  on  the  Order  Paper—Question
 No.  906.  Under  the  rules,  you  have
 every  right  to  disallow  a  question  un-
 der  Rule  43.  You  have  also  a  right
 to  transfer  a  question  for  which  notice
 has  been  given  for  oral  answer  to
 written  answer  under  Rule  44,  You
 have  also  a  right  to  allow  the  Gov-
 ernment  a  little  more  time  to  answer
 a  question.  But  once  a  question  is
 allowed  and  put  on  the  list,  there  is
 no  right  to  transfer  that  question  from
 that  day.  Under  Rule  45,  questions
 which  have  not  been  disallowed  must
 be  entered  in  the  Hst.  Under  Rule
 48,  when  a  question  has  once  been
 entered  on  the  list,  the  Speaker
 shall  call  on  the  person  in  whose  name
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 the  question  stands.  The  rule  reads
 like  this:

 “When  the  time  for  asking  ques-
 tions  arrives,  the  Speaker  shall
 call  successively  each  member  in
 whose  name  a  question  appears  on
 the  list  of  questions.”

 Apart  from  that,  this  question  was
 put  to  be  answered  by  the  Prime
 Minister.  Your  Secretariat  told  me
 that  the  External  Affairs  Ministry
 wanted  another  0  days  time  and
 therefore,  the  question  would  be  put
 on  the  6th  April  and  the  Prime  Minis-
 ter  would  answer  this  question.  Fur-
 ther,  I]  have  no  question  to  ask  from
 the  Rehabilitation  Minister.  I  am
 not  concerned  with  the  rehabilitation
 part  of  it.  I  am  concerned  only  with
 the  relationship  with  Pakistan  and
 how  we  are  going  to  deal  with  Pakis-
 tan  on  thig  vital  issue.  Therefore,  the
 quesiion  has  nothing  to  do  with  the
 Rehabilitation  Ministry  so  far  as  |
 am  concerned.  When  the  question
 had  been  tabled  after  consultation
 with  me,  it  was  at  least  expected  that
 I  would  be  taken  again  into  confi-
 dence  before  this  question  was  trans-
 ferred  to  any  other  date  or  to  be
 answered  Ly  any  other  Minister.

 So,  there  are  two  points.  Firstly
 the  question  must  be  asked  when  i*
 is  put  on  the  list,  and  secondly  I
 should  have  been  taken  into  consul-
 tation  if  there  was  any  further  change.

 Mr,  Speaker:  The  list  he  refers  to
 is  one  that  goes  to  the  Members,  and
 the  Speaker  has  every  right  to  cor-
 rect  it.  Then  the  final  list  is  put.
 Sometimes  we  add  questions  to  the
 list  and  sometimes  we  subtract  from
 it.  A  corrigendum  has_  been  issued.
 Therefore,  the  corrected  list  should
 be  taken  as  the  list  that  is  to  be
 answered.  There  is  no  point  of  order
 in  that  respect  that  I  have  no  right
 to  take  away  any  question.

 When  the  Government  wants  morc
 time  ang  I  feel  that  it  cannot  be  ans-
 wered,  it  would  be  waste  of  time  to
 call  the  Minister,  and  that  he  should
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 get  up  and  say  that  he  is  not  ready
 with  it  and  some  more  time  may  be
 given.  Technical  compliance  might
 be  there,  but  it  would  be  wasting  the
 time.

 lf  the  Member  wants  to  ask  a  par-
 ticular  question  from  the  Prime  Minis-
 ter  alone,  the  information  that  he  has
 asked  is  between  two  Ministers  and
 it  has  been  considered  that.  the  other
 Minister  would  answer  it  more  ade-
 quately.  If  after  hearing  him  he  is
 not  satisfied,  he  can  tell  me  and  I  will
 allow  another  question  or  ask  the
 Prime  Minister  also  to  answer  him.
 But  when  the  division  ig  made  bet-
 ween  Ministers  and  one  Minister  takes
 upon  himself  the  duty  to  answer  it.
 there  ought  not  to  be  any  difficulty
 in  that.

 Shri  Harish  Chandra  Mathur:  I  am
 afraid  the  facts  are  otherwise,  Sir.
 The  time  35४९6  for  was  given.

 Mr,  Speaker:  Further  time  has
 been  asked  for.

 Shri  Harish  Chandra  Mathur:  No
 further  time  hag  been  asked  for.

 Mr.  Speaker:  It  has  been  asked  for.

 Shri  Harish  Chandra  Mathur:  0
 days’  time  was  asked  for  and  I  was
 informed  by  your  Secretariat  that  it
 would  be  answered  on  the  6th,

 Mr,  Speaker:  The  hon.  Member
 should  realise  that  it  is  not  he  alone
 to  give  the  time

 Shri  Harish  Chandra  Mathur:  I  do
 not  give  the  time,  Sir;  I  am  only  in-
 formed.

 Mr.  Speaker:  Has  he  received  the
 corrigendum  or  not?

 Shri  Harish  Chandra  Mathur:  i
 have  not  received  the  corrigendum,
 but  I  have  received  the  information
 that  it  will  be  answered  by  the  Minis-
 ter  of  Rehabilitation  on  the  6th.

 Mr,  Speaker:  If  after  hearing  him,
 he  is  not  satisfied,  we  can  see.
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 Shri  Harish  Chandra  Mathur:  My
 question  is  not  at  all  directed  to  the
 Minister  of  Rehabilitation.  I  have
 nothing  to  ask  from  him.

 Shri  H,  N,  Mukerjee:  On  the  face
 of  it,  Sir,  the  first  part  of  the  ques-
 tion  refers  to  the  extent  of  exodus  of
 Muslims  from  India  to  Pakistan.  The
 Minister  of  Rehabilitatiun  has  nothing
 whatever  to  do  with  this.

 Mr.  Speaker:  We  may  see  what
 answer  is  given  and,  if  it  is  necessary
 to  ask  the  Prime  Minister,  I  will  cer-
 tainly  put  i.  to  the  Prime  Minister.

 Shri  Harish  Chandra  Mathur:  Hav-
 ing  taken  a  Member  into  confidence
 and  come  to  a  settlement,  to  decide
 unilaterally  on  his  back  is  not  fair  to
 the  Member  at  all.

 Shri  Hari  Vishnu  Kamath:  I  have
 got  a  hand-book  of  the  Secretariat
 which  gives  the  subjects  for  which  the
 various  Ministries  are  responsible.  The
 first  part  of  the  question  is  not  in  the
 list  of  subjects  for  which  the  Rehabi-
 litation  Minister  is  responsible,  7iz.,
 exodus  of  Muslimg  from  India  to  Pak-
 istan,  I  do  not  know  how  it  has  been
 transferred  to  the  Minister  of  Works,
 Housing  and  Rehabilitation.  At  best
 or  rather  at  worst,  the  question  might
 have  been  split  into  two  questions,  and
 one  assigned  to  the  Minister  of  Reha-
 bilitation  and  the  other  to  the  Prime
 Minister.

 Mr.  Speaker:  If  questions  are
 put  without  notice  and  objections
 taken  when  the  correct  list  is  there,  I
 do  not  have  all  the  facts  with  me.  I
 have  not  seen  the  original  question.  I
 cannot  remember  all  the  facts  that
 were  there.  Now  that  it  has  been
 brought  to  my  notice,  I  will  look  it  up
 again,

 Contract  System  in  Coal  Mines

 "907,  Shrimati  Renu  Chakravartty.
 Will  the  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  state:

 (a)  the  steps  taken  to  stop  contract
 system  in  coal  mines;
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 (b)  whether  a  review  meeting  has
 taken  place  to  find  out  how  far  it  has
 been  implemented;  and

 (c)  whether  C.R.O.  (Gorakhpur)
 labour  of  New  Ghusick  Colliery,
 Chaperi  Khas,  Shri  Amritnagar  Select-
 ed  Colliery,  Adjai  Seconda  Colliery
 in  West  Bengal  have  been  made  per-
 manent  workers?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 R,  K,  Malviya):  (a)  The  Court  of
 Enquiry  (Coal  Mining  Industry),  ap-
 pointed  for  the  purpose,  accepted  the
 bipartite  agreement  arrived  at  bet-
 ween  the  Central  Organisations  of
 employers  and  workers,  and  the  Cen-
 tra]  Industrial  Relations  Machinery  and
 the  employers’  and  workers’  organi-
 sations  have  been  persuading  the  col-
 lieries  and  their  affiliates  to  abolish
 the  contract  system  on  that  basis.

 (b)  A  review  meeting  between  the
 pariies  took  place  on  l6th  May,  1963.

 (c)  In  Amritnagar  Selected  Colliery
 ll  workers  have  been  working  for  3
 years,  32l  workers  from  6  to  2  months
 and  54l  workers  up  to  6  months.  In
 the  Chapui  Khas  Colliery,  the  total
 number  of  workers  is  128,  workers
 with  less  than  six  months  service  is
 30,  there  are  no  workers  within  6  to
 2  months’  service  and  there  are  98
 workers  with  more  than  2  months’
 service.  In  the  New  Ghusick  Colliery,
 out  of  a  total  number  of  60  workers,
 20  are  with  less  than  six  months’  ser-
 vice,  40  are  within  6  to  2  months’
 service  ang  there  are  no“workers  with
 more  than  2  months’  service.  In  the
 Adjai  Second  Colliery,  out  of  a  total
 number  of  36  workers,  8  are  with
 less  than  six  months’  service  and
 8  are  within  6  to  2  months’  ser-
 vice.  There  are  no  workers  with
 more  than  2  months’  service.

 Shrimati  Renu  Chakravartty:  Are
 we  to  take  it  that  the  figures  which
 have  been  just  now  read  out  about
 C.R.O.  (Gorakhpur)  labour  have  been
 submitted  to  the  Ministry  by  the
 management,  and  may  I  know  whe-
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 ther  the  fact  that  there  are  very  few
 workers  who  have  been  shown  on
 the  record  as  being  workers  working
 there  for  more  than  l2  months  is  not
 a  clear  indication  that  actually  this
 contract  system  continues  and  that  a
 majority  of  these  people  have  not
 been  made  permanent?

 Shri  R.  K,  Malviya:  From  the
 figures  that  I  have  read  out  it  is  very
 clear  that  the  workers  have  not  been
 made  permanent,  although  a  direction
 has  been  issued  to  all  the  employing
 collieries  and  their  organisations  that
 it  should  be  left  to  the  workers  them-
 selves  if  they  want  to  continue  for
 more  than  2  months  and  they  should
 be  allowed  to  do  so  without  any  res-
 triction.

 The  Minister  of  Labour  ang  Em-
 ployment  (Shri  D,  Sanjivayya):  I
 may  add,  Sir,  that  Gorakhpur  labour
 themselves  do  not  want  that  they
 should  be  made  permanent.  They
 want  to  go  back  after  2  months  and
 then  come  again.

 Shrimati  Reau  Chakravartty:  I  am
 not  able  to  accept  that  position  be-
 cause  there  has  been  an  enquiry  com-
 mittee  and  a  bipartite  agreement  bet-
 ween  the  workers  organisations  repre-
 senting  the  Gorakhpur  labour  and  the
 management  ag  a  result  of  which  it
 was  clearly  decided  that  the  contract
 system  would  be  ended  and_  the
 workers  will  be  made  permanent.  In
 view  of  the  fact  that  this  has  not
 been  proceeded  with  satisfactorily,  may
 I  know  what  steps  Government  pro-
 pose  to  take  to  see  that  this  bipartite
 agreement  is  implemented?  May  I
 also  know  what  machinery  has  been
 set  up  by  the  Government  to  see  that
 this  is  being  done?

 Shri  R.  K.  Malviya:  This  bi-partite
 agreement  is  not  with  regard  to
 Gorakhpur  Jabour.  This  agreement  is
 with  regard  to  the  abolition  of  con-
 tract  system  in  the  collieries  them-
 selves,  that  is,  go  far  as  production
 of  coal  is  concerned,  from  raising  of
 coal  from  the  colliery  to  the  loading  in
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 wagons  point,  and  as  far  as  coke  is
 concerned;  from  manufacture  to  load-
 ing—a  system  for  abolition  has  been
 evolved,  I  may  submit  for  the  in-
 formation  of  the  hon.  Member  that
 out  of  227  collieries  where  this  sys-
 tem  prevailed,  20  collieries  have  abo-
 lished  this  system  before  the  date
 when  the  agreement  came  into  opera-
 iion,  that  is,  30th  September  1962,  83
 collieries  after  this  date,  and  only  24
 collieries  remain  where  contract  sys-
 tem  has  not  been  abolished.  We  have
 written  to  the  employers’  organisa-
 tions  to  see  that  this  system  is  abolish-
 ed  from  those  collierieg  also,

 श्री  विश्राम  प्रसाद  :  इन  कोलियरीज  में
 ज्यादातर  वर कर  टेम्पोरेरी  हैं  जोर  जो  यह
 पैसा  कमाते  हैं  उसका  Yo  पर  सेंट  कांट्रेक्टर
 ने  लेता  है  बौर  वह  पैसा  कैरेक्टर  बौर  एम्प-
 शायर  के  बीच  हज़म  हो  जाता  है  और  इसी
 लिए  वे  परमानेंट  नहीं  किये  जाते  हैं  में  यह
 जानना  चाहता  हूं  कि  आप  कब  तक  इनको
 परमानेंट  करने  की  कृपा  करेंगे,  कौर  जो
 वरकर  काम  करते  में  मर  जाते  हैं,  या  दब
 जाते  हैं  या  जिन  के  हाथ  पांव  टूट  जाते  हैं,
 उनके  लिये  आप  क्‍या  करने  की  व्यवस्था
 करने  के  बारे  में  सोच  रहे  हैं  ?

 श्री  to  कि०  सा लव ोय  :  जहां  तक
 करेक्ट  सिस्टम  का  ताल्लुक  है  यह  हर  एक  आप-
 रेशन  में  नहीं  है।  जिन  जिन  आपरेशंस  में
 यह  सिस्टम  काम  करती  थी,  उनमें  से,  जैसा
 कि  मैंने  कभी  बतलाया,  कितने  ही  महकमों
 स  यह  हटा  दी  गयी  है,  बौर  एग्रीमेंट  के  मुता-
 बिक  कई  महकमों  में  कभी  जारी  है।  मगर
 यह  शर्ते  है  कि  मालिक  कोठरी  के  अाफिस
 में  पेमेंट  करे,  और  भ्रगर॒कट्रेक्टर  पेमेंट
 करता  है  तो  वह  कोठरी  मैनेजर  या  कोलरी
 के  किसी  दूसरे  ऑफिसर  के  सामने  करे,  जिससे

 मजदूर  को  नुकसान  न  हो  |

 श्री  तुलशी  दास  जाधव  :  वरकर  को  जो
 हम  या  ज्यादा  पेमेंट  होता  है  कया  उस  पर
 मेनेजर  दस्तखत  करता  है  ?
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 श्री  र०  कि०  मालवीय  :  पेमेंट  कोलरी
 के  आफिस  में  होता  है  और  जो  आदमी  वहां
 द्वारा  है  और  देखता  है  वह  अपने  दस्तखत
 भी  करता  है  1  उस  आदमी  के  सामने  पेमेंट

 होता  है  ।

 Shri  P.  R,  Chakraverti:  Is  it  not
 a  fact  that  this  CRO  system,  better
 known  as  Gorakhpur  labour,  was  in-
 troduced  for  a  specific  purpose  and,  if
 so,  whether  Government  has  tried  to
 ascertain  the  reaction  of  the  labour
 unions  on  its  abolition?

 Shri  है,  हू  Malviya:  Yes,  Sir.  So
 far  as  labour  organisations  are  con-
 cerned,  all  the  Centra]  organisations
 are  unanimous  wiih  regarg  to  the
 abolition  of  this  system.  This  hag  got
 two  parts—one  is  Gorakhpur  labour
 organisation,  which  is  administered  by
 the  Government:  another  is  called
 CRO  which  is  controlled  completely
 by  the  employers.  Gorakhpur  labour
 organisation  is  doing  very  good  ser-
 vice.  It  is  supplying  labour  not  only
 to  employers  but  also  to  Government,
 including  Defence  Ministry.  There-
 fore,  it  has  been  made  permanent;  the
 staff  has  also  been  made  permanent.
 So  far  as  abolition  of  C.R.O.  System  is
 concerned,  I  am  sorry  to  say  that  not
 much  success  has  been  achieved  and
 a  conference  wil]  be  held  shortly  in
 which  this  subject  will  come  up  for
 discussion.

 Shri  Indrajit  Gupta:  Am  I  to  take
 it  from  the  reply  which  has  just  come
 that  the  Government  has  _  turned
 down  the  unanimous  request  of  all
 the  labour  organisations  that  recruit-
 ment  of  the  Gorakhpur  labour  force
 should  be  stopped  ang  that  the
 Gorakhpur  labour  force  should  not  be
 kept  isolated  from  the  other  workers
 in  separate  camps  with  separate  hos-
 tels?  Has  that  been  turned  down?

 Shri  है,  हू,  Malviya:  No,  Sir.  I
 think  I  have  been  misunderstood,  if
 I  have  said  anything  like  that.  So  far
 as  this  labour  at  the  work  site  is  con-
 cerned,  the  only  decision  is  that  regi-
 mentation  of  the  workers  ang  the
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 differential  treatment  meted  out  to
 them  from  the  rest  of  the  workers  at
 the  work  site  was  abolished.  Every
 attempt  is  being  nade  to  do  away  with
 that  regimentation.

 Shrimati  Renu  Chakravartty:  What
 sieps  do  Government  propose  to  take
 ty  see  that  this  labour  in  these  col-
 lieries  which  have  been  mentioned
 here  is  given  permanency  of  service?
 It  has  not  at  all  proceeded  well  accord-
 ing  to  the  figures  given.  So,  besides
 just  persuasion,  will  Government  see
 that  permanency  is  given  to  them?

 Shri  है.  K,  Malviya:  It  is  very
 clear,  The  position  is  that  those  who
 want  to  become  permanent  will  be
 made  permanent.  Now  it  is  for  the
 workers  and  also  for  my  hon.  friend
 to  see  that  they  remain  there.  If  they
 want  to  remain  there  and  there  is  any
 obstruction,  the  hon.  Member  may
 point  that  out  and  we  will  look  into
 ihe  matter.

 Dr.  Goving  Das:  On  a_  point  of
 order,  Sir.  These  clocks  have  stopped
 working.

 Shri  Tyagi:  Why  do  you  bother?
 We  shall  go  by  them.

 Mr,  Speaker:  Has  there  been  any
 violation  of  the  Constitution?

 Shri  Tyagi:  It  is  to  our  advantage.

 Shri  Hem  Barua:
 part  of  the  House.

 The  clocks  are  a

 Shri  Joachim  Alva:  Government  is
 running  a  Jarge  sector  of  coal  produc-
 tion.  Have  you  set  up  your  own
 labour  exchange  where  the  labourers
 can  go  directly  and  file  their  names
 and  do  away  with  the  contractor  al-
 together?  Have  you  also  done  some
 research  so  that  you  can  _  find  out
 whether  contract  system  comes  into
 the  way  of  more  production?

 Shri  R.  छू,  Malviya:  Special  em-
 ployment  exchanges’  for  coalfields
 have  been  established  ll  over  the
 country  and  workers  are  recruited
 through  those  exchanges.
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 Mr.  Speaker:
 Sham  Lal  Saraf,

 Next  question,  Shri
 Absent.

 Shri  Harish  Chandra  Mathur:  May
 I  request  you  that  Shri  Saraf’s  ques-
 tion  may  be  taken  up  for  answering?

 Mr,  Speaker:  That  can  be  done
 when  we  exhaust  the  list.

 Shri  Harish  Chandra  Mathur:  Un-
 der  rule  48(3)  of  the  Rules  of  Proce-
 dure  if  a  Member  requests  that  a
 question  may  be  answered,  it  will  be
 answered  then.  If  there  is  an  autho-
 risation  by  a  Member,  that  is  under
 rule  49,  it  is  at  the  end  that  the  ques-
 tion  will  be  answered.  Rule  48(3)
 says:—

 “If  on  a  question  being  called
 it  is  not  asked  or  the  member  in
 whose  name  it  stands  is  absent,
 the  Speaker  may,  at  the  request
 of  any  member,  direct  that  the
 answer  to  it  be  given.”
 Mr.  Speaker:  Not  at  that  time  but

 after  we  have  completed  the  list.

 सोमा  पर  पाकिस्तान  की  कार्यवाहियां

 Fee.  श्री  औंकार  लाल  बैरवा
 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्या  यह  सच  है  कि  पाकिस्तान
 ने  अम्मू  के  पश्चिम  में  कम्ब  के  निकट  सीमा
 पर  हमारे  क्षेत्र  में  हमला  करने  के  लिये  एक
 नई  सड़क  बनाई  है  ;  और

 (@)  यदि  हां,  तो  भारत  सरकार  ने  उनको
 रोकने  के  लिये  क्या  कार्यवाही  की  है  ?

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (श्री  दा०
 रा०  श्वष्हाण )  :  (क)  छम्ब  के  पास  तथा
 पश्चिम  में  अधिकृत  कश्मीर  के  भीमवार  क्षेत्र
 से  युद्ध-विराम  रेखा  तक  रास्ते  आते  थे।  और
 दक्षिण  में  ये  रास्ते  पश्चिमी  पाकिस्तान  के

 गुजरात  जिले  से  हमारी  सोमा  तक  आते  थे  ।

 यह  सम्भव  है  कि  इनमें  से  कुछ  रास्तों  को
 सभी  मौप्तमों  में  काम  में  जाने  वाली  सड़कों
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 का  रूप  दे  दिया  गया  हो  ।  हमको  पता  नहीं
 कि  उन्होंने  क्यों  ऐसा  किया  है  ।

 Oral  Answers

 (ख)  आवश्यक  सावधानी  बरतने  सम्बन्धी
 कदम  उठाये  ये  6  ;

 [(a)  There  were  tracks  coming  upto
 ihe  cease-fire  line  near  Chhamb  from
 Bhimbar  area  of  occupied  Kashmir  in
 the  west,  and  upto  our  border  with
 Gujarat  District  of  West  Pakistan  in
 the  South.  It  is  possible  that  some
 of  them  may  have  been  developed  in-
 to  fair-weather  roads.  Their  purpose
 in  doing  so  is  not  known  to  us,

 (b)  Necessary  precautions  have
 been  taken.]

 श्री  झोंककर  लाल  बेरवा  :  श्रीमान्‌,  मैं  यह

 जानना  चाहूंगा  कि  यह  जो  सड़क  बनायी
 गयी  है  क्यो  इसके  बारे  में  भारत  सरकार
 ने  कोई  विरोध  पत्र  भेजा  है  ?  यदि  हां,  तो
 उस  का  क्यों  जवाब  आया  है  शौर  नगर
 जवाब  नहीं  आया  है  तो  उसके  खिलाफ  भारत
 सरकार  की  क्या  कार्रवाई  चल  रही  है  ?

 The  Minister  of
 Y.  B.  Chavan):
 have  taken  any
 development

 श्री  औंकार  लाल  बैरवा  :  हिन्दी  में
 जवाब  दीजिए  ।  हम  हिन्दुस्तानी  हैं

 Defence  (Shri
 I  do  not  think  we

 objection  to  the

 श्री  बलवन्त  राव  चव्हाण  :  मैं  कोशिश
 करता  @s.mn:  (Interruption)

 You  cannot  force  me  to  speak  in  Hindi
 then.  1

 रास्तों  के  बारे  में  कुछ  कम्पलेंट  हैं  ऐसी
 बात  नहीं  है  1  जहां  तक  उन  रास्तों  से  डिफेंस
 प्रिपेरेणन  का  सवाल  होता  है,  तब  हो  सकता

 है  कि  हम  उन  के  बारे  में  कुछ  कम्पोनेंट  करें।

 श्री  झोंककर  लाल  बैरवा  :  ये  रास्ते  सीमा
 बाइ  से  कितनी  दूर  हैं,  श्र  इनको  रोकने
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 के  लिये  और  अपनी  सुरक्षा  के  लिये  हम  ने
 क्या  उपाय  किए  हैं  ?

 श्री  यशवंत  राव  चव्हाण  :  उपाय  करने
 को  बात  तो  हमारी  तरफ  की  बात  है  और
 हम'  वह  वार  रहे  हैं  ।

 श्री  औंकार  लाल  बैरवा  :  वे  सीमा  से
 कितने  दूर  हैं  ?

 श्री  यशवंत  राब  चव्हाण  :  नजदीक  ही
 हे

 श्री  औंकार  लाल  बैरवा  :  नया  दो  चार
 मील  ?

 भी  यशवंत  राव  चव्हाण  :  जी  हां,  दो
 चार  मील  ।

 Shri  Tyagi:  Is  it  in  occupied  Kash-
 mir?

 Shri  Y.  B.  Chavan:
 occupied  Kashmir.

 Yes,  it  is  in

 Shri  Tyagi:  Occupied  Kashmir  is
 also  our  territory,

 Mr.  Speaker:  Order,  order.

 श्री  बड़े:  मंत्री  जी  ने  अभी  बतलाया
 कि  सम्भव  हु  कि  इन  में  से  कुछ  रास्तों  को
 सभी  मौसमों  में  काम  में  आने  वाली  सड़कों
 का  रूप  दें  दिया  गया  हो  ।  उनको  इस  बारे
 में  कुछ  डेनिम  इनफौरमेशन  है  या  नहीं  या
 जितना  पेपर  में  जरा  गया  है  बस  उतनी  ही
 इनफौरमेशन  उन  के  पास  भी  है  ?

 श्री  यशवंत  राव  चव्हाण  :  मर  पास
 अभी  जो  इनफौरमेशन  हैं  उसके  आधार  पर
 मेंने  यह  जवाब  दे  दिया  है  1  शब  हो  सकता  हैं
 कि  उन्होंने  कुछ  रास्ते  बनाये  हों,  हम  यह  इन-
 फर  ही  कर  सकते  हें  कि  उनके  कछ  रास्ते  रहे
 होंगे  और  बाद  में  उनके  द्वारा  कुछ  रास्तों
 को  सभी  मौसमों  में  काम  में  आने  वाली
 सड़कों  का  रूप  दे  दिया  गया  हो  ।
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 श्री  बड़े  : जो  इन्फोरमेशन  है  उस  पर
 कम  से  कम  इनक्वायरी  तो  कराई  होगी

 अ्रध्यक्ष  महोदय  :  शाइर,  श्राइन  |

 Shri  Hari  Vishnu)  Kamath:  Have
 reports  been  received  that  for  raiding
 our  territory,  referred  to  in  part  (a)
 of  the  question,  a  large  number  of
 convict  murderers  and  other  heinous
 criminalg  have  been  releaseq  recently
 by  Pakistan  Government,  gives
 guerilla  training  and  let  loose  cn  the
 border?  Is  there  any  basis  in  certain
 press  reports  to  the  effect  that  the
 Commandant  of  the  Pakistani  Guerilla
 Force  is  the  brother  of  one  of  our
 Union  Cabinet  Ministers?

 Shri  Y,  B,  Chavan:  I  have  no  in-
 formation.

 Shri  Hari  Vishnu  Kamath:  No  in-
 formation?

 श्री  प्रकाशवीर  शास्त्री  :  राजस्थान  से
 लगता  हुआ।  जो  पाकिस्तान  का  भाग  है  क्या
 वहां  भी  बतौर  पर  कोई  इस  प्रकार  की  सड़क
 पाकिस्तान  की  शर  से  तैयार  की  गईं  है,
 क्या  ऐसी  भी  जानकारी  इस  मंत्रालय  को
 है?

 श्री  यशवंत  राव  चव्हाण  :  मुझे  नोटिस
 चाहिये  1  इस  वक्‍त  मेरे  पास  इस  के  बारे  में
 इत्तिला  नहीं  है  ।

 Shri  Ranga:  Now  that  this  infor-
 mation  has  been  vouchsafed  to  us  by
 a  responsible  Member  of  our  House,
 would  the  Government  take  the
 trouble  to  ascertain  whether  there  is
 any  truth  behind  the  statement  that
 he  has  made?

 Shri  Y.  B.  Chavan:  Yes,  Sir.  We
 will  try  to  ascertain  the  information.

 श्री  कछवाय  :  भारत  की  सीमाएं  जोकि
 पाकिस्तान  और  चीन  से  मिलती  हैं,  वहां  पर
 उन  के  द्वारा  कितनी  इस  प्रकार  की  सड़कें
 बनाई  गई  हैं  और  उन  सड़कों  के  बनाने  में

 हमारा  कुछ  सामान  भी  उन  लोगों  ने  चुराया
 है  यदि  हां  तो  कितना  ?
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 प्रत्यक्ष  महोदय  :  माननीय  सदस्य  तो
 सारी  सीमा  के  बारे  में  पूछने  लगे  ।  सवाल
 तो.  सिर्फ  पाकिस्तानी  एक्टिविटीज  ड्रोन
 बोइंग  का  हैं  कौर  उसी  तक  उन्हें  सीमित

 रहना  चाहिए

 att  कछ॒वाय  :  पाकिस्तान  द्वारा  भारत
 से  लगती  हुईं  सामानों  पर  जो  सड़कें  बनाई
 गई  हैं  उन  की  तादाद  क्‍या  है  और  दूसरे
 यह  कि  क्‍या  उन  सड़कों  के  बनाने  में  भारत
 से  चोरी  क्या  गया  माल  लगा  हे,  यदि  हां,
 तो  कितना  लगा  है  और  सरकार  ने  उस  के  लिये
 क्या  कदम  उठाया  है  ?

 ध्रध्यक  महोदय  :  क्‍या  कोई  हमारा
 सामान  चुराया  गया  है  जोकि  उन्‍होंने  उस

 सड़क  पर  लगा  दिया  है  ?

 श्री  यशवंत  राव  चव्हाण  :  जी  नहीं  ।

 Shri  Harish  Chandra  Mathur:  The
 hon.  Minister  has  stated  that  he  does
 not  knew  the  purpose—naturally—
 but  has  he  any  indication  of  various
 ovher  activities,  particularly  in  Jammu
 and  Kashmir,  of  espoinage  and
 various  other  activities?  Can  he  link
 them  with  the  overall  activities
 there?

 Shri  Y.  B  Chavan:  Particularly  the
 sabotaye  activity  and  the  raids  can
 be  linked  up  with  these.

 Shri  A.  P.  Jain:  May  I  know
 whether  <ny  effort  was  made  to  find
 out  why  these  roads  have  been  con-
 structed  and  if  so,  what  type  of  efforts
 were  made  and  with  what  result?

 Shri  Y.  B.  Chavan:  It  is  not  right
 to  say  what  efforts  we  made  in  order
 to  get  this  information,  and  to  disclose
 this  information.  ,

 st  तुलसीदास  जाधव  :  जिस  तरह  से
 पाकिस्तान  न  भारत  से  लगती  हुईं  सामानों
 पर  सड़क  बना  ली  हैं  क्‍या  उसी  तरह  से
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 भारत  ने  भी  अपनी  ओर  सीमा  पर  बोर

 राइस  बनाई  हैं  ?

 Mr.  Speaker:  Whether  we  _  have
 made  border  roads—that  is  the
 question.

 Shri  Y.  B.  Chavan:  Certainiy,  our
 development  of  roads,  etc.  on  the
 border  is  taking  place.  But  we  are
 not  trying  to  develop  this  type  of
 roads.

 Chinese  Build-up
 910.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Chinese
 build-up  along  the  Sino-Indian  border
 is  now  heavier  than  during  962  and
 has  posed  a  great  threat  to  the  secu-
 rity  of  India;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  further  strengthen  our
 defence  along  the  border  to  meet  any
 eventuality?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Shri  D.  R.  Chavan):
 (a)  Yes,  Sir.

 possible  steps  are  being
 taken  to  strengthen  our  defences
 along  the  border.  In  this  connection,
 attention  is  invited  to  the  statement
 laid  on  the  Table  of  the  House  in
 reply  to  Starred  Question  No.  262
 answered  on  24th  February,  1964.

 (b)  All

 Shri  D.  0.  Sharma:  Is  the  hon.
 Minister  aware  of  the  statement  made
 by  the  Chinese  Defence  Minister  that
 formerly  the  Chinese  soldiers  out-
 numbered  the  Indian  soldiers  by  3:
 and  that  if  any  engagement  takes
 place  in  future  they  will  be  5:  and,
 if  so,  has  the  Government  made  any
 arrangements  to  see  to  it  that  they
 are  not  so  much  outnumbered?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  These  are  some  of  the
 threatening  statements  made  by  them.
 Certainly,  what  they  can  do  depends
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 upon  the  logical  support  of  their
 whole  position;  it  is  not  a  question  of
 arithmetic,  namely  whether  it  is  5:1
 or  7:l.  It  is  a  frightening  posture;
 certainly,  we  have  taken  note  of  the
 statements  made  on  their  behalf.

 Shri  D.  C.  Sharma:  Are  Govern-
 ment  aware  of  the  fact  that  though
 according  to  the  Colombo  proposals
 the  Chinese  had  to  withdraw  20  km.
 from  the  actual  line  of  control,  they
 have  built  up  9  military  posts  in  addi-
 tion  to’  the  stone  markings  in  the  area
 west  of  Ladakh,  and  if  so,  are  Govern-
 ment  taking  any  action  about  that?

 Shri  Y.  B.  Chavan:  We  have  sent
 our  protest  about  it.

 Shri  Shinkre:  Are  Government  at
 least  sure  that  next  time  if  at  all
 anything  happens,  we  shall  not  have
 to  face  this  proportion  of  3:12

 Shri  Y.  B.  Chavan:  I  think  that
 our  last  experiences  of  the  NEFA
 campaign  have  been  very  properly
 analysed,  and  certain  lessons  drawn
 to  which  I  had  made  a  reference  in
 the  statement  that  I  had  made  in  this
 House  last  year.  On  that  basis,  cer-
 tainly.  some  steps  are  being  taken.

 Shri  Hem  Barua:  May  I  know
 whether  Government  are  aware  of  the
 fact  that  Pakistan  has  successfully
 convinced  the  Western  quarters  to  the
 effect  that  all  that  China  wants  today
 is  a  formal  recognition  by  India  of
 the  Aksai  Chin  area  as  an  integral
 part  of  China,  and  if  that  is  done,
 China  does  not  propose  to  go  to  war
 against  India?  If  so,  may  I  know
 whether  it  is  a  fact  that  our  Prime
 Minister  has  conveyed  his  willingness
 to  settle  our  dispute  with  China  on
 this  proposal?  If  he  has  already  done
 that,  then  the  question  of  defence
 preparations  does  not  come  in.

 Mr.  Speaker:  But  we  are  concerned
 with  this  question  only  now.

 Shri  Hem  Barua:  It  is  a  very  impor-
 tant  question.

 Mr.  Speaker:  Shri  Kapur  Singh.
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 Shri  Hem  Barua:  May  I  submit  why
 I  have  put  this  question?  It  is  a  very
 important  question.

 Mr.  Speaker:  The  hon.  Member  may
 resume  his  seat.  I  shall  listen  to  him
 afterwards.  I  have  called  Shri  Kapur
 Singh  now.

 Shri  Kapur  Singh:  May  |  know
 whether  it  is  true  that  for  all  practi-
 cal  purposes  Aksai  Chin  and  our  other
 occupied  areas  are  now  an  integral
 part  of  the  Chinese  empire  such  as
 we  cannot  reclaim  without  defeating
 China  in  an  all-out  war,  and  if  so,
 whether  Government  propose  to  tell
 the  country  this  truth  and  state  of
 affairs?

 Mr.  Speaker:  That  again  is  covered
 by  the  earlier  question.

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  It  is  rather  difficult  for  me
 to  answer  this  question  that  Aksai
 Chin  is  part  of  the  Chinese  empire.
 Aksai  Chin  is  certainly  occupied  by
 China  at  the  present  moment.  As  to
 what  its  fate  will  be  in  the  future,
 I  cannot  say.

 Shri  Hari  Vishnu  Kamath:  Whose
 empire?

 Shri  Jawaharlal  Nehru:  Chinese
 empire.

 Shri  Hari  Vishnu  Kamath:  That  is
 ancient  history.

 Shri  Jawaharlal  Nehru:  I  think
 those  words  were  used  by  the  hon.
 Member  Shri  Kapur  Singh.

 I  cannot  say  what  the  future  will
 bring.  But  we  intend  to  try  our  best
 to  get  back  all  the  territory  that  is
 supposed  to  be  ours.

 Shri  Kashi  Ram_  Gupta:  How  can
 it  be  ‘supposed  to  be’?  It  is  ours.

 डा०  राम  मनोहर  लोहिया  |  "स्वोज्ड
 टीवी  क्या  होता  है  ?

 Shri  Surendranath  Dwivedy:  js  it
 noi  a  fact  that  in  recent  months  the
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 Chinese  have  further  fortified  the
 occupied  region  of  Ladakh,  and  if  so,
 what  concrete  steps  have  we  taken  to
 strengthen  our  defences  on  that  side
 of  the  border?

 Shri  Y.  B.  Chavan:  Particularly  on
 the  Ladakh  side,  we  are  taking  the
 same  steps  as  we  are  taking  on  the
 NEFA  side.  We  are  giving  the  neces-
 sary  logistic  support  to  our  troops
 which  are  stationed  there  and  giving
 further  training  to  the  troops.  Thesc
 are  the  two  imporvant  matters,  I  think
 that  necessary  steps  have  been  taken
 particularly  in  these  two  directions.

 Shri  Surendranath  Dwivedy:  Have
 we  any  information  as  to  whether
 they  have  fortified  their  position?

 Shrimati  Savitri  Nigam:  May  I
 know  the  date  of  the  protest  and
 whether  any  reply  has  been  received?
 May  I  also  know  whether  Govern-
 ment  have  informed  the  Colombo
 powers  and  other  allied  powers
 regarding  this  new  and  provocative
 act  of  China?

 Shri  Y.  B.  Chavam:  I  have  not  got
 the  date  of  the  protest  that  was  lodg-
 ed,  but  in  fact  it  was  lodged,

 Shrimati  Savitri  Nigam:  The  other
 part  of  the  question  has  not  been
 answered,  whether  the  allied  power:
 have  been  informed  about  this  un-
 friendly  and  mot  provocative  act  of
 China.

 Shri  Y.  B,  Chavan:  Yes.

 My  question  is
 fact,  I

 news-

 Shri  Hem  Barua:
 related  to  a  very  pertinent
 mean  the  headlines  in  the
 papers.

 Mr.  Speaker:  That  is  too  wide  a
 question.

 Shri  Hem  Barua:  4  want  to  know
 whether  Government  are  aware  of
 the  fact  that  Pakistan,  and  the
 Colombo  Powers  also,  have  tried  to
 convince  Western  circles  of  the  fact
 that  all  that  China  wants  today  is  a
 formal  recognition  by  India  of  the
 fact  that  Aksai  Chin  area  is  an  inte-
 gral  part  of  China,  and  if  that  is
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 done,  China  does  not  propose  to  go
 to  war  against  India;  if  so,  may  J
 know  whether  it  is  a  fact  that  our
 Prime  Minister  has  conveyed  to
 China,  through  Mrs.  Bandaranaike,
 that  India  is  ready  to  negotiate  with
 China  on  the  basis  of  this  proposal?
 I  just  wanted  to  know  that.

 Shri  Jawaharlal  Nehru:  I  do  not
 know  what  the  Western  Powers  or
 what  the  Colombo  Powers  have  com-
 municated  to  China  or  other  people.
 About  that,  I  have  no_  information.
 Our  position  is  that  if  the  Colombo
 proposals  are  accepted  by  the  Chinese
 Government,  we  are  prepared  to
 negotiate  with  them.  What  will  hap-
 pen  after  negotiation  is  another
 matter.

 Shri  Hem  Barua:  Negotiation  on
 what  basis?

 Shri  Jawaharlal  Nehru:  We  nego-
 tiate  with  them,  on  no  basis,  on  the
 whole  question  of  what  our  claim  is.

 Shri  Hem  Barua:  The  criticism  is
 that  China  wants  negotiation  or  settle-
 ment  of  the  problem  on  the  basis  of
 our  handing  over  Aksai  Chin  to  China.
 That  is  the  basis,  and  [  want  to  know
 the  Prime  Minister’s  reaction  to  this.

 Shri  Jawaharlal  Nehru:  I  do  not
 understand  his  asking  my  reaction  to
 a  hypothetical  question  that  may
 arise.  So  far  as  Aksai  Chin  is  con-
 cerned,  we  consider  it  to  be,  and  it
 is  our  territory.  So,  we  claim  it.  As
 the  hon.  Member  might  know,  we
 have  proposed  that  this  matter  of  the
 Sino-Indian  conflict  can  be  referred  to
 the  Hague  Court,  or  to  arbitration,
 which  they  have  not  accepted.  For
 the  rest,  we  claim  all  our  territory
 back.

 Shri  Hari  Vishnu  Kamath:  Then  do
 not  attend  the  Bandung-type  confer-
 ence  at  Jakarta.

 Shri  Jawaharlal  Nehru:  What  about
 Jakarta?

 Mr.  Speaker:  Order,  order.
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 Shri  Hari  Vishnu  Kamath:  He  is
 replying.  Why  should  we  attend  the
 conference  at  Jakarta?

 Mr.  Speaker:  That  is  a  different
 thing  altogether.

 Shri  Hari  Vishnu  Kamath:  It  is
 linked  up  with  that.

 Mr.  Speaker:  No,  no..

 Shri  Hari  Vishnu  Kamath:  Why
 should  we  talk  with  China  when  our
 position  is  so  clear?  May  I  submit
 that  China  is  flagrantly  violating  the
 Colombo  proposals,  and  now  we  are
 going  to  shake  hands  with  China?

 Mr.  Speaker:  I  did  not  identify  him.
 He  cannot  put  this  question  in  this
 manner.

 Shri  Ranga:  Now  that  it  is  admit-
 ted  that  China’s  build-up  is  grow-
 ing—but  at  the  same  time,  Govern-
 ment  has  not  given  us  any  details  at
 all  as  to  their  awareness  of  the  various
 kinds  of  build-up  that  are  going  on
 on  the  other  side—may  we  have  the
 assurance  that  our  build-up  is  being
 developed  with  the  definite  objective
 of  regaining  the  ground  that  has  been
 lost  to  China,  and  if  that  is  so,  why
 is  it  that  Government  is  in  the  mean-
 while  trying  to  take  part  in  this  con-
 ference  where  China  also  is  being
 invited?

 Shri  Jawaharlal  Nehru:  J  can  give
 an  assurance  that  our  build-up  is
 growing,  that  our  defence  potential  is
 growing,  no  doubt  about  that.

 Shri  Ranga:  With  the  definite  pur-
 pose  of  recapturing  our  own  ground?

 Shri  Jawaharlal  Nehru:  The  pur-
 pose  is  to  gain  our  territory,  to  be
 able  to  face  Chinese  aggression  and
 Chinese  menace,  that  is  the  purpose.

 Shri  Ranga:  To  get  back  our  terri-
 tory.  (Interruptions).

 Shri  Hem  Barua:  Facing  Chinese
 aggression  is  one  thing,  and  to  take
 back  the  areas  is  another.
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 Mr.  Speaker:  Order,  order.  In  this
 manner,  it  cannot  be  carried  on.

 Shri  Hem  Barua:  What  is  he  going
 to  do?

 Mr.  Speaker:  He  has  answered  it.
 Shri  Jawaharlal  Nehru:  I  cannot

 guarantee  anything  that  may  happen
 in  future  or  we  may  have  to  do.  But
 our  purpose  is  to  regain  the  ground
 that  we  have  lost.

 Shri  Ranga:  Why  do  we  go  and
 attend  the  conference?  (Interruption).

 Mr.  Speaker:  Order,  order.
 Shri  Jawaharlal  Nehru:  May  I  say,

 I  really  do  not  see  what  that  has  got
 to  do  with  our  attending  the  Jakarta
 Conference.

 Shri  Hari  Vishnu  Kamath:  You  go
 and  shake  hands  with  Chou  En-lai?

 Shri  Ranga:  They  are  our  enemies.
 Shri.  Hari  Vishnu  Kamath:  Shake

 hands  with  the  blood-stained  hands  of
 Chou  En-lai?  (Interruption).

 Mr.  Speaker:  Order,  order.  It  can-
 not  be  thrashed  out  like  this  here.
 There  might  be  differences  of  opinion.

 Shri  Ranga:  I  do  not  want  to  talk
 about  unpatriotic  activities,  but  this  is
 a  hopeless  policy—of  going  and  shak-
 ing  hands  with  those  people  in
 Jakarta

 Mr.  Speaker:  Order,  order.  Shri
 Yadav.

 Shri  Ranga:  What  is  this  thing  you
 are  doing?

 श्री  राम  सेवक  यादव  :  प्रधान  मंत्री  ने
 श्रीवास-चिन  के  इलाके  के  बारे  में  “सपोज्ड
 टु  बि”  और  “कन्सिडर”  शब्दों  का  प्रयोग
 किया  है  ।  मैं  यह  जानना  चाहूंगा  कि  क्‍या
 प्रधान  मंत्री  ने किसी  समय,  कहीं,  अ्रक्साई
 चिन  को  छोड़ने  की  बात  कही  है  ?

 श्री  जवाहरलाल  नहरू  :  जी  नहीं,  मेने
 छोड़ने  की  बात  नहीं  कही  है  |
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 श्री  प्रकाश बीर  शास्त्री  :  क्‍या  संरक्षण
 मंत्रालय  को  अपने  सैनिक  गुप्तचर  विभाग
 के  द्वारा  ऐसी  भी  जानकारी  मिली  है  कि
 १६६२  में  चीनी  फौजें  जितने  मोर्चो  पर  थीं,
 इस  समय  उन  से  भ्र धिक  मोर्चो  पर  बढ़  गई  हैं
 शौर  जहां  तक  संख्या  का  संबंध  है,  उन
 की  संख्या  भी  बढ़  गई  है;  यदि  हां,  तो  उस
 का  पूरा  विवरण  क्‍या  है  ?

 Shri  Y.  B.  Chavan:  I  have  said  that
 they  have  got  more  regiments  on  the
 border  than  there  were  in  September-
 October,  1962.  We  have  certainly
 taken  note  of  this.  We  have  also
 taken  note  of  their  preparation  by  way
 of  stocking  more  ammunition,  etc.,
 that  they  are  constructing  and
 strengthening  their  roads,  etc.  We
 have  certainly  taken  note  of  these
 things  so  as  to  help  us  to  make  our
 own  preparations.

 Shri  Tyagi:  May  J  take  it  that  there
 has  been  no  change  in  our  policy
 with  regard  to  the  Colombo  proposals
 since  the  time  we  had  agreed  to  talk
 in  the  initial  stages  on  our  conditions?
 May  |  take  it  that  there  has  been
 no  change  in  the  stand,  where  we
 stood,  a  year  before?

 Shri  Jawaharlal  Nehru:  There  has
 been  no  change  with  regard  to  it.

 Treatment  Meted  out  to  Minority
 Communities  in  East  Pakistan

 “9LL.  Shri  Hari  Vishnu  Kamath:  Wii]
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  Government  propose  to
 inscribe  on  the  agenda  for  the  next
 session  of  the  United  Nations  General
 Assembly  the  question  of  barbarous
 persecution  of  minorities  in  East
 Pakistan  verging  on  genocide,  a  gross
 violation  of  the  Human  Rights  Charter
 by  the  Government  of  Pakistan;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).  No,
 Sir.
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 The  House  has  only  3  days  back
 passed  a  unanimous  resolution  for
 enlisting  world  opinion  regarding  this
 matter,  and  all  possible  steps  will  be
 taken  in  that  direction.  This  would
 be  more  advantageous,  as  a  formal
 reference  to  the  United  Nations  might
 involve  legal  complexities.  More-
 over,  the  Government  hope  that  the
 matter  can  be  discussed  fruitfully  at
 the  forthcoming  meeting  of  the  Home
 Ministers  of  India  and  Pakistan  on  the
 7th  April.  I  might  also  add  that  there
 is  no  such  thing  as  human  rights
 charter.  There  is  a  universal  declara-
 tion  of  human  rights  which  does  not
 impose  any  legal  obligation  on  mem-
 bers  to  abide  by  these  articles

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  Pakistan,  by  ceaseless  and
 Matantly  false  propaganda,  has
 poisoned  the  minds  of  the  member
 States  of  the  United  Nations  against
 India,  putting  India  in  the  dock,  as  it
 were,  and  is  it  a  fact  that  Government
 has  woefully  failed  to  realise  that  the
 truth  is  not  so  obvious  to  everyone,
 and  what  steps,  therefore,  are  being
 taken  by  Government  to  propagate
 the  truth  in  advance  of  Pakistani  lies
 and  also  to  counteract  Pakistani  pre-
 paganda  effectively  in  the  United
 Nations  and  in  the  world?

 Shrimati  Lakshmi  Menon:  This  has
 been  discussed  many  times—that  we
 are  taking  all  steps

 An  Hon.  Member:
 steps?

 What  are  those

 Shrimati  Lakshmi  Menon:  I  will
 tell  you.

 Shri  Ranga:  Sending  round  a  num-
 ber  of  emissaries.

 Shrimati  Lakshmi  Menon:  The
 steps  are  that  the  truth  is  brought  to
 the  notice  of  all  those  countries  which
 have  been  subjected  to  this
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 Shri  Hari  Vishnu  Kamath:  Too  late
 and  too  little.

 Shrimati  Lakshmi  Menon:  and
 a  number  of  pamphlets,  giving  the
 true  situation,  are  sent,  and  broad-
 casts...

 Shri  Ranga:  Parliamentary  delega-
 tion  also,  aS  a  sop.

 Shrimati  Lakshmi  Menon:  I  do  not
 think  that  the  hon.  Member  wants  to
 hear  what  I  say.

 Shri  Swell:  Not  the  hon.  Member
 alone.  We  are  here  to  listen!

 Shrimati  Lakshmi  Menon:  The
 necessary  literature  is  put  out  and
 our  Press  Attaches  in  the  various
 embassies  give  out  the  truth  about  the
 situation  in  India  and  our  cause.  By
 these  steps,  we  are  able  to  influence
 many  countries.  To  say  that  we  have
 been  sleeping  over  it  and  we  are
 giving  the  lead  away  to  other  coun-
 tries,  to  Pakistan,  to  do  all  the  pro-
 paganda  is  not  correct.

 Shri  Hari  Vishnu  Kamath:  Is  the
 Government  fully  satisfied  that  all
 our  missions  abroad,  who  are  res-
 ponsible  for  informing  and  enlighten-
 ing  the  Governments  and  peoples  of
 those  countries  with  regard  to  India
 are  headed  and  manned  by  people
 who  are  hundred  per  cent  loyal  to
 India,  without  any  iota  of  extra-
 territorial  loyalty  to  Pakistan  or
 China,  and  if  the  answer  be  in  the
 negative,  what  measures  are  Govern-
 ment  taking  to  rectify  the  position?

 Shrimati  Lakshmi  Menon:  All  our
 officers  are  hundred  per  cent  loyal  to
 our  country.

 Shri  Hari  Vishnu  Kamath:  Ques-
 tion.  Some  are  not.

 Shri  Tridib  Kumar  Chaudhuri:  The
 hon.  Minister  has  just  stated  that  this
 question  may  be  fruitfully  discussed
 in  the  coming  Home  Ministers’  con-
 ference.  May  I  know  in  this  connec-
 tion  whether  there  has  been  any
 agreed  agenda  for  the  Home  Ministers’
 conference,  specially  in  view  of  the
 fact  that  the  Leader  of  the  Pakistan
 2(Ai)  LSD—2,
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 National  Assembly  at  Rawalpindi  has
 been  saying  that  the  discussion  will
 be  centred  only  round  the  question  of
 communal  disturbances  in  India  and
 nothing  else?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  As  far  as  I  know,  there  has
 been  no  detailed  agenda  drawn  up
 yet  to  consider  this  as  the  first  item
 in  the  programme.  But  broadly,  the
 agenda  is,  troubles  that  have  occur-
 red  in  East  Pakistan  and  in  India,  and
 these  will  be  considered  along  with
 other  matters  associated  with  them.
 May  I  just  say  one  word  not  in
 relation  to  this  particular  question,
 but  the  previous  question?  Hon.
 Members  will  realise  that  there  are
 a  large  number  of  correspondents  of
 foreign  newspapers  here  and  public
 opinion  is  formed  in  other  countries
 by  their  messages  and  by  what  they
 send,  because  the  messages  that  we
 may  send  or  that  Pakistan  may  send
 are  considered  to  be  not  very  unbias-
 sed,  etc.  It  is  what  these  people  say,
 who  carry  out  propaganda  for  us  or
 against  us  or  whatever  it  may  be,  that
 has  some  effect  and  not  so  much  the
 pamphlets  that  we  may  issue.  We
 issue  pamphlets.  Our  people  go
 abroad  to  meet  Governments  and
 Government  representatives  and
 pressmen  in  other  countries.  But
 principally,  it  is  the  foreign  corres-
 pondents  who  are  in  large  numbers
 here,  who  send  their  impressions  of
 what  they  see,  that  have  some  effect
 on  other  countries.

 Shri  Hari  Vishnu  Kamath:  It  con-
 firms  the  question  that  I  asked  that
 our  missions  abroad  are  not  efficiently
 manned  and  our  press  is  not  efficient
 according  to  him.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  the  Government  have  ascer-
 tained  the  factors  which  are  responsi-
 ble  for  the  inadequacy  of  our  foreign
 publicity  in  recent  months  and
 whether  the  Government  is  in  a  posi-
 tion  to  give  the  reasons  for  not  using
 this  violation  of  human  rights  before
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 the  international  forum  as  a  propa-
 ganda  move  against  Pakistan?

 Shri  Jawaharlal  Nehru:  I  would
 submit  that  there  has  been  no  inade-
 quacy  of  our  foreign  publicity.  That
 is  the  first  thing  I  would  like  to  sub-
 mit  to  this  House.  It  has  been  rather
 efficient,  especially  in  the  last  two  or
 three  months.

 Shri  Hari  Vishnu  Kamath:  Not  at
 all.

 Shri  Jawaharlal  Nehru:  Of  course,
 everything  can  be  improved  and  hon.
 Members  may  think  that  it  is  inade-
 quate.  But  my  personal  opinion  is
 that  it  has  been  rather  good  in  the
 Yast  three  months  or  so.  Regarding
 what  the  hon.  Member  thinks  in
 regard  to  human  rights,  etc.,  it  is  not
 such  an  easy  thing.

 Shri  Hari  Vishnu)  Kamath:  But
 human  rights  are  very  precious.

 Shri  Jawaharlal  Nehru:  Even  in  re-
 gard  to  that,  what  I  said  applies.  That
 is,  what  the  foreign  correspondenis
 here  say  carries  more  weight  than
 what  according  to  them  a  biassed  per-
 sonality  might  say.

 श्री  प्रकाश बीर  शास्त्री  :  विभाजन  के
 समय  पूर्वी  पाकिस्तान  में  १  करोड  ६०  लाख

 हिन्दू  थे  ।  पाकिस्तान  की  जनसंख्या  ३१
 प्रतिशत  दे!  हिसाब  से  बढ़ी  है  जोर  इस  के
 झाधघार  पर  उन  की  संख्या  सबा  दो  करोड़
 हो  जानी  चाहिये  थी  ।  ४२  लाख  के  लगभग

 हिन्दू  पिछले  पंद्रह  बरस  में  मारत  पाए.  कौर
 साम्प्रदाणिक  दंगों  के  पहले  कोई  ६२  लाख

 हिन्दू  वहां  थे  ।  बाकी  जो  के  ७०-८०  लाख  के
 लगभग  हिन्दू  बचते  हें,  कचरा  भारत  सरकार
 यत्न  किया  है  यह  जानने  का  कि  वे  मार  इसे
 गये  हैं,  या  उनका  धर्म  परिवर्तन  कर  लिया
 मचा  है,  इन  का  क्‍या  हुआ  ?  क्‍या  इसके
 बारे  में  श्राप  के  पास  कोई  जानकारी  है  या
 आपने  लेने  की  कोशिश  की  है  ?

 श्री  जवाहरलाल  नेहरु  :  जो  गिनती
 न्होंने  बताई  है,  वह  मुझे  मालम  नहीँ  है  ।

 मुझे  पता  नहीं  कहां  से  वह  इसे  लाये  हैं,  कैसे  वह
 सही  प्रमाण  जाय
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 श्री  प्रकाश वीर  शास्त्री  :  आपके  कड़े
 हैं,  अपनी  तरफ  से  में  नहीँ  दे  रहा  हूं  ।

 श्री  जवाहरलाल  नेहरू :  मेंने  नहीं  देखे

 हें  3  गौर  करने  की  बाद  होगा।  में  उसका
 जमा4  नहीं  दे  सकता  शुगर  उस  पर  गौर
 किए  1

 Shri  Basumatari;  May  I  draw  the
 attention  of  the  Prime  Minister  to  the
 news  which  appeared  in  the  papers  a
 few  days  ago  to  the  effect  that  when
 the  Parliamentary  Secretary  to  the
 Ministry  of  External  Affairs  in  the
 Pakistan  National  Assembly  was  put
 the  question  as  to  what  was  the  main
 item  on  the  agenda  for  discussion  in
 the  forthcoming  Home  Ministers’  Con-
 ference  where  the  stated  categorically
 that  the  main  and  foremost  item  waa
 the  stoppage  of  eviction  of  Muslims
 from  Assam  and  Tripura.  May  I  know
 whether  it  is  a  fact;  if  so,  what  action
 will  be  taken  by  the  Government  in
 this  regard?

 Shri  Jawaharlal  Nehra:  That  might
 be  the  opinion  of  Pakistan,  Sir;  but
 that  is  not  the  main  item  on  the
 agenda.  Certainly,  if  they  insist,  that
 will  be  put  on  the  agenda  and  that
 will  be  discussed.

 Shri  Hem  Barua:  According  io  them
 that  is  the  main  item  on  the  agenda.

 Mr.  Speaker:  According  to  them  it
 may  be  ७0.

 Shri  Basumatari:  The  second  part  of
 my  question  has  not  been  answered.

 Mr.  Speaker:  It  has  been  answered.

 Shri  Tyagi:  Why  does  not  the  Prime
 Minister  reply  sitting,  Sir?  The  late
 Pantji  used  to  reply  sitting.

 Mr.  Speaker:  He  desires  to  reply
 standing.

 Shri  Tyagi:  Could  you  not  order,
 chim,  Sir?  He  does  not  listen  to  us,
 but  he  will  obey  you.

 Shri  Ranga:  There  is  a  Minister  of
 State  in  the  Ministry  of  External
 Affairs.  For  every  smal]  thing  why
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 should  the  Prime  Minister  get  up  and
 reply?

 Mr.  Speaker:  The  Prime  Miuzister
 thinks  that  it  is  better  for  him  tu
 stand  and  therefore  he  is  standing
 (Interruption).

 Shri  Tyagi:  His
 final.

 Shri  Nath  Pai:  Mr.  Speaker,  Sir,  in
 view  of  the  fact  that  during  the  de-
 bate  in  the  United  Nations  during  the
 Kashmir  issue  discussion  there  pructi-
 cally  all  the  nations  put  India  on  a
 par  with  Pakistan  in  the  matter  of
 treatment  of  minorities  and  that  seems
 to  be  the  impression  in  the  world,  and
 since  the  Prime  Minister  claims  that
 this  hostile  opinion  has  been  formed
 by  India-baseqd  foreign  correspon-
 dents,  are  we  to  infer  that  the  over-
 whelming  majority  of  foreign  corres-
 pondents  operating  in  this  country  are
 biassed  against  this  country;  and,  if
 the  answer  is  “yes”,  may  I  know  what
 steps  have  been  taken  to  remedy  it
 ang  what  are  the  causes  why  the
 India-based  foreign  correspondents
 should  be  distorting  this  country,  the
 host  country.

 thinking  is  not

 Shri  Jawaharlal  Nehru  rose—

 Shri  Tyagi:  Sit  down.
 Shri  Jawaharla]  Nehru:  I  cannot

 say  that  foreign  correspondents  are
 biassed,  all  of  them;  certainly,  I  hope,
 not.  It  may  be  that  in  some  respects
 we  are  biassed.

 Shri  Hari  Vishnu  Kamath:  Will  ke
 kindly  repeat  it?  We  could  not  hear
 the  last  portion.

 Mr.  Speaker:  He  said:  “I  do  not  say
 that  all  of  them  are  biassed,  but
 some  of  them  are”.

 Shri  Nath  Pai:  We  did  not  hear
 the  latter  part.  What  is  he  doing  io
 remedy  it,  and  why  shoul.  they  be
 biassed?

 Shri  N.  C.  Chatterjee:  What  steps
 are  being  taken  against  the  people
 who  are  really  biassed  (Interruption).
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 Shri  Hari  Vishnu  Kamath:  Did  he
 say:  “we  are  biassed’”?

 Mr.  Speaker:  There  are  so  many
 voices  speaking  simultaneously.  What
 can  I  do?

 An  hon.  Member:  All  voices  from
 that  side.

 Shri  Jawaharlal  Nehru:  They  judge
 for  themselves  what  they  see  and
 give  their  impressions.  We  try  to  in-
 fluence  them;  sometimes  we  -succeed
 to  some  extent.  But  they  come  to
 their  conclusions  by  judging  for  them-
 selves.

 Shri  Harish  Chandra  Mathur:  Our
 attitude  of  sympathy,  sweet  reason
 and  even  appeasement  to  Pakistan  has
 borne  no  fruit  all  these  7  years  and
 as  a  climax  now  we  have  this  most
 barbarous  treatment  to  our  East
 Pakistan  refugees.  May  I  know  what
 revised  attitude  ang  stang  the  Gov-
 ernment  of  India  is  going  to  take  at
 this  Home  Ministers’  Conference  to
 see  that  Pakistan  sees  sense?

 Shri  Jawaharlal  Nehru:  I  am  sorry,
 I  have  not  understoog  the  question.

 Shri  Harish  Chandra  Mathur:  We
 have  followed  a  policy  of  swect  rea-
 son,  sympathy  and  appeasemeni  to-
 wards  Pakistan  all  these  seventeen
 years  with  no  result  whatsoever  te
 our  disadvantage,  ang  the  climax  is
 the  present  exodus  of  refugecs  from
 East  Pakistan  and  the  barbarities  com-
 mitted  on  them  by  Pakistan.  May  I
 knuw  what  revised  attitude  or  stand
 we  are  going  to  take  at  ‘thc  Home
 Ministers’  Conference  to  make  Pakis-
 tan  see  sense?

 Shri  Jawaharlal  Nehru:  I  00  not
 agree  with  the  preamble  of  the  hon.
 Member’s  statement.

 Shri  Harish  Chandra  Mathur:  May
 J  sumit,  sir

 Mr.  Speaker:  Let  the  reply  come
 first.

 Shri  Jawaharlal  Nehru:  What  has
 happened  in  East  Pakistan  is  horrible
 and  the  most  painful,  and  the
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 refugees  are  coming.  He  referred  to
 1  years  and  all  that.  I  do  not  agree with  this  statement  about  7  years. We  have  often  erred.  Our  papers have  erred,  and  so  this  acts  and  reacts
 on  each  other.  Even  in  the  present
 day,  what  is  happening  in  Bihar  and
 Orissa  is  most  unfortunate.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Indians  in  Zanzibar  Holding  British
 Passports

 *908.  Shri  Sham  Lal  Saraf:  Will
 the  Prime  Minister  be  pleased  to  scate:

 (a)  whether  Government  are  aware
 that  Indians  holding  British  Passports
 in  Zanzibar  were  refuse  help  other-
 wise  extended  to  other  Non-British
 Europeans,  by  the  British  High  Com-
 missioner  during  the  recent  revclu-
 tion  that  broke  out  there;

 (b)  whether  Government  have
 taken  up  the  question  of  this  serious
 laps  on  the  part  of  the  British  Dip-
 lomat  with  the  Government  of  U.K.;
 and

 (९)  if  so,  the  result  thereof?
 The  Deputy  Minister  in  the  Minis-

 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir.

 (b)  and  (c).  Since  the  attitude  of
 Britain  towards  its  nationals  ig  the
 concern  of  that  country,  the  Govern-
 ment  have  not  taken  up  this  question
 with  the  British  Government.

 Refugees  from  East  Pakistan
 *912,  Shri  P.  0.  BorOoah:  Will  the

 Prime  Minister  be  pleased  to  state:
 (a)  whether  it  isa  fact  that  French

 and  German  television  teamg  had  gone
 to  Garo  Hills  to  record  the  sufferings
 of  Christian  refugees  from  East  Pak-
 istan  in  that  area;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  see  that  they  do  not  coilect
 any  material  to  be  used  for  propa-
 ganda  against  India?
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 The  Deputy  Minister  in  the  Miinis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir.

 (b)  They  observed  usual]  formali-
 ties.  There  are  no  reasons  for  pre-
 suming  that  they  will  indulge  in  anti-
 Indian  propaganda.

 Indian  Frontier  Administrative
 Service

 *913,  Shri  Rishang  Keishing:
 the  Prime
 state:

 Will
 Minister  be  pleased  to

 (a)  whether  any  special  recruit-
 ment  for  Indian  Frontier  Administra
 tive  Service  was  held  recently  for
 some  vacancies;

 (b)  if
 vacancies;

 so.  the  number  of  such

 (c)  whether  applications  to  fill  tae
 vacancies  were  invited  only  from
 persons  belonging  to  NEFA;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minls-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Mrenon):  (a)  and  (b).
 Recruitment  to  fill  five  vacancics  in
 the  IFAS  was  carried  out  on  20-2-1964
 under  Rule  0  II  (2)  of  the  IFAS
 Rules  relating  to  reservations  for
 tribal  candidates.

 (c)  and  (d).  NEFA  tribal  candi-
 dates  had  not  yet  achieved  any  repre-
 sentation  in  the  Service,  an4  hence  all
 existing  NEFA  graduates  were  calied
 for  interview.  However,  two  tribal
 candidates  from  Tuensang  District  of
 Nagaland  and  one  from  Manipur  were
 also  considered.

 Production  of  Simulators

 °94.  Shri  Ram  Harkh  Yadav:  Wil!
 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  the  LA.F.  Technicians
 have  collaborated  to  produce  simula-
 tors  in  the  country;

 (b)  if  so,  whether  the  India-made
 simulators  have  been  given  trial  and
 found  successfdl;  and
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 (c)  the  approximate
 simulator?

 cost  of  a

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Nationalisation  of  Shops  in
 Burma

 |  Siri  Nath  Pai:
 |  Shri  P.  C.  Borooah:
 |  Shri  Bishwanath  Roy:

 9915,
 4

 Shri  P.  RK,  Chakraverti:
 |  Shri  Rishang  Keishing:
 |  Shri  Prasash  Vir  Shastri:

 Shri  ्र  Tarua:
 |  Shri  9.  C  Sharma:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Burmese  Govern-
 ment  have  recently  nationalised  all
 private  owned  wholesale  shops,  ware-
 houses,  stores  and  brokers  establish-
 ments  in  Burma,  including  those  be-
 longing  to  the  Indian;

 (b)  if  so,  the  total  estimateg  assets
 of  the  Indian  entrepreneurs|business-
 men  nationalised  by  Burma;  and

 (c)  the  steps  being  taken  to  settle
 the  transfer  of  assets  referred  to
 above?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Some  categories  of
 shops  in  the  Rangoon  Municipal  area
 engaged  jn  certain  commodity  distri-
 bution  have  been  nationalised.

 (a)  The  number  of  Indian  shops
 taken  over  by  the  Burmese  Govern-
 ment  is  estimateg  to  be  about  fifteen
 hundred.  A  very  rough  unofficial  es-
 timate  would  put  the  assets  nationaliz-
 ed  at  over  5  crores.

 (c)  Equitable  compensation  has
 been  promised  but  no  special  facili-
 ties  for  transfer  of  assets  to  India  have
 been  announced  by  the  Government
 of  Burma,  This  general  issue  is  engag-
 ing  the  attention  of  the  Government
 of  India.

 Ex-I.N.A.  Personnel

 {  Shri  Hari  Vishnu  Kamath:
 Shri  Bhagwat  Jha  Azad:
 Shrimati  Savitri  Nigam:

 °916,

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  606  on  the  6th
 December,  963  and  state:

 (a)  how  much  of  the  earmarked
 sum  of  Rs.  30  lakhs  for  further  re-
 lief  to  ex-INA  personne]  has  been
 paid;

 (b)  the  number  of  ex-INA  person
 nel  or  their  widowg  who  have  receiv-
 ed  the  relief  so  far;  and

 (c)  how  many  more  are  eligible?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Rs,  4.08  lakhs  approxi-
 mately,  up  to  the  l5th  March,  1964.

 (b)  3,100  ex4INA  personnel  or  their
 families  have  been  paid  the  relief.

 (e)  About  10,500.

 Migrants  from  Indian  Enclaves  im
 East  Pakistan

 Shri  Yashpal  Singh:
 \  Shri  Hari  Vishnu  Kamath:

 Will  the  Prime  Minister  be  pleased
 state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  people  residing  in  Indian
 enclaves  of  East  Pakistan  have  mig-
 rated  to  West  Bengal;

 (b)  if  so,  the  reasong  therefor;  and

 *917,

 (c)  the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).  Yes
 Sir,  we  are  aware  that  over  6,000  per-
 sons  have  crosseq  the  border  into
 India  from  the  Indian  enclaves

 iin East  Pakistan  due  to  insecurity  of  lite
 and  property.
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 (c)  A  firm  protest  has  been  addres-
 sed  to  the  East  Pakistan  Govern-
 ment  at  the  State  level.

 Joint  Survey  of  Tripura-East
 Pakistan  Border

 Shri  D.  C.  Sharma:
 Shri  Onkar  Lal  Berwa:
 Shri  Kachhavaiya:

 |  Shri  Vishram  Prasad:
 *9I8.  |  Shri  B.  P.  Yadava:

 |  Shri  Bishanchander  Seth:
 |  Shri  Dhaon:
 |  Shri  9.  9.  Mantri:
 L  Shri  Basumatari:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  of  India
 have  renewed  their  proposal  to  Pakis-
 tan  for  joint  inspection  of  a  disputed
 area  on  the  Tripura-East  Pakistan
 border  which  is  being  populated  by
 Pakistanis  in  violation  of  the  i958
 Indo-Pakistan  Standstill  Agreement;
 and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  of  Pakistan  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.  More
 recently,  the  proposal  for  a  joint  ins-
 pection  of  the  area  on  the  uppe!
 reaches  of  the  Fenny  river  where
 Pakistan  has  raised  a  dispute,  was
 formally  made  to  East  Pakistan  in  a
 communication  addressed  by  the
 Tcipura  Government  to  the  Govern-
 ment  of  East  Pakistan  on  5th  Janu-
 ary.  1964.  On  l7th  March,  1964,  the
 Commonwealth  Secretary  personaliy
 requesteq  the  Pakistan  High  Com-
 missioner  in  New  Delhi  to  try  and
 versuade  the  Government  of  East
 Pakistan  to  agree  to  a  joint  inspec-
 tion  of  this  area.  The  High
 Commissioner  for  Pakistan  pro-
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 mused  to  look  into  this
 sult  his  Government.

 and  to  con-

 (b)  The  reaction  of  the  Government
 of  Pakistan  to  our  proposal  is  awailed.

 Talks  with  Hostile  Nagas
 Shri  P.  C.  Borooah:

 |  Shri  Nath  Pai:
 Shri  P.  R.  Chakraverti:
 Shri  Shree  Narayan  Das:

 |  Shri  Swell:
 (Shri  Hem  Barua:

 *919,

 Will  the  Prime  Minister  be  pleas:d
 io.  State:

 (a)  whether  Government  was  con-
 sulted  on  the  issue  of  setting  up  a
 Committee  for  peace  talks  with  ithe
 Naga  rebels  by  the  Nagaland  Gov-
 ernment;

 (b)  if  so,  whether  the  Central  Gov-
 ernment  accorded  their  approval
 inereto;

 (c)  whether  the  Central  Govern-
 ment  would  be  associated  with  these
 parleys  with  Naga  rebels;  and

 (d)  if  so,  how?

 The  Minister  of  State  in  the  Minis-
 try  of  Extermal  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).  The
 decision  was  tuken  by  the  legislative
 and  the  Government  of  Nagaland  on
 their  own.

 (c)  and  (d).  The  Government  of
 India’s  view  is  that  it  is  for  tae
 Nagas  themselves  to  settle  any  diffc-
 rences  between  themselves.  If,  how-
 ever,  the  Government  of  Nagaland
 desire  the  Government  of  India  to
 take  any  action,  the  Government  of
 India  would  be  glad  to  be  of  help.

 Pensions  and  Gratuity

 (  Shri  Hari  Vishnu  Kamath:
 |  Shri  Kapur  Singh:

 *920.  <  Shri  P.  K.  Ghosh;



 9383  Written  Answers  CHAITRA  17,  886  (SAKA)  Written  Answers  9384

 Shri  ¥.  ्,  Singha:
 Sbri  P  C.  BoroOah:

 Will  the  Minister  of
 pleased  to  state:

 Defence  be

 (a)  whether  an  upward  revision  of
 pensions  or  gratuity  admissible  tv
 heirs  of  our  Defence  personnel  kiiled
 in  action  is  contemplated;  ang

 (b)  if  so,  the  broag  features  there-
 of?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  No  concrete  proposals
 for  upward  revisions  of  pensions  or
 gratuity  admissible  to  heirs  of  De-
 fence  Services  personnel  killed  in
 action  are  at  present  under  examina-
 nation  with  Government.  The  rates
 et  Special  Family  Pension  in  respect
 of  Service  personnel  below  Officer
 rank  were  increased  last  year  with
 effect  from  Ist  April,  1961.

 (b)  Does  not  arise.

 Kashmir
 “92l.  Shri  Yashpal  Singh:  Wiil  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  intended  to  send  a
 number  of  non-official  delegations
 abroag  for  explaining  India’s  case  on
 Flashmir;

 (b)  when  such  delegations  wili  be
 sent;  and

 (c)  the  names  of
 posed  to  be  covered?

 countries  pro-

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  It  is  proposed
 to  send  a  few  goodwill  delegations
 abroad  which  will  also  explain  India’s
 case  on  Kashmir,  the  question  of
 refugees  from  Pakistan,  etc.

 (b)  One  delegation  is  likely  to  leave
 India  by  the  middle  of  this  month.

 (९)  Countries  in  West  Asia  and
 North  Africa.

 UN.  Observers

 1922,  Shri  P.  ८.  Borooah:  Wiil  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  on  a  request  by  Gov-
 crument  the  number  of  U.N.  obser-
 vers  in  Kashmir  has  been  increased,
 and

 (b)  if  so,  to  what  extent?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).  Tne
 number  of  U.N.  Observers  has  recent-
 ly  been  increased.  This  increase  has
 not  been  made  at  Government’s
 request.

 मेजर  चानन  सिह  की  मुख्य

 १८६२.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या

 प्रतिरक्षा  मंत्री  बह  बताने  की  कृपा  करेंगे

 far:

 (क)  सिक्किम  में  मेजर  फानन  सीट  की

 रहस्यमय  परिस्थितियों  में  हुई  मृत्यु  के  करणों

 की  जांच  करने  के  लिए  नियुक्त  किये  गये

 जांच  न्यायालय  ने  अपनी  रिपोर्ट  दे  दी  है  ;
 शौर

 (ख)  हाँ,  तो  उस  की  उपपत्तियां  के

 क्‍या  हें?

 प्रतिरक्षा  मंत्री  (श्री  यशवंतराव

 चव्हाण)  :  (क)  तथा  (ख).  जी,  हां  एक
 कोट  आफ  इन्क्वायरी  ने  इस  बारे  में  छात-
 बीन  की  है  कि  किन  परिस्थितियों  में  मेजर

 आनन  सिंह  की  मृत्यु  दिनांक  २५  फरवरी

 १६६३  को  हुई  |  कोर्ट  का  मत  है  कि  मेजर

 सिंह  स्वयं  अपनी  पिस्तौल  की  गोली  के

 आकस्मिक  ढंग  से  छूट  जाने  के  कारण  मारे
 गये  ;  प्रौढ़  उन  की  मृत्यु  मैं  किसी  का  दोष

 नहीं  है  ।

 समाचार-पत्र

 १८६३.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या

 सूचना  कौर  प्रसारण  मंत्री  २३  मार्च,  १६६४
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 के  तारांकित  प्रदान  संख्या  ६९८  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  को  कृपा  करेंगे  कि  a

 (क)  थो  समाचार-पत्र  प्रगति  ज्यादा
 बिक्री  दिखा  कर  समाचारपत्रों  को  वस्तुतः
 रही  के  रूप  में  भी  बेच  देते  हैं,  उन  की  जांच
 करने  के  लिए  क्‍या  कोई  कजम  उठाया  गया
 है;  भोर

 (थ)  यदि  हां,  तो  क्या,
 संसद-कार्य  मंत्री  _  (जो  ,  सत्यनारायण  ,

 सिह)  :  (क)  शोर  (ख).  जी,  हां,  जिस
 प्रकार  के  आरोप  का  जाकर  किया  गया  है,
 उस  की  भारत  के  समाचार  र-पत्रों  के  रजिस्ट्रार
 के  प्रचार-संख्या  जांच  दलों  ने  लांच  पड़ताल
 को  है,  परन्तु  अभी  तक  किसी  भी  मामले  में
 प्रा रोप  सिद्ध  नहीं  हो  पाया  है  ।

 Employees  of  ALR.  Cuttack
 ‘1864,  Shri  Ramachandra  OUlaka:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 number  of  staff  artistes  and  other  em-
 Ployees  of  the  All  India  Radio  station
 at  Cuttack  (Orissa)  belonging  to  Sche-
 duled  Castes  ang  Scheduled  Tribes  es
 on  the  3lst  January,  19647,

 The  Minister  of  Parliamentary Affairs  (Shri  Satya  Narayan  Sinha):
 Twenty-three.

 Womer  Registered  with  Orissa  2m-
 loyment  Exchanges

 ‘1865,  Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  state:

 (a)  the  number  of  women  candi-
 dates  (both  graduates  and  non-gradu-
 ates)  who  have  been  registered  in
 various  Employment  Exchanges  ijn Orissa  as  on  the  3lst  December,  1963;
 and

 (b)  the  number  out  of  them  pro- vided  with  employment  assistance
 during  the  year  ending  the  Sist
 December,  9637

 The  Deputy  Minister  im  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  0,  RB,  Pattabhi
 Raman):  (a)  and  (b).
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 Category  Numberon  Number
 Live  Regi-  _  placedin ster  as  on  employ-

 3I-I2-63.  ment
 during
 1963.

 Graduates  26  4
 Matriculates  and
 Intermediates.  i78  76
 Below  Matricu-
 lation  standard
 (including
 illiterates).  2,200  750

 ToTaL  2,404  840

 Indians  in  South  Africa

 Shri  P.  R.  Chakraverti:
 Shri  Hari  Vishnu  Kamath:
 Shri  Maheswar  Naik:
 Shri  ए,  C.  Borooah:

 1866.

 Will  the  Prime  Mimister  be  pleased
 to  state:

 (a)  whether  reports  have  been  re-
 ceived  about  the  number  of  persons
 of  Indian  origin  affected  by  the  work-
 ing  of  apartheid  laws  in  South  Africa;

 (b)  the  details  of  hardships  inflicted
 on  them;  and

 (c)  whether  they  have  sought  the
 advice  and  assistance  of  the  Govern.
 ment  of  India?

 The  Prime  Minister,  Minister  of  @x-
 ternal  Affairs  and  Minister  of  Atomic
 Energy  (Shri  Jawaharlal  Nehru):
 (a)  The  entire  Asian  population  of
 South  Africa,  (4,77,000)  most  of  whom
 are  of  Indian  origin  is  affected  by  the
 Apartheid  Laws  of  the  Government
 of  South  Africa;

 (b)  The  policy  of  Apartheid  has
 been  evolved  to  separate  racial  groups
 in  every  conceivable  field  viz.  com-
 mercial,  educational,  social,  economic,
 political,  residential,  etc.  The  appli-
 cation  of  this  policy  caused  the  peuple
 of  Indian  origin,  along  with  other  non-
 Europeans  in  South  Africa,  untold
 misery,  suffering  and  humiliation,  in
 every  field  of  their  existence.  Eco-
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 nomically,  the  greatest  tragedy  of  the
 people  of  Indian  origin,  many  of
 whom  were  engaged  in  trade  in  South
 Atrica,  has  been  that  they  have  been
 uprooted  from  their  business  centres
 and  dwelling  places,  which  they  had
 occupied  for  many  years.  They  have
 thus  suffered  severe  loss.

 (c)  The  people  of  Indian  origin  liv-
 ing  in  South  Africa  have  completely
 identified  themselves  with  their  other
 affecied  compatriots  in  the  fight
 against  apartheid.  They  are  unable  to
 seek  specific  advice  or  assistance  but
 the  Government  of  India  hag  taken
 a  leading  part  in  fighting  South
 Africa’s  racial  policies  in  the  interna-
 tional  forum.  This  has  given  them
 considerable  support  in  their  struggle.

 Two  Indians  Killed  im  Nepal

 |

 Shri  D.  C.  Sharma:
 Shri  Yogendra  Jha:
 Shri  Bibhuti  Mishra:
 Shri  Vishwa  Nath  Pandey:
 Shri  Hem  Barua:
 Shri  M.  Rampure:
 Shri  Ram  Harkh  Yadav:
 Shri  Koya:
 Shrimati  Maimoona  Sultan:
 Shri  Yashpal  Singh:

 (Shri  Himmatsinhji:

 1867,  4

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  two
 Indian  Nationals  were  killed  in  an  in-
 cident  which  took  place  near  Bahaisa-
 lotan  on  the  24th  January,  964  in
 Nepal;  and

 (b)  if  so,  the  details  of  the  jnci-
 dent  and  the  action  taken  in  the
 matter?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 (a)  Two  Indians  were  killed  as  the
 result  of  an  incident  which  took  place
 at  a  place  near  Bahainsalotan  on  the
 2370  January,  1964,

 (b)  According  to  our  information,
 four  Indians  were  arrested  by  a  Nepa-

 less  patrol  on  the  frontier  between
 India  and  Nepa]  on  the  22nd  Tanuary.
 Two  of  them  were  released  and  the
 other  two  detained.  Two  mure  Indians
 were  arrested  by  the  Nepalese  on  the
 morning  of  the  23rd  January.  It
 appears  that,  while  these  two  were
 being  taken  away  by  the  Nepalese
 patrol,  a  number  of  Indians  went  to
 their  rescue  and,  during  the  scuffle,
 the  patrol  opened  fire  causing  the
 death  of  one  person  and  jnjuries  to
 others.  One  of  the  injured  persons
 died  later.

 No  trace  has  been  found  of  the
 Nepalese  patrol  whose  members  are
 also  believed  to  be  dead.

 A  Joint  Enquiry  was  held  into  this
 incident  by  Representatives  of  the
 Governments  of  India  and  Nepal  and
 their  report  is  under  consideration  by
 the  two  Governments,

 Col.  Commanding  of  Jat  Regiment

 ‘1868,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  a  former  Defence
 Minister  continues  to  be  associated
 with  the  Armed  Forces  as  a  Coionel
 Commanding  or  patron  of  the  Jat
 Regiment;  and

 (b)  if  8०,  the  position  of  such  a
 Colonel  Commanding  or  patron  and
 how  he  is  appointed?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  No,  Sir,

 (b)  Does  not  arise  in  view  of  (a)
 above.  Under  existing  rules,  only
 serving  or  retired  Army  Officers  are
 eligible  for  appointment  as  Colonel
 Colonel  Commandant  of  a  Regiment|
 Corps.  Rulers  of  erstwhile  Indian
 States  and  civilian  gentlemen  holding
 honorary  ranks  of  Colone]  and  above
 in  the  Army  are  associated  as  Hono-
 rary  Colonel|Honorary  Colonel]  Com-
 mandant  of  Regiment/Corps  of  their
 choice  ang  those  holding  honorary
 ranks  of  Lt.  Col.  and  below  are  asso-
 ciated  as  Honorary  Officers.
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 Ground-to-Air  Communicatien

 igeg,  /  Shri  D.  C.  Sharma;
 Vv  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Defenee  be
 pleased  to  state:

 (a)  whether  the  Defence  Research
 and  Development  Organisation  has
 completed  a  newly  designed  light
 ground-to-air  communication  set  and
 a  compact  single  and  multi-channel
 (high  and  very  high-frequency)  air-
 borne  trans-receiver;

 (b)  if  so,  the  details  thereof  along
 with  their  manufacturing  programme;
 and

 (c)  when  it  is  proposed  to  be  sup-
 plied  to  our  Defence  Forces?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  Yes,  Sir.

 (b)  and  (c).  It  would  not  be  in
 the  public  interest  to  divulge  details.

 नेफा  में  मार  गये  जवानों  का  स्मारक

 १८७०.  श्री  प्रकाश  वोर  शास्त्री  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  नेफा  में  सेला  के  निषाद  सेलर्स
 कैम्प  और  मोहन  कैम्प  के  मध्य  में  तमापुचू्‌
 नदी  के  किनारे  जिन  भारतीय  जवानों  का
 एक  साथ  दाह  कीं-संस्थान  शिया  गया  था,
 क्या  वहां  उनका  कोई  स्मारक  भी  बना  है  ;

 (@)  पोछे  संसद  सदस्यों  का  जो  शिष्ट-
 मंडल  वहां  गया  था  क्या  उसने  भी  ऐसा  सुझाव
 दिया  था  ;  और

 (ग)  यदि  स्मारक  भर  नहीं  बना  है
 तो  क्‍या  उसकी  कोई  योजना  विचाराधीन
 है?

 प्रतिरक्षा  मंत्री  (श्री  यशवंतराव
 चह्वाण )  :  (वाय  जी,  नहीं  ।
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 (ख)  जी,  हां  ।

 (ग)  लद्दाख  और  नेफा  की  लड़ाई  में

 काम  अने  वाले  जवानों  का  समुचित  स्मारक
 बनाने  की  आ्रावश्यकता  स्वीकार  कर  ली

 गई  है  किन्तु  ऐसा  विचार  किया  जाता  है
 कि  ये  स्मारक  संकटकालीन  स्थिति  समाप्त

 होने  पर  स्थापित  होने  चाहिएं  t

 Military  Officers’  Training  Abroad

 J  Shri  Dhuleshwar  Meena:
 ‘1871.

 \  Shri  Ramachandra  Ulaka:

 Wilj  tne  Minister  of  Defemce  be
 pleased  to  state:

 (a)  the  number  of  officers  from  the
 Defence  Services  sent  abroad  for
 wuining  during  September,  1963;  and

 (b)  the  nameg  of  the  countries  to
 which  they  were  sent?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  2l.

 (b)  Canada,  U.K.  and
 U.S.A.

 Malaya,

 Body  Building  of  Trucks

 1872.  Shri  S,  M.  Banerjee:  Will
 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  has  given  contracts  to  some
 private  firms  in  Delhi  for  body  build-
 ing  of  Tata  Mercedes  trucks  for  the
 defence  forces;

 (b)  whether  it  is  possible  to  build
 ‘:.  same  in  the  EME  workshops  and
 ordnance  factories  ang  thus  utilize  the
 surplus  labour;  and

 (c)  if  so,  the  reasong  for  giving  con-
 tracts  to  private  firms?

 The  Minister  of  Defence  (Shri  Y.  8,
 Chavan):  (a)  Contracts  for  building
 bodies  on  Tata  Mercedes  Benz  chassis
 for  the  Services  were  placeq  on  the
 trade  by  the  Directorate  General  of
 Supplis  and  Disposals  and  not  by  the
 Ministry  of  Defence.  Some  of  these
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 contracts  were  with  private  firms  in
 Delhi.

 (b)  and  (ce).  A  very  large  number
 of  TMB  chassig  were  procured  after
 the  onset  of  the  Emergency  and  these
 had  to  be  fitteq  urgently  with  bodies
 to  Defence  specifications.  Recourse
 had,  therefore,  to  be  taken  to  what-
 ever  source  could  build  bodies.  EME
 workshops  have  also  been  entrusted
 with  the  work  of  body  building.
 There  was  no  surplus  labour  available
 in  thesc  workshops,

 The  Ordnance  Factories  are  fully
 engaged  in  the  manufacture  of  com-
 plete  vehicles,  both  Nissan  and
 Shaktiman,  and  are  planning  increas-
 ed  production  of  these  two  types  of
 vehicles.  They  do  not  have  spare
 capacity  for  building  bodies  on  TMB
 chassis.

 Profession  Tax  in  Delhi  Cantt.
 1873.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  autho-
 rities  of  Military  Hospital,  Delhi  Cantt.
 have  again  started  the  recovery  of
 Profession  Tax  from  the  industrial
 employees  w.e.f.  lst  March,  1964;

 (b)  whether  such  tax  is  also  being
 recovered  from  other  trade  employees
 of  the  EME  workshop  and  ordnance
 depot;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  refund  the  same  and  issue
 orders  for  the  stoppage  of  further  re-
 covery?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b).  Under  the
 existing  orders  issued  in  December
 1943,  a  tax  is  leviable  on  all  persons
 in  Delhi  Cantonment  carrying  on  any
 one  or  more  of  certain  specified  trades,
 professions  or  callings.  The  tax  is  be-
 ing  realised  by  the  Cantonment  Board
 authorities  from  the  employees  con-
 cerned  in  Delhi  Cantonment  (barbers,
 dhobies,  etc.)  through  the  Officers
 Commanding  of  the  respective  units
 including  Military  Hospital,  Central
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 Ordnance  Depot  and  E.M.E,  Work-
 shops.

 (c)  No,  Sir.

 Plan  Publicity
 1874,  Shri  H.  0.  Soy:  Wili  the

 Ministry  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  to  popularise  the  five  year  plans
 in  tribal  industrial  regions  of  Bihar,
 Orissa,  West  Bengal  and  Madhya
 Pradesh  through  the  media  of  tribal
 songs  and  drama  and  their  folk  art;
 and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Information  and  Broadcasting
 (Shr;  Sham  Nath):  (a)  and  =  (b).
 On  «count  of  the  multiplicity  of
 tribal  dialects  and  the  lack  of  scripts
 in  those  dialects,  it  hag  not  yet  been
 possible  to  arrange  separate  publicity
 programmes  through  tribal  dialects.
 Nonetheless,  the  tribal  and  industrial
 areas  in  question  are  covered  along
 with  the  other  areas,  by  the  general
 programmes  of  our  Field  Publicity
 Organisation  given  in  the  major  re-
 gional  Janguages.  No  separate  statis-
 tics  are  maintained  in  respect  of  the
 programmes  arranged  for  the  tribal/
 indusrtial  areas  as  distinguished  from
 the  other  areas  in  the  same  State.

 गोला  बारूद  का  डिपो  गुड़गांव

 १८७५.  श्री  कछवाय  :  क्‍या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ग्राम  सुखराली,  तहसील  व  जिला

 गुड़गांव  की  कितनी  भूमि  गोला-बारूद  डिपो
 के  लिये  ली  गई  है  ;

 (ख)  यह  कब  ली  गई  थी  और  कया
 उसका  मुआवजा  दिया  गया  है  ;

 (ग)  क्‍या  उस  खाली  जमी  पर
 सरकार  मकान  बनाने  जा  रही  है  जिस  पर
 किसान  खेती  कर  रहे  हैं  ;  ब्रोकर
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 (3)  क्या  पालम  हवाई  भू  का
 विस्तार  उस  गांव  तक  हो  रहा  है  ?

 प्रतिरक्षा  मंत्री  ,  (श्री  यशवंत  राव

 खब्बाब)  :  (क)  से  (ग).  ग्राम  सुखरोली,
 तहसील  व॑  जिला  गुड़गांव  की  कोई  जमीन
 गोला-बारूद  डिपो  के  लिये  नहीं  ली  गई  है,
 किन्तु  द्वितीय  महायुद्ध  के  दिनों  में  रक्षा  श्राव-
 यकताओं  के  लिये  इस  गांव  में  ४५०  एकड़
 जमीन  ली  गई  थी  ।  चूंकि  लड़ाई  के  बाद
 इस  जमीन  का  कोई  उपयोग  नहीं  हो  रहा  था
 भौर  “प्रतीक  अन्न  उपजाओ  ”  योजना  चल,  रही
 थी  शत:  इस  जमीन  के  पुराने  मालिकों  को
 इस  शर्त  पर  खेती  करने  की  आज्ञा  दे  दो  गई  थी
 कि  “न  कोई  मालगुजारी  न  कोई  मुआवजा”
 यह  भ्राता  तभी  तक  के  लिए  है  जब  तक  इस
 जमीन  की  रक्षा  के  कामों  के  लिए  आ्रावश्य-
 कता  न  पड़ेगी  1

 इस  प्रकार  ली  गई  इस  जमीन  में  से

 वायु  सेना  की  एक  यूनिट  के  लिये  रहने  के  लिए
 मकान  बनाने  के  वास्ते  श्राजजल  ६  एकड़
 जमीन  पर  निर्माण  काम  आरम्भ  हो  गया  है  1

 मालगुजार री  वसूल  करने  वाले  शभ्रधिकारियों
 ने  पहले  के  मालिकों  को  कहा  है  कि  वे  इस  क्षेत्र
 में  भ्रम  खेती  न  करे  ग्रोवर  स्थानीय  मालगुजारी
 के  अफसरों  के  मूल्यांकन  के  मुताबिक  उन्हें
 जमीन  का  किराया  तथा  फसलों  का  मुआवजा
 दिया  जायगा  ।  इन  अफसरों  को  मूल्यांकन
 का  काम  जल्दी  करने  को  कहा  गया  है  |

 (घ)  पालम  हवाई  ्  का  विस्तार
 इस  गांव  तक  करने  का  कोई  प्रस्ताव  नहीं
 है

 Foreign  Military  Aid
 1876.  Shri  P,  C,  Borooah:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  how  American  and  British  mili-
 tary  aid  to  India  during  1964-65  is
 likely  to  compare  with  that  received
 in  1963-64  according  to  the  commit-
 mentg  ag  they  stand  at  present;
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 (b)  whether  there  is  likely  to  be
 considerable  slash  and  if  so,  to  what
 extent;  and

 (c)  how  much  aid  has  been  de-
 manded  by  India  from  the  U.S.A.  and
 British  during  1964-657

 The  Minister  of  Defemce  (Shri  Y.  B.
 Chavan):  (a)  and  (b).  The  quantum
 of  Military  Assistance  provided  by
 ine  U.S,  and  the  U.K.  Governments
 depends  upon  the  acceptance  of  our
 needs  by  the  aid  giving  countries,  the
 funds  available  to  them  for  the  pro-
 grammes  and  the  availability  of  the
 equipment  and  stores  required  by  us.
 There  is  no  such  thing  as  an  agreed
 continuing  level  of  assistance.

 (c)  It  will  not  be  in  the  public  in-
 terest  to  disclose  this  information.

 Migranta  from  East  Pakistan

 ‘1877  {  Shri  P.  C.  Borooah:
 ‘|  Shri  Yashpal  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  in  the  Times
 of  India’,  dated  the  I7th  March,  964
 reporting  that  East  Pakistan  Police
 had  forcibly  taken  written  declaration
 from  persons  migrating  into  India
 that  they  had  been  treated  ‘politely
 and  cordially’  by  the  East  Pakistan
 authorities;

 (b)  if  so,  whether  Government  Lave
 any  Official  information  in  this  re-
 gard;

 (c)  if  80,  what;  and

 (d)  Governments  reaction  thereto?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  to  (c).  Yes,  Sir,  we
 have  seen  the  news  item  and  it  is
 likely  that  these  written  declarations
 are  being  taken  from  the  migrants
 who  are  compelled  to  leave  their
 hearths  and  homes  in  East  Pakistan.
 We  have  no  Official  information  as
 these  declarations  are  being  taken  by
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 the  local  authorities  in  East  Pakistan before  the  migrants  enter  India.

 (d)  We  have  formally  and  re-
 Peatedly  represented  to  the  Govern-
 ment  of  Pakistan  to  discharge  its  full
 responsibility  towards  its  minority
 communities  so  that  they  may  live  in
 peace  and  harmony.

 Emergency  Commission
 ‘1878,  Shri  Onkar  Lal  Berwa:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  gome
 persons  who  had  applied  for  the
 Emergency  Commission  prior  to  8lst
 December,  963  were  not  called  for
 interview  on  the  ground  that  they
 were  over  age  although  they  had  the
 requisite  age  limit  at  the  time  of
 applying;

 (b)  the  number  of  such  persons;

 (c)  whether  any  representations
 have  been  received  from  them;  and

 (d)  if  so,  the  action  taken  thereon?
 The  Minister  of  Defence  (Shri  Y.  B.

 Chavan):  (a)  No,  Sir.  Eligibility  of
 a  candidate  for  grant  of  Emergency
 Commission,  in  so  far  as  age  is  con-
 cerned,  is  determined  with  reference
 to  the  date  of  submission  of  his  ap-
 Plication,  Although  the  maximum
 age  limit  for  grant  of  Emergency
 Commission  was  reduced  from  30  to
 27  years  with  effect  from  -l-964,
 those  candidates  who  applied  prior  to
 ‘1-1-1964  were  not  affected  by  this  re-
 duction  in  age  limit.

 (b)  to  (d).  Do  not  arise.

 Leader  of  the  Indian  Delegation
 to  U.N.O.

 1879,  Shri  Hari  Vishnu  Kamaih:
 Will  the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  Unstar-
 red  Question  No.  24l  on  the  779
 February,  964  and  state:

 leader  of  the (a)  whether  the
 to  the  United Indian  delegation
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 Nations  was,  after  she  had  resigned the  Governorship  of  Maharashtra, appointed  as  an  Officer  on  Special
 Duty  in  the  Ministry  of  External
 Affairs;  हे

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  she  was  paid  a  salary;

 and

 (d)  If  so,  how  much  per  mensem?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  Yes.

 (b)  On  her  appointment  as  Leader
 of  the  Indian  Delegation  to  the  l8th
 Session  of  the  General  Assembly  of
 the  United  Nations,  Shrimati  Vijay
 Lakshmi  Pandit  relinquished  charge
 of  the  office  of  the  Governor  of  Maha-
 rashtra.  During  her  absence,  Mr.
 Justice  Chainani,  Chief  Justice  of
 the  Bombay  High  Court,  was  appoint-
 to  discharge  the  functions  of  the
 Governor  of  Maharashtra.  For  the
 duration  of  her  deputation  to  the
 United  Nations  General  Assembly  as
 the  Leader  of  the  Indian  Delegation,
 Shrimati  Pandit  was  appointed  an
 ‘Officer  on  Special  Duty’  in  the
 Ministry  of  External  Affairs.

 (c)  Yes,

 (d)  As  Officer  on  Special  Duty  in
 the  Ministry  of  External  Affairs,  she
 was  allowed  to  draw  Rs.  4,000  per
 month  as  her  salary  as  against
 Rs.  5,500  per  month  which  she  was
 drawing  as  Governor  of  Maharashtra.

 Production  Bonus

 1880.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  deci-
 sion  to  pay  production  bonus  to  the
 workers  of  the  Maintenance  and
 Repairs  Section  of  Ordnance  Factories
 has  since  been  taken;

 (b)  if  so,  the  details  of  those  orders;
 and
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 (c)  the  number  of  workers  to  be
 covered  by  the  scheme?

 The  Minister  of  Defence  Produc-
 tion  im  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  The  matter  is
 under  examination,  and  final  Govern-
 ment  orders  are  expected  to  be  issued
 very  soon.

 (b)  and  (c).  Do  not  arise.

 Overtime  Arrears

 88l.  Shri  S.  M.  Bamerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  arrears  of  overtime
 have  been  paid  to  the  non-industrial
 employees  of  Ordnance  Factories  in
 U.P.  after  the  issue  of  Government
 orders  removing  discrimination  re-
 garding  payment  of  Overtime  between
 non-industrial  and  industrial  emp-
 lovees  on  the  27th  November,  ‘1963;

 (b)  if  not,  the
 delay;  and

 reasons  for  this

 (c)  the  steps  taken  by  Govern-
 ment?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 Raghuramaiah):  (a)  No;  as  the  orders
 as  issued  do  not  have  retrospective
 effect.

 (b)  and  )c).  Do  not  arise.

 बाल फिल्म  संस्था

 १८८३.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या

 सूचना  कौर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  हाल  ही  में  वाल  फिल्म  संस्था
 का  पुनर्गठन  क्रिया  गया  है  ;

 (ख)  यदि  हां,  तो  पुनर्गठन  के  पहले
 कौर  बाद  के  सदस्यों  एवं  प्रत्ययों  के  नाम  क्या
 हैं;  और

 (ग)  पुनर्गठन  की  ग्रा वश्य कता  क्यों
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 संसद  कार्य  मंत्री  शी  सत्य  नारायण

 सिंह)  :  (क)  जी,  हां  ।

 (ख)  एक  विवरण  सभा  पटल  पर
 रख  दिया  गया  है  ।  [पुस्तकालय  में  रखा
 गया  ny  देखिये  संख्या  एल०  टी०  २६४६/६४]

 (ग)  इसके  कार्य  के  बारे  में  शिकायतें
 मिलने  पर,  संस्था  का  पुनर्गठन  किया  या  था
 ताकि  जिन  उद्देश्यों  क ेलिए  संस्था  स्थापित
 की  गई  है  उनकी  पूतिहेेतु  ठीक  प्रकार  से  कार्य
 कर  सके  ।

 Rescue  Station  at  Kothagudium
 1884,  Shri  Eswara  Reddy:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  when  the  construction  of  build-
 ing  for  Rescue  Station  at  Kothagu-
 dium,  Khammam  Taluk,  Andhra  Pra-
 desh  will  be  taken  up;  and

 (b)  the  amount  allotted  for  this
 purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 है.  K.  Malviya):  (a)  Land  is  being
 acquired  for  the  station.  Construc-
 tion  will  start  after  the  lease  deed  is
 registered  and  the  land  taken  over.

 2.5  lakhs
 budget  for

 (b)  A  provision  of  Rs.
 has  been  made  in  the
 1964-65.

 इलेक्ट्रिशियन  इन्स्ट्रक्शन  श्लोक  मोटर  मैके-
 निक  इन्स्ट्रक्टर्स

 १२८५.  श्री  कछवाय  :  कया  श्रम  श्लोक
 रोजगार  मंत्री  यह  बताने  की  बरपा  करेंगे
 कि

 (क)  क्‍या  यह  सच  है  कि  डायरेक्टर
 जनरल  ने  दिल्‍ली  के  भिन्न-भिन्न  प्रशिक्षण
 केन्द्रों  में  काम  करने  वाले  इलेक्ट्रीशियन
 इन्स्ट्रक्टर्स  को  ग्रुप  Aq  आर  मोटर  मैकेनिक

 इन्स्ट्रक्शन  को  ग्रुप  “बी”  की  मान्यतायें  दी
 हैं  ;  और
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 (ख)  यदि  हां,  तो  इलेक्ट्रीशियन
 इन्स्ट्रक्शन  को  बी”  ग्रेड  का  चेतन  १८०-
 २८०  और  मोटर  मैकेनिक  इबन्स्ट्रक्ट्स  को

 ए  ग्रेड  का  वेतन  २१०-३८०  दिया  जाता
 हे

 श्रम  शौर  रोजगार  मंत्रालय  में  उप-मंत्रो
 तथा  योजना-उप-मंत्री (श्री  ये०  रा०  पट्टाली-
 राम)  :  (कफ)  दिल्ली  में  सदा  से  ही  मोटर

 मैकेनिक,  इन्स्ट्रबटर्स  को  'ए'  ग्रुप  (प्रवर  स्तर  )
 और  इलेक्ट्रीशियन  इन्स्ट्रकटर्स  को  ग्रुप'  बी'

 (सरवर  स्तर)  में  ही  मान्यतायें  दी  जाती  रही
 हैं  ।

 (ख)  दानों  ग्रूप  के  इन्स्ट्रक्शन  को
 अ्रपने  अपने  ग्रुप  के  ग्रेड  के  अनुसार  वेतन
 दिया  जाता  है  ।

 U.N.  General  Assembly  Session

 1887.  Shri  D.  6.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  2  on  the  l8th  November,
 963  and  state:

 (a)  what  other  items  were  discus-
 sed  in  the  last  session  of  the  U.N.
 General  Assembly;  and

 (b)  the  stand  taken  by  the  Indian
 delegation?

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Emergy  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  There  were  in
 all  86  items  on  the  adopted  agenda  of
 the  8th  session  of  the  U.N.  General
 Assembly.  A  copy  of  the  Agenda  is
 placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-2647/
 64].  The  Session  lasted  for  about
 three  months  and  there  was  consider-
 able  discussion  on  many  of  the  items.
 An  exhaustive  report  of  the  Indian
 Delegation  on  this  session  is  under
 preparation  and,  as  in  the  past,  print-
 ed  copies  of  the  report  will  be  sup-
 plied  shortly  to  the  Parliament  Lib-
 rary.

 Correspondents  of  the  A.LR.

 Shri  Mahesh  Dutta  Misra:
 1888,  4  Shri  Parashar:

 (Shri  J.  P.  Jyotishi:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:

 (a)  the  number  of  correspondents
 and  staff  reporters  working  at  pre-
 sent  in  the  News  Services  Division
 and  the  Regional  News  Units  of  the
 A.LR.;

 (b)  their  pay-scales  and  other  faci-
 lities;

 (c)  whether  they  are  given  any
 conveyance  allowance;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No.  LT-2648  164).

 Scheme  to  Combine  Farming  and
 Fighting

 1889.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  his  reply  to  the
 Debate  on  the  Demands  for  Grants  of
 the  Ministry  of  Defence  and  state:

 (a)  whether  a  plan  for  combining
 farming  and  fighting  on  our  country’s
 border  is  being  worked  out;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b).  Under  the  Lok
 Sahayak  Sena  scheme,  farmers  and
 other  residents  of  border  areas  are
 given  elementary  military  training  on
 a  purely  voluntary  basis  in  5-day
 camps.  The  purpose  of  this  training
 is  to  help  the  residents  to  organise
 selfdefence,  and  not,  as_  such,  to
 participate  in  actual  warfare  with
 regular  units.

 Government  have  also  sponsored  a
 civilian  rifle  training  scheme  for
 private  citizens  all  over  India.  This
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 too  is  on  a  voluntary  basis  to  give
 training  in  the  use  of  simple  fire-
 arms,

 2.00  hrs.

 OBITUARY  REFERENCE

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  Shri
 Sarabhai  Nemchand  Haji,  who  pas-
 sed  away  at  Bulsar  on  the  4th  April,
 1964,  at  the  age  of  74.  Shri  Haji  was
 a  Member  of  the  Central  Legislative
 Assembly  during  the  years  926  to
 1930.

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.

 stand  in
 express

 The  House  may  kindly
 silence  for  a  short  while  to
 its  sorrow.

 The  Members  then  stood
 for  a  short  while

 in  silence

 2.02  hrs.

 RE,  MOTION  FOR  ADJOURNMENT

 REPORTED  AMBUSH  OF  INDIAN  BORDER
 PATROL  BY  PAKISTAN  ARMY

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion  by  Shri
 Kamath  about  the  reported  ambush
 of  Indian  border  patrol  by  Pakistan
 army  near  Moel  village  on  the  cease-
 fire  line  near  Jammu.  He  may  ask
 for  the  leave  of  the  House.

 Shri  Hari  Vishnu  Kamath
 angabad):  I  under  rule...you  will
 kindly  pardon  me  for  not  men-
 tioning  the  correct  rule...under  the
 requisite  rule  for  leave  of  the  House
 to  move  the  adjournment  motion  stan-
 ding  in  my  name.

 (Hosh-

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan)  rose—

 Mr.  Speaker:  Is  he  objecting  to  it?
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 Shri  Y.  B.  Chavan:  I  merely  wanted
 to  give  the  information  that  this  news
 report  is  incorrect.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Sir,  may  I  make  a  submis-
 sion  to  you?  On  another  occasion,  in
 reply  to  my  calling  attention  notice
 on  the  reported  landing  of  a  helicop-
 ted  in  West  Bengal,  the  Defence  Minis-
 ter  pointed  out  that  it  was  a  complete
 fabrication.  Why  can  this  not  be  de-
 nied  on  the  floor  of  the  House?  Why
 can’t  this  sensational  news  given  by
 the  press  be  openly  contradicted  on
 the  floor  of  the  House  in  the  first  ins-
 tance?

 Shri  Y.  B.  Chavan:  On  the
 opportunity  I  have  done  so.

 first

 Mr.  Speaker:  If  there  is  no  truth  in
 that  report,  then  no  question  arises  for
 the  adjournment  motion.

 Shri  Nath  Pai  (Rajapur):  Sir,  on  a
 point  of  order.  You  called  upon  a
 member  to  move  for  leave  and  he
 moves  the  House  for  leave.  It  has
 been  opposed.  Now  the  next  inevi-
 table  step  for  you  is  to  find  out  from
 the  House

 Mr.  Speaker:  Meanwhile,  if  facts
 come  to  my  knowledge  that  there  is
 no  foundation  or  truth  in  the  report,
 then  I  need  not  wait  for  the  Member
 to  ask  for  the  leave  of  the  House,  be-
 cause  then  there  would  be  no  justifica-
 tion  for  an  adjournment  motion  be-
 cause  the  news  item  is  not  true,

 Shri  Nath  Pai:  I  am  in  your  hands,
 Sir,  but  I  thought  perhaps.

 Mr.  Speaker:  No,  it  falls  through.
 There  is  no  question  of  any  adjourn-
 ment  motion  then.

 Shri  प्र.  N.  Mukerjee  (Calcutta
 Central):  You  have  always  ruled,  and
 very  rightly  if  I  may  say  so,  that
 adjournment  motions  are  in  the
 nature  of  a  censure  on  Government.
 This  adjournment  motion,  |  take  it,
 was  based  on  certain  information
 received  from  whatever  sources  it
 mgiht  be,  and  the  information  was
 considered  by  the  Member  concerned
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 serious  enough  to  bring  up  an  ad-
 journment  motion  in  yrder  to  censure
 the  Government.  There  is  a_  repre-
 sentative  of  Government,  for  good
 reason  or  bad  reason,  getting  up  to
 say  that  it  is  based  on  entirely  incor-
 rect  information.  We  have  a  right  to
 find  out  on  the  basis  of  an  examina-
 tion  of  the  facts  in  the  possession  of
 Shri  Kamath  and  Shri  Chavan  before
 we  come  to  a_  decision.  (Interrup-
 tion).

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification.

 Mr.  Speaker:  In  that  case  I  will
 allow  a  ‘calling-attention  notice’  80
 that  the  Government  might  give  all
 the  facts....  (Interruption).

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  On  a  point  of  order,  Sir.

 Mr.  Speaker:  Order,  order.  If  the
 basis  falls  through,  we  cannot  pro-
 ceed  with  it....  (Interruption),

 Shri  Hem  Barua:  (Gauhati):  May
 I  submit......

 Mr.  Speaker:  Would  he  not  hear
 me?

 Shri  Hem  Barua:  You  have  been
 repeating  one  thing,  namely,  that  the
 basis  has  fallen  through,  but  where
 do  you  get  the  information  from  that
 the  basis  of  this  adjournment  motion
 is  wrong?  Nobody  has  denied  it....
 (Interruption).

 Shri  Surendranath  Dwivedy:  He
 said  that  there  is  no  basis  about  what
 Shrimati  Renu  Chakravartty  refer-
 red.  But  has  he  said  about  this
 particular  adjournment  motion  that
 the  facts  stated  are  not  true  and  are
 without  any  basis?  Has  he  stated
 that?

 Shri  Tyagi:  Yes.
 Shri  Hari  Vishnu  Kamath:  In  regard

 to  that.

 Shri  Hem  Barua:  May  I  submit....
 Mr.  Speaker:  Order,  order.
 2  (Ai)  LSD—3.
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 Shri  Y.  B.  Chavan:  What  I  said  is
 this.  News  has  appeared  in  the  press
 that  Pakistani  troops  fired  on  an
 Indian  border  patrol  and  killed  two
 men  near  village  Moel,  5  miles  west
 of  Jammu,  on  the  night  of  Thursday,
 the  2nd  April.  This  news  is  incor-
 rect.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.

 Mr.  Speaker:  Order,  order.  There  is
 one  grievance  at  least  that  I  might’
 express.  Before  calling  wpon  the
 hon.  Member  to  ask  for  leave,  |  must
 have  that  information.  I  informed
 the  hon.  Minister  of  Parliamentary
 Affairs  and  he  ought  to  have  conveyed
 this  to  me  so  that  I  might  not  have
 put  myself  in  that  position.  But  I
 was  not  given  that  information.  As
 soon  as  this  information  was  received
 by  the  hon.  Minister,  he  ought  to
 have  sent  the  information  to  me  that
 it  was  incorrect  so  that  I  woyld  not
 have  called  upon  the  hon.  Member,
 to  ask  for  leave.

 Shri  Y.  B.  Chavan:  I  was
 House  to  answer  questions.
 the  information  just  now.

 in  the
 I  gow

 Shri  Ranga  (Chittoor):  Mr.  Speaker,
 Sir,  ‘incorrect’  is  a  queer  word.  It  és
 not  completely  correct;  therefore,  ft
 is  incorrect.  Is  there  no  basis  at  all
 or  is  it  entirely  false?  Was  there  no
 such  incident?  We  must  have  that
 cleared.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  I  would  invite
 your  attention  to  rule  60,  sub-rule
 (l),  the  stage  at  which  the  Member  is
 called  upon  by  the  Speaker  to  ask
 tor  leave.  It  says:—

 “The  Speaker,  if  he  gives  con-
 sent  under  rule  56  and_  holds
 that  the  matter  proposed  to  be  dis-
 cussed  is  in  order,  shall,  after
 the  questions  and  before  the  list
 of  business  is  entered  upon,  call
 the  member  concerned  who  shall
 rise  in  his  place”.
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 (Shri  Hari  Vishnu  Kamath]
 I  have  done  it—

 “and  ask  for  leave  to  move  the
 adjournment  of  the  House:”

 Then,  sub-rule  (2)  says:—
 “If  objection  to  leave

 granted  is  taken,  the  Speaker
 shall  request  those  members
 who  are  in  favour  of  leave  being
 granted  to  rise  in  their  places”.

 Now,  we  have  reached  this  stage.  At
 this  particular  stage  the  hon.  Minis-
 ter  gets  up  and  says  that  it  is  incor-
 rect.  That  means,  it  may  be  exag-
 gerated;  instead  of  two,  one  has  been
 killed;  or,  there  has  been  firing  and
 there  have  been  no  casualties.  Is  he
 Prepared  to  inform  us  that  this  news
 iz  false  and  not  merely  incorrect?
 ‘Incorrect’  is  a  misleading  word.  If
 it  is  false  then  you  may,  in  your  dis-
 cretion,  take  a  decision;  but  if  it  is
 partly  correct,  there  is  a  basis  for  the
 adjournment  motion  being  moved  and
 ॥  shall  ask  for  leave  of  the  House...I
 have  asked.

 Mr.  Speaker:  An  adjournment
 motion  can  only  be  discussed  after
 the  facts  are  admitted,  proved  or  esta-
 blished.  Unless  the  facts  are  admit-
 ted  or  proved,  there  cannot  be  any
 discussion  on  that.  So  far  as  the  stage
 that  I  had  called  upon  the  hon.  Mem-
 ber  to  ask  for  leave  is  concerned,  it  is
 at  any  stage  that  we  can  just  stop
 there.  These  are  the  rulings  in  the
 House  of  Commons  and  I  can  quote
 many  of  them.  At  any  stage  if  the
 basis  falls  through,  we  cannot  proceed
 with  it.  Even  if  leave  had  been
 granted  and  we  had  come  to  know  of
 the  facts,  we  could  stop  it  there  and,
 there  was  no  use  going  with  it  any
 further.  Therefore,  that  cannot  be
 the  plea.

 being

 Now,  he  has  said  that  it  is  incor-
 rect.  That  means  that  there  was  no
 ambush  and  these  two  persons  of  ours
 that  have  died

 Shri  Hari  Vishnu  Kamath:  He  has
 mot  said  all  that.
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 Mr.  Speaker:  If  he  says  that  it  is
 incorrect,  what  shall  |  conclude  from
 it?  Can  he  give  any  further  infor-
 mation?

 Shri  Y.  B.  Chavan:  No  such  incident
 took  place  (Interruption)

 Mr.  Speaker:  No  such  incident  took
 place.

 Shri  Y.  B.  Chavan:
 two  men  were  killed.

 where

 Mr.  Speaker:  Shri  Sezhiyan.
 Shri  Hari  Vishnu  Kamath:  He  is

 still  on  his  legs,  Sir.

 Shri  Y.  B.  Chavan:  No  incident  took
 place  on  2nd  April  where  two  men
 were  killed.

 Shri  Hari  Vishnu  Kamath:  May  be,
 lst  April.

 Sbri  Y.  B.  Chavan:  No.

 Mr.  Speaker:  Then,  he  will
 another  notice.  Shri  Sezhiyan.

 give.

 2.0  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Frrmnc  spy  CEYLON  NavAL  LauNcH
 Guarps  AT  AN  INDIAN  FISHING  BOAT

 Shri  Sezhiyan  (Perambalur):  I.  call
 the  attention  of  the  Prime  Minister
 to  the  following  matter  of  urgent
 public  importance  and  I  request  that
 he  may  make  a  statement  threon:—

 The  reported  firing  by  the  Ceylon
 naval  launch  guards  at  an
 Indian  fishing  boat  on  the
 20th  March,  1964.

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Simgh):  According  to  the  report
 received  from  the  Government  of
 Madras,  the  particulars  of  the  inci-
 dent  according  to  the  preliminary
 report  received  by  the  Superinten-
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 dent  of  Police,  Ramanathapuram,  is
 as  follows:—

 About  4:00  P.M.  on  the  20th  of
 March,  964  six  fishermen
 who  were  fishing  in  the  Sea
 about  20  miles  north-west  of
 the  Rameswaram  shore  were
 fired  at  by  Ceylon  Govern-
 ment  officials  who  came  there
 in  a  launch.  One  of  the  six
 fishermen,  Arulanandam,  re-
 ceived  two  bullet  wounds,  one
 in  the  stomach  and  one  on  the
 left  thigh,  and  has  been  taken
 to  Rameswaram  hospital.

 2.  The  Government  of  India  have
 learnt  of  the  incident  with  concern,
 and  have  taken  up  this  matter  with
 the  Ceylon  Government.

 Shri  Sezhiyan.-  May  I  know  whe-
 ther  the  fisherman  were  will  within
 the  territorial  limits  of  Indian
 waters  and  whether  the  firing
 was  done  without  any  provocation
 and  I  would  like  to  know  what  steps
 have  the  Government  taken  to  lodge a  protest  and  get  the  damages,  if
 any,  from  the  Ceylon  Government
 to  the  affected  persons?

 Shri  Dinesh  Singh:  I  read  cut  the
 facts  that  we  have  received  from  the
 Governmept  of  Madras,  They  are
 looking  into  the  matter  more  care-
 fully  to  find  out  the  exact  location,
 where  this  incident  took  place  and
 whether  it  was  within  our  territorial
 waters  or  not.  All  these  facts  have
 to  be  ascertained  first  before  we  can
 take  any!  further  action,

 Mr.  Speaker;  Papers  to  be  !aid  on
 the  Table.

 Shri  Sezhiyan:  I  want  to  know
 whether  any  casualty  has  since  been
 reported.  He  said  that  one  man  is  in
 hospital.

 Mr.  Speaker:  The  matter  is  being
 pursued.  I¢  further  facts  are  re-
 ceived,  they  might  be  given  to  the

 Re.  Calling  9408
 Attentton  Notice

 House.  Papers  to  be  laid  on  the
 Table.

 aft  बागड़ी  (हिसार)  :  भ्रध्यक्ष  महोदय,
 मेरा  एक  थोड़ा  सा  निवेदन  था।  मैं  ने  हरिजनों
 की  भूख  हड़ताल  के  बारे  में  एक  कालिंग
 टेंशन  मोशन  दिया  था  ।

 भ्रध्यक्ष ;  महोदय  :  उसके  बारे  में  मैं
 यहां  जवाब  नहीं  दिया  करता  ।

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPQRT  or  Nationa,  MrneraL
 DEVELOPMENT  CORPORATION  LIMITED,
 New  DELaI  For  1962-63  AND  ITs

 REVIEW  BY  THE  GOVERNMENT

 The  Minister  of  Steel,  Mines  and
 Heavy  Engineering  (Shri  C.  Subra-
 maniam):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  following  papers:

 (i)  Annual  Report  of  the  Na-
 tional  Mineral  Development
 Corporation  Limited,  New
 Delhi,  for  the  }ear  1962-63
 along  with  the  Audited  Ac-
 counts  and  the  comments”
 ofthe  Comptroller  and  Audi-
 tor  General  thereon,  under
 sub-section  (l)  of  Section
 69A  of  the  Companies  Act;

 (ii)  Review  by  the  Government
 on  the  working  of  the  above
 Company.

 [Placed  in  Library.  See  No..  LT-
 2637/64].

 RE.  CALLING  ATTENTION  NOTICE

 Shri  Hem  Barua;  Sir,  I  have  given
 a  CaHing  Attention  notice  on  the  as-
 sassination  of  Mr,  Jigme  Dorji,  I
 have  not  got  any  information  about
 that.

 Mr,  Speaker:  I  will  send  the:  :nfor-
 mation  to  him.  He  should  resume
 his  seat.
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 PAYERS  LAID  ON  THE
 contd.

 TABLE—

 SEVEN  STATEMENTS  SHOWING  ACTION
 TAKEN  BY  GOVERNMENT  ON  ASSURAN-
 CES,  PROMISES  AND  UNDERTAKINGS  GIVEN
 BY  MINISTERS  DURING  VARIOUsg  SESSIONS

 OF  THIRD  Lok  SABHA
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table  the  follow-
 ing  statements  showing  the  action
 taken  by  the  Government  on  various
 assurances,  promises  and  under-
 takings  given  by  Ministers  during  the
 various  Sessions  of  Third  Lok
 Sabha:--

 (i)  Statu:nent  No.  I—Seventh
 Session,  1964.  {Placed  in
 L  brary.  See  No.  LT-2638/64}.

 (ii)  Supplementary  Statement  No.
 IlI.—Sixth  Session,  1963.
 [Pliceq  in  Library.  See  No.
 LT-2639/64].

 Gii)  Supplementary  Statement  No.
 V.—Fifth  Session,  1963.
 [Placed  in  Library.  Sce  No.
 I,.T-2640/64].

 (iv)  Supplementary  Stvtement  No.
 IX.—Fourth  Session,  1963.
 {Pliced  in  Library.  See  No.
 LT-264/64].

 (v)  Supplementary  Statement  No.
 XIl.—Third  Scssion,  1962-63.
 [Placed  in  Library.  See  No.
 LT-2642/64].

 (vi)  Supplementary  Statement  No.
 XV.—Second  Sexsion,  1962.
 [Placed  in  Library.  See  No.
 LT-2643/64].

 (vii)  Supplementary  Statement  No.
 XVHI.—First  Session,  1962.
 [Placed  in  Library.  See  No.
 LT-2644/64].

 DEFENCE  OF  INDIA  (SIxTH  AMENDMENT)
 Russ,  964

 The  Yevuty  “iinister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 R.  K.  Malviya):  On  behalf  of  Shri-

 APRIL  6,  964  Assassination  of  Butanese  g4i0
 Prime  Minister

 mati  Tarkeshwari  Sinha,  I  beg  to  lay
 on  the  Table  a  copy  of  the  Defence
 of  India  (Sixth  Amendment)  Rules,
 964  published  in  Notification  No.
 G.  5.  R.  477  dated  the  7th  March,
 ‘1964,  under  section  4]  of  the  Defence
 India  Act,  1962.  [Placed  in  Library.
 See  No.  2645/64]

 PRESENTATION  OF  PETITION

 Shri  Ranga;  I  beg  to  present  a  pcti-
 tion  signed  by  a  petitioner  relating  to
 the  Constitution  (Seventeenth  Amend-
 ment)  Bill,  1963.  as  reported  by  the
 Joint  Committee.

 2.3  hrs.

 DEMANDS  FOR  GRANTS—Contd.

 MINIstRYy  oF  Works,  HousInG  AND
 REHABILITATION—Contd.

 Mr.  Speaker:  We  now  take  up  fur-
 ther  discussion  on  the  Demands  for
 Grants  under  the  control  of  the  Min-
 istry  of  Works,  Housing  and  Reha-
 bilitation.  3  hgurs  and  50
 remain.  Shri  C.  K.
 to  continue  his  speech,

 minutes
 Bhattacharyya

 Shri  Kapur  Singh  =  (Ludhiana):
 When  is  the  Minister  going  to  re-
 ply?

 Mr.  Speaker:  After  threc  hours.

 Shri  Kapur  Singh:  You  said  3
 hours  and  50  minutes  or  3  hours  and
 5  minutes.

 Mr.  Speaker:  3  hours  and  50
 minutes.

 2.4  hrs,

 ASSASSINATION  OF  BHUTANESE
 PRIME  MINISTER

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 Sir,  I  think,  you  have  received  sev2-
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 ral  calling  attention  notices  about  the
 assassination  of  Mr.  Jigme  Dorji

 Shri  Hem  Barua  (Gauhati):  That
 was  my  Calling  Attention  Notice.

 Shri  Jawaharlal  Nehru:  I  do  not
 know  whether  we  profit  by  discussing
 this  matter.  It  is  a  matter  which  we
 have  heard  with  great  gricf  and  were
 stunned  by  it.  He  was  not  only  an
 eminent  statesman  of  Bhutan  but  a
 friend  of  ours  in  many  ways  and  the
 sudden  news  has  caused  us_  great
 grief.  I  can  say  no  more.  4  cannot
 give  you  any  more  facts.  We  do  not
 know  anything  more.  We  mry  get
 some  more  facts  perhaps  but  at  pre-
 sent  that  is  all  we  know  about  it.

 श्री  बागड़ी  (हिसार)  :  क्या  राजा  चीन
 का  आदमी  था  और  उसका  प्रधान  मंत्री

 हिन्दुस्तान  का  आदमी,  इसलिए  उसकी  हत्या
 की  गई  ?

 Mr.  Speaker:  Order,  order.  We  can-
 not  discuss  it  now.

 We  are  deeply  grieved  to  learn
 about  the  loss  of  a  friend  who  was
 really  very’  sympathetic  towards
 India.  It  is  a  great  loss  to  us  aiso
 besides  a  loss  to  Bhutan.  If  the
 House  wants  we  can  convey  our
 sympathy.

 Several  Hon,  Members:  Yes.

 Shri  Harj  Vishnu  Kamath  (Hosh-
 angabad):  Does  the  hon.  Prime  Min-
 ister  suspect  any  political  motive  on
 the  part  of  any  foreign  country  be-
 hind  the  crime?

 Shri  Hem  Barua:  May  I  submit  that
 because  he  was  a  great  friend  of  India
 and  we  mourn  his  death,  we  should
 stand  and  pray:  for  his  soul,  at  least
 for  a  minute?

 Mr.  Speaker:  If  that  is  the  desire.
 I  shall  ask  the  Members  to  stand  in
 silence  for  a  short  while.
 (The  Members  then  stood  im  stlence

 for  a  short  while).
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 2.6  hrs,

 DEMANDS  FOR  GRANTS—contd.
 MINISTRY  oF  Works,  Housinc  anp

 REHABILITATION—Contd.
 te.  Speaker:  The  House  will  now take  >  further  discussion  and  voting On  the  Demands  for  Grants  under  the control  of  the  Ministry  of  Works,

 Housing  and  Rehabilitation,
 Shri  C.  K,  Bhattacharyya  may  now continue  his  speech.

 Shri  C.  K.  Bhattacharyya  (Rai- Ganj):  Today,  rehabi  litation  Jooms
 large  before  our  eyes.  Therefore, that  part  of  the  Ministry’s  work  oc-
 cupies  our  attention  more  than  the other  obligations  that  it  has  to  dis-
 charge,

 When  the  Rchabilitation  Ministry by  itself  was  closed  and  the  responsi- bilities  of  that  Ministry  were  merged with  those  of  the  Ministry  of  Works
 and  Housing,  it  was  expected  and  it
 was  anticipated  that  perhaps  the  exo-
 dus  from  East  Pakistan  had  come
 to  a  close.  But,  today  we  find  our  ex-
 pectations  and  our  anticipations  all
 belied.  The  exodus  has  begun  again,
 and  this  is  the  fourth  exodus  after
 the  Partition.  Let  us  have  no  illusion
 on  that  score.  This  is  the  last  and
 the  final  phase  of  the  Pakistani  mino-
 rities  coming  over  to  India.  This
 exodus  is  not  going  to  stop,  and  Pak-
 istan  will  see  that  the  exodus  does
 not  stop  till  East  Pakisti  i  is  com-
 pletely  exhausted  of  its  minorities  as
 West  Pakistan  hag  been.  That  is  the
 position  today,  and  we  should  be  all
 awake  to  it,  and  we  should  entertain
 no  illusion  on  the  score  that  the  mino-
 rities  there  will  have  any  more  chance
 to  stay  there  and  live  a  life  with  so-
 cial  peace,  honour  and  security.

 I  may  go  further  and  say  tnat  this
 time  what  Pakistan  is  doing  is  3  de-
 claration  of  a  total  war  on  the  minor-
 ities  in  Fast  Bengal.  In  the  previous
 three  exoduses  that  took  place,  only
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 the  Hindu  minorities  were  affected,  statement  in  the  Security  Council  on
 but  this  time,  the  Hindus,  the  Chris-
 tians  and  the  Buddhists,  in  fact,  al]  the

 -non-Muslim  minorities  of  Pakistan
 are  affected  and  uprooted  and  are
 being  pushed  out.  This  is  a  total  war,

 ‘and  our  arrangements  should  be  on  a
 war  footing.  That  is  my  request  to
 the  hon.  Minister  and  he  may  kindly
 give  his  attention  to  this.

 When  the  Tibetans  were  ousted  by
 the  Chinese,  India  offered  them  a  hos-
 pitable  home.  When  the  East  Pakis-
 tan  minorities  are  going  to  be  entirely
 ousted  by  the  Pakistan  Government.
 India  has  again  to  offer  a  hospitable
 shelter  to-them.  That  is  our  duty.
 That  is  a  duty  which  it  is  not  merely
 a  human  obligation,  but  there  is  an
 additional  obligation  under  which  this
 should  be  done,  for  these  are  the  peo-
 ple  who  fought  with  us  for  the  Inde-
 pendence  of  India.

 In  fact,  East  Pakistan  has  been  a
 fertile  ground  for  producing  revolu-
 tionaries  who  fought  and  sacrificed
 themselves  from  generation  to  genera-
 tion  so  that  India  might  be  free.  If
 the  jails  could  reveal  their  tale,  if  the
 Andaman  Islands  could  reveal  their
 tale,  what  they  did  and  what  they
 sacrificed  and  what  their  families  had
 suffered  from  generation  and  genera-
 tion  could  be  recorded.

 Then,  again,  they  sacrificed  them-
 selves  further  when  the  question  of:
 Independence  was  staked  against  Par-
 tition.  They  accepted  that  sacrifice
 for  themselves  so  that  India  might
 have  a  free  government  anqg  India
 might  be  a  free  country.  So,  that
 obligation  also  rests  on  us,  and  we
 must  see  that  that  obligation  is  dis-
 charged.

 Only  a  few  days  back,  this  House
 passed  a  resolution  to  the  effect  that
 world  opinion  should  be  made  awake
 to  its  duty  to  the  oppressed  minorities
 of  Pakistan.  In  fact,  world  opinion
 has  already  been  drawn  to  this  matter.
 Our  Ambassador  in  Washington,  Shri
 B.  N.  Chakraverty,  while  making  2

 March  ‘17th,  on  Kashmir,  drew  the
 attention  of  the  Security  Councii  to
 this  aspect  of  the  present  difficulties  of
 India,  and  gaid:

 “Members  of  the  Security
 Council  are  even  now  witnessing the  large  exodus  of  minorities
 from  East  Pakistan  into  India.  It
 is  only  with  the  flight,  this"time  of
 the  Christian  minorities  of  East
 Pakistan,  that  the  Western  coun-
 tries  are  now  becoming  aware  of
 the  tragedy  that  is  being  enacted
 there.  A  reign  of  terror  for  the
 minorities  has  been  let  loose  in
 East  Pakistan  which  the  Govern-
 ment  of  Pakistan  is  either  unable
 or  unwilling  to  control.  Acts  of
 violence,  deprivation  of  property, assault  on  women,  etc.,  have  be-
 come  the  order  of  the  day  in  East
 Pakistan.  There  is  a  daily  influx
 of  over  3,000  refugees  who  are
 fleeing  Pakistan  because  of  cal-
 culateq  persecution  and  continued
 insecurity  as  regards  their  life  and
 Property.  This,  of  course,  is  not  a
 matter  before  the.  Council.  We
 realise  that,  but  India  is  faced
 with  the  prospect  of  hundreds  and
 thousands  of  refugees  pouring  into
 India  from  East  Pakistan..  The
 Government  and  people  of  India
 are  directing  their  resources  and
 energies  towards  meeting  this  tre-
 mendous  human  problem  and  are
 undertaking  measures  for  rehabili-
 tation  and  resettlement  of  this  un-
 fortunate  people  fleeing  from  per-
 secution  by  Pakistan.  My  Govern-
 ment  believe  that  first  things  must
 come  first.  The  dimensions  of  the
 problem  are  assuming  more  and
 more  staggering  proportions
 every  day  and  are  a  source  of
 grave  concern  to  my  Govern-
 ment”.

 This  was  what  our  Ambassador  stated
 in  the  Security  Council,  drawing  the
 attention  of  that  world  organisation  to:
 the  colossal  tragedy  that  is  now  being
 enacteg  in  Pakistan.
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 In  making  this  statement,  Ambassa-
 dor  Chakravarty  did  not  overstate  the
 facts,  but  I  should  say  that  rather  he
 understated  them,  because  the  Minis-
 ter  of  Rehabilitation  here  states  that
 the  influx  from  Pakistan  is  of  the
 order  of  5000  per  day,  whereas  the
 figure  given  in  Ambassador  Chakra-
 varty’s  statement  is  over  3000  per  day.
 Perhaps,  he  had  not  the  latest  figures
 with  him,  and  that  was  why  he  had
 given  a  lower  figure.

 The  Minister  of  Works,  Housing  and
 Rehabilitation  -(Shri  Mehr  Chand
 Khanna):  My  hon.  friend  is  quite
 right.

 Shri  C.  K.  Bhattacharyya:  .In  any
 case,  the  case  of  the  East  Pakistan
 minorities  is  already  before  the
 Security  Council,  and  if  they  want,
 they  may  take  cognisance  of  it.

 When  I  deal  with  this  aspect,  I  am
 reminded  of  a  talk  that  I  had  with
 Gandhiji  while  he  was  in  Noakhali.
 The  people  were  fleeing  Noakhali
 under  oppression.  J  met  Gandhiji  at
 Srirampur,  and  we  had  a  talk  on  this
 aspect  of  the  matter.  Gandhiji  said
 ‘This  is  a  land  of  gold.  Why  are  the
 people  going  out?  Just  ask  them  to
 stay  and  stop  this  exodus...  I  told
 Gandhiji  ‘This  exodus  can  be  siupped
 in  a  minute’.  He  asked  me  ‘How?’.
 I  said:  “If  you  can  persuade  the
 Jeaders  of  the  people  here  to  talk  to
 the  local  people  in  the  same  language
 in  which  you  and  Pandit  Nehru  are
 talking  to  the  Hindus  of  Bihar,  this
 exodus  will  stop  immediateiy.”  He
 heard  it.  He  was  taking  his  glass  of
 fruit  juice.  He  sank  back  in  the

 pillow,  and  gave  an  answer  which
 made  me  feel  that  he  thought  it  next
 to  impossible.  That  was  the  situation
 when  he  was  in  Noakhali,  and  the
 situation  has  not  improved.  Rather,  it
 has  worsened  during  the  last  ॥7  years.

 In  fact,  when  propaganda  for  Pakis-
 tan  was  carried  en  in  East  Bengal,
 the  slogan  was  that  if  Pakistan  was

 established,  the  majority  community
 people  of  East  Bengal  would  get  pos-

 ‘CHAITRA  1,  ६886  (SAKA)  for  Grants  9476
 4

 session  of  all  that  the  non-Muslim
 population  in  East’  Pakistan  had  got.
 That  idea  was  injeeted  into  their  minds
 when  Pakistan  was  created,  and  that
 idea  is  bearing  fruit  now,  and  we  see
 the  result  that  these  people  are  being
 thrown  out.

 I  wish  to  repeat  that  these  minori-
 ties  in  Pakistan  are  now  beyond  the
 pale  of  law,  they  are  virtual  outlaws,
 and,  as  I  find  from  the  report  of  the
 statement  sent  by  the  West  Bengal
 Government  to  the  Central  Govern-
 ment,  published  in  the  newspapers
 this  morning,  they  are  !n  the  position
 of  slaves.  No  one  can  stay  there.
 These  are  the  proud  people  who
 brought  independence  to  India.  Hew
 can  we  expect  that  they  can  stay  there
 under  these  persecutions  and  suppres-
 sion,  when  the  honour  of  not  even
 women  is  safe?  That  position  we
 have  to  consider  now,  and  we  have  ६0
 take  suitable  measures  to  meet  the
 situation.

 I  fee]  this  is  a  challenge  by  Pakis-
 tan  thrown  to  humanity.  In  all  pro-
 priety,  it  should  be  judged  in  that
 way.  It  is  not  merely  a  question  of
 exodus,  it  is  not  merely  a  question
 for  India  to  tackle.  They  are  trans-
 gressing  all  laws,  including  the  laws
 of  humanity,  and  that  is  the  position
 which  has  arisen  now,  and  which
 should  be  faced  now.

 In  the  twentieth  century,  we  see
 this  colossal  tragedy  enacted  before
 us,  and  we  are  almost  helpless  wit-
 nesses  of  what  is  happening.  At  times
 the  question  arises  in|  my  mind:
 where  is  the  strength  because
 which  Pakistan  feels  that  she  can

 throw  this  challenge  to  humanity?
 That  is  the  question  of  questions,  I

 believe  the  strength  that  ‘it  derives
 lies  in  the  support  that  it  receives

 from  Britain  and  USA,  more  from
 USA  than  from  Britain.

 Pakistan  has  got  armaments  worth

 more  than  Rs.  3,000  crores  from  USA.

 Fifty  per  cent  of  ts  annual  military
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 budget  is  borne  by  USA,  and,  as  the
 Situation  is,  the  entire  social  and  poli-
 tical  structure  of  that  State  is  being
 upheld  by  funds  supplied  fron,  USA.
 From  tha.  position  of  strength,  —  it
 feels  it  can  throw  a  challenge  to
 humanity  and  do  whatever  it  likes
 with  its  minorities,  no  matter  what-
 ever  the  suffering  and  whatever  the
 reactions,  Tha:  is  why  they  have
 thrown  this  gauntlet  in  the  face  of
 humanity,

 When  I  speak  about  the  uppeal
 that  we  should  make  to  the  worid,  at
 times  I  feel  whether  there  should
 not  be  an  appeal  to  the  USA  itself.  It
 is  a  tragedy  in  history  that  a  State
 which  gave  to  the  world  some  of  the
 greatest  humanitarians,  should  re-
 main  mute  witnesses  to  this  colossal
 human  tradegy.  Not  only  witness-
 es;  I  might  go  further  and  say,  ihey
 have  become  a  conniving  and  con-
 senting  party  to  the  perpetration  of
 this  crime  by  Pakistan.  Somehow,
 they  seem  to  be  lost  to  the  idealism
 that  brought  them  to  existence.  If
 for  a  time  it  was  revived  during
 President  Kennedy’s  rule,  it  must  be
 fading  out  now,  and  they  are  sitting
 there  as  completely  helpless  witness-
 es  to  what  Pakistan  is  doing,  May  I
 tell  them  that  they  have  a  respon-
 sibility,  moral  and  otherwise,  for
 what  is  happening  in  Pakistan?  T
 would  tell  them  further  that  they
 have  a_  responsibility,  moral  and
 otherwise,  to  the  uprooted  people
 who  are  suffering  under  the  persecu-
 tion  by  Pakistan,  and  who  have
 come  away  to  India.  Look  ४  the
 hell  that  Pakistan  has  created.  The
 people  coming  to  Dacca  in  order  to
 get  migration  certificates  are  being
 murdered.  I  picked  up  the  reports
 from  newspapers  yesterday  and  the
 day  before  yesterday;  two  persons
 who  came  to  Dacca  for  migration  cer-
 tificates  have  been  murdered.  An-
 other  person  who  came  with  his  wife
 to  Dacca  and  who  was  going  to  Jal-
 paiguri  with  a  migration  certificate
 wa,  murdered  in  the  train,  snd  there
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 is  no  trace  where  his  wife  is.  These
 are  reports  which  have  been  publish-
 ed,  and  this  is  the  hell  that  Pakistan
 has  created  in  their  own  territory  in
 dealing  with  the  minorities,

 I  do  not  know  what  is  the  conse-
 quence  of  the  entire  conduct  of  what
 they  are  doing  now,  but  what  we
 should  do  is  to  tell  our  migration
 officers  there  to  make  migration  cer-
 tificates  as  easily  available  to  the
 people  as  possible,  and  not  to  stand
 by  any  routine  or  official  difficulties
 to  which  they  may  be  put  to.

 I  shall  refer  to  the  conference  that
 we  are  going  to  have.  I  am  afraid  the
 proposal  Pakistan  will  put  before  the
 Conference  will  be  that  each  side  will
 take  back  its  population.  That  will
 be  a  trap  into  which  we  should  not
 step  in.  It  will  mean  that  India  will
 have  to  take  back  the  infilrators  who
 have  been  pushed  out.  and  it  will
 mean  that  we  shall  have  to  ask  the
 refugees  who  have  fled  from  Pakis-
 tani  horror  to  go  back  to  Pakistan
 which  they  will  never  do.  This  will
 be  a  trap  about  which  our  Govern-
 ment  should  take  care  from  now.  We
 should  not  get  into  this  trap.  If  there
 is  any  proposal  from  Pakistan  for  a
 compromise,  the  first  demand  we
 should  make  is  that  they  must  change
 their  Constitution.  They  must  not
 have  a_  Constitution  in  which  the
 minorities  will  be  in  a_  position  of
 slaves  and  one  section  of  the  people
 professing  a  particular  religion  will
 have  a  dominating  voice  all  the  time
 over  the  other  section  which  does  not
 profess  that  religion.  That  demand,
 the  Government  should  make  in  the
 very  beginning,  so  that  the  things
 could  be  cleared  up  for  future  discus-
 sion.  If  Pakistan  does  not  agree  to
 that,  I  believe  the  conference  should
 be  disbanded  the  very  day  it  meets.

 I  would  request  the  hon.  Minister  to
 note  this:  in  taking  back  those  people,
 we  must  remember  that  they  are  our
 human  treasures,  and  they  should  be
 accorded  treatment  on  that  basis.  An
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 integrated  scheme  might
 for  resettling  them.

 be  framed

 'So  far  as  the  journey  that  is  being
 performcd  by  the  people  coming  from
 there,  I  believe  future  historians  will
 make  an  epic  out  of  that.  This  epic
 jou.ney  that  they  are  performing,  the
 crures  of  people,  the  masses  of  popula-
 tisa,  fleeing  from  the  tyrannical  State,
 is  in  order  to  preserve  not  their  lives,
 not  their  property—thcy  have  left
 them  therc—but  in  order  to  preserve
 their  cultural  and  social  entity.  That
 is  the  supreme  thing  that  comes  out
 from  what  is  happening  in  Pakistan,
 and  we  who  are  looking  at  them,  Iet
 us  deal  with  this  problem  with  al!
 the  consideration  that  it  deserves.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Mr.  Speaker,  Sir,  before  I
 begin,  may  I  make  a  submission  to
 you?  We  are  going  to  have  3  hours
 50  minutes  for  this  debate  today.  I
 request  that  the  time  may  be  extend-
 ed  by  an  hour;  you  have  of  course  the
 discretion  to  extend  it:  I  say  this  be-
 cause  there  are  two  very  important
 aspects:  one  is  the  new  exodus  and
 the  the  other  is  the  old  one.  Then
 there  is  the  guestion  of  housing  and
 works.  So,  we  do  hope  that  a  little
 more  time  should  be  given  to  this.

 Now,  Sir,  we  as  we  participate  in
 this  debate,  we  can  almost  hear  re-
 sounding  in  this  House  the  cry  of  the
 thousands  of  destitute  persons,  terror-
 striken  and  helpless  people,  who  are
 coming  into  our  country  owing  to  the
 atrocities  which  have  been  committed
 on  them  in  Pakistan.  They  are  com-
 ing  to  West  Bengal  in  every  possible
 way:  by  foot,  by  train  and  through
 our  border  stations—from  Bonapole,
 into  Gede.  into  Darshan.  80,000  have
 come.  trekking  over  the  hills,  facing
 the  most  terrible  oppression  from
 North  Mymensingh,  into  the  Garo
 Hills,  into  Tripura,  fleeing  from  the
 tea  gardens  of  Sylhet,  which  borders
 Tripura.  This  is  the  background  in
 which  we  are  discussing  this  Minis-
 try’s  demands,  and  it  is  only  natural
 that  we  shall  this  year  not  give  much
 time  to  subjects  such  as  slum  clear-
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 ance  and  low-cost  housing,  etc.,  which
 are  equally  very  important  subjects  of
 this  Ministry.  I  shall  touch  only  one
 point  which  |  think  will  be  impinging
 a  little  bit  on  this  Ministry  and  a  little
 bit  on  the  Ministry  of  External
 Affairs,  but  by  and  large,  I  shall  take
 up  questions  with  which  this  Ministry
 deals.

 Tnis  House  has  been  moved  to  its
 depths  regarding  the  women  who
 have  faced  or  are  in  danger  of  tacing
 mvicstation  ang  even  worse  in  Pakis-
 tan.  Being  a  women  myself,  natural-
 ly  I  feel  very  deeply  about  it.  I  can
 recollect  the  passions  that  marked  our
 speeches  here.  Sometimes,  our  friends
 have  spoken  out  of  deep  emotion  in
 this  House.  I  have  seen  the  passion
 roused  in  Noukhali,  when  I  was  one

 of  those  who  went  into  the  villages  in
 August,  1947,  and  I  have  seen  what
 happened  in  those  days.  What  I  do
 want  io  impress  now  upon  this  House
 is,  it  is  no  use,  when  we  have  a  de-
 batz  on  this  Ministry’s  Demands,  just
 to  relate  those  terrible  stories,  be-
 cause  we  do  not  want  to  bring  fur-
 ther  sufferings  on  those  women  by
 just  recapturing  those  stories.  What
 l  would  like  to  say  is  this,  more  espe-
 cially  when  the  Home  Ministers  are
 going  to  have  discussions.  I  hope  this
 conference  will  have  some  fruitful
 results,  and  that  it  may  also  result  in
 having  a  group  of  social  workers,  es-
 pecially  women,  who  may  be  permit-
 ted  to  fo  to  the  border  areas  and  to
 other  arcas  where  women  have  been
 Jost,—maybe  they  have  been  abducted
 or  maybe  they  are  kept  back—and
 those  who  are  facing  difficulties.  I
 remember  when  we  came  to  this
 House  we  heard  the  excellent  work
 which  was  being  done  by  such  a  body
 when,  in  West  Bengal,  such  a  situation
 had  arisen,  and  it  was  at  that  time
 that  Shri  Swaran  Singh.  used  to  ans-
 wer  this  question,  It  may  be  that
 such  an  institution  or  body  may  be
 set  up  after  we  have  had  our  discus-
 sions  at  the  ministerial  level  with  our
 Pakistan  counterparts  in  Pakistan,
 either  under  this  Ministry  or  even  un-
 der  the  Minister  without  Portfolio.
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 Since  we  do  not  discuss  those  De-
 mands,  I  have  raised  it  under  this
 Ministry's  Demands.

 That  is  what  I  wish  to  say  about  the
 “women  whose  suffering  know  no
 bounds  and  whose  sufferings  naturally
 find  an  echo  in  every  heart,  Besides

 sthat,  I  shall  also  deal  with  the  ques-
 tion  as  to  why  it  is  that,  without  mini-

 -mising  the  gravity  and  the  depth  or  the
 breadth  of  the  problem,  such  a  prob-
 tem  has  arisen,  and  what  has  been
 responsible  for  the  sufferings  both  of
 the  old  migrants  and  the  new  migran-
 ‘ts.  I  am  going  to  divide  my  speech
 into  tWo  parts;  those  who  have  come
 before  7  years  and  those  who  are
 ‘coming  now  and  those  who  will  be
 ‘coming  in  the  near  future.  What  has
 been  responsible  for  the  fact  that
 even  today,  the  West  Bengal  Govefn-
 ment  has  to  say  that  50  per  cent  of
 those  who  came  to  West  Bengal  to
 get  a  certain  amount  of  rehabilitation
 have  not  been  rehabilitated?  I  would
 like  this  House  to  consider  not  only
 what  the  Minister  has  done  but  what
 we  have  done.  We  have  often  felt
 and  I  myself  have  often  felt  that  we
 have  not  been  able  to  explain  to  this
 House  why  it  is  that  such  a  situation
 has  arisen.

 Firstly,  I  say  that  there  has  been
 refusal  of  the  Government  to  under-
 stand  the  political  problem  which  has
 been  posed  before  the  minorities  in
 Pakistan—the  constant  squeezing  out
 and  the  constant  hatred  which  has
 been  sown  against  India.  Yet,  what
 is  our  Government’s  attitude  towards
 this?  What  happened  in  19577,  There
 was  a  conference  of  Rehabilitation
 Ministers  on  3lst  October,  1957.  Let
 me  quote:

 “It  was  unanimously  felt  that
 the  existing  resources  of  the  coun-
 try  would  have  to  be  stretched  to
 the  utmost  before  the  ‘displaced
 ‘persons  could  be  rehabilitated.
 It  was,  therefore,  in  the  interest
 of  the  existing  displaced  persons
 that  available  resources  be  direct-
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 ed  solely  towards  providing  reha-
 bilitation  assistance  to  them.  To
 achieve  this,  it  was  considered
 necessary  that  the  present  size  of
 the  problem  should  not  be  allow-
 ed  to  grow  indefinitely—

 as  if  it  rested  upon  us  to  see  whether
 it  will  grow  indefinitely  or  not—

 “and  that  a  date-line  should  be
 fixed  after  which  fresh  migrants
 should  not  be  entitled  to  receive
 relief  and  rehabilitation  assist-
 ance.”

 I  also  want  to  quote  the  blue-book
 which  was  circulated  to  us  by  the
 West  Bengal  Government  in  ‘1956;

 “These  conclusions  of  the  Reha-
 bilitation  Ministers  were  discussed
 in  the  Parliament  and  subjected
 to  criticisms  before  any  steps  had
 actually  been  taken  by  the  Gov-
 ernment  after  mature  considera-
 tion.”

 So,  they  have  dragged  us  into  this  and
 we  must  think  what  we  have  done.  It
 further  says:

 “Such  migration  should  not  be
 linked  up  with  the  question  of
 giving  relief  and  _  rehabilitation
 benefits  to  him.  It  has  been  sug-
 gested  in  some  quarters  that  at
 the  time  of  partition  a  sort  of  an
 undertaking  was  given  to  the  East
 Pakistan  people  that  the  Indian
 Union  would  come  to  their  rescue
 in  their  distress.  It  is  not  clear  as
 to  when  such  an  undertaking  was
 given  and  by  whom.”

 Sir,  I  could  have  read  out  the  whole
 speech’  of  the  Prime  Minister  when  he
 introduced  in  this  House  the  Nehru-
 Liaquat  Pact.  I  will  just  read  out  one
 sentence;

 “So  far  ag  the  refugees  are  con-:
 cerned,  the  Government  of  India
 has  undertaken  unlimited  respon-
 sibilities  for  their  welfare.”
 That  sentence  is.  there.



 9423  Demands

 In  1962,  during  the  budget  debate
 which  was  taking  place  in  the  back-
 ground  of  the  Rajshahi  riots  and  when
 Berubari  was  on  the  point  of  being
 divided,  when  we  were  raising  this
 question  about  the  people  who  will
 be  coming  across,  Shri  Mehr  Chand
 Khanna  said:  that  we  must  be  care-
 ful  to  see  that  we  give  assistance  only
 on  production  of  proper  migration
 certificates  and  it  was  laid  down  that
 no  migration  certificate  should  be  giv-
 en  to  anybody  who  did  not  sign  that
 “I  will  not  ask  for  rehabilitation  as-
 sistance”.  These  are  the  things  which
 hurt  us  today.

 I  know  today  people  understand  it
 much  better.  They  appreciate  the
 sufferings  of  the  East  Pakistan  refu-
 gees  in  West  Bengal  more.  ‘But  I
 would  like  that  this  House  should  also
 review  its  past  and  see  what  it  has
 dore  and  how  we  have  shut  the  bor-
 ders.  Not  only  that.  Let  us  review
 that  decision  of  the  Rehabilitation
 Ministers’  conference  regarding  the
 date-line.  Most  of  us  are  not  respon-
 sible  for  it.  But  certainly  a  large  part
 of  the  House  is  responsible  for  it.
 According  to  that  date-line,  those  who
 have  come  across  as  a  result  of  the
 Rajshahi  and  Gopalpur  riots  and
 those  who  have  come  from  the  Beru-
 bari  enclaves  fall  in  that  category
 where  No  assistance  can  be  given  to
 them.  So,  I  demand  that  there  should
 be  a  revocation  of  that  date-line  and
 ‘all  those  who  have  suffered  because
 of  the  policy  of  squeezing  out  of  mino-
 rities  of  Pakistan  must  receive  our
 help  and  assistance  to  the  best  of  our
 abilities.

 Even  today,  what  is  the  number  who
 have  come  across?  The  numbers  are
 fairly  large.  In  77  years,  32  lakhs
 came,  out  of  which  28  lakhs  stayed  in
 ‘West  Bengal.  Regarding  the  new
 exodus  on  18th  March,  the  figure
 given  by!  the  Minister  for  Rehabilita-
 tion  in  West  Bengal  was  47,000.  On
 the  24th  March,  the  figures  had  gone
 up  to  7i,000.  Now  it  might  be  any-
 where  round  about  l4  lakhs.  We
 should  be  prepared  for  more  than  2
 or  24  lakhs.  If  that  is  the  depth  of

 CHAITRA  cv A  886  (SAKA)
 for  Grants  9424,

 the  problem,  it  is  wrong  to  say  that
 anybody  who  comes  and  stays  in  West
 Bengal  is  not  eligible  for  any  relief.
 I  want  this  House  to  consider  this
 My  cousins,  my  relations  are  coming
 across.  Can  I  ask  them  to  go  to
 Mana  camp,  which  is  a  hell?  It  was
 created  for  6,000  or  10,000  people  who
 van  be  camped  thére,  but  40,000  people
 have  been  sent  there.  I  cannot  ask
 them  to  go  there.  That  is  why  75  per
 cent  of  those  who  have  come  across
 stay  in  West  Bengal,  whether  you  give
 help  or  not.  We  are  a  poor  people.
 Our  per  capita  income  is  the  lowest.
 But  still,  we  say,  you  cannot  force  us
 to  send  our  relations  and  friends‘  to
 Mana  camp.  They  will  stay  with  us.
 If  we  have  one  piece  of  bread,  they
 will  share  it  with  us.  So,  when  our
 relations  come  across,  can  we  not  ask
 the  Government,  “Will  you  not  help
 us,  so  that  the  children  can  go
 to  school?  Will  you  not  give  us
 stipends?  Will  you  not  help  us  in
 some  way?”  Can  we  not  ask  that?
 Yet,  we  find  that  the  fact  is  that  75
 per  cent  remain  in  West  Bengal.

 Even  the  majority  party,  the  Con-
 gress  Party  to  which  my  friend,  Shri
 Chaplakanta  Bhattacharyya  belongs,
 have  said  openly  that  anybody  who
 stays  in  West  Bengal  will  not  get  one
 pie  of  rehabilitation  assistance.  I  40
 not  take  the  position  that  you  must
 stay  in  West  Bengal  nor  do  |  teke  the
 position  that  you  cafinot  stay  in  West
 Bengal.  But  we  have  made  this  pro-
 mise  that  we  shall  share  everything
 that  we  have.  Today  every  family  in
 West  Bengal  is  burdened  with  friends
 and  relations  who  are  coming  across
 and  we  cannot  in  all  conscience  send
 them  to  Mana.  We  know  that  Dan-
 dakaranya  will  not  be  able  to  cope  up
 with  this  huge  problem.  With  our
 experience  of  its  past  performance,
 we  are  not  vary  confident  of  it.  So
 you  must  help  us.  You  must  change
 your  decision  and  this  is  a_  policy
 decision  which  this  House  must  take.

 What  is  the  situation  in  Dandak-
 aranya?  Originally,  the  Cabinet  Sub-
 Committee  on  Rehabilitation  said  in
 957  that  20  lakhs  of  refugees  and  26
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 lakhs  of  adivasis  will  be  rehabilitated
 there.  In  1958,  the  committee  reduc-
 ed  it  to  2  lakhs  for  the  time  being. In  1960,  it  was  further  cut  down  to
 50,000.  What  is  the  actual  number
 rehabiiitated  there?  It  is  6300.  Out
 of  that  there  are  about  1,100  in  the
 transit  camps  and  work  site.  The
 number  may  be  a  little  bit  this  side
 or  that  side.  I  know  that  great  diffi-
 cultics  have  cropped  up.  Even  today
 there  are  great  difficulties.  I  would
 beg  of  the  House  and  the  Minister  to
 realise  that  this  is  a  project  which  is
 meant)  mainly  for  agriculturists.
 Without  any  thought,  we  are  sending
 to  Dandakaranya  everybody,  whether
 they  are  agriculturists  or  not.  Of
 course,  we  know  that  there  was  a
 small  percentage  which  was  marked
 for  non-agriculturists.  But  their  re-
 habilitation  has  been  very  bad.  Even
 lone  women  and  children  have  been
 sent  there.  What  shall  they  do  there?
 So,  there  has  been  no  thought.

 Even  among  those  who  are  agricul-
 turists,  what  is  the  position?  The
 amount  of  ready  agricultural  land
 which  can  be  distributed  i;  about
 4,000  to  5,000  acres.  That  means,  at
 the  rate  of  10  acres  per  family,  it
 comes  to  400  families.  Now,  if  we  are
 to  get  another  20  lakh  acres,  out  of
 which  5  lakhs  will  be  cultivable  from
 Madhya  Pradesh,  another  2000  can  be
 rehabilitated.  If  that  is  the  position,
 what  shall  we  do  with  these  40,000
 peop'e  who  have  come  and  many  more
 who  are  being  sent  there?

 Various  States  have  come  forward
 to  help  us  and  we  are  grateful  to
 them.  I  have  tried  to  cull  out  the
 figures:  Maharashtra  10,000,  Champa-
 ran  1,000,  Andhra  500  and  so  on.  But
 all  this  will  not  be  enough  for  .60
 lakhs  that  have  already  come  and  2
 or  24  lakhs  for  whom  we  should  be
 prepared.  We  must  be  prepared  to
 receive  them  and  not  put  them  to  the
 suffering  to  which  we  have  put  the
 people  in  Mana.  Thanks  to  the  Esti-
 mates  Committee,  I  was  _  looking
 through  our  Estimates  Committee
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 Reports  and  I  find  after  going  to-
 Dandakaranya  that  everything  that
 was  said  in  1958-59.  still  remains  true.
 We  pointed  out  that  one  of  the  main
 and  major  requirements,  the  king-pin
 for  the  success  of  this,  will  be  the
 question  of  water.  When  I  was  look-
 ing  through  the  report  given  by  the
 hon.  Minister  I  feit  very  sad.  This
 question  of  rehabilitation  is  raising
 the  feelings,  emotions  and  sentiments
 of  the  entire  nation.  But  what  is  there
 in  the  report?  Nothing  at  all.  Was
 he  not  preparing  it  in  the  months  of
 January,  February  and  March?  We
 find  nothing  at  all  in  the  report  about
 this  problem.  We  have  a  little  bit
 about  Dandakaranya  scheme.  But
 there  the  position  of  water  supply  is
 the  main  problem.  The  water  goes
 down  below  the  surface  very  quickly.
 We  -aid  that  the  Committee  consider-
 ed  that  on  the  availability  of  water
 for  drinking  as  well  as  for  irrigation
 depends  the  success  of  the  whole
 scheme.  We  werc  shown  tube  wells
 which  had  been  proposed  to  be  irstal-
 led  in  the  area  but  which  had  to  be
 abandoned  due  to  water  strata  not
 being  reached  even  after  going  deep
 through  hard  rock.  Even  where  water
 is  struck  the  level  of  water  fails  some-
 times.  It  ig  apprehended  that  there
 would  be  an  acute  shortage  of  drinking
 water  in  the  area.

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabilita-
 tion  (Shri  P.  5.  Naskar):  This  is  the
 position  of  Mana  Camp?

 Shrimati  Renu  Chakravartty:  I  am
 talking  about  Dandakaranya.  I  do  not
 know  why  the  hon,  Deputy  Minister
 wants  to  disturb  me.  I  will  come  to
 Mana  Camp  also,  I  think  we  should
 both  be  interested  in  the  same  thing.
 This  is  a  national  problem.  But  I  am
 sure  when  the  rep!y  comes  from  the
 Treasury  Benches  they  will  look  upon
 it  as  a  petty,  small  thing  and  talk  in
 that  manner.

 I  was,  Sir,  on  the  question  of  water
 in  these  places.  We  went  to  Umarkote.
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 There  was  a  suggestion  for  a  new
 ‘dam.  That  was,  in  1958.  Today  we
 are  in  1964.  Has  that  dam  come  up?
 In  Paralkote  we  were  told  that  some

 -other  irrigation  scheme  was  coming
 up.  Has  it  come  up?  Even  in  regard
 to  tube  welis,  we  want  to  know  how
 far  those  tube  wells  have  been  abie

 .to  reach  the  surface  of  water,

 J]  have  read  about  Mana  Camp.  I
 have  not  been  there.  But  many  peo-
 pic  have  sone  to  Mang  Camp  and  J  do
 not  disbelicve  what  they  say  about
 it.  I  know  that  today  it  is  07  degrees
 there  in  the  shade.  Nothing  has
 changed  between  958  and  1964.  Those
 barracks  are  still  there.  Water  is
 searce  there.  We  Bengalis  come  from
 a  Jani  of  water.  Unless  we  bathe
 dail’  and  use  a  lot  of  water  ye  can-
 not  live.  Madhya  Pradesh  is  good

 ‘enough  to  give  us  8  little  shelter,  but
 our  son]  feels  parched.  Even  for
 drinking  water  there  is  great  diffi-
 ‘culty.  What  about  treatment?  There

 igs  very  little  arrangement  for  treat-
 ment.  lt  is  only  now,  after  Shri
 Naskar  went  there,  that  a  little  bit  is
 ‘being  done  in  that  respect.  We  have
 got  to  do  these  things  and  we  cannot
 ‘allow  the  life  of  hel}  to  continuc  in
 Mana.

 There  are  two  other  transit  camps.
 ‘They  should  have  come  up_  earlicr.
 Onc  i:  called  the  Kurud  Camp.  Even
 when  we  went  there  we  were  told

 ‘that  this  camp  would  be  coming  up.
 It  has  only  just  been  finished.

 My  point  is,  is  Dandakaranya  cap-
 ‘able  of  answering  the  problem?  Is  it
 ‘capable  of  taking  in  and  rehabilitating
 these  thousands  of  unfortunate  peo-
 ple?  I  have  gone  into  the  question
 very  carefully.  My  opinion  is,  with
 tthe  rate  at  which  we  are  progressing,
 with  the  rete  at  which  we  are  reclaim-
 ing  land,  with  the  rate  at  which  we
 are  ub!c  to  provide  irrigation  facilities,
 ‘with  the  rate  at  which  we  are  able  to
 provide  the  necessities  of  life.  I  am
 afraid,  we  will  not  be  able  to  make
 ‘much  progress.  For  most  of,  them
 social  Jife  would  be  cut  of.  There  is
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 no  communication  system.  I  wanted
 to  go  there  in  order  to  distribute
 some  clothes  to  the  refugees  who  were
 going  there.  I  was  told  that  it  would
 be  difficult  unless  the  Government
 gave  Me  a  transport,  because  they
 were  dispersed  there  all  over  the
 piace.

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  Who  told  you  that?

 S.urimati  Renu  Chakravartty:  if  you
 can  help  I  will  be  very  thankful.  We
 have  collected  a  lot  of  clothes  for  the
 refugees.  I  know  it  is  a  very  very
 Jong  route  from  Mana,  then  to  Konda-
 gaon,  then  to  Paralkote,  Umarkote  and
 on  to  Malkangiri.  It  is  a  very  very
 wide-spread  area.  There  is  no  com-
 munication  system.  The  roads  are  not
 vet  built.  So,  there  is  no  water,  no
 irrigation  facilities  and  there  is  no
 good  communication  system.

 Then  there  is  the  question  of  deve-
 lopment  of  industries.  I'am  happy
 that  at  least  in  Koraput  we  will  be
 having  the  MIG  factory.  JI  am  glad
 that  the  Railways  are  coming  up  and
 We  will  be  able  to  engage  more  and
 more  people  there.  Otherwise,  I  feel
 frightened  as  to  what  will  be  the
 future  of  those  persons.

 Above  all,  I  appeal  to  thi;  House
 to  make  the  Dandakaranya  Authority
 powerfu!  enough  so  that  the  Chairman
 has  absolutely  emergency  powers  to
 do  what  he  wants.  so  that  he  will  be
 directly  answerable  and  there  will  be
 no  dual  authority.

 Then  I  come  to  the  question  of
 West  Bengal.  Rehabilitation  in  West
 Bengal  ji;  one  long  story  of  pain  and
 frustration.  I  know  my  hon,  friend,
 ths  Minister,  will  be  angry  with  me
 as  he  usually  is  in  every  debate.

 Shri  Mehr  Chand  Khanna:  No,  no;
 I]  am  very  sweet  to  you.

 Shrimati  Renu  Chakravartty;  I  will
 be  failing  in  my  duty-if  I  do  not
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 acquaint  this  House  how  people  con-
 tinue  to  suffer,  how  people  continue
 to  beg,  how  they  continue  to  be  driven
 from  pillar  to  post,  how  they  continue
 to  be  driven  from  one  office  to  another
 discussing  jurisdiction  and  legalities.
 Policies  have  to  be  decided  in  the
 centre.  When  we  go  to  the  Centre
 they  say  that  the  State  has  not  given
 them  any  information.  When  we  go
 to  the  State  they  say  that  they  had  a
 discussion  with  the  Centre  and  Shri
 Khanna  has  told  them  this.  Where
 are  we?  There  is  a  saying  in  Bengali:
 Jei  Timire  Sei  Timire—we  are  in  the
 depths  of  darkness  wherever  we  go.

 There  is  the  entire  question  of
 squatters  in  private  houses.  I  do  not
 want  to  trouble  the  hon,  Minister  with
 the  amount  of  letters  I  have  written.
 For  the  last  three  years  I  have  been
 writing  innumerable  letters.  There
 are  squatters  in  private  houses,  in
 Mus!im  houses  and  in  Hindu  houses.
 We  are  told  that  uniess  they  go  to  the
 Competent  Authority’;  Court  and  get
 a  certificate  they  will  not  be  permf{t-
 ted  to  take  any  rchabilitation.  To  me,
 Sir,  5  refugee  is  a  refugee.  a  man  who
 needs  shelter.  The  house-owner  must
 get  back  his  house.  This  is  the  posi-
 tion.  I  would  ber  of  the  hon.  Minis-
 ter  to  take  a  policy  decision  in  this
 matter.  Even  in  cases  where  theré
 are  C.A.  Court’s  certificate—I  have  got
 letters  with  me—the  West  Bengal
 Government  says  that  land  acquisition
 cannot  be  made.  When  I  ask  why  the
 land  acquisition  cannot  be  made,  I
 sometimes  get  a  letter  from  the  Min-
 ister  saving  that  they  cannot  agree
 ty  any  raising  of  the  land  ceil-
 ing.  In  these  areas  you  cannot
 get  ‘and  at  the  ceiling  fixed.  There-
 fore.  please  raise  the  limit  so  that
 we  may  be  able  to  get  the  land.  The
 Minister  say;  that  money  is  not  the
 problem.  If  money  is  not  the  problem
 let  us  rais>  the  ecriling  and  get  the
 land.  Let  us  solve  this  residuary
 prob'em  of  those  who  are  in  squatters’
 colonies.  Let  ys  not  stand  on  techni-
 calities.
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 That  is  the  whole  question  of  those
 who  are  on  defence  land.  In  the
 defence  lands  houses  were  built.’
 There  the  land  belongs  to  the  Govern-
 ment  and  the  houses  belong  to  either
 the  basti  owners  or  to  the  shed
 owners.  They  say  that  they  must  get
 the  C.  A.  Court’s  certificates  and  they
 have  no  jurisdiction.  I  have  been
 taking  up  this  entire  question  of  the
 Squatters  in  private  house;  in  Alam-
 bazar,  in  Panihati,  in  Barrackpur  and
 a']  these  areas.  For  the  last  two  or
 three  years  I  have  been  at  it  but  I
 have  not  been  able  to  do  anything
 about  it.

 Let  us  take  up  the  question  of
 squatters  colonies.  Figures  have  been
 given  about  regularisation,  They  say
 that  48  have  heen  accepted  for  regu-
 'nrisation  and  74  have  been  so  far
 regularised.  Bx  December,  963  they
 say  they  will  fully  regularise  26  and
 partially  80.  This  will  !ook  like  very
 good  progress  having  been  made  in
 the  matter  of  reguiarisation.  But  what
 is  the  resularisation  that  has  been
 done?  Arpan  patras  have  been  given
 which  have  no  legal  validity.  Even
 that  ha;  not  been  given  for  all.  The
 land  has  not  been  properly  plotted
 out.  The  quantum  of  ccmpensation
 has  been  so  caiculated  that  they  are
 un:  ble  to  pay.  The  compensation  has
 been  cumulative  with  the  result  that
 they  are  unable  to  pay.  In  Baranagar,
 which  is  my  constituency,  on  the
 Barrackpore  Trunk  there  are  hundreds
 of  squatters.  In  the  Malik  colony
 people  have  been  residing  there  since
 949  and  still  no  development  has
 taken  place  there.  Now,  development
 has  come  under  a  separate  catcgory.
 There  the  progress  js  not  very  good
 even  according  to  the  figures.  Pro-
 gres;  in  the  case  of  development
 shows  that  it  is  only  24  urban  against
 5!  total  taken  for  development.  Out
 of  05  squatters’  colonies  onl  5
 squatters’  colonies  have  been  taken
 for  development.  Even  in  Malik
 colony  I  find  that  since  949  the  deve-
 lopment  plan  has  been  prepared  by
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 the  West  Bengal  Government,  the
 same  has  already  been  sent  to  the
 Ministry  of  Rehabilitation  for  approval
 ang  the  approval  was  given  in  Nov-
 ember,  96]  but  I  regret  to  say  that
 up  t:ll  now  no  development  work  has
 been  taken  up  there—water,  electri-
 city,  lavatory  urrangement,  nothing.
 It  is  hell  if  you  were  to  go  to  that
 piace.  These  squatters’  colonies  are
 festering  sores.

 3.00  hrs.

 (Mr.  Deputy-SpeAkER  in  the  Chair]

 I  would  like  the  hon.  Minister  to
 see  what  the  hon.  Minister  of  West
 Bengal  had  to  say  about  Balyganj
 squatter’s  colony.  She  says,  out  of
 58  squatters’  colonies  only  l]  have
 been  declared  to  have  been  legalised
 and  out  of  that  only  in  6  some  work

 Then  she  says  “in
 myself  have  become

 impetient”.  If  the  Minister  her-
 self  becomes  impatient  then  you
 can  imagine  our.  plight.  We  have
 to  persuads,  we  have  no  powers
 excepting  that  of  persuasion  and
 sometimes  a  little  quarrel  with  the
 Minister;  beyond  that,  we  have  no
 powcrs.  So.  how  impatient  we  have
 to  become?  Think  of  the  desperation
 of  those  peopic  who  have  been  living
 in  those  conditions.  Al]  along  that
 route  whether  you  go  to  the  areas  in
 Barrackpore  or  Basirhat  or  the  areas
 near  Dum  Dum,  Baranagar,  Tol!ygunj
 or  Jadavpur,  all  the  squatters’  colonies
 remain  undeveloped.  Even  the  latrine
 lines  have  been  stopped.  They  do
 not  give  it;  they  have  stopped  it.
 Can  you  imagine  under  what  un-
 hygienic  conditions  the  people  are
 living  there?

 has  started.
 this  matter  I

 On  the  question  of  lone  women’s
 camps,  there  is  a  very  interesting
 story.  There  is  the  Titagarh  Women’s
 camp.  Those  who  have  lost  their
 husbands  or  families,  with  little  boys
 and  girls,  they  are  in  those  camps
 since  partition.  What  is  happening
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 to  them?  Take  the  Titagarh  Mahila
 camp,  on  which  I  wrote  a  letter.  Our
 Minister  forcibly  closed  down  all  re-
 habilitation  in  West  Bengal.  He  said
 one  fine  day  that  al!  camps  would
 be  clesed;  we  are  not  going  to  have
 anything  more  to  do  with  it;  you  can
 take  six  months  to  go  to  Dandaka-
 ranya.  So.  some  pcople  took  those
 six  months  to  go  to  Dandakaranya  and
 tho.e  miserable  people  are  still  wait-
 ing  in  the  transit  camps;  some  of  them
 were  rehabilitated  and  some  are  still
 in  the  transit  camps,

 We  were  told  that  the  lone  women’s
 camp,  which  are  permanent  liabilities,
 have  been  given  over  to  the  Educa-
 tion  Department.  So,  I  ~wrote  a
 Jetter  to  Dr.  Shrimali  on  the  79
 August  962  and  I  received  a  reply
 from  him  in  August  963—just  a  little
 over  a  year  for  a  letter  to  be  ans-
 wered.  Prior  to  that,  J  received  an
 answer  from  the  West  Bengal  Govern-
 ment.  Do  you  know  what  they  said?
 They  are  still  living  in  tents.  Now
 for  fifteen  years  they  have  been  liv-
 ing,  whether  it  is  raining  heavily  or
 it  is  very  hot,  5,  6  or  7  hudd'ed  to-
 gether  in  tents.  Most  of  them  are
 sti'l  living  in  barracks.  Do  you  know
 that  they  have  no  means  of  liveli-
 hood?  They  are  getting  very  small
 rations,  hardly  anything  to  talk  about.
 I  think  they  are  getting  Rs.  4-9-0  for
 §  days  or  nearly  Rs,  0  a  month.
 They  are  supposed  to  carry  on  with
 that  little  bit  of  ration.  Now  the
 actual  position  is,  although  they  have
 been  promised  that  they  will  get
 permanent  structures,  up  till  now
 neither  have  they  got  any  permanent
 structures  though  they  are  permanent
 liabilities  of  the  Government,  nor
 have  they  been  given  any  work  with
 which  they  can  really  earn  something.
 They  have  been  given  some  spinning
 for  which  they  get  for  the  whole
 month  about  Rs,  3.  That  is  the  posi-
 tion.  Why  can  we  not  improve  the
 condition  of  these  women?  We  find
 people  weeping  because  their  ncar  or
 dear  ones  would  be  leaving  them  tem-
 porarily.  Even  though  it  is  tempo-
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 (Shrimati  Renu  Chakravartty]
 rary,  stiil  people  weep.  What  about
 the  condition  of  these  poor  lone
 women  who  have  lost  their  husbands
 and  others  permanently?  When  they
 came  here  after  partition,  their  child-
 ren  were  young  but  now  they  have

 .grown  up  into  boys  and  girls;  yet,  no
 arrangement  has  been  made  for  their
 rehabilitation.  There  is  no  plot  for
 them,  because  there  is  no  acquisition
 of  land,  and  acquisition  of  land  can-
 not  be  made  because  you  refu:e  to
 raise  the  ceiling  on  land.  This  is  the
 position.

 One  more  word  and  I  will  finish,
 and  that  is  on  the  question  of  loans.
 Again  and  again,  we  have  raised  this
 question.  Loan:  have  been  given  in
 smal.  bits.  driblets,  in  the  earlier
 period  ‘ater  on,  they  are  given  toge-
 ther.  And  what  is  the  house-building
 loan?  The  maximum  for  the  last  five
 years  has  been  Rs.  1,250  For  contri-
 butory  loans,  the  limit  has  been  a  little
 higher.  This  is  the  pitiab’e  plight  of
 the  East  Pakistun  refugees  who  have
 left  evervthins  behind  in  Pakistan.
 We  have  got  no  compensation.  We
 are  not  raising  this  question  again  and
 again  just  for  fun.  .We  have  got  no
 compensation;  al!  our  properties  were
 left  behind.  Either,  give  us  compen-
 sation  from  the  coffers  of  the  Govern-
 ment  or  you  must  be  prepared  to
 write  off  these  loans.  We  have  oeen
 pursuing  it  and  we  have  been  receiv-
 ing  letters.  In  last  December  J]  have
 received  a  letter  from  the  hon.  Minis-
 ter  saving  that  “we  are  considering
 it.  we  want  to  make  an  announcement
 soon”.  But  T  read  in  the’  papers  that
 again  we  are  waiting  for  an  evalua-
 tion  of  the  depth  of  the  problem,  of
 the  extent  of  the  financial  implica-
 tions.  Possibly.  the  Minister  may
 have  a  very  good  announcement  to
 make  that  we  are  now  writing  off
 all  the  loans  given  to  the  refugees
 coming  from  East  Pakistan.  This  is
 one  of  the  immcdiate  things  that  you
 will  have  to  do.

 Regarding  Assam  and  Garo  Hills,  I
 -do  not  want  to  raise  any  other  ques-
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 tions  because  I  did  not  like  the  way
 that  the  hon,  Minister  tried  to  poise
 the  Assam  Government  versus  the
 member  who  happens  to  come  from
 West  Bengal,  knowing  the  history  of
 the  strained  relations  that  took  place
 between  Bengalis  and  Assamese  _  at
 one  period.  But  I  would  urge  that
 the  80.000  people  who  have  come  from
 North  Mimensing  into  Garo  Hills,  they
 are  part  of  the  Indian  nation,  they  are
 as  much  part  of  Assam  as  they  are
 of  Bengal.  I  know  thev  are  very
 interior  areas,  there  are  difficulties  in
 opening  up  communications,  but  they
 must  be  kept  there,  they  must  be  help-
 ed,  I  would  also  urge  that  some  sort
 of  authority  be  set  up,  because  80,000
 is  not  a  smal]  number.  I  read  some-
 where  that  1,000  people  have.  been
 sent  to  Dandakaranya;  I  say  it  is  a
 wrong  thing  to  send  them  there.

 Shri  Mehr  Chand  Khanna:  We  have
 sent  nobody  from  Garo  Hitls  to  Danda-
 karanya.

 Shrimati  Renu  Chakravartty:  I  saw
 some  pictures  of  tribals  in  our  papers.

 Shri  Mehr  Chand  Khannr:  That  is
 not  correct.

 Shrimati  Renu  Chakravartty:  I  am
 glad,  because  I  do  not  want  thaf.  Be-
 cause  they  are  accustomed  to  the  en-
 vironments  of  the’  hills,  beautiful
 luscious  background  of  Assam,  Cachar
 and  East  Mimensing  area.  I  would
 like  them  to  continue  to  be  there  wi:h
 all  their  hills  and  surroundings.  With
 all  the  sympathy  of  the  Assam  Gov-
 ernment,  Assamese  and  Bengalis  and
 the  people  of  the  entire  nation  we
 should  set  up  an  authority  there  so
 that  these  interior  places,  from  which
 Delhi  is  far  away.  are  developed  by
 that  independent  authority.
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 Lastly  I  would  urge  that  there
 should  be  8  separate  Ministry  of
 Rehabilitation.  The  closing  down  of
 the  Ministry  was  a  wrong  thing  and
 I  think  if  the  Minister,  Shri  Khanna,
 has  the  vision  and  the  broadness  of
 mind,  he  will  admit  the  mistake  of
 having  forcibly  closed  down  the  Min-
 istry  and  he  will  admit  that  it  is
 necessary  to  have  a  separate  Minis-
 try  of  Rehabilitation  together  with  a
 body,  a  non-official  body,  to  help
 him  in  order  to  make  this  problem  a
 really  national  problem,  not  a  pro-
 blem  with  petty  outlook  but  a  pro-
 blem  which  will  be  able  to  solve  this
 huge  human  -  suffering  which  is
 today  in  the  throes  of  agony,  the
 looking  after  of  which  at  present  is
 partly  under  the  External  Affairs
 Ministry,  partly  under  the  Ministry
 of  Rehabilitation  and,  may  be,  partly
 under  the  Minister  without  Portfolio,
 so  that  we  can  go  to  the  help  and
 succour  of  those  hundreds  of  unfortu-
 nate  sisters  and  mothers  of  ours,  who,
 ‘we  hear,  are  being  molested  when
 they  try  to  come  here  from  Pakistan
 and  for  whom  we  are  not  able  to  do
 anything.

 These  are  some  of  the  concrete  pro-
 posals  which  I  want  this  House  to
 consider.

 Shri  Hari  Vishnu  Kamath:  When
 do  you  propose  to  call  the  hon.  Min-
 ister  for  reply?

 Mr.  Deputy-Speaker:  At  3  o’clock.

 Shri  Hari  Vishnu  Kamath;  An  hon.
 colleague  made  a  request  that  the
 time  may  be  extended  and  the
 Speaker  said,  if  I  heard  him  aright,
 that  he  would  consider  it  favourably.
 The  debate  may  be  extended  by  one
 hour.  It  is  up  to  you.  He  had
 agreed  I  believe.

 Mr.  Deputy-Speaker:  The  time
 table  is......

 Shri  Hari  Vishnu  Kamath:  We  can
 ‘sit  longer  tomorrow  or  the  day  after.

 An  Hon,  Member:
 justed.
 2(Ai)  LSD—4.

 It  can  be  ad-
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 Shrimati  Renu  Chakravartty:  We
 could  not  touch  upon  the  question  of
 slum  clearance  and  low.  cost  hous-
 ing.  What  can  we  do?

 Shri  Hari  Vishnu  Kamath;  You  may
 extend  it  by  an  hour.

 Mr.  Deputy-Speaker:  What  does  the
 Government  spokesman  say?

 Some  Hon.  Members:  Agreed.

 Mr.  Deputy-Speaker:  I
 him  at  4  o’clock.

 will  call

 Shrimati  Renu  Chakravartty:  At
 4.30.

 Mr.  Deputy-Speaker:  How  long  will
 the  hon.  Minister  take?

 Shri  Mehr  Chand  Khanna:  At  least
 an  hour  if  not  more.

 Mr.  Deputy-Speaker:  The  Minister
 will  be  called  at  4  o’clock.  Shri
 Naskar.

 Shri  P.  S,  Naskar:  Mr.  Deputy-
 Speaker,  Sir,  from  Saturday  till  now
 all  the  hon.  Members  who  spoke  in
 this  debate  on  the  Demands  of  my
 Ministry  spoke  for  99  per  cent  of  the
 time  on  the  question  of  the  new  influx
 of  migrants  from  East  Pakistan  and
 the  action  taken  by  Government  to
 give  relief  and  rehabilitation  to  these
 unfortunate  people.  Due  to  commu-
 nal  disturbances  in  East  Pakistan  in
 January  964  the  minority  community
 felt  insecure  in  East  Pakistan.  As  a
 result  of  that  the  minority  commu-
 nity  started  migrating  into  India.

 The  migrants  came  into  three
 States,  that  is,  West  Bengal,  Assam
 and  Tripura,  but  most  of  the  migrants
 came  to  West  Bengal.  Up  to  date
 over  two  lakh  migrants  have  come
 into  India  from  East  Pakistan.  About
 133,000  persons  have  so  far  come  into
 West  Bengal,  about  85,000  in  Assam
 and  about  22,000  into  Tripura,  The
 Government  of  India  relaxed  the
 rules  regarding  the  issue  of  migra-
 tion  certificates  and  I  am  told  that
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 {Shri  P.  8.  Naskar]
 there  ig  no  difficulty  in  getting  a  mi-
 gration  certificate  in  Dacca.  Not  only
 that,  the  Government  of  India  has
 also  accepted  giving  relief  and  reha-
 bilitation  not  only  to  people  who  are
 coming  with  migration  certificates  but
 also  to  those  who  are  coming  without
 documents.  But  the  peopie  who  come
 without  migration  certificates  or  with-
 out  any  travel  documents  should  be
 certified  by  the  respective  State  Gov-
 ernments  as  having  come  on  or  after
 the  lst  January,  1964.

 As  regards  the  question  of  relief
 arrangements  that  have  been  made  by
 the  Government  of  India,  as  migrants
 come  to  West  Bengal  at  different
 Points  of  the  border,  the  West  Bengal
 Government  have  arranged  to  receive
 them.  As  the  West  Bengal  Govern-
 ment  says  that  there  is  no  scope  for
 their  rehabilitation  in  West  Bengal,
 they  are  taken  outside  the  State.  For
 the  present  we  are  taking  them  to  the
 Mana  transit  centre  at  Raipur.  They
 are  inoculated  and  vaccinated  at  the
 border.  As  you  know,  these  unfor-
 tunate  people  are  coming  without  any
 belongings,  sometimes  with  very  little
 clothes  on.  Clothes  are  given  to
 them  at  the  border;  utensils  are  given;
 mats  are  given;  all  other  facilities
 are  given.  Then  they  are  taken  by  a
 special  train  to  the  transit  camp  at
 Mana,  Raipur.

 The  same  thing  is  in  Assam.  The
 migrants  who  have  come  there  num-
 ber  about  85,000.  My  senior  colleague
 recently  visited  Garo  Hills  and  had  a
 discussion  with  the  Assam  Govern-
 ment  about  relief  ang  rehabilitation
 of  those  unfortunate  people.  Certain
 arrangements  have  been  made  and
 my  senior  colleague  will  give  the
 details.  We  are  quite  satisfied  with
 the  arrangements  made  by  the  Assam
 Government.

 As  regards  Tripura,  people  are
 looked  after  there.  But  it  has  been
 decided  that  people  who  come  to  Tri-
 pura  will  be  taken  out  of  Tripura  to
 camps  in  Bihar.
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 Some  hon.  Members  _  including
 Shrimati  Renu  Chakravartty  who
 spoke  just  now  made  comments  about
 the  conditions  prevailing  at  the  Mana
 transit  centre  at  Ratpur.  I  have  been
 to  that  place  several  times  in  the  last
 two  months.  I  can  make  a  categorical
 statement  in  this  House  that  every-
 thing  that  is  humanly  possible  to
 make  arrangements  for  receiving
 thousands  of  people  is  being  done  in
 the  shortest  possible  time.

 Shrimati  Renu  Chakravartty  spoke
 about  the  water  difficulty.  It  is  a
 fact  that  these  people  are  coming
 from  the  land  of  rivers.  But  in  Mana
 we  have  made  all  possible  arrange-
 ments  to  give  drinking  water.  Not
 only  that,  water  is  there  in  a  big
 tank  at  Kurud  for  bathing  purposes.
 I  have  not  heard  of  any  instance
 where  even  a  child  has  died  of  thirst
 for  want  of  water.

 Shrimati  Renu
 hope,  not.

 Chakravartty:  I

 Shri  P.  Ss.  Naskar;  I  have  not  heard,
 I  have  been  there  so  many  times.

 I  have  checked.  I  have  gone  from
 camp  to  camp,  from  family  to  family
 and  have  enquired  even  of  doctors
 whether  anybody  died  of  thirst.  But
 there  was  No  report  of  any  death
 from  thirst.

 Dr.  Ranen  Sen  (Calcutta  East):
 What  a  wonderful  argument  you  are
 giving!

 Shrimati  Renu  Chakravartty:  No-
 body  has  said  that  they  are  dying  of
 thirst.

 Shri  Mehr  Chand  Khanna:  Why  are
 you  agitated?  We  never  interrupted.
 Let  him  speak.  He  also  comes  from
 Bengal.

 Shri  Basumatari
 know  it.

 Shri  P.  S,  Naskar:  These  people  are:
 taken  to  Mana  which  is  a  temporary
 transit  centre.  Shrimati  Chak-.

 (Goalpara):  They
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 ravartty  thinks  that  these  thou-
 sands  of  people  who  are  being  taken
 to  Mana  transit  centre  are  meant  for
 Dandakaranya.  I  want  to  tell  her
 that  it  is  not  so.  We  want  to  use  this
 Mana  transit  camp  for  receiving  the
 people,  screening  them,  categorising
 them  ang  not  only  for  sending  them
 to  the  rehabilitation  sites  in  Danda-
 karanya  but  also  various  other  reha-
 bilitation  sites  in  different  States  that
 have  been  very  kind  enough  to
 accommodate  these  unfortunate  peo-
 ple.

 Recently  I  heard  and  I  also  read  in
 some  newspapers  that  conditions  at
 Mana  are  horrible,  that  cholera  has
 broken  out  and  all  that.  On  hearing
 this  news  I  flew  to  Nagpur,  overnight,
 went  by  car  to  Raipur,  driving  the
 whole  night,  and  reached  there  early
 in  the  morning.  I  took  a  specialist
 from  the  Health  Ministry  here.  That
 specialist  investigated  each  case  of
 death  as  also  the  sanitary  conditions
 there.  He  was  of  the  opinion  that  it
 was  not  8  ९85९  of  cholera  but  of
 gastro-enteritis.  The  reason  is  that
 these  unfortunate  people  had  to  pass
 through  the  affected  area  in  East
 Pakistan  and  for  want  of  food  and
 water  their  physical  condition  was
 such  that  they  were  dehydrated  and
 were  suffering  from  mal-nutrition.
 So,  they  came  in  a  very  deplorable
 condition  and  here  they  are  having
 the  effect  of  that.  But  there  are  not
 very  many  cases  of  death  from  gastro.
 enteritis  and  it  is  quite  natural  under
 such  circumstances.  I  can  assure  the
 House  that  every  possible  medical
 arrangement  has  been  made  and  pre-
 caution  has  been  taken.  For  people
 suffering  from  mal-nutrition,  a  nutri-
 tion  centre  has  been  opened  to  give
 them  multi-vitamin  tablets  and  all
 sorts  of  medicines.  That  has  been
 arranged.  Every  possible  care  is
 taken  to  see  that  water  is  not  pollut-
 ed  and  enough  chlorine  is  added  to
 drinking  “water.  I  am  giving  these
 details  just  to  remove  from  the  han.
 Members’  minds  any  idea  that  they
 may  have  that  conditions  in  Mana
 camp  are  horrible.  People  are  given

 CHAITRA  17,  4886  (SAKA)  for  Grants  9440"

 rations.  Small,  little  shops  have  been
 opened  by  the  refugees  themselves.
 Certain  people  think  that  if  these
 stories  are  carricd  that  Mana  is  horri-
 ble  and  all  that,  these  unfortunate
 people  will  go  back  to  West  Bengal.
 If  that  is  the  reason  why  certain  peo-
 ple  are  saying  this,  I  would  beg  of
 them  not  to  do  so  in  the  best  interest
 of  these  unfortunate  people.  Let
 them  not  be  victims  of  any  party  that
 some  people  want  them  to  be.

 Shrimati  Renu  Chakravartty:  Ask
 Jugantar  not  to  do  it.

 Shri  P.  S.  Naskar:  It  is  a  fact  that
 everything  that  is  best  could  not  be
 done  at  the  Mana  transit  camp,  I
 admit  that.

 Shrimati
 Second  best.

 Renu  Chakravartty:

 Shri  P.  S.  Naskar:  But  what  has
 been  done  is  remarkable.  Through
 you,  Sir,  I  want  to  pay  tribute  to  the
 officials,  the  doctors  of  the  Dandakar-
 anys  Development  Authority  and  the
 local  officials  of  the  Madhya  Pra-
 desh  Government  at  Raipur  for  the
 medical  assistance  and  other  help
 that  the  Madhya  Pradesh  Gov-
 ernment  has  given.  I  want  to  praise
 the  services  of  the  Dandakaranya
 Development  Authority.  They  are
 working  round  the  clock.  From  a
 worker  to  the  highest  officer,  every-
 one  is  working  round  the  clock  at
 Mana  transit  camp  to  give  of  the
 best  that  he  can.

 Now,  Sir,  some  Members  have  men-
 tioned  about  what  arrangements  have
 been  made  or  will  be  made  _  about
 these  people  who  are  staying  behind
 in  West  Bengal.  We  had  a  discussion
 with  the  Chief  Minister  of  West
 Bengal.  The  refugee  problem  is  a
 national  problem  and  it  is  not  a  pro-
 blem  for  West  Bengal  only.  It  is
 gratifying  to  know  that  the  various
 State  Governments  have  come  for-
 ward  to  take  these  unfortunate  dis-
 placed  persons  and  rehabilitate  them
 in  their  respective  States.  So  far,
 upto  1958,  about  32  lakhs  of  refugees
 came  in  West  Bengal—the  refugees
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 who  have  been  settled  in  West  Ben-
 gal.  The  density  of  population  in
 West  Bengal  is  very  high.  The  hon.
 Members  know  it.  Mrs.  Renu
 Chakravartty  knows  it.  The  paucity
 of  land  is  also  there  in  West  Bengal.
 It  is,  therefore,  not  possible  to  reha-
 bilitate  these  new  migrants  in  West
 Bengal  alone.  Upto  March  31,  1964,
 about  -1,33,000,  persons  have  _  crossed
 the  borders  and  come  into  West  Ben-
 gal.  Out  of  these,  about  57,000  per-
 sons  have  so  far  been  taken  out  of
 West  Bengal  to  the  various  transit
 centres  at  Raipur.  It  will,  therefore,
 be  seen  that  about  60  per  cent  of  the
 persons  Who  came  to  West  Bengal  are
 staying  behind  in  West  Bengal
 Naturally  the  question  is  being
 asked  as  to  whether  any  assistance
 will  be  given  to  them.  The  West
 Bengal  Government  thinks  that  they
 cannot  open  any  rehabilitation  scheme
 or  rehabilitation  camp  there  because
 they  think  that  West  Bengal  is  al-
 ready  saturated,  as  I  said,  a  little
 earlier.

 Shrimati  Renu  Chakravartty:  Give
 them  stipends.

 Shri  P.  S.  Naskar:  The  West  Ben-
 gal  Government  is  of  the  opinion  that
 for  the  D.P.  students  more  educational
 institutions  should  be  established  and
 wherever  necessary  assistance  should
 be  given  to  the  students.  The  pres-
 sure  on  the  hospitals  is  also  increas-
 ing  and,  therefore,  some  arrangements
 should  be  made  to  augment  the  capa-
 city  of  the  existing  hospitals.  They
 feel  that  more  medical  facilities  and
 sanitary  facilities  should  be  given  to
 them.  It  will  also  be  necessary  to  set
 up  industries  in  West  Bengal  to  absorb
 those  who  will  not  move  out  of  West
 Bengal.  But  the  fact  remains  that
 the  question  of  giving  employment  to
 the  educuied  middle-class  people  is
 very  difficult  in  West  Bengal.  As  it
 is  today,  there  is  not  much  scope  to
 give  employment  to  the  educated
 middle-class  people.

 Shrimati  Renu  Chakravartty:  Can
 you  give  in  Dandakaranya?
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 Shri  P.  S.  Naskar:  What  makes  you
 think  that  any  rehabilitation  outside
 West  Bengal  is  in  Dandakaranya  only.
 We  never  say  that.  We  never  say  that
 the  purpose  of  moving  them  to  vari-
 ous  transit  camps  is  only  for  Danda-
 karanya.  It  is  not  so.

 Shrimati  Renu  Chakravartty:  Where
 will  these  unfortunate  people  go?

 Shri  P.  S.  Naskar:  Various
 Governments  are  having  rehabilita-
 tion  schemes.  I  agree  that  Danda-
 karanya  has  a  limitation  of  taking
 families.  But  I  do  not  agree  with
 the  gloomy  picture  that  you  painted
 about  Dandakaranya.  I  do  not  agree
 with  that.  So  far,  about  7000  families
 have  been  settled  in  Dandakaranya.
 We  have  rccently  instructed  the  Dand-
 akaranya  Development  Authority  that
 arrangements  should  be  made  to  take
 in  more  displaced  persons,  round-
 about  10,000  families  this  year,  not
 only  under  agricultural  schemes  but
 also  under  industrial  schemes.  The
 Orissa  and  the  Madhya  Pradesh  Gov-
 ernments  are  releasing  more  fallow
 land  to  the  Dandakaranya  Authority.

 State

 About  the  irrigation  scheme  that
 Mrs.  Renu  Chakravartty  mentioned,
 we  have  asked  the  Dandakaranya  Au-
 thority  to  give  the  top-most  priority
 for  the  implementation  of  this  irriga-
 tion  scheme,  big  or  small.

 During  the  discussion  on  Saturday,
 some  hon.  Members  mentioned  _  that
 the  interests  of  the  tribals  in  the  Dan-
 dakaranya  area  are  not  being  pro-
 perly  safeguarded.  But  the  fact  is  not
 so.  The  interests  of  the  tribals  in  the
 Dandakaranya  area  are  well-protect-
 ed.  I  will  give  you  a  few  facts.  |  will
 tell  you  what  is  being  done  for  the
 landless  tribals  who  are  resettled  in
 the  Dandakaranya  area.  In  the
 Dandakaranaya  area,  whatever  medi-
 cal  facility  is  given  to  the  D.  P.  reset-
 tlers  there  is  also  given  to  the  tribal
 people  of  the  area.  Not  only  that.  25
 per  cent  of  the  land  that  is  reclaimed
 in  Dandakaranya  is  earmarked  or
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 given  to  the  landless  tribals  of
 the  area  and  it  is  the  State
 Government  that  distributes.  On  top
 of  it,  every  Adivasi  family  is  given
 Rs,  300  as  an  outright  grant  for  the
 house  building  and  agricultural  pur-
 poses.  Again,  about  Rs,  200  and  Rs.
 500  are  given  for  bunding  and  for
 other  amenities.  All  these  facilities
 are  given  to  the  tribal  families  as  an
 outright  grant.  I  am  quite  sure  that
 the  interests  of  the  tribals  in  the  Dan-
 dakaranaya  area  are  wel)  !ooked  after
 by  the  Dandakaranaya  Authority.

 Now,  a  little  while  ago,  some  men-
 tion  has  been  made,  even  by  Mrs.
 Renu  Chakravartty,  that  the  develop-
 ment  work  has  not  been  done  in  West
 Bengal.  She  mentioned  about  the
 squaticrs  colony  and  ail  that.  All  that
 fo.ms  a  part  of  the  residuary  work  to
 be  done  in  West  Bengal.  This  Minis-
 try  did  not  ever  shut  its  eyes  to  that.
 We  never  said  that  everything  that
 has  to  be  done  so  far  as  the  rchabili-
 tation  work  in  West  Bengal  is  con-
 cerned  has  been  done.  We  did  not  say
 that  at  any  time.  Roundabout  1960-
 6l,  about  the  residuary  work,  in  the
 various  States,  in  the  eastern  zone,
 it  was  all  worked  out.  The  funds  al-
 lotted  to  the  various  Stute  Govern-
 ments  and  the  departments  of  the  va-
 rious  State  Governments  had  been
 assessed.  In  1960-61,  ihe  residuary
 work  that  had  yet  to  be  done  in  West
 Bengal  had  been  assessed  ard  it  was
 found  that  about  Rs.  22  ercres_  will
 be  necessary  to  compicte  the  rehabili-
 tation  work  in  West  Bengal.  Upto  this
 day,  schemes  worth  about  Rs.  8  crores

 ‘were  put  forward  by  the  West  Bengal
 Government  and  sanctioned  by  this
 Ministry.  We  have  asked  the  West
 Bengal  Government  to  expedite  the
 remaining  schemes  with  regard  to  the
 residuary  work  to  be  done  in  West
 Bengal.  I  am  quite  ‘sure,  within  the
 next  two  years,  the  necessary  schemes
 will  be  put  forward  by  the  State
 Government  which  will  be  considered
 and  sanctioned  as  we  think  best.
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 I  do  not  want  to  take  much  time  of
 the  House.  I  only  want  to  say  one
 thing  more.  I  am  very  grateful  to  this
 hon,  House  for  so  much  interest  that
 has  been  shown  about  these  unfortu-
 nate  people  who  are  coa.ing  due  to
 reasons  beyond  their  controi  and  I  am
 quite  sure  that  this  hon.  House  will
 Bive  advice  and  constructive  sugges-
 tions  to  the  Government  and  the  Gov-
 ernment  will  give  due  consideration
 to  all  of  them.  Last  of  all,  I  would
 request  the  friends  opposite  that  let
 us  not  bring  politics  in  this  problem
 of  relief  and  rehabilitation  of  these
 unfortunate  brothers  and  sisters.

 Shri  P.  R.  Chakraverti:  (Dhanbad):
 I  want  to  put  one  question.

 Mr.  Deputy-Speaker:  Not  now.  You
 can  ask  him  in  the  end.

 Shri  P.  R.  Chakraverti:  Only  one
 question.  What  special  relief  benefits
 will  be  made  available  to  the  refugees
 who  are  now  staying  behind  in  West
 Bengal?

 Shri  Mehr  Chand  Khanna:  Sir,  I  had
 a  discussion  with  the  Chief  Minister
 of  West  Bengal  this  morning—I  have
 had  a  discussion  with  him  before—
 and  also  with  the  Rehabilitation  Mi-
 nister  of  West  Bengal.  Fo:  the  rea-
 sons  advanced  by  my  colleague,  the
 West  Bengal  Government  is  of  the
 view—and  we  agree  with  them—that
 they  have  reached  a  saturation  point
 and  no  rehabilitation  can  take  place
 in  West  Bengal  itself.  But  as  regards
 the  students  who  want  to  seek  admis-
 sions  in  schools  and  colicges  or  those
 who  want  to  have  some  medical  faci-
 lities  or  even  in  the  matter  of  setting
 up  industries,  small,  cottage  and  me-
 dium,  with  a  view  to  providing  em-
 ployment  to  those  persons  who  are
 remaining  behind,  the  West  Bengal
 Government  is  going  to  send  us  pro-
 posals.  These  proposals  will  be  looked
 into,  examined  and,  if  considered  pro-
 per  and  suitable,  will  be  sanctioned.

 Shri  Mohammed  Elias  (Howrah):
 What  about  lawyers,  doctors  and  other
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 [Shri  Mohammed  Elias}
 men  of  profession  who  will  not  find
 anything  in  Dandakaranaya?

 Mr.  Deputy-Speaker:  He  will  reply
 in  the  end.

 Shri  P.  S.  Naskar:  They  will  look
 after  themselves,

 Shri  Basumatari;  At  the  outset,  I
 must  thank  the  hon.  Minister  in  charge
 of  relief  aud  rehabilitation,  who  visit-
 ed  our  State  also  the  other  day  and
 gave  all  facilities  and  also  promised
 all  facilities  to  the  State  Government
 to  do  relief  work  tn  the  State.

 I  had  also  the  privilege  of  accom-
 panying  the  Christian  missionaries
 from  America  and  other  countries  who
 had  come  to  visit  Garo  Hills  along  with
 one  missionary  from  our  own  State.
 The  purpose  of  the  visit  was  to  ar-
 range  for  relief  and  rehabilitation  in
 the  Garo  Hills.  It  is  quite  well  known
 outside  India  that  the  Fukistanis  were
 not  committing  atrocities  only  against
 the  Hindus  but  they  were  committing
 atrocities  against  the  Christians,  Bud-
 dhists  and  people  of  other  religious
 denominations  as  wel!.  In  view  of  this
 propaganda,  some  of  them  had  come
 from  America  others  from  England,
 just  to  see  things  for  themselves.

 I  am  glad  that  they  collected  toge-
 ther  all  the  Christians  belonging  to
 different  denominations  and  came  to
 the  conclusion  that  they  should  help
 these  unfortunate  refugees  in  various
 ways.  At  the  same  time,  they  were
 also  conscious  of  the  fact  that  they
 should  not  take  any  advantage  of  their
 misery  and  try  to  convert  them.  There-
 fore,  they  came  to  the  conclusion  in
 their  conference  that  any  help  given
 from  any  quarter  should  go  through
 the  National  Christian  Council  to  the
 Government,

 After  visiting  these  refugees  camp
 about  nine  or  twelve  in  number,  we
 had  talk  with  the  refugees  as  to  how
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 they  were  treated  in  Pakistan,  These
 Tetugees  are  all  tribal  people.  About
 42,000  of  them  are  Christians  while  the
 rest  of  them  are  followers  of  primitive
 religion  and  also  other  religions.
 These  tribals  comprise  of  the  Dalus,
 the  Garos,  the  Bonais  and  the  Koches.
 They  are  very  simple  people,  They
 told  us  of  the  miseries  that  they  were
 subjected  to  in  Pakistan,  They  told  us
 that  not  only  were  their  properties
 looted,  but  even  their  children  were
 treated  very  shabbily.  Not  only  were
 the  properties  looted  and  they  were
 treated  very  badly  at  this  time,  but
 that  was  the  nature  of  the  treatment
 meted  out  to  them  ever  since  Pakis-
 tan’s  inception.  So,  it  was  very  diffi-
 cult  for  them  to  stay  on  in  Pakistan.

 They  told  us  that  unless  the  Consti-
 tution  of  Pakistan  was  amended,  peo-
 ple  belonging  to  other  religions  could
 not  remain  there.  They  openly  say
 that  unless  a  person  converts  himself
 to  Islam,  he  cannot  get  all  these  faci-
 lities  such  as  service  under  the  Gov-
 ernment  and  so  on.

 They  also  told  us  what  a  miserable
 time  they  had  when  the  harvest  time
 used  to  come.  It  was  very  difficult
 for  them  to  retain  the  fruits  of  the
 harvest,  because  the  Muslims  would
 enter  their  house,  take  the  paddy,  take
 the  cattle  and  take  away  all  their  be-
 longings.  This  was  how  their  property
 was  looted  for  a  long  time  since
 Pakistan’s  inception.  I  would  suggest
 that  this  question  must  be  taken  up  in
 the  UNO  or  in  other  quarters,  that
 Pakistan  should  change  its  Constitu-
 tion.  Unless  their  Constitution  is
 changed,  there  is  no  use  of  talking
 of  secularism  here.  There  is  no  use
 of  talking  of  secularism  in  our  coun-
 try  unless  it  is  followed  in  other  coun-
 tries.  We  should  not  allow  this  state
 of  affairs  where  these  minorities  are
 treated  in  this  fashion.

 They  narrated  to  us  the  stories  of
 how  in  their  presence,  mothers  were
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 molested,  women  were  molested,  and
 sisters  were  molested,  Not  only  did
 these  things  happen  at  the  time  of  the
 riots  in  Pakistan,  but  while  they  were
 fleeing  Pakistan  and  they  were  on  the
 road,  all  their  belongings  were  taken
 away  from  them.  I  have  seen  some
 of  them  with  my  own  eyes.  They  had
 no  clothes  and  they  had  no  belongings.
 ‘They  were  surprised  at  the  shelter  that
 they  got  from  India.  They  told  us
 that  they  did  not  expect  that  such
 nice  help  could  be  obtained  from  the
 Government  here,  but  when  they  found
 here  the  kind  help  and  the  kind  treat-
 ment  from  the  Government  of  Assam
 or  from  other  officers,  they  were  very
 glad.

 This  problem  of  the  refugees  is  not
 merely  a  refugee  problem  but  it  is  a
 humanitarian  problem,  and,  therefore.
 we  must  tackle  this  problem  as  a  hu-
 manitarian  spirit.  I  am  very  glad
 that  Parliament  has  taken  it  up  as  a
 national  problem  and  not  a  problem
 which  is  confined  only  to  West  Bengal
 and  Assam.  If,  apart  from  the  other
 States,  West  Bengal  and  Assam  are
 also  tackling  this  problem,  it  is  because
 they  think  it  their  duty  to  help
 them,  because  most  of  the  tribals
 and  most  of  the  Bengalis  have
 the  same  culture  and  manners  as
 the  people  residing  in  their  own
 States.  But  actually,  it  is  not
 merely  a  question  of  the  same  culture
 and  manners,  but  it  is  a  question  con-
 cerning  the  whole  of  India.  I  am  very
 glad  that  this  House  has  treated  it  as
 a  national  problem  and  our  Govern-
 ment  are  also  trying  to  solve  the
 problem  in  that  light.

 I  have  listened  to  the  speech  made
 by  my  hon,  friend  Shrimatj  Renu
 ‘Chakravartty,  and  she  had  criticised
 certain  things.  I  would  submit  that
 this  is  not  the  time  for  criticising  the
 Ministry  of  finding  fault  with  the
 Ministry  in  regard  to  this  matter,  It  is
 a  very  difficult  problem  which  they
 are  facing,  and  jt  is  a  humanitarian
 problem  which  they  are  tackling.  It  is
 not  possible  for  them  straightway  to
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 provide  all  the  relief  to  these  refugees
 as  soon  as  they  come.  Yet  they  are
 doing  all  that  is  possible.  I  must  thank
 our  Government  of  Assam  that  they
 have  constituted  many  relief  com-
 mittees,  and  women’s  committees  and
 other  committees  to  help  these  refu-
 gees  with  clothes,  food  and  _  other
 things.  If  these  refugees  have  been
 shifted  from  one  camp  to  another,  it
 is  because  of  this  reason.  In  the  Garo
 Hills,  about  85,000  persons  have  come
 from  Pakistan  and  they  are  all  flocked
 together  in  different  camps.  The  roads
 leading  to  these  camps  are  very  bad.
 Government  thought  that  it  might  not
 be  possible  to  do  relief  work  there
 during  the  monsoon.  So,  these  refu-
 gees  have  been  shifted  to  Matia,  which
 is  about  35  miles  from  the  Garo  Hills,
 the  Dalu  and  other  camps.  I  had  been
 to  this  camp  also.  I  find  that  the  land
 available  there  is  very  small.  Al-
 though  these  people  are  very  hefty
 and  are  having  a  fine  health,  yet,  they
 cannot  take  to  cultivation,  At  the  same
 time,  I  find  that  they  have  brought
 thatches  and  they  have  cut  the  bam-
 boos  themselves  and  constructed  their
 own  houses  within  a  few  days  and
 they  are  feeling  as  if  they  are  jn  their
 homes.  I  am  very  glad  to  see  them
 quite  homely  there.  But  enough  Jand
 is  not  available  there  to  be  given  to
 them  for  cultivation.  So,  the  problem
 is  to  see  that  Jands  are  made  available
 to  them  outside.

 Shrimati  Renu  Chakravartty  was
 suggesting  that  these  tribals  should
 not  be  taken  outside  Assam,  I-  had
 also  suggested  to  my  Chief  Minister
 that  they  should  not  be  taken  out  of
 Assam.  The  Chief  Minister  discussed
 the  matter  with  the  members  of  the
 District  Council  of  the  Garo  Hills,  and
 they  are  also  willing  to  accommo-
 date  those  people  there.  So,  I  would
 request  the  hon.  Minister  concerned
 to  find  out  lands  in  the  Garo  Hills  and
 also  outside  the  Garo  Hills,  that  is  the
 plains  area  of  Assam;  by  ‘plains’  area,
 I  mean  the  tribal  ‘plains’  area.  I  have
 been  telling  all  the  time  that  there  is
 no  land  outside,  except  the  plains  area
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 (Shri  Basumatari]
 which  is  att“acting  the  immigrants  so
 far  from  Pakistan,

 Here,  I  must  point  out  that  Assam
 is  not  merely  facing  this  refugee  pro-
 blem,  but  is  facing  from  time  to  time
 the  problem  of  land  invasion  by  infil-
 trants.  If  the  problem  of  land  inva-
 sion  by  the  Muslim  _infiltrants
 from  Pakistan  is  added  on  _  to
 this  refugee  problem  now  with  the
 exodus  of  those  unfortunate  people
 who  have  migrated,  you  can,  well  ima_
 gine  what  an  amount  of  trouble  Assam
 would  be  facing.  Assam  is  a  very  poor
 and  small  State,  and  it  is  not  at  all
 possible  for  that  State  to  look  after
 these  refugees,  unless  the  Centre  also
 come  forward  to  help  them.  There-
 fore,  I  would  request  that  the  Centre
 should  come  forward  to  provide  what-
 ever  assistance  is  needed  to  rehabili-
 tate  them.  I  am  very  glad  that  my
 Chief  Minister  told  me  that  while  our
 Minister  concerned  at  the  Centre  visit-
 ed  that  area,  he  was  also  very  sympa-
 the‘ic  towards  the  tribals,  in  regard
 to  this  matter.

 Now,  the  very  big  question  is  that
 there  is  an  apprehension  about  the  re-
 sult  of  the  discussions  between  the
 Home  Ministers  of  Pakistan  and  India.
 Only  this  morning,  I  had  put  a  ques-
 tion  to  our  Prime  Minister  about  the
 statement  made  by  the  Parliamentary
 Secretary  to  the  Minister  of  External
 Affairs  of  Pakistan  in  answer
 to  a  question  put  in  the  National
 Assembly  of  Pakistan;  where  Parlia-
 mentary  Secretary  had  categorically
 stated  that  ‘Our  first  and  foremost
 question  is  to  stop  the  eviction  of  the
 Muslims  from  Assam,  Bengal  and  Tri-
 pura.’  What  does  he  mean  by  saying
 that  there  is  eviction  of  Muslims  from
 India?  We  are  not  evicting  even  a
 single  Indian  Muslim;  we  are  evicting
 only  the  foreigners.  The  whole  trou-
 ble  arises  because  they  mix  up  foreign
 Muslims  with  Indian  Muslims.  So,
 I  put  a  question  to  the  Prime
 Minister.  Of  course,  he  did  not  reply
 fully.  He  only  said:  We  shall  see  to
 it.  Onlv  by  seeing  to  it  the  problem
 will  not  be  solved.  After  all  thiz
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 molestation  of  women  and  driving  out
 of  the  m.norities,  in  spite  of  our  civi-
 lised  behaviour,  after  all  these  atroci-
 ties  it  is  not  enough  to  say  we  will.
 consider  about  it.  We  must  consider
 how  to  solve  the  problems  that  are
 there.

 We  should  not  be  misled  by  them.
 Not  only  this  time,  but  every  time  we
 talk  of  the  eviction  of  the  infiltrators,
 Bhutto  says  that  India  is  acting  bru-
 tally,  driving  out  the  Indian  Muslims.

 While  partition  took  place—you  were
 also  in  the  Con:tituent  Assembly—
 we  opposed  the  grouping  because  we
 knew  the  attitude  of  our  Muslim  bre-
 thren.  Now  it  has  becume  worse  than.
 grouping.  I  have  given  the  House  de-
 tuils  of  the  Muslim  pepulation  in
 Assam  many  a  time.  In  9]]  it  was
 only  521,471,  but  in  96i  it  was  27,55,
 520.  You  can  well  imagire  how  this
 could  have  happened.  I  would  790
 have  said  this,  but  I  cannot  help
 speaking  fron  my  heart.  We  know
 how  they  behaved  during  the  time  of
 Chinese  attack,  and  during  the  inci-
 dent  of  the  holi  relic  theft  in  Kash-
 mir.  It  is  a  very  sad  thing,  I  have
 been  telling  the  House  about  it  all  the
 time,  whenever  I  have  had_  occasion,
 and  I  do  not  want  to  repeat  it  now.
 After  all  this  brutal  behaviour  on  the
 part  of  Pakistan,  we  are  told  that
 they  are  helpless.  I  request  the  House
 not  to  minimise  the  matter  in  such  a
 way,  because  nobody  can  Cite  an  exa-
 mple  of  brutal  behaviour  on  the  part
 of  the  Indian  people  towards  the  mino-
 rities,

 The  other  day,  in  the  Consultative
 Committee  meeting,  Shri  Badrudduja
 was  saying:  why  are  you  talking  of
 the  killings  in  Pakistan;  look  at  the
 thousands  and  thousands  of  Muslims.
 killed  in  Calcutta,  I  do  not  know
 where  thousands  and  thousands  were
 killed  in  India,  while  in  Pakistan  we
 do  not  know  the  actua]  number  of
 people  killed.  If  this  is  the  attitude
 that  is  taken,  we  do  not  understand’
 for  whom  the  word  “secularism”.
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 Sometimes  atrocities  do  take  place
 in  our  country  as  a  reaction  to  the
 atrocities  committed  in  Pakistan.  And
 so,  the  other  day  the  Prime  Minister
 spoke  on  the  All  India  Radio  appealing
 to  the  nation  to  see  that  the  inte.  ests
 of  the  minorities  are  protected,  We
 must  join  hands  with  the  Prime  Minis-
 ter  in  this  regard  but  then  the  Mus-
 lims  are  not  the  only  minority  in
 India.  There  are  tribals,  for  instance,
 numbering  about  three  crores,  who  are
 ignorant  and  illiterate,  and  whose  re-
 gion  is  undeveloped.  hat  about
 them?  When  we  talk  of  minorities,
 we  should  not  talk  of  only  one  com-
 munity.  In  the  days  of  the  British,
 the  lands  of  the  tribals  v-cre  snatched
 away  from  them.  In  those  days  they
 could  not  go  to  dine  into  the  house  of
 a  Brahmin.  but  now  there  is  no  res-
 triction.  Though  there  is  8  little  im-
 p-ovement  in  such  matters,  we  must
 see  that  their  condition  is  improved,
 and  when  we  talk  of  minorities,  we
 must  think  of  the  minorities  other
 than  the  Muslims  also,

 श्री  सोकार  लाल  बैरवा  :  (कोटा)
 उपाध्यक्ष  महोदय,  इस  महकमे  में  श्रीवास,
 निर्मा  और  पृथ्वी  यानी  समाजवाद,
 साम्यवाद  और  गांधीवाद,  तीनों  न  गये  ।
 इसका  अर्थ  क्या  है।  वह  यह  कि  जरगर
 समाजवाद  लाना  है,  जो  कि  भुवनेश्वर  में
 स्वीकार  किया  गया,  तो  श्राप  सबको  अपने
 सारे  बंगले  छोड़  कर  पूर्वी  पाकिस्तान  से  जो
 शरणार्थी  आ  रहे  हैं  उनको  उनमें  बसाना
 पड़ेगा  ।  खाली  दिल्ली  में  मोटरों  में  घूमने
 से  काम  नहीं  चलेगा  ।  राज  के  न्यूज  पेपर  के
 अनुसार  मैं  बतलाना  चाहता  हूं  कि  बंगाल  के
 इन्दर  विधान  मंडल  के  चार  सदस्यों  ने
 इस  बात  की  घोषणा  की  कि  कैम्पों  के  इन्दर
 शरणार्थी  इतनी  तकलीफ  श्र  दुःख  में  हैं
 कि  वह  उनको  देख  नहीं  सकते  ।  बल्कि
 उन्होंने  तो  यहां  तक  कहा  कि  श्री  खन्ना  को
 इन  लोगों  के  दुःख  को  देख  कर  त्याग  पत्र  दे
 देना  चाहिये  ।  यह  बड़े  शर्म  की  बात  है  कि
 वहां  से  तो  वैसे  ही  वे  लोग  मरे  हुए  कराये  और
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 यहां  पर  आकर  उनकी  रोटी  कौर  कपड़े
 का  भी  कोई  इन्तजाम  हम  न  कर  सके  ।
 इसके  लिये  मैं  अर  क्या  कह  सकता  हूं  सिवा

 इसके  कि  इसके  लिये  धिक्कार  है  इस
 सम्बन्ध  में  मैं  कहना  चाहूंगा  कि  १७  सालों  में

 हम  पाकिस्तान  से  आये  हुए  पहले  के  शरणार्थियों
 की  समस्या  को  भी  हल  नहीं  कर  सके  ।  पहली
 पंचवर्षीय  योजना  में  उन  लोगों  के  लिये
 ३८.५०  करोड़  रुपये  सिर्फ  नस्लें  और

 एस्टीमेट  बनाने,  साइट  प्लैन  बनाने,  जगह
 बतलाने  और  सर्वे  करने  में  ही  खर्च  कर  दिये
 गये  ।  लेकिन  उसमें  से  केवल  २४.२५

 करा  कु०  व्यय  किये  गये  ।  उस  में  एस्टिमेट
 शौर  नक्शे  बनाये  गये  केवल  १,०५,००१  |
 उनमें  से  केवल  ३०,८६३  मकानों  की  मंजूरी
 दी  गई  है  फ्लोर  टेंडर  किये  गये  हैं  7  इस  तरह
 से  पहां  काम  चला  ।  दूसरी  पंचवर्षीय  यं/जना
 में  १२०  करोड़  रु०  मंजूर  किये  गये  जिसमें  से
 ७०.१०  करोड  रुपये  खर्च  किये  गये  श्र
 १७.१४  करोड़  रुपयों  का  जीवन  बीमा
 निगम  की  बोर  से  इन्तजाम  किया  गया  ।
 इस  तरह  से  ८७.  २४  करोड़  रु०  खर्च  हुआ  |
 इस  से  २,१५,२७८  मकान  शरीर  ६८५  एकड़
 भूमि  खरीदने  की  मंजूरी  दी  गई  ।  यानी
 सर्वे,  नवशे,  प्लैन  आदि  के  लिये  स्कीम  बनाने
 का  काम  उससे  किया  गया  ।  लेकिन  पहली
 पंचवर्षीय  योजना  की  तरह  दूसरी  पंचवर्षीय
 योजना  का  रुपया  भी  पूरा  खर्च  नहीं  किया
 गया  tT  उसमें  से  भी  काफी  रुपया  बच  गया  t

 दूसरी  योजना  के  तरन्त  तक  सिर्फ  ६४.३६
 करोड़  रुपये  खर्च  किये  गये  |  तीसरी  पंच-
 वर्षीय  योजना  में  १८२  करोड़  रुपये  की

 मंजूरी  दी  गई  लेकिन  उसमें  से  भी  १२२
 करोड़  रु०  आयोजना  से  और  ६०  करोड़  रु०
 जीवन  बीमा  निगम  से  ले  कर  उनसे  केवल
 ४,३५,०००  मकान  बनाये  जाने  थे  ।  लेकिन
 उनके  नक्शे  वगैरह  भी  बना  कर  कम्प्लीट
 कर  दिये  गये,  और  टीचर  कितने  के  लिये  t
 केवल  १,२५,२२७  मकानों  के  लिये  7  इस
 तरह  से  बाकी  योजना  श्रसफल  हो  गई  ।  जिन

 मकानों  के  उन्होंने  नक्शे  वगैरह  बना  कर

 9452



 “9453  Demands

 [at  प्रोफेसर  लाल  बैरवा]
 तैयार  किये,  जो  लक्ष्य  उन्होंने  रखा  था
 ४,३५,०००  मकानों  का  उनमें  से  केवल
 १,२५,२२७  मकान  बनाये  गये  बौर  उन  के
 ऊपर  जो  रुपया  खर्च  किया  गया  वह  है
 ८६.४  करोड़  रु० ।  इस  तरह  की  स्थिति  से
 धाप  पता  लगा  सकते  हैं  कि  इस  मंत्रालय  में
 किस  तरह  से  काम  हो  रहा  है  |

 मैं  आप  को  बतलाता  हुं  कि  इतना
 दिया  मंजूर  किया  गया  लेकिन  खर्च  नहीं
 किया  गया,  इसका  कारण  क्‍या  है  योजना
 बड़ी  लम्बी  चौड़ी  आ  जाती  है  ।  पहली
 योजना,  दूसरी  योजना,  तीसरी  योजना  ।
 मेरा  तो  ऐसा  विचार  है  कि  यो  कहते  कहते
 श्री  खन्ना  शायद  इस  आम  को  सरकाते  रुकते
 अगले  एलेक्शन  तक  ले  जायेगे  कर  जब  अगला
 एलेक्शन  आयेगा  ता  झुग्गी  झोपड़ियों  में  रहने
 वालों  के  मकानों  की  फाउडेशन  आदि  खोदना

 शुरू  कर  देगे  जिसमे  कि  वे  गरीब  लोग  शायद
 उनके  प्रभाव  में  आ  कर  एलेक्शन  में  उनक,
 वोट  देना  स्वीकार  कर  ले  यह  नीति  गलत
 है।  गवर्नमेंट  को बदनाम  करने  की  नीति  है  ।

 गरीब  लोग  जहां  पर  70  से  तड़पते  रहते
 हैं,  बौर  बारिश  के  अन्दर  परेशान  होते  हैं,
 ऐसी  गन्दी  बस्तियां  बनाई  गई  हैं,  जहां  पर
 रोड  का  इन्तजाम  नहीं  है,  हाउसिंग  का
 इन्तजाम  नहीं  है,  पानी  का  इन्तजाम  नहीं  है,
 लाइट  का  इंतजाम  नहीं  है,  वहां  के  लिये

 नलकूप  लगाये  गये  ।  लेकिन  हम  जानते  हैं
 कि  उन  नलकों  में  पानी  कैसा  जाता  है  ny
 amt  के  अन्दर  जब  सवेरे  नलकप  चलाये
 जाते  हैं  तो  पाइप  खलते  ही  बड़ी  खराब  बदल
 आती  है।  वह  इतनी  बुरी  होती  है  कि  प्राप्ति
 उसे  सह  भी  नहीं  सकता  ।  जे,  पानी  बागों  में
 दिया  जाता  है  वही  घड़ा  का  भरा  हुजरा
 पानी  इन  बेचारे  गरीब  झ्रादभियों  के  पीने
 के  लिये  दिया  जाता  है।  श्राहा  रे  ग््नमेंट

 तैरा  क्‍या  होगा  ।  कौर  इन  के  लिए  खर्च
 क्या  किया  t  तीनों  योजनाओं  के  इन्दर
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 इन्होंने  खच  किया  ४०८  करोड़  रुपया  |
 यह  तो  उनकी  सहायता  के  लिए  दिया  गया  t
 शौर  इनके  दफ्तरों  का  बचा  कितना  हुआ  ?
 २२०  पह  करोड़  रुपया  ।  अरब  देखिये  क्या
 हिसाब  पड़ता  है  1  यानी  ४३०  करोड़  रुपया
 खर्च  करने  के  लिए  और  दफ्तरों  पर  २३०  ८१
 करोड़  रुपया  खर्च  हो  गया  ।  कितने  दफ्तर
 बनाये  गये  और  कितने  कर्मचारी  रखे  गये
 यह  आपको  बताता  हूं  ।  १३५  कार्यालय
 खोले  गये  ।  २०  फरवरी,  १६६०  तक  बढ़े
 भ्रमणकारी  ४१५  रखे  गये  कौर  ६,७६८  छोटे
 कर्मचारी  रखे  गये  ।  उन  पर  खर्चा  दावा
 श्ध्ह  दे  लाख  कौर  सन्‌  HERE-EY  में
 द्  Xo  लाख  रुपया  |  २३०  ८१  लीख
 रुपया  खर्चा  किया  गया  और  ४०८  करोड़
 रूपया  शराबियों  को  बांटा  गया  ।  आप  ही
 देख  खोजिये  ।  मैं  ने  पूजीवाद  का  दाम  लिया
 था।  तो  शरणार्थियों  का  काम  चाहे  बना  या
 न  बना,  लेकिन  भाई  लोग  मालामाल  हो  गये  ।
 प्रहा,  बड़े  श्रीमान  की  बात  है  ।

 राज  हम  कहते  हैं  कि  हम  ने  पंसा  दे
 दिया  है  राज्य  सरकारों  को  और  राज्य  सरकारों
 से  कह  दिया  है  कि  २५  परसेंट  आपको  देना
 पड़ेगा  ।  उनको  क्‍यों  देना  पड़ेगा  ?  क्या
 राज्यों  ने  कहा  था  कि  तुम  नेहरू-लियाकत  करली
 समझौता  कर  लो  ।  मैं  तो  कहना  हूं  कि  जो
 शरणार्थी  इस  समय  पूर्वी  पाकिस्तान  से  कराये
 हैं  केवल  उन  को  हो  बसाने  षा  सवाल  नहीं  है,
 बल्कि  जो  कुछ  ६०  लाख  आदमी  यहां  रह
 रहे  हैं  उनको  भी  बसाने  का  इन्तिज़ाम  करना
 पड़ेगा  ।  गवर्नमेंट  को  कभी  से  उसके  लिए
 प्रयत्न  करना  चाहिए  ।  वे  लोग  यहां  नहीं
 ठहर  सकते  ।  अगर  श्राप  को  कांटा  चूभता  है
 तो  श्राप  दस  डाक्टरों  को  बुलाते  हो  a  हम  को
 तो  चाणक्य  की  नीति  पर  चलने  चाहिए  कि
 अगर  एक  कांटा  लगे  तो  सारे  कांटे  के  पेड़ों
 को  ही  उखाड़  दियो  जाये  ।  राज  पूर्वी  पाकी-
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 art  में  हालत  यह  है  कि  प्रल्पसंख्यकों  की
 माताएं,  औरतें,  माता  पिता,  बच्चे  मुसीबत
 में  हैं,  लेकिन  गवर्नमेंट  के  कान  पर  जूं  नहीं
 रेंगती  ब्रोकर  जवाब  दे  दिया  होता  है  |  हम
 को  नहीं  मालुम  नगर  हम  रेडियो  की  खबर

 सुनें  तो उनको  मालुम  हो,  लेकिन  वहां  तो
 सीलोन  रेडियो  लगा  दिया  जाता  है  ।  प्रगर
 खबरों  को  सूना  जाये  तो  मालूम  हो  कि  राज

 पूर्वी  पाकिस्तान  में  क्या  हो  रहा  है  1  यह  बड़े
 भ्रफसोस  की  बात  है  |

 मैं  तो  यहां  तक  कहूंगा  कि  या  तो  खन्ना

 साहब  श्रीवास  कौर  निर्माण  विभाग  में  प्र केले

 रहें  या  किसी  ज़ोर  को  नियुक्त  किया  जाये  ।

 एक  आदमी  तीन  तीन  महकमे  संभाल  नहीं
 सकता  |  श्रीवास  और  निर्माण  का  मुहकमा
 बहुत  बड़ा  है  1  इसके  इन्दर  चारों  तरफ
 इंजीनियर्स  के  बक्स  फैले  हुए  हैं  ।  अवसर
 देखा  जाता  है  कि  जिस  सड़क  पर  एक  बार
 डामर  डाला  जा  चूका  है  उस  पर  दोबारा
 डामर  बिछाया  जाता  है,  जिन  सड़कों  पर
 लाइट  लगो  हुई  है,  वहां  ट्यूब  लाइट  लगायी
 जाती  है,  जो  छतें  घाटी  हुई  हैं  उन  पर  डामर
 डाला  जाता  है  ।  लेकिन  जिन  बस्तियों  में
 रास्ते  नहीं  हैं  वहां  रास्ते  वहीं  बनाये  जाते,
 जहां  पानों  फा  प्रबन्ध  नहीं  है  हां  पानी  का
 प्रबन्ध  नहीं  किया  जाता  इस  डामर  पर
 डामर  डालने  से  क्‍या  होगा  ।  धोबी  के  चले
 हुए  कपड़ों  पर  फिर  से  स्त्री  करके  पहनने  में
 क्या  तुक  है  मुझे  यह  चीज  देख  कर  बड़ा
 दुःख  होता  है  ।

 हम  लोगों  को  एक  डायरी  दी  गयी  है
 यह  दिखाने  के  लिए  फि  देखो  हमने  क्यो  क्यो
 कमाल  किया  है  भ्र ौर  क्या  क्या  इमारतें  बनायी

 हैं  ।  लेकिन  यह  सब  बड़े  शहरों  में  किया
 जाता  है।  देश  की  आबादी  का  so  प्रति  शत
 गांवों  में  रहता  है।  उसके  लिए  क्‍या  किया
 जाता  है  ?  दिल्ली,  कलकत्ता,  बम्बई  की
 पबलिक  को  खुश  फरने  के  लिए  भ्रच्छे  भ्रच्छे
 बंगले  बना  दिये  जाते  हैं  ।  लेकिन  गरीबों  के

 CHAITRA  17,  3886  (SAKA)  for  Grants  9456

 लिए  क्‍या  किया  जादा  है।  हम  खूद  बम्बई  के
 पास  भ्रूण  बिजली  का  कारखाना  देखने  गये  जो
 तो  कनाडा  की  सहायता  से  बनाया  जा  रहा  है
 हमने  देखा  कि  वहां  पहाड़  के  नीचे  कोई
 yo  लाख  श्रादमी  झुग्गी  झोंपड़ियों  मे  रह
 रहे  हैं  कौर  उनके  लिए  कोई  व्यवस्था  नहीं
 है,  बौर  यहां  कहा  जाता  है  कि  हम  ने  काफी
 किया  हूँ  ।

 मैं  श्राप फो  बताई  कि  यहां  पर  जो  बढ़े
 लोगों  कि  बंगले  बने  हैं  उनके  आगे  मखमल
 की  तरह  की  दूब  लगी  है  लेकिन  सेंट्स  के
 मकानों  के  श्रागे  धुल  उड़ती  है  ।  उनके
 बच्चों  के  झुलने  के  लिए  जो  झले  बनाये  गये  हैं
 वे  टुटे  पड़े  हैं,  जो  बच्चों  के  चढ़ने  के  लिए
 सीढ़ी  बनी  है  उसकी  दीवार  गिरी  हुई  है  ।
 ब्रोकर  कोई  इ|न्तजाम  नहीं  है  ।  लेविन  इन
 चोरों  के  लिए  पैसा  काट  लिया  जाता  है  ny

 एम०  पी०  लोगों  से  अवर  सर्विस
 शार्ज  का  २०  रुपया  महीना  वाट  लिया
 जाता  है  |  अगर  शाप  हिसाब  लगायें  तो

 एम०  पो०  लोगों  का  साल  भर  में  १  लाख
 ३३  हजार  रुपया  इस  तरह  कटता  है  बौर
 प्राइवेट  दिन  माली  शाकर  घास  में  पानी  दे
 जाता  है  जैसे  मरे  हुए  को  पानी  दिया  जा

 है  ।  यह  क्‍या  बात  है  ।  कहा  जाता  है  कि
 ७०  लाख  रुपया  एम०  पीज०  के  बंगलों  पर
 सफेदी  न  कराने  से  बचा

 निर्माण,  झ्रावास  और  पुनर्वास  मंत्री
 (श्री  मे हरचन्द  खन्‍ना)  :  यह  खाली  एम०  पीज
 का  ही  नहीं  है  tv

 थी  झोंककर  लाल  बरवा :  प्रा पकी  रिपोर्ट
 में  तो यही  लिखा  है  फि  एम०  पीज़  के  बंगलों
 में  सफेदी  नहीं  करवायी  इससे  इतना  रुपया
 बचा

 श्री  मेहर  चंद  सन्ना :  यह  ७०  लाख  रुपया
 तो  सारे  हिन्दुस्तान  में  मेंटिनेन्स  में  बचा  है  ।
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 श्री  औंकार  लाल  बैरवा  :  लेकिन  आपकी
 रिपोर्ट  में  तो यही  लिखा  है  कि  एम०  पीज़  के  बंगलों

 पर  सफेदी  न  कराने  से  ७०  लाख  रुपया  बचा।
 लेकिन  जो  भी  हों,  सफेदी  नहीं  की  गयी  ।
 शब  कल  हम  को  मच्छर  करेंगें  और  हम  को
 मलेरिया  होगा  तो  क्या  श्राप  को  चलाने
 जायेंगे  1  आपके  बंगलों  में  तो  दर  दफा  सफेदी

 हो  गयी  होगी  ।

 श्री  मेहर  चन्द  खन्ना:  श्राप  गलत  कह
 रहे  हैं  ।

 श्री  औंकार  लाल  बैरवा  :  श्राप  के  बैठने
 के  कमरे  में  तो  कम  से  कम  सफेदी  हो  गयी  होगी
 हम  लोगों  से  १  लाख  २३  हजार  ओवर  सर्विसेज
 का  लिया  जाता  है  लेन  हमारे  मकानों  में
 सफेदी  नहीं  की  गयी  ।  ग्राम  किसी  और  के
 मकान  में  रहते  हें  ते  ता  बान  पकड़  कर  सफेदी
 करवा  लेते,  किराया  देते  हैं।  इस  पर  पुनर्विचार
 करना  चाहिए  ।

 मैं  थोड़ी  सी  और  बाल  कहना  चाहता  हूं  ।
 पश्चिमी  बंगाल  से  आये  हुए  कुछ  लोगों  को
 किशत  गंज  शाहाबाद  में  बसाया  गया  ।
 वहां  २१०  कुवें  खोदे  गये  लेकिन  पानी  सिर्फ
 दो  में  निकला  ।  वहां  महल  के  पेड़  काट  दिये
 गये  जिस  के  कारण  आदिवासी  लोग  भूखे
 मर  रहे  हैं  7  वहां  एक  अस्पताल  बनाया  गया
 जिस  पर  महीने  में  ७००  रुपया  खर्च  होता  है
 लेकिन  वहां  कोई  मरीज  नहीं  जाता  ।  एक
 स्कूल  खोला  गया  है  जिसमें  ३०  लड़कियों  की

 हाजिरी  बतायी  जाती  है,  लेकिन  जाती  हैं
 उसमें  तीन  लड़कियां  ।  तो  यह  इन्तिज़ाम  है
 कि  भ्रस्पताल  में  मरीज  नहीं  जाते  और  लड़कियां
 हैं  तो  मास्टर  नहीं  हैं  7  यह  क्‍या  बात  है  ।
 आपको  जनता  के  पैसे  को  खर्च  करते  समय
 इस  बात  का  ध्यान  रखना  चाहिए  कि  उससे

 पूरा  लाभ  हो  ।  यह  गरीब  लोगों  के  खून
 पसीने  की  कमाई  है  ।  मेरा  निवेदन  है  कि
 राज्यों  को  जो  पैसा  दिया  जाता  है  उस  पर
 नियंत्रण  रखा  जाये  जिससे  पता  चले  कि  पैसा
 'ठीक  प्रकार  खर्च  हो  रहा  है  |  नहीं  तो  क्‍या
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 होगा  ?  आज  भाई  भतीजावाद  चल  रहा  है।
 मैं  श्राप फो  राम  कृष्ण पुरम  का  उदाहरण  देना
 चाहता  हूं  ।  वहां  ५०  दुकानें  एलाट  की  गयीं
 कांग्रेस  कार्यकर्ताओं  को  जो  कि  इलेक्शन  में
 काम  जायेंगें  ।  नगर  श्राप  निष्पक्ष  हों  कर
 एलाट  करते  तो  जो  लोग  झुग्गी  झोंपड़ियों
 में  दुकान  लिये  बैठे  थ ेउनको  एलाट  करना
 चाहिए  था  ।  लेकिन  एसा  नहीं  किया  गया  ।
 सारी  द्कानें  केवल  कांग्रस  कार्यकर्ताश्रों  को
 दी  गयीं,  दूसरे  किसी  को  नहीं  ।  इनको  टेंडर
 या  लाटरी  द्वारा  विर्तारत  किया  जाना  चाहिए
 श्राप  लक्ष्मीबाई  नगर  में  उपभोक्ता  भंडार
 खोलना  चाहते  हैं,  लेकिन  उसके  लिए  मकान

 नहीं  है  ।

 मैं  ने  विनय  नगर  में  जी०  टाइप  के  मकान
 देखे  हैं  ।  उनमें  रसोई  का  युवा  निकलने  का
 स्थान  नहीं  है  न  रोशनी  आने  का  प्रबन्ध  है  ।
 यह  क्या  मजाक  है  अपके  यहां  तो  एक  एक
 कमरे  में  चार  चार  वेंटीलेटर  लगे  हैं  और

 वहां  एक  भी  नहीं  ।  तो  मेरा  निवेदन  है  कि
 इस  और  ध्यान  दिया  जाना  चाहिए  ।

 पानी  के  मीटर  कुछ  जगह  लगाये  गये  हैं
 कुछ  जगह  नहीं  लगाये  गये  और  शायद  इसी  |
 तरह  चलता  रहेगा  ।  ये  जल्द  लगने  चाहिए  I.

 wa  मैं  एक  और  वात  कहना  चाहता  हूं  ।
 उपभोक्ता  भंडारों  के  लिए  श्राप  को  ८०००
 सदस्य  बनाने  थे  उनमें  से  १२००  सदस्य  बनाये

 हैं।  आप  ने  १६६३  में  शरणार्थियों  के  ३८८
 मामले  निपटाये  ।  दिसम्बर  १६६३  तक
 २८७  मामले  और  आये  ।  १८४५  मामलों  में
 अवार्ड  दे  दिये  गये  ।  २३  मामले  वापस  लौटा
 दिये  गये  शौर  श्री  ४२७  मामले  लटके  रह
 गये  हैं  ।  इनका  जल्दी  निपटारा  होना
 चाहिए  कै  “th

 a.  पंजाब  में  जो  शरणार्थी  शाये  थे  उनको
 आपने  विश्वास  दिलाया  था  कि  उनको  दिल्ली
 के  पास  पास  जमीन  दी  जायेगी  ।  भागने  यह
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 wa  रखी  थी  कि  उनको  चार  डिवीजनों  में
 जमीन  दी  जायेगी,  रोहतक,  करनाल,  गुड़गांवां
 और  श्रम्वाला  में  और  कहा  गया  था  कि
 wooo  स्टैंड  एकड़  जमीन  सुरक्षित  थी  ।
 लेकिन  बाद  में  पंजाब  सरकार  ने  उस  जमीन
 के  प्लाट  बना  कर  बेच  दिये,  और  हब  केन्द्रीय
 सरकार  कहती  है  कि  वह  पंजाब  सरकार  का
 मामला  था  हम  क्या  करें।  मैं  कहता  हूं  कि
 पहले  उनको  क्‍यों  कह  दिया  गया  था  कि  हम
 तुम  को  यह  जमीन  देंगे  -  तब  उनको  अमृतसर
 और  फीरोजपुर  में  जमीन  लेने  के  लिए  विवश
 किया  जा  रहा  है,  और  कहा  जा  रहा  है  कि
 भ्रमर  तुम  यह  जमीन  नहीं  लगे  तो  तुम्हारे
 क्लेम  फाइल  कर  दिये  जायेंगे  |  उन्हें  दिल्‍ली
 के  आस  पास  ही  जमीन  दी  जानी  चाहिए  ।
 अगर  इग  तरीके  से  यह  मामला  चला  तो
 बचारे  जो  रक्षक  हैं  वे  उन  की  क्‍या  मदद
 करेंगे  ?  जो  इधर  न  रहे  हैं  मैं  श्राप  को
 निवेदन  मारूंगा  कि  उन  बेचारों  के  लिए  थाना
 की  कोई  व्यवस्था  नहीं  है  न  ही  कोई  सड़कों
 ग्राही  की  व्यवस्था  है  -  राजस्थान  नहर  को
 ग्राम  जल्दी  बनवा  दिया  जाय  तो  उसके  किनारे
 उन  लोगों  को  बसवा  सकते  हैं।  इस  तरह  वह
 ज़मीन  भी  नाबाद  हो  जायगी  और  इन  लोगों
 को  भी  रहने  के  लिए  स्थान  मिल  जायेगा  ।
 वहां  सख्त  गरमी  होती  है  शर  पानी  की
 व्यवस्था  के  बगैर  बड़ी  ही  मुसीबत  रहेगी  |
 इसलिए  गरमी  में  पानी  की  व्यवस्था  फौरन
 की  जानी  चाहिए  डोल  इस  तरह  आप  उनको
 कब  तक  देते  रहेंगे  ?  उन  के  लिए  घंटों  की

 “व्यवस्था  भी  सरकार  को  ग्र वश्य  करनी  चाहिए।
 कुछ  विभिन्न  लोग,  धंधों  में  खपाये  जाय॑  तो

 कुछ  खेतीबाड़ी  के  काम  में  लगें।  कोई  न  कोई
 काम  उन  को  ज़रूर  देना  चाहिए  ताकि
 बहे.  अपना  जीवन-निर्वाह  भली  प्रकार  से  कर
 सकें  वरना  होगा  यह  कि  ड्राप  तो  दो,  तीन
 महीने  में  झंडी  बता  देंगे  और  वे  बचाने

 भूखे  इधर  उसे  उधर  मरते  फिरेंगे  कौर  जिस
 तरीक़े  से  किशनगंज,  शाहाबाद  श्र  घटाघटी

 “गांव  में  पश्चिमी  बंगाल  से  जाये  लोग  भूखे
 मरने  लगे  कौर  वे  वहां  से  भाग  खड़े  हुए,  एसी
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 हालत  उनके  साथ  न  हो  इसका  ध्यान  रखना
 होगा  ।  वह  २२५  मकान  जो  उनके  लिए
 बनाये  गये  थे  वे  ख़ाली  पड़े  हुए  हैं  ब्रोकर  उनमें
 इंसान  की  जगह  अब  गधे  विजय  जानवर
 बसेरा  कर  रहे  हैं  |  मकान  टूटे  पड़े  हुए  हैं
 कौर  उन  पर  जो  चेहरे  लगी  थीं  वह  गांव  वाले
 ले  गये  और  बाज़ार  में  जाकर  उन  को  बेच
 दिया  ।  कोई  इसको  राबते  वाला  नहीं  है  ।
 इसी  तरह  ३००  ऊनी  कम्बल  एक  क्वार्टर  में
 पड़े  पड़े  सड़  गये  उन  को  किसी  ने  नहीं  देखा  ।
 वे  बिलकुल  गल  कर  खत्म  हो  गये  ।  आखिर
 यह  हमारे  गरीब  देशवासियों  की  गाड़ी  कमाई
 का  पैसा  है  जोकि  उन  से  टैक्स  के  रूप  में
 सरकार  वसूल  करती  है  बौर  इस  नाते  उसको
 इस  बात  का  ध्यान  रखना  चाहिए  दि  इस
 तरह  से  उस  पैसे  की  बर्बादी  तो  न  हो  ।  इस
 तरीक॑  से  हाउस  के  स्टर  स्कीमें  व  जौर
 प्लांस  बना  कर  लाखों  रुपये  की  मंजूरी  ले  ली
 जाय  लेकिन  उन  के  खर्चे  पर  नजर  न  रखी
 जाय,  पैसे  की  वर्बादी  को  रोका  न  जाय,  उस
 पर  नियंत्रण  न  रखा  जाय  वो  यह  बहुत  बुरी
 बात  है  ।

 4  hrs.

 श्प्ब  मैं  श्राप  को  थोड़ा  सा  सरकारी

 ऐडवरटिजमेंट्स  के  बारे  में  बतलाना  चाहूंगा  |
 सरकारी  ऐडवरटिज़मेंट  के  लिए  श्राप  ने  सन्‌
 ६२  के  अन्दर  कितना  रुपया  खर्च  किया  ?
 सरकारी  ऐडवरटिज्मेंट  में  सन  ६२-६३  में
 ३३  लाख  रुपया  था  फ्लोर  वह  ६३-६४  में
 ३३.८  लाख  रुपये  हो  गया  है  तो  एक  ही  साल
 में  यह  खर्चा  इतना  अधिक  कैसे  हो  गया  क्‍या
 इसके  बारे  में  कोई  जांच  की  गई  ?  यह  क्या
 मज़ाक  है  ?  आखिर  को  देश  में  सकटकालीन
 स्थिति  घोषित  थी,  इमरजेंसी  कायम  थी  तो

 यह  ३३  लाख  से  ३३.८  लाख  रुपये  कैसे
 हो  गया  ?  यह  कौन  खा  गया  ?  यह  देखा
 जाय  कि  एक  दम  से  इतना  खर्चा  कैसे  बढ़
 गया  ?

 राष्ट्रीय  भवन  निर्माण  निगम  में  ८४.  ५०
 लाख  रुपये  की  पूंजी  थी  ज़ोर  ये  सारे  शेयर
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 केन्द्रीय  सरकार  ने  खरीदे  थे  ।  इस  निगम  को

 कुल  मिला  कर  ev  लाख  रुपये  के  ऋण  प्राप्त

 हुए  हैं  ।  इस  निगम  ने  ग्रामीण  किस  तरह
 काम  किया  जा  लगातार  य  घाटा  ही  उठाता
 रहा  है  ?  इसका  काम  शभ्राखिर  किस  तरीके
 से  चलाया  गया  और  ऐसी  लिवाली  क्‍यों
 वृत्ति  गई  ?  हम  गरीब  आदमियों  का  खून
 चूसा  जा  रहा  है,  टैक्सी  की  भरमार  होती  जा

 रही  है  ऑर  दूसरी  तरफ़  इस  तरह  से  पैसे  की
 बर्बादी  हों  रही  है  ।  इस  निगम  की  जैसा
 मैं  ने  प्रभी  बतलाया  ६४.५०  लाख  रुपये  की

 पूंजी  थी  और  ये  सारे  शेयर  केन्द्रीय  सरकार
 ने  खरीदे  थे  ।  अपने  जीवन  के  तीसरे  वर्ष
 यानी  ६२-६३  में  इस  निगम  को  ३१  लाख
 ७१  हजार  और  ४६०  रुपये  का  घाटा  हश्र  |
 सन्‌  ६०-६१  में  इसे  ६७,०३६  रुपये  का  शर
 ६१-६२  में  १  लाख  २४  हजार  और  ६४३
 रुपये  का  घाटा  हुआ  था  |  श्री  कुल  घाटा
 ३३  लाख  ६३,१४२  रुपये  का  हो  गया
 है।  इस  घाट  में  कोई  हमारी  भाई  बंदी
 तो  नही  हूँ?  मैं  समझता  हूं  कि  इस
 राष्ट्रीय  भवन  निर्माण  निगम  में  भाई  भतीजा-
 वाद  चला  है  जिसके  कि  कारण  यह  घाटा
 झोर  गड़बड़  घुटाला  चला  है।  इसकी  जांच

 होनी  चाहिए  ।  प्रखर  यही  पैसा  गरीब
 शरणार्थियों  को  दिया  जाता  तो  सब  तक
 कितनी  उन्नति  हो  गई  होती  ?  इस  घाटे
 के  बारे  में  पूछताछ  करने  पर  यह  कह  देना  कि
 मसाला  महंगा  हो  गया,  मजदूर  नहीं  मिले  या
 सरकार  ने  परमिट  देर  से  दिया  यह  कोई
 रीजन  इतने  घाटे  के  लिए  साउंड  नहीं  थे  ।
 इन  रोमांस  पर  कोई  विश्वास  नहीं  करेगा  ।
 इसलिए  मैं  तो  कहूंगा  कि  यह  जो  भाई बंदी
 शब लती  है  ओर  उसको  लेकर  रुपये  का  गडबड़-
 धृटाला  चलता  है  उस  को  तत्काल  खत्म  किया
 जाय  |

 ४.४७  लाख  सम्पत्तियों  में  से  केवल

 45,000  का  निपटारा  करना  बाक़ी  है  nN

 इनमें  से  ७,०००  निष्क्रान्त  सम्पत्तियां  श्लोक
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 ११,०००  सरकार  द्वारा  निर्मित  सम्पत्तियां

 हैं।  पश्चिमी  पाकिस्तान  से  लगभग  २५  लाख
 ग्रामीण  व्यक्ति  भारत  कराये  थे  ।  भ्रभी  उन  में
 हे  भी  बहुतों  को  जमीन  वराह  नहीं  दी
 गई  है

 दावे  का  निपटान  का  जहां  तक  सम्बन्ध

 है  १७,७७२  दावे  थे  ।  बुल  ११,५७२  दावे

 सूक्ष्म  अधिकारियों  द्वारा  निपटा  दिये  गये
 ब्रोकर  १६६३  तक  ६,३००  दावे  निबटाना
 बाकी  हैं  |

 जुडिशियल  मामले  सन्‌  १६६३  तक

 १,५६४  थे  जिनमें  से  कि  १,३२७  मामले

 निपटाये  गये  और  २६७  मामले  ग्राम  बानो

 रहते  हैं  ।  छोटे  मोटे  भारतीय  नागरिकों

 द्वारा  क्या  गये  दावे  ३६,०००  हैं  ।  इन  में  से

 १४  साल के  भ्रन्दर  २१,०००  दावों  का  निप-
 धारा  विया.  है  |  इस  तरह  १५,०००  दावे

 बाक़ी  पड़े  हैं।  उन  का  भ्र भी  तक  कोई  निपटारा

 नहीं  किया  हैं  शोलों  जो  किया  भी  है  उन  को

 २४  परसेंट  रक़्म  उन  की  गरीबी  समझ  कर

 भारत  सरकार  ने  ३.७८  लाख  रुपया  दिया

 है  ।  २५  परसेंट  उन  बेचारों  की  गरीबी  पर

 तरस  खाकर  दिया  2  शौर  ७५  बीच  वाले
 खा  गये  ।  पाकिस्तान  सरकार  ने  झंडी

 बतला  दी  ।  सन्‌  ६३  के  इन्दर  कभी  मीटिंग

 हुई  थी  ।  उनको  बड़ा  जोर  दिया  गया  कि
 उनके  लिए  यह  रुपया  दो  लेकिन  उन्होंने  यह
 रूपया  देने  से  इंकार  कर  दिया  ।

 जहां  तक  ट्रान्सफर  के  मामलों  का
 सवाल है  ट्रान्सफर  खौफ  एलेक्सी  डिपाजिट
 एक्ट  १६४४  के  अधीन  पाकिस्तान  से  ४५६०
 दावों  का  मामला  तय  किया  गया  जिन  का
 कि  मूल्य  ५२.५७  लाख  रुपया  है  जिसमें
 से  कि  ६८२  दावे  जो  ३३४१  के  हैं  नामंजूर
 कर  दिये  गये  श्र  ७०४  दावे  जोकि  ६६.  €०
 लाख  रुपये  के  हैं  बग़ैर  फैसले  के  पड़े  हुए  हैं  ।

 एक  तो  वे  बंचारे  वैसे  ही  वहां  सब  कुछ
 गंवा  कर  बाये  हैं  भौर  दूसरे  इस  तरह  से

 यहां  उन  को  हैरेस  किया  जा  रहा  है  |
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 द्ग  विभाग  द्वारा  कम  तनख्वाह  वाले
 कर्मचारियों  के  श्रीवास  के  लिए  ज़रूरी  तादाद
 में  क्वार्ट्ज  नहीं  बनाये  गये  हैं  ।  इसी  तरह

 झुग्गी  झोंपड़ियों  में  निवास  करने  वालों  को
 उजाड़  तो  दिया  जाता  है  लेकिन  उन  के  लिये
 क्वार्टर्स  का  समुचित  बंदोबस्त  वक्‍त  पर

 नहीं  हाता  है  जिसके  कि  कारण  उन  को  बड़ी
 परेशानी  उठानी  पड़ती  है  |  पहले  महंगाई
 का  जमाना  था  नहीं,  सस्ती  का  जमाना  था
 इसलिए  उन्होंने  रा:  बर्दाइत  कर  लिया  लेकिन
 राज  महंगाई  ने  उनकी  कमर  तोड़  दी  है  और
 कर्ब  वह  और  अधिक  यह  सब  बर्दाश्त  नहीं  कर
 सकेंगे  ।  पहली  मार  तो  उन  पर  पाकिस्तान
 की  पड़ी,  दूसरी  मार  इस  महंगाई  की  पड़ी
 प्रौढ़  तीतरी  मार  उन  पर  यह  हो  जायेगी  कि
 हमारी  केन्द्रीय  सरकार  की  तरफ  से  उनके

 रहने  के  लिए  इंतजाम  नहीं  किया  गया  ।  इक-
 लिए  मैं  निवेदन  करूंगा  कि  समय  रहते  हमारा
 शासन  छोटे  कर्मचारियों  ौर  हमारे  उन
 शरणार्थी  भाइयों  की  तरफ  ध्यान  दे  ।  हमारे
 छोटे  गवर्नमेंट  सेक्स  की  तरफ  पूरा  ध्यान
 करे  ।  उनका  किराया  कम  किया  जाय  ,

 मैं  एक  बात  और  कहे  देता  हुं  -  आज
 Ro,  ३०  साल  से  यह  सरकारी  कर्मचारी
 उन  पुराने  सरकारी  क्वार्टर्स  दा  किराया
 देते  चले  आ  रहे  हैं  उन  ग्रोवर  उन  के  बनाने  पर
 लगाई  हुई  रक़म  कब  की  किरायों  की  शक्ल
 में  सरकार  उन  से  वसूल  कर  चुकी  है  लेकिन
 फिर  भी  उन  को  पिता  जा  रहा  है  1  उचित
 तो  होगा  कि  ये  मकान  उन  को  फ्री  कर  दिये
 जायें  क्योंकि  कानून  में  यह  लिखा  हुआ  है  कि
 जिस  मकान  की  बनवाई  की  पूरी  क़ीमत

 वसूल  कर  ली  जाय  वह  मकान  सर्वेक्षण  के  लिये
 फ्री  कर  देना  चाहिए  1

 यह  ईस्ट  पाकिस्तान  से  रैफ्यूजीज़  लुट
 प्रिंट  कर  भारत  में  ग्रा  रहे  हैं,  काफ़ी  श्र  चुके
 हैं  और  जैसी  कि  हालत  पाकिस्तान  की  है
 और  भी  वहां  से  प्रायेंगे  क्योंकि  यह  नेहरू-
 लियाक़त  पैकट  फेल  हो  गया  है  जोर  सरकार
 को  उन्हें  यहां  बसाने  और  उन्हें  काम  घंटों
 में  लगाने  की  व्यवस्था  -करनी  है  ।
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 Shri  P.  N.  Kayal  (Joynagar):  Sir,

 I  come  from  West  Bengal.  I  do  not
 know  whcther  this  humble  Member  of
 Parliament  coming  from  West  Bengal
 will  be  able  to  place  before  this
 honourable  House  the  sentiments  of
 the  people  of  West  Bengal.  But  I
 will  try.  Government  are  doing  much
 for  the  refugees.  I  do  not  say  that
 whatever  they  are  doing  is  complete
 and  full,  but  they  are  trying.  After
 all,  India  is  a  poor  country.  A  poor
 country  can  do  everything  in  a  poor
 way.  So,  I  appeal  to  the  refugees  to
 be  a  bit  patient.  They  must  know
 that  they  have  got  to  go  through  a
 bit  of  suffering.

 I  am  really  sorry  for  the  other
 thing,  namely,  that  the  people  of  India
 are  not  so  much  conscious  about  the
 actual  danger,  the  actual  sentiments,
 the  actual  suffering  of  one  crore  of
 Hindus  in  East  Pakistan.  I  have  ask-
 ed  some  hon,  Members  of  this  House
 who  come  from  the  southern  part  of
 India,  and  they  do  not  feel  so  much,
 not  to  talk  of  the  average  man.  I
 am  really  sorry  for  this.

 Sir,  we  should  know  that  men  and
 children  are  being  butchered  on  a
 mass  scale  in  Pakistan.  Women,  old  or
 young.  are  being  forcibly  married—
 what  they,  call  nikaa.  Wives  are  being
 married  before  the  eyes  of  their  hus-
 bands  and  after  the  marriage  cere-
 mony  the  husbands  are  being  killed.
 There  are  many  instances  like  that
 (Interruption).  The  other  day,  Sir,  a
 young  girl  wrote  to  her  father  in
 India:  “Father,  my  mother  has  al-
 ready  been  married  and  I  am  going  to
 be  married;  please  do  something  about
 it  soon”.  A  daughter  wrote  to  her
 father,  who  escaped  to  India,  like  this.
 This  is  being  done  by  the  Ansars  and
 Pakistan’s  Riflemen  who  are  mostly
 Pathans.  This  is  like  what  the  Nazi
 soldiers  did  towards  the  Jews  and
 their  girls  during  the  Hitler  regime.

 Unfortunately  due,  perhaps,  to  the
 weakness  of  the  publicity  machinery
 of  this  Government  the  real  picture
 has  not  been  brought  before  the  eyes
 of  the  world.  All  this  reminds  one
 about  the  state  of  affairs  that  existed
 in  the  past  in  this  country  to  which
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 Indian  history  is  a  witness.  Old  Indian
 rulers,  particularly  Hindu  rulers  of
 India,  had  aiways  failed  to  assess  the
 real  danger  of  the  then  nation  and
 thus  fell  victims  to  the  foreign  aggres-
 sors.  This  is  perhaps  the  character  of
 Indian  soil.  Naturally,  today  also,
 perhaps,  we  are  not  conscious  about  it
 so  much.  Today  what  is  happening
 in  India  is  nothing  but  a  Khan-Khanna
 game.  Ayub  Khan  of  Pakistan  playing
 with  the  lives  of  Hindus  on  the  other
 side  and  our  Mchr  Chand  Khanna
 trying  to  give  them  some  huts  and
 tents  either  in  the  aranya—Dandaka-
 ranya—or  in  the  desert  where  we  do
 not  find  water.  Therefore,  is  this  a
 real  picture  of  the  sufferings  of  the
 refugees  or  should  we  take  it  as  a
 Khan-Khanna  competition?  How
 many  can  Ayub  Khan  kill  and  how
 many  can  Mehr  Chand  Khanna  pro-
 ‘tect  or  give  shelter  to.  May  I  ask,
 should  the  Indian  nation  remain  in
 slumber  on  the  face  of  such  a  danger?
 Should  we  call  it  a  mere  problem  or
 a  danger’  Let  us  recall  what  were
 the  developments  that  took  place  in
 Pakistan  and  in  India  after  the  inde-
 pendence.

 In  Pakistan  a  Pathan  dictator  ap-
 pears.  There  appears  to  be  no  food
 or  freedom  in  Pakistan  since  then.
 An  Islamic  Republic  is  born.  Non-
 Muslims  are  persecuted  constantly
 and  are  destined  to  be  annihilated
 through  a  slow  process  of  deprivation
 of  trade  and  livelihood  opportunities
 and  at  least  the  Hindu-massacare  be-
 gins  for  no  reason  whatsoever.  That
 Pathan  dictator  recognises  only  the
 Pathans  and  he  is  now  after  wiping
 out  the  non-Pathans  in  East  Pakistan.
 He  does  not  spare  even  the  Bengali
 Muslims.  He  says  that  Pathan’s  lan-
 guage  should  be  the  only  language  in
 Pakistan,  and  thus  the  Pathan  dicta-
 tor  carries  on.  And,  now  he  appears
 with  the  idea  of  “conscription”  in
 Pakistan.  What  is  this  grand  idea
 for?  How  many  of  the  Indian  nation
 appreciate  the  gravity  of  the  danger
 emanating  from  the  appearance  of
 -such  a  Pathan  dictator  in  a  neighbour-
 ing  State?
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 What  did  Bhutto,  the  Foreign  Minis-
 ter  of  Pakistan,  say  the  other  day?
 He  said  that  the  disturbances  in  Pakis-
 tan—  that  is,  killing  of  Hindus  and
 nikaa  of  Hindu  girls  and  women  mar-
 ried  or  unmarried—will  go  on  till
 Pakistan  can  conquer  Kashmir.  We
 know  that  the  Pathan  dictator  still
 forcibly  occupies  a  part  of  Jammu  and
 Kashmir.  What  should  we  think  of
 Bhutto’s  statement?  Do  we  find  any
 logic  in  his  statement?  Could  we  get
 a  coconut  from  a  mango  tree?  We
 can  expect  only  a  mango  from  a
 mango  tree.  Therefore,  what  actual-
 ly  Bhutto  means  when  he  says  that  by
 killing  Hindus  he  can  conquer  Kash-
 mir?  Can  we  liberate  the  forcibly
 occupied  territory  of  Jammu  and
 Kashmir  from  the  hand  of  Pakistan?
 Can  we  liberate  the  Hindu  race  or
 religion  in  the  sub-continent  by  kil-
 ling  the  six  crores  of  Muslims  in
 India?

 No,  definitely  not.  So  it  comes  to
 this  that  Bhutto  can  kill  the  Hindus
 only  to  wipe  out  the  Hindu  race  from
 the  eastern  part  of  the  earth  and  that
 can  be  the  only  meaning  of  what  he
 has  said.

 I  am  sure  we  are  going  to  defend
 Kashmir  if  Pakistan  attacks  Kashmir.
 We  cannot  make  a  gift  of  it  to  Pakis-
 tan.  I  am  sure  we  are  not  going  to
 give  him  Kashmir.  Then  what  hap-
 pens?  After  killing  the  Hindus  in
 Pakistan,  if  Bhutto  does  not  get  Kash-
 mir,  he  will  start  killing  the  Hindus
 of  India.  What  does  he  mean?

 The  Pathan  dictator  is  now  after
 conscription  in  hig  country.  There-
 fore,  today  it  is  not  only  a  mere  prob-
 lem  of  rehabilitation  of  some  refugees.
 Today  it  is  the  question  of  survival  of
 Hindus  or  Hinduism  in  India.  That  is
 our  danger.

 In  my  country  we  have  got  a  leader
 who  is  the  symbol  of  democracy  and
 socialism,  who  is  the  symbol  of  huma-
 nity,  who  is  the  symbol  of  glory  to
 India.  In  the  world  arena  today  he
 has  given  enough  after  independence.
 Therefore,  still  we  have  the  Muslim
 private  law  in  India.  But  today  his
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 duty  is  much  more  onerous.  He  is
 called  upon  to  keep  his  promise  to
 liberate  the  forcibly  occupied  part  of
 Jammu  and  Kashmir  from  the  hand  of
 Pakistan.  Today  he  is  called  upon  to
 be  the  protector  of  Hindu  rule  and
 Hinduism  in  the  eastern  part  of  the
 globe.

 Sir,  this  country  is  encircled  by
 some  hostile  neighbours.  On  top  of  it,
 the  yellows,  the  Chinese  dragon,  Chou
 En-lai  begins  to  whisper  in  the  ears
 of  that  dictator  of  Islamic  Republic.
 Within  the  country  we  fing  the  sinis-
 ter  activities  of  Chou  En-lai’s  counter-
 part.  Also,  so  far  our  leader  has  res-
 trained  hinself  in  his  behavour  to-
 wards  Pak  stan  because  he  wanted  to
 avoid  any  \ommunal  fury  in  the  coun-
 try.  He  wanted  to  protect  the  Mus-
 lims  in  India.  However,  today  we  beg
 of  him  to  le  much  stronger  and  much
 harder.  Rehabilitation  we  can  do  but
 in  a  humble  way  because  we  are  a
 poor  nation.  and  this  will  take  a  long
 time.  Naturally,  the  Khan-Khanna
 game  will  last  longer  and  the  refugees
 have  got  to.  suffer  to  that  extent.  But
 how  long  will  we  tolerate  this  game?
 Let  it  go  on,  but  for  heaven’s  sake
 bring  those  innocent,  helpless  one
 crore  Hindus  in  Pakistan  safe  to  India
 or  all  of  them  will  be  butchered.
 Let  us  find  out  ways  and  means  to
 bring  them  safe  here.  In  doing  so,  if
 our  leader  thinks  that  any  measure,
 however  strong  it  might  be,  is  neces-
 sary,  we  should  ask  him  to  take  that
 measure.  }t  may  be  a  mild  police
 action  or  a  war.

 श्री  बागड़ी  (हिसार)  :  उपाध्क्ष  महोदय,
 मकानों  की  समस्या  देश  में  गम्भीर  है  ।  अन्न,
 विद्या  शादी  सभी  मकानों  पर  निर्भर  करते
 हैं।  भ्र स्प तालों  के  लिए,  स्कूलों  के  लिये,  मकानों
 के  लिए  जमीन  की  ज़रूरत  होती  है  -  जो  लोग
 इन  में  काम  करते  हैं,  उन  के  लिए  रहने  के  लिए
 मकान  न  हों,  तो  वे  भी  काम  नहीं  कर  सकेंगे  t
 इस वास्ते  हर  कोई  जो  काम  करता  है,  उस
 को  रहने  के  लिए  मकान  की  जरूरत  होती  है
 और  उस  की  इस  जरूरत  को  हर  कीमत  पर

 पूरा  किया  जाना  चाहिये  ।  हमारे  देश  में
 2i2  (Ai)  L.S.D.—5,
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 राज  मकानों  की  समस्या  गम्भीर  रूप  धारण
 कर  चुकी  है।  इस  के  ऊपर  मैं  चाहता  हुं  कि
 कम  से  कम  बीस  सैकड़ा  हमारी  शक्ति  लगे  |

 हिसाब  लगा  कर  देखना  चाहिए  कि  कितनी
 कमी  है  1  झुग्गियों  और  झोंपड़ियों  की  कोई
 जिन्दगी  नहीं  होती  है,  पक्‍के  मकानों  की  भी
 जिन्दगी  चालीस  पचास  साल  अगर  मान
 ली  जाय  तो  भी  आप  को  देखना  होगा  कि  कुल
 कितने  मकानों  की  आवश्यकता  है  ।  मैं  चाहता
 हूं  कि  आ्रवश्यकताञ्ों  को  देखते  हुए  मकानों
 का  प्रबन्ध  किया  जाना  चाहिये।

 राज  इस  ओर  बहुत  कम  ध्यान  दिया  जा
 रहा  है  ।  मगर  ज्यादा  ध्यान  दिया  जाय  तो
 दो  फायदे  होंगे  ।  एक  तो  देश  में  ज्यादा
 मकान  बनेंगे  और  दूसमेरे  देश  में  जो  निकम्मा-
 पन  है,  जो  श्रनएम्प्लायमेंट  है,  वह  भी  कम

 होगी  और  साथ  साथ  लोगों  को  रहने  के  लिये
 मकान  मिलेंगे  ।

 शहरों  के  जो  किराये  हैं,  वे  दूसरी  जगहों
 फे  शहरों  के  मुकाबले  में  बहुत  ज्यादा  हैं,
 यहां  तक  कि  वे  तिगुने,  या  चार  गुने  या  पांच

 गुने  हैं  7  ग्रुप  दिल्ली  के  हीं  किरायों  और
 मकानों  की  बात  को  ले  लें  ।  पहले  तो  ज़मीन

 ही  की  बड़ी  कमी  है  1  किसानों  से  जित  भाव
 पर  ज़मीन  ली  जाती  है,  वह  एक  किस्म  की

 लूट  है  ।  किसान  से  तो  उसकी  ज़मीन  को

 दो  चार,  पाठ  दाने  या  रुपया  दो  रुपया  गज़

 पर  ले  लिया  जाता  है  लेकिन  बाद  में  उसी

 ज़मीन  को  दो  दो  सौ  रूपये  फी  गज़  पर  बेचा
 जाता  है  1  बम्बई,  कलकत्ता  शादी  के  अन्दर
 तो  तीन,  तीन  चार  चार  और  पांच  मां

 हज़ार  रुपये  फ़ी  गज़  तक  बेचा  जाता  है  t

 यह  डाका  नहीं  तो  क्‍या  है  झगर  सरकार

 खुद  इस  तरह  के  कार्य  करने  लग  जाय  तो

 फिर  वह  दूसरों  का  इस  तरह  के  कार्य  करने

 से  रोक  नहीं  सकती  है  |  यही  वजह  है  कि

 दिल्ली  शहर  के  अन्दर  कितनी  ही  फर्जी  या

 सही  कम्पनियां  काम  कर  रही  हैं  प्रौढ़  उन्होंने
 करोड़ों  रुपया  इस  जमीन  के  सौदे  में  कमाया

 है  ।  कितने  ही  करोड़  रुपया  वे  हड़प  गई
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 [at  arrest]

 हैं  ।  कितना  ही  पैसा  सरकार  के  टैक्सों  का
 वे  खा  गई  हैं  ।  रजिस्ट्री  कमती  बढ़ती  कर
 के  पैसा  खाया  जाता  है  1  पहला  काम  तो

 यह  होना  चाहिये  कि  किसान  से  जब
 जमीन  ली  जाय  शौर  उस  को  मकान  के

 लिए  या  किसी  शौर  काम  के  लिए  बेचा  जाय,
 तो  शुरू  से  लेकर  भ्राखिर  तक  उसके  इन्दर
 लम्बे  समय  का  प्रन्तर  नहीं  पड़ना  चाहिये  ।
 पिछली  बार  गाज़ियाबाद  के  किसानों  का
 मसला  लोक-सभा  में  उठा  था  ।  उनको
 कम  कीमत  दी  जा  रही  थी  ।  उनको  कीमत
 जब  सरकार  देती  है  तो  बिल्कुल  ही  जी
 बनती  है  लेकिन  जब  खुद  बचती  हैँ  तो  उसके
 अन्दर  एक  किस्म  का  सट्टा  और  लूट  वह
 चलाती  हैं  ।  कीमत  का  कुछ  तो  आधार

 होना  चाहिये  ।  एक  ओर  पांच  से  ज्यादा
 का  श्प्स्तर  कीमत  खरीद  में  और  जिस
 कीमत  पर  उस  को  बेचा  जाता  है,  उसमें

 नहीं  होना  चाहिये  ।  एक  रुपये  में  अगर  कोई
 चीज़  खरीदी  जाती  है  तो  पांच  से  ज्यादा
 उसको  किसी  सूरत  में  नहीं  बचा  जाना

 चाहिये  ।

 दिल्ली  में  श्राप  देखें  कि  मकानों  की
 समस्या  बड़ी!  गम्भीर  हूं।  देश  के  इन्दर  बड़ी-
 बड़ी  कोशिशों  हैं,  बड़  बड़  बंगले  हैं,  बड़े-बड़े
 मकान  हैं  ।  ये  सरकारी  वजीरों  के  पास  हैं,
 सरकारी  प्रफेसरों  के  पास  हैं  या  बड़े-बड़े
 धनाढ्य  जो  लोग  हैं,  उनके  पास  हैं  7  दस-दस
 कौर  पंद्रह-पंद्रह  एकड़  में  हिन्दुस्तान  में  कोठियां
 बनी  हुई  हैं  ।  हिन्दुस्तान  के  प्रधान  मंत्री
 पंडित  जवाहरलाल  नेहरू  के  पास  जो  मकान

 है  भ्रमर  उस  मकान  की  ज़मीन  की  कीमत
 लगाई  जाए  तो  दो  करोड़  रुपये  वह  बैठती

 हैँ  ।  नगर  छः  सैकड़ा  के  हिसाब  से  उस  पर
 ब्याज  लगाया  जाए  तो  बारह  लाख  रुपया
 साल  का  व्याज  होता  है  उस  जमीन  की
 कीमत  का  ।  इसका  मतलब  यह  हम्ना  कि
 साढ़े  तीन  हजार  रुपया  रोज़  उस  ज़मीन
 का  ब्याज  हैं  ।  जब  प्रधान  मंत्री  की  ज़मीन
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 दो  करोड़  पये  की  है  तो  बाकी  जो  मंत्री
 हैं,  उनकी  चालीस  पास  लाख  की  होगी
 कौर  मेम्बरों  की  होगी  बीस,  तीस  या  चालीस
 हज़ार  रुपये  की  ।  लेकिन  वेचारा  जो  नौकर

 है,  जो  छोटा  मुलाज़िम  हूं,  रसल  में  तो  उसके
 है  ही  नहीं  कौर  भ्रमर  हे  तो  होगी  बारह  सौ
 रुपये  की  ।  हमारे  कांग्रेसी  भाई,  हिन्दुस्तान
 के  बड़े-बड़े  कांग्रेसी  नेता  समाजवाद  का
 नारा  लगाते  हैं,  समाजवाद  को  अपना  आदर्श
 बताते  हैं,  उसका  नमूना  ग्रसने  सामने  रखते
 हैं  ।  जो  हालत  मैंने  ब्यान  की  हं,  उसको
 देखते  हुये  क्यो  समाजबाद  को  बात  किसी
 को  भी  भ्र पील  कर  सकती  है  और  कोई  भी
 यह  कह  सकता  हैं  कि  कांग्रेस  समाजवाद
 में  विश्वास  करती  है?  मगर  जगह  की  कमी

 हैँ  तो  फिर  एक  बात  आपको  करनी  होगी,
 कोई  बंधन  बांधना  होगा  और  वह  यह  है  कि
 जो  बड़े-बड़े  मकान  हैं,  जो  बड़ी-बड़ी  कोठियां
 हैं,  जो  इतनी  बड़ी-बड़ी  जमीनें  घेरे  हुये  हैं,
 उन  में  बाधा  एकड़  किसी  भी  कोठी  में  नहीं
 होगी  ।  वसे  हँ  तो  यह  भी  ज्यादा  लेकिन
 आपको  फैसला  करना  होगा  कि  आधा
 एकड़  से  ज्यादा  ज़मीन  किसी  भी  कोठी
 के  साथ  नहीं  होगी  ।  श्राप  कह  सकते  हैं
 वह  चीज़  हमें  अंग्रेज़ों  से  देन  में  मिली  है  t
 लेकिन  वे  तो  बाहर  के  श्रादमी  थे,  व  हाकिम
 बन  कर  यहां  रहते  थे,  शान  और  शौकत
 से  रहते  थे,  हिन्दुस्तान  की  जनता  से  दूर
 रहना  चाहते  थे  लेकिन  श्राप  तो  जनता  के
 आदमी  हैं,  श्राप  तो  जनता  की  भलाई  चाहते
 हैं,  श्राप  तो  उसकी  भलाई  के  काम  करो  t
 अगर  सरकार  मकानों  की  समस्या  को  हल
 करना  चाहती  हैँ  तो  उसको  इन कला वी
 कदम  उठाना  होगा  शौर  फैसला  करना

 होगा  कि  किसी  को  भी  बाधा  एकड़  से  ज्यादा
 ज़मीन  रहने  के  लिए  न  मिले  ।

 आजकल  देखा  जाता  है  कि  ज़मीनों
 की  कीमतों  ने  इतना  ज्यादा  मोह  लोगों
 के  दिलों  में  पैदा  कर  दिया  है  कि  बड़े  से  बड़ा
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 पाप  भी  भ्रच्छे  से  अच्छा  आदमी  करने  लग
 जता  है।  गांधी  जी  से  बड़ा  भादमी  कोई  नहीं
 हुआ  है  ।  उनकी  जिन्दगी  में  उनसे  ड्राप  बहुत
 प्यार  किया  करते  थे  उनके  श्राप  पुजारी
 थ  और  उन्हीं  की  वजह  से  श्राप  इस  स्थिति  में

 पहुंचे  हैं,  जिन  जगहों  पर  बेठ  हें  उन्हीं
 की  वजह  से,  उन्हीं  की  मेहरबानी  से
 बैठ  हैं।  लेकिन  उस  महात्मा  गांधी  की  शहीदी
 जगह  को  भी  कौम  के  लिए  बने  के  लिये  तैयार

 नहीं  हैं  वें  लोग  जिन  की  वह  जगह  है  [प्रो
 न  ही  सरकार  उसको  कौमी  जगह  बनाने
 के  लिए  तैयार  है  ।  इसका  कारण  क्या  है  ?
 कारण  रहे  हैं  कि  ज़मीन  की  जो  कोमतें
 बढ़  गई  हैं,  उससे  श्रमिकों  मोह  हो  गया  है
 शौर  वह  मोह  और  वह  पाप  श्राप  को  गांधी
 जी  की  शहीदी  जगह  को  भी  कौमी  जगह
 बनाने  नहीं  देता  ईं,  उसको  भी  कौमी  जगह
 बनाने  से  आपको  कासिर  करता  हैं  ।  मैं
 समझता  हूं  कि  जो  हद  मैंने  बताई  हूँ  उसको
 मकरंर  कर  दिया  जाए  और  जो  ज़मीन
 बचे  उसको  ले  लिया  जाए  और  ले  करके
 छीटे-छोटे  जो  तनख्वाह  पाने  वाले  हैं,  उनको
 वहाँ  पर  बसाया  जाए  ।  न  सिर्फ  नौकरों  के

 लए  वह  हो,  न  सिफ  सरकारी  कर्मचारियों
 के  लिए  वह  रखी  जाए  बल्कि  हर  सभ्य
 सरकार  का  यह  भी  फर्ज  हैँ  कि  वह  लोगों
 को  चा  हे  वे  कुछ  भी  करते  हों,  बसने  के  लिए
 मकान  दे  और  एसा  श्रमिकों  करना  चाहिये  ।

 मैं  श्राप  स ेइस  बात  में  सहमत  हुं  कि  राज
 की  पाकिस्तान  की  सरकार  पापी  सरकार  है
 शौर  वह  फिरकापरस्ती  की  देन  है  और
 फिरकापरस्ती  उसके  रंग  रग  में  समाई
 हुई  है  ।  लेकिन  यहां  की  सरकार  जनता
 के  साथ  क्या  सलूक  करती  है  इसको  भी  आप
 देखें  ।  दिल्‍ली  की  सरकार  केन्द्रीय  सरकार
 की  छत्रछाया  के  नीचे  सदियों  के  मौसम
 के  भ्रन्दर  वे  दर्दनाक  कारनामे  करती  हैँ  जो
 यहां  ब्यान  नहीं  किये  जा  सकते  हैं  ।  मैंने
 उन  कारनामों  को  अपनी  प्रांतों  से  होते
 देखा  हैँ  ।  सदियों  के  मौसम  में  झौपड़ियों
 को  बिना  पूर्व  सूचना  के  किराया  गया  है  और
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 हामला  औरतों,  गर्भवती  लड़कियों  और
 स्त्रियों  को  वहां  से  धकेला  गया  हैँ,  उन  लोगों
 का  सामान  लूटा  गया  है,  उनको  कहीं  का

 नहीं  छोड़ा  गया  हैं  ?  इस  तरह  की  वारदातें
 क्या  डाके  और  चोरी  से  कम  हूँ  ।  क्या  इन
 सबका  दोष  सरकार  पर  नहीं  है  ?  दिल्ली
 मैं  प्रधान  मंत्री  के  पास  तो  दस  एकड  ज़मीन

 हो,  उनको  तो  दस  एकड़  में  रखा  जाए  लेकिन
 वे  लोग  जिन्होंने  दस  गज  पर  अपनी  झोंपड़ी
 बना  रखी  है,  उनको  दस  गज़  भी  रखने  का
 क्या  अ्रधिकार  नहीं  है  ?  उनको  भी  इसका
 अधिकार  होना  चाहिये  ।  दिल्‍ली  में  रहने
 वाले  नगर  एक  आदमी  को  भी  हटाया  जाता
 है  तो  मैं  कहेगा  कि  यह  पाप  किया  जाता  हूँ
 पौर  यह  ऐसा  ही  पाप  है  ज॑सा  पाकिस्तान
 की  सरकार  हिंदियों  के  साथ  करती  है।
 इसका  सारा  दोष  खन्‍ना  साहब  पर  होगा
 अगर  दिल्ली  में  रहने  रहने  वालों  के  साथ
 इस  तरह  का  सलूक  होता  हूँ  ।

 सफदरजंग  के  पास  भाग  लगी  |  दुबारा
 उसकी  इनक्वायरी  होती  है  कि  कौन-कौन
 लग  बैठे  थे  -  जे,  नए  हैं,  उनके  नाम  तो
 लिखे  गये  हैं  लेकिन  जो  लोग  तीन  साल  से
 बैठे  थे,  हालांकि  उनकी  फेहरिस्त  थी,  उनके
 नाम  ही  नदारद  हैं  ।  मैं  रामक्ृष्णपुरम्‌
 गया  था  ।  वहां  के  दुकानदार  मुझे  मिले  थे  ॥

 उन्होंने  कहा  कि  यह  तो  लंका पुरी  है,  रामा-

 कृष्णपुरी  नहीं  है  |  खन्ना  सहाब  की  लंकापुरी
 है  ।  कारण  यह  है  कि  वह  जिस  को  मर्जी

 होती  हे,  देते  हैं,  जिन्होंने  उनकी  मदद  की  थी,.
 उनको  देते  हैं,  बाकियों  को  नहीं  ।  रामकृष्ण
 पुरी  नहीं  है,  जब  तो  लंका पुरी  हो  गई  हूं  /
 इस  तरह  के  दोष  नगर  ओप्रा  जाते  हैं  तै,  फिर
 वे  बिगाड़  पैदा  करते  हैं  ।

 श्राप  पुनर्वास  की  बात  करते  हैं।  पंजाब  में
 तथा  हिन्दुस्तान  के  दूसरे  हिस्सों  में  मुसलमानों
 की  छड़ी  हुई  जमीनों  के  ऊपर  लोगों  को
 बसाने  की  बात  की  जाती  है  t  लेकिन  जो:
 उजड़  रहे  हैं,  सरकार  जिन  को  उजाड़  रही
 है,  उनको  बसाने  की  बात  वह  नहीं  करती.
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 [at  बड़ी]
 है  ।  जो  लोग  गांधी  जी  की  समाधि  पर  मरण-
 गर्त  किए  बैठे  हैं,  वे  कोई  शौक  में  तो  बैठे
 नहीं  और  न  हीं  राजनीतिक  कोई  उद्देश्य
 उनका  है  ।  वे  तो  कांग्रेसी  झंडा  लिये  बैठे
 हैं  ।  गांधी  जी  की  शहीदी  जगह  पर  वे  बैठे
 हैं  ।  वे  कहते  हैं  कि  हमें  दो  बसने  को,  भ्रष्ट
 पैदा  करने  को  t  लेकिन  यह  सरकार  क्‍या
 करती  हूँ  ?  वह  ज्यादा  मुनिका  कमाती  है,
 नीलामी  करती  है,  किसानों  को  उजडती
 है  ।  जब  ऐसी  हीन  वृति  किसी  सरकार  की
 हो  गई  तो  फिर  जनता  का  विश्वास  प्रखर
 उस  पर  से  उठ  जाए  तो  क्‍या  अआएचयें  ।

 ठीक  है  रिफ्यूजी  आए  हैं।  कितने  प्रिये
 हैं,  कैसे  प्रिये  हैं,  इसमें  में  जाना  नहीं  चाहता
 हूं  ।  मैं  तो  कहूंगा  कि  सरकार  खुद  ही  दोषी
 है,  पाकिस्तान  को  दोष  देना  बेकार  है  ।
 पाकिस्तान  तो  पाप  करता  है  लेकिन  हमारी
 सरकार  जो  पाप  यह  के  लोगों  के  साथ  करती

 है,  उसको  तो  बन्द  करे  ।  पाकिस्तान  पापी
 है,  क्र  है,  बईमान  है,  इसलिए  हिन्दुस्तान
 की  सरका)!  को  वरुण  दिया  जाए  इसलिए
 कि  वह  हिन्दुस्तान  में  आने  वाले  लोगों  को
 वसा  नहीं  बकती  है,  यह  कोई  न्याय  की  बात
 नहीं  होगी ।  पाकिस्तान  में  रहने  वाली

 अक  लियतें  जो  हैं,  उनकी  जरगर  आप  हिफाज़त
 करना  चाहते  हैं  तो  आपको  जो  भी  कदम
 आप  उठाय  मजबूती  के  साथ  उठाना  होगा,
 जिस  किसी  तरह  से  भी  उनकी  ज़िन्दगी
 बच  सकती  हो,  उस  तरह  से  श्रमिकों  उनकी
 जिन्दगी  बचानी  होगी  ।  लेकिन  कसे  ?

 हिन्दुस्तान  में  चाहे  कोई  भी  हो,  किसी  मज़हब
 से  भी  ताल्लुक  क्‍यों  न  रखता  हो,  प्रचलित
 का  हों,  उसका  बाल  भी  बांका  नहीं  होने
 देना  चाहिये  V  इसी  आधार  पर  हम  पाकिस्तान
 केन्द्र  जो  कोई  सरकार  जो  कोई  भी  जुल्म
 करेगी,  उस  सरकार  को  ठुकरा  कर,  वहां  की
 रहने  वाली  माइनोरिटीज़  का  कुछ  नहीं
 बिगड़ने  देंगे  !

 दो  तीन  बातें  श्राप  कीजिये  ।  हरिजनों
 को  ह: 126  ज़मीन  दीजिये  ।  भलाई  का  काम
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 अपने  से  ही  शुरु  करे।  राधा  एक्ट  से  ज्यादा
 ज़मीन  खुद  न  रखें  ।  जितनी  झ्रापके  पास
 फालतू  कोठी  की  जमीन  हु,  उसको  दे  दें  ।  जमीन
 लीजिये  नेहरू  जी  की,  बिड़ला,  टाटा  जितने
 बड़े-बड़े  लोग  हैं,  उनकी  गांधी  जी  वाला
 स्मारक  तो  ले  लो  ।  अगर  आपने  ऐसा  कर
 दिया  तो  आपका  नाम  हो  जाएगा  शौर
 लोग  श्राप  को  कहेंगे  कि  गांधी  के  भगत  ने
 गांधी  जी  की  शहीदी  जगह  को  कौमी
 बना  दिया  था  ।  इन  हरिजनों
 को,  जो  बेचारे  तीन  रंगों  का

 दुपट्टा  लिये  हुए,  कांग्रेस  वाला,  राष्ट्र  ध्वजा
 मत  समझना,  बैठे  हुए  हैं,  राजघाट  पर  और
 आपके  झंडे  के  नोचे  अपन;  रोन  रो  रहे  हें
 उन  को  बसाओ  |

 Shrimati  Renuka  Barkataki  (Bar-
 peta):  Mr.  Deputy-Speaker,  Sir,  I
 rise  to  support  the  Demands  for
 Grants  of  the  Ministry  of  Works,
 Housing  and  Rehabilitation.  If  neces-
 sary  and  if  possible,  we  are  ready  to
 sanction  more  amounts  to  this  Minis-
 try,  because  this  Ministry  is  supposed
 to  do  humanitarian  works.  But  the  re-
 port  of  this  Ministry  is  not  at  all  ins-
 piring  and,  what  is  more,  the  Twenty-
 fourth  Report  of  the  Public  Accounts
 Committee  which  has  been  given  to  us
 is  so  damaging  that  laymen  like  us
 are  bound  to  be  stunned  after  hearing
 all  the  inside  stories  of  the  adminis-
 tration  that  the  report  reveals.  I  am
 not  going  into  the  details  of  the  Works
 and  Housing  Department,  but  I  want
 to  say  a  few  words  about  it.  What-
 ever  labour  or  pain  this  Department
 may  undertake,  whatever  amount  of
 money  the  Ministry  may  spend  to  ful-
 fil  its  work  targets,  carelessness,  dis-
 honestly  and  slackness  in  administra-
 tion  mar  the  results.  The  report  of
 the  Public  Accounts  Committee  re-
 veals  interesting  stories  of  carelessness,
 dishonesty  and  slackness  in  the  Minis-
 try  which  have  resulted  in  the  loss  of
 crores  of  rupees  to  the  country.  I  am
 giving  one  example  that  has  been  re-
 ferred  to  as  “Loss  in  transit’.  Of
 course,  the  Members  of  the  Public
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 Accounts  Committee  deserve  congra-
 tulation  for  the  admirable  heading
 “Loss  in  transit”,  and  this  is  what  the
 Committee  say:

 “In  February,  1957,  a  Public
 Works  Divisional  Officer  of  the
 Manipur  Administration  entered
 into  a  contract  for  repacking,  in
 bundles  of  2  cwt.  about  365  tons
 of  -corrugated  iron  sheets  import-
 ed  from  Australia  in  bundles  of
 about  one  ton  each  and  for_load-
 ing  them  in  railway  wagon  at  a
 rate  of  Rs.  50  per  ton  inclusive  of
 insurance  charges.  In  the  written
 agreement  with  the  contractor,
 however,  the  fact  that  the  accept-
 ed  rate  was  inclusive  of  insur-
 ance  charges  was  omitted  through
 oversight.

 On  receipt  of  the  materials  at
 the  destination,  a  shortage  of  6.75
 tons  (together  with  585  numbers
 of  cover  sheets)  was  noticed.  Be-
 sides,  One  wagon  containing  29
 tons  did  not  reach  the  destination.
 The  contractor  claimed  Rs.  18,278
 on  account  of  the  work  done  by
 him.  The  Administration,  how-
 ever,  preferred  a  counter-claim  of
 Rs.  23,398  against  the  contractor
 on  account  of  transit  shortages
 and  compensation  for  failure  to
 repack  the  sheets  in  smaller
 boundles  of  2  cwt,  each.  The  claim
 of  the  contractor  was  ultimately
 settled  by  arbitration  in  July,
 960  for  Rs.  10,967.”

 So  far  as  the  Housing  Department
 is  concerned,  I  am  very  much  impres-
 ted  by  the  pictures  of  the  magnificent
 buildings  which  the  Ministry  has  sup-
 plied  to  us.  And  I  understand  that
 one  of  them  is  meant  for  us  also.  But
 so  far  as  the  subsidised  industrial
 housing  scheme  is  concerned,  I  feel
 that  the  procedure  followed  by  the
 Ministry  has  proved  to  be  a  failure.
 I  shall  refer  to  another  example.  The
 Public  Accounts  Committee  say  on
 Page  56  of  the  Twenty-fourth  Report:

 “A  total  amount  of  Rs.  7.2
 crores  as  subsidy  and  Rs.  2.06
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 crores  as  loan  had  been  drawn  by
 State  Governments  upto  3lst
 March,  1962.  Data  compiled  by
 the  Ministry  in  September,  962
 showed  that  out  of  91,256  houses
 which  were  built  under  the
 scheme  and  were  ready  for  occu-
 pation  in  all  respects,  as  many  as
 14,660  houses  (representing  26  per
 cent  of  the  total)  had  been  tem-
 porarily  diverted  for  use  by  ineli-
 gible  persons  (i.e,  persons  other
 than  industrial  workers  with  an
 income  of  Rs.  3.50  or  below  per
 month).  Besides)  another  11,459
 houses  (over  2  per  cent  of  the
 tota!)  were  lying  vacant.

 The  percentage  of  houses  not
 utilised  for  allotment  to  the  eligi-
 ble  persons  was  particularly  high
 in  Bihar  (42  per  cent),  Uttar  Pra-
 desh  (38  per  cent),  West  Bengal
 (37  per  cent)  ang  Andhra  Pradesh
 (34  per  cent).

 It  had  also  been  reported  that
 the  economic  rent  was  not  reco-
 vered  from  the  ineligible  persons
 in  certain  States.  In  Uttar  Pra-
 desh,  the  economic  rent  was  30
 recovered  from  ineligible  occu-
 pants  till  November,  959  when
 orders  were  issued  for  recovery  at
 the  enhanced  rates.  Even  there-
 after,  more’  than  4,000  allottees
 paid  subsidized  rents  instead  of
 the  enhanced  rents  over  the  period
 959  to  96l.  In  Assam,  rent
 amounting  to  Rs.  92,000  approxi-
 mately  in  respect  of  the  period
 upto  June,  962  had  not  been  re-
 covered  from  the  ineligible  occu-
 pants.”

 So  far  as  the  Rehabilitation  Depart-
 ment  is  concerned,  it  is  also  not  ina
 good  state.  There  are  so  many  ano-
 malies,  in  the  disposals  of  evacuee  pro-
 perties,  maintenance  of  records,  in-
 complete  property  registers,  defective
 accounts  of  sale  proceeds,  defective
 implementation  of  training  schemes

 and  other  projects.  Here  too  I  am
 giving  you  an  example  of  the  kind
 of  costly  mistakes  committed  by  this



 9477  Demands

 {Shrimati  Renuka  Barkataki]
 Department.  This  is  in  case  of  a
 scheme  for  setting  up  a  production-
 cum-training  centre.  This  is  what  the
 Public  Accounts  Committee  say  about
 it  on  page  65  of  their  Report:

 “In  February,  ‘1956,  the  Minis-
 try  of  Rehabilitation  sanctioned  a
 scheme  for  the  setting  up  of  a  pro-
 totype  training-cum-production
 centre  at  Kamarhatty,  near  Cal-
 cutta,  on  an  estimated  non-recur-
 ring  expenditure  of  Rs.  2°32  lakhs
 and  a  recurring  expenditure  of
 Rs.  3°68  lakhs  per  annum.  The
 scheme  envisaged:

 (i)  the  training  and  absorption  in
 the  Centre  of  a  total  of  40
 displaced  persons  in_  the
 manufacture  of  bamboo  pro-
 ducts,  and

 (ii)  the  marketing  of  the  products
 of  the  Centre,  the  sale  pro-
 ceeds  of  which  were  estimat-
 ed  at  Rs.  480  lakhs  per  annum.

 The  training  centre  was  set  up  in
 October,  957  ang  0  trainees  were
 recruited  in  July,  1958.  20  of  them
 left  durnig  the  training  period.  Out
 of  the  remaining  90  trainees,  only  59
 were  absorbed  in’  the  Centre  after
 completion  of  the  training.

 The  total  expenditure  incurred  upto
 January,  962  was  Rs.  2°55  lakhs,  of
 which  the  non-recurring  expenditure
 was  Rs.  3:02,  lakhs  and  the  recurring
 expenditure,  Rs.  9.53  lakhs.

 The  total  sales  from  the  Centre  dur-
 ing  the  period  1958-59.  to  96l-62
 amounted  to  Rs.  °79  lakhs  only.

 The  Centre  was  haided  over  to  the
 West  Bengal  Government  with  effect
 from  Ist  April,  1962.”

 This  shows  that  it  is  high  time  to
 reorganise  this  Ministry  on  a  proper
 footing  so  as  that  it  may  deal  effec-
 tively  with  the  refugee  problem.  I
 am  told  by  one  of  my  friends—I  do
 not  know  how  it  is  true—that  some
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 of  the  officers  in  this  Ministry  are  per-
 sons  who  have  been  found  unfit  for
 any  other  Ministries,  and  that  they
 have  been  appointed  in  this  Ministry
 as  a  result  of  political  pressure.  If
 that  is  true,  it  is  high  time  for  the
 Minister  to  take  note  of  it,  and  see
 that  officers  who  are

 Shri  Tyagi  (Dehra  Dun):  I  hope
 this  remark  is  not  attributed  te  the
 Public  Accounts  Committee.

 Shrimati  Renuka  Barkataki:  No,  it
 is  not.  One  of  my  friends  said  it,
 and  I  am  subject  to  correction.

 Shri  Tyagi:  I  am  not  your  friend!

 Shrimati  Renuka  Barkataki:  I  am
 not  saying  that  he  said  it.

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  I  can  assure  her  that  no
 appointment  in  my  Ministry  has  been
 made  on  a_  political  basis.  If  she
 brings  any  particular  name  to  my
 notice,  I  am  prepared  to  look  into  it.
 We  both  belong  to  the  same  political
 party.

 Shrimati  Renuka  Barkataki:  That  is
 very  good  if  it  is  not  done  on  a  poli-
 tical  basis.

 An  hon.  Member:  What  about  in-
 efficiency,  those  who  are  rejected  out-
 side?

 Shrimati  Renuka  Barkataki:  I
 would  like  to  suggest  that  the  Govern-
 ment  of  India  should  create  a  separate
 Ministry  for  Relief  and  Rehabilitation
 to  speed  up  the  work.

 About  officers  also,  I  must  say  a  few
 words.  It  is  a  fact  that  disciplinary
 action  was  initiated  against  defaulting
 officers  who  were  guilty  of  serious
 irregularities.

 “During  the  period  June,  957
 to  December,  960  the  Chief  Tech-
 nical  Examiner’s  half-yearly  re-
 ports  included  98  major  cases  of



 9479  Demands  CHAITRA  17,

 overpayment  involving  about
 Rs.  0  lakhs  in  all,  due  to  sub-
 standard  execution  of  works.  In
 70  of  these  cases  involving  Rs.  6
 lakhs,  disciplinary  action  was  not
 considered  necessary  against  the
 officers  responsible  even  though
 the  overpayments  were  admitted
 by  the  Department  as  in  the  opi-
 nion  of  the  Department,  no  mala
 fides  had  been  established  against
 the  officers  concerned.”

 This,  agin,  is  from  the  Public  Ac-
 counts  Committee’s  report.

 An  Hon.  Member:  What  do  you  say
 now,  Mr.  Chairman?

 Shri  Tyagi:  I  do  not  know  to  what
 extent  the  P.A.C.  report  can  be  refer-
 red  to.

 Some  Hon.  Members:  Why  not?
 (Interruptions)

 Mr.  Deputy-Speaker;  It  is  placed
 ‘on  the  Table  of  the  House.

 Shri  Morarka  (Jhunjhunu):  If  you
 want  to  keep  them  private,  why  do
 you  lay  them  on  the  Table?  (Inter-
 ruptions).  It  is
 Chairman  of  the
 sttement  like  this.

 surprising  that  the
 PAC  is  making  a

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gebad):  The  Chairman  does  not
 know  it.  How  comes  guch  ignorance?

 Shri  Tyagi:  It  refers  to  two  years
 ago;  it  refers  to  96l-62.  Therefore  I
 am  saying  this.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  go  on  with  her  speech.

 Shrimati  Renuka  Barkataki:  It  is
 the  1963-64.  report  .(Interrup-
 tion).

 Shri  R.  S.  Pandey  (Guna):  The
 attention  of  Shri  Tyagi  is  drawn

 Shri  Morarka:  I  want  to
 ssubmission.

 make  a
 When  an  Audit  Report  is
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 placed  on  the  Table  of  the  House
 there  is......  (Interruption)

 An  Hon.  Member:  She  is  not  yield-
 ing  (Interruption)

 Mr.  Deputy-Speaker:  She  is  not
 yielding.

 Shri  Morarka:  She  has  yielded.  It
 was  a  ruling  given  by  the  hon.
 Speaker  that  the  House  cannot  refer
 to  the  Audit  Report  till  the  report  is
 examined  by  the  PAC;  but  once  the
 report  is  examined  by  the  PAC  and
 that  report  is  placed  on  the  Table  of
 the  House,  the  House  has  a  right,  as
 a  matter  of  fact,  g  duty  to  refer  to
 that  report.

 Mr.  Deputy-Speaker:  I  have  allow-
 ed  her  to  do  that.

 Shri  Surendranath  Dwivedy:  Shri
 Tyagi  knows  that  he  only  wanted  to
 save  the  hon.  Minister.

 Shrimati  Renuka  Barkstaki:  It  is
 very  disturbing  to  note  that  even  cases
 initiated  in  960  are  stil]  pending  with
 the  Department.  Another  surprising
 thing  is  that  a  District  Rent  and
 Managing  Officer  who  xigned  an  agree-
 ment  ignoring  the  Ministry’s  orders
 in  April  959  resulting  in  a  net  loss
 of  Rs.  8,500  had  resigned  from  ser-
 vice  and  the  Department  could  not
 take  any  action  against  him.  These
 are  all  things  we  have  learnt  from  the
 PAC  Report.  We  did  not  know  of
 them  before  the  PAC  submitted  its
 Report;  only  now  we  have  come  to
 know  of  them,

 So  far  as  the  relief  and  rehabilite-
 tion  part  is  concerned,  the  vast  num-
 ber  of  refugees  from  Fast  Pakistan
 have  created  ,  problem  for  us.  Pakis-
 tan  is  making  India  look  very  foolish
 by  dumping  all  the  non-Muslim
 minorities  in  India  while  being  se-
 cure  in  the  thought  that  there  will  be
 no  large-scale  refugee  movement  from
 India  to  Pakistan.  In  retrospect  it
 would  appear  that  India  has  commit-~-
 ted  a  fatal  mistake  by  aceepting  parti-
 tion  with  a  pre-condition  of  exchange
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 of  population,  a  proposition  to  which
 at  that  time  Mr.  Jinnah  had  reconcil-
 ed  himself.  I  know  very  well  that
 what  stooq  in  India’s  way  of  accept-
 ing  that  pre-condition  of  exchange  of
 population  was  India’s  faith  in  se-
 cularism.  But  the  price  which  India
 has  been  paying  for  this  faith  for
 long  has  become  exorbitant  and
 lately  it  has  proved  to  be  or  has
 become  beyond  our  limit,  Anyway,
 India  is  in  honour  and  by  Constitution
 bound  to  safeguard  secularism  and
 owes  it  to  herself  to  give  protection
 to  these  religiou,  minorities,  specially
 the  vast  number  of  Muslims  in  India.
 But  the  point  is  that  India’s  high  prin-
 ciple  and  faith  in  secularism  are  being
 made  devilish  use  of  by  Pakistan.
 Pakistan  has  found  it  very  convenient
 to  push  out  its  non-Muslim  minorities
 without  any  fear  of  large-scale  retalia-
 tion  from  this  country.  This  is  the
 basis  on  which  Pakistan  is  playing
 its  wicked  game,  a  game  of  one-way
 traffic.

 What  is  more,  Pakistan  is  not  only
 dumping  her  non-Muslims  minorities
 On  India  but  is  also  dumping  her
 Muslim  nationals  in  India  with  a
 view  to  undermining  the  political
 security  of  this  country.  As  a  result
 of  this  one-way  traffic  while  Pakistan
 has  greatly  reduced  its  population
 and  financil  burden,  India’s;  popula-
 tion  has  swollen  and  her  expenditure
 on  rehabilitation  has  snowballed.
 About  9  million  persons  had  migrated
 to  this  country  in  the  wake  of  parti-
 tion  and  another  wave  of  a  few
 millions  is  coming  after  the  recent
 communal  riots  in  Pakistan.  India
 has  spent  about  Rs.
 rehabilitation  work;

 50  crores  on
 as  against  that

 Pakistan  has  spent  about  Rs.  40
 crores  on  rehabilitation  work.  But
 whatever  we  have  spent,  whatever
 labour  or  pain  we  have  taken  out-
 side  India,  nobody  knows  how  India
 is  facing  this  problem.  I  must  say
 that  the  External  Affairs  Ministry
 which  is  primarily  responsible  for  ex-
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 ternal  publicity  has  totally  failed  to
 draw  the  attention  of  the  world
 nations  to  Pakistan’s  cynical  disregard for  human  values  and  India’s  humani-
 tarian  apprach  to  this
 problem.  (Interruption.  )

 human

 Mr.  Deputy-Speaker:  The
 Member’s  time  is  up.

 hon.

 Shri  Tyagi:  50९  will
 younger  friends,  not  to  you.

 yield  to

 Shrimati  Renuka  Barkataki:  So
 many  people  disturbed  me.

 Mr.  Deputy-Speaker:  The  time  is
 up.

 Shrimati  Renuka  Barkataki:  We
 are  not  only  facing  the  problem  of  re-
 fugees  from  East  Pakistan,  we  are
 also  facing  the  problem  of  Indian  re-
 fugees  from  Ceylon,  Burma,  Zanzi-
 bar—practically  from  all  over  the
 globe,  Indian  refugees  are  coming
 to  India.  Unless  we  take  up  this  pro-
 blem  at  the  international  level,  I  do
 not  think  it  will  be  possible  for  the
 Government  of  India  to  solve  this
 problem.  It  seems  that  the  Govern-
 ment  of  India  feels  a  little  hesitant  or
 helpless  to  raise  this  issue  in  the
 United  Nations.  I  know,  why  the
 Government  of  India  js  feeling  help-
 less.  The  United  Nations  is  g  power-
 ful  forum  to  create  international
 public  opinion  and  to  seek  sympathy
 and  support,  but  we  have  the  bitter.
 experience  of  the  Kashmir  issue.  In
 this  world  organisation  with  the  cur-
 rents  and  cross-currents  of  world
 power  politics  we  have  seen  that
 sometimes  the  victims  and  the  aggrie-
 ved  are  put  at  par  with  the  aggressor.
 We  have  seen  that  in  this  world  or-
 ganisations  that  reflect  public  opinion
 tion  to  get  justice.  But  we  cannot
 leave  the  matter  therc......  (Inter-
 ruption).  We  must  invite  international
 or  ganisations  that  reflect  public  opi-
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 nion  to  come  and  see  the  situation  in
 India  as  well  as  in  Pakistan.

 I  have  to  give  up  some  of  my  points
 becauSe  of  the  disturbances,  But  I
 offer  my  thanks  and  congratulations
 to  Shri  Mehr  Chand  Khanna,  our
 Minister,  who  at  this  late  stage  of  his
 life  takes  5०  much  pains  for  the  relief
 and  rehabilitation  of  refugees.  He
 realises  the  sufferings  of  the  refugees
 more  than  any  one  of  us  because  he
 himself  is  a  victim  of  the  situation.

 श्री  बिशन  चन्द्र  सेठ  (एटा)  :  उपाध्यक्ष

 महोदय,  मैं  सब  से  पहले  आपको  धन्यवाद
 देता  हुं  कि  आपने  मझे  इस  महान  गम्भीर
 विक्रय  पर  बोलने  का  अवसर  दिया  ।

 इसी  के  साथ  मैं  यह  कहना  चाहता
 हूं  कि  कूचा  चीज  से  मैं  बड़ा  तंग  ञ्  गया  हूं  1
 राज  सारे  देश  भें  माइनॉरिटी  और  मेजारिटी
 की  बात  सुनायी  पड़ती  है  -  ऐसा  लगता  हैं  कि
 कांग्रेसियों  न ेसिर  पर  शम  का  परदा  डल
 रखा  2  ग्रोवर  उनको  यह  कहते  शर्म  जाती  है
 कि  यह  हिन् दुश् नों  और  मुसलमानों  का  सवाल
 है  ।  यहँ  सीधी  बात  न  कह  कर  माइनॉरिटी
 शौर  मेजारिटी  का  नाम  लिया  जाता  हैं  ।

 विनाश  काले  विपरीत  बौद्ध  :
 इसी  कारण  देश  में  इस  तरह  की  प्रवृति
 बन  गयी  हैं  ।  मैं  ते।  चाहता  था  कि  खन्ना
 जी  मेरी  बात  सुनते  लेकिन  वह  जा  रहे  हैं  ।

 मुझे  इसका  मलाल  हो  पया  हैं  ।

 श्री  मे हरचन्द  खन्‍ना  :  मैं  भ्रा  रहा  हूं  tv

 श्री  'निदान  चन्द्र  सेठ  :  मैं  सबसे  पहले
 श्राप  के  ही  बारे  में  कहना  चाहता  था  1  मेरी
 आदरणीय  खन्ना  से  बहुत  पुरानी  दोस्ती
 है,  जब  कि  वह  हिन्दू  सभा  में  थे  ।  श्री  मे हरचन्द
 खन्ना  जी  ने  उन्हीं  दिनों  एक  स्टेटमेंट  इश्क़
 किया  और  उसमें  कहा  फ्र  राज  चेंज  ग्राफ

 पापुलेशन  की  जो  चर्चा  चलायी  जाती  है,
 मगर  एंसा  किया  गया  कौर  पाकिस्तान
 ने  हम  से  जमीन  मांगी  तो  हम  क्‍या  देंगे  ।
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 मुझे  यह  स्टेटमेंट  पढ़  कर  शर्म  थायी  और
 प्रफपोस  हुआ  ।  अराज  देश  में  हिन्दुओं  के
 पछतावा  पूर्वी  बंगाल  से  लाखों  मुसलमान
 ग्रा  गये  हैं  -  जमीन  तो  हमको  पाकिस्तान
 से  मांगनी  है  ।  लेकिन  आप  कहते  हैं  कि  अगर
 चेंज  आफ  पापुलेशन  का  सवाल  उठाया
 गया  तो  पाकिस्तान  हम  से  जमीन  मांगेगा  ।
 मैं  कहता  हूं  कि  पाकिस्तान  नहीं  मांग  सकता  ।

 मैं  खन्ना  जी  की  बहुत  इज्जत  करता  हूं,
 लेकिन  कहना  चाहता  हूं  कि  राज  जो  रिफ्यूजी
 के  सम्बन्ध  में  सवाल  पैदा  हो  गया  है  उसको
 हल  करने  के  लिये  आज  से  १५  साल  पहले
 के  खन्ना  जी  की  हमें  जरूरत  है,  श्रवण  के
 सेक्युलर  खन्ना  जी  की  नही  जो  श्री  नेहरू
 जी  से  सौ  कदम  ज्यादा  सेक्युलर  हैं  ।  ग्राम
 उनके  सोचने  का  तरीका  ही  दूसर।  बन  गया  है  1
 पता  नहीं  किस  तरह  से  हमारे  देश  के  इतने
 महत्वपूर्ण  सवाल  को  वहैत  करेंगे  ।  मैं  आजादी-
 णीय  खन्ना  जी  से  आलाप  के  द्वारा  कहना  चाहता
 हैं  कि  उनका  रिफ्यजीज  करे  प्रति  फर्ज  है  ।
 लेकिन  बहू  इस  मामले  में  दिलाई  से  काम  कर
 रहे  हैं।  और  मुसलमानों  क॑  लिए  उनके
 दिल  में  साफ्ट  कारनर  है  ।  थोड़े  से  ईसाई
 ब्रा गये  तो  सारा  देश  चिल्ला  रहा  है  कि
 ईसाई  भी  निकाले  गये  ।  लेकिन  जितने
 ईसाई  जाए  उनसे  दस  गुना  हिन्दू  मारे  जा

 चुके  हैं,  उनके  बारे  में  कुछ  नहीं  कहा  जाता  ।
 ब्रिज  जो  ईस  ई  श्री  गये  हैं  उनके  लिए  बड़ी
 सहानुभूति  है,  लेकिन  हिन्दुओं  के  लिए  ऐसा
 नहीं  ।  इसका  मुझे  दुःख  है  ।  देश  में  इस
 तरीके  की  प्रवृत्ति  होना,  हमारे  लिए
 इस  से  बड़ी  लज्जा  की  बात  शौर  कोई  नहीं
 हो  सकती  ।

 इसी  के  साथ  मैं  आप  के  द्वारा  सदन  से  कहना
 चाहता  हूं  कि  आदर्णीय  खन्ना  जी  के  पास  बहुत
 से  काम  हैं  |  इमारतें  बनवाये,  पी०  डब्लू०
 डी०  का  काम  चलायें  लेकिन  उनके  जिम्मे

 यह  जो  रेयजूफीज  के  रिहैव्लिटेशन  का  काम  है
 यह  राज  भी  उतना  ही  महत्वपूर्ण  प्रौढ़  गम्भीर
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 है  जैसा  कि  राज  से  १७  साल  पहले  था  जब  फि
 पाकिस्तान  बनने  के  फलस्वरूप  पश्चिमी
 पाकिस्तान  से  लाखों  की  संख्या  में  हमारे
 हिन्दू  भाई  सब  कुछ  गवां  कर  दोर  लुट  पिट
 कर  भारत  में  जाने  को  बाध्य  हुए  थे  ।  ग्राम
 इस  गम्भीर  शरणार्थी  समस्या  का  सफलता-

 “पूर्वक  समाधान  करने  के  लिए  या  तो  खन्ना  जी
 १५  साल  पहले  वाले  खन्ना  जी  बनें  नगर  वे
 वेसे  नहीं  बन  सकते  और  वे  जवाहरलाल  जी  से
 भी  ज्यादा  सेक्युलर  हैं  तो  उनका  फर्ज  है  कि

 जवाहरलाल  जी  से  कहें  कि  उन्हें  इस  पद  से

 मुक्त  किया  जाय  और  वे  इस  महकमे  को  छोड़
 दें  ताकि  किसी  दूसरे  आदमी  को  यहां  पर
 बिठाया  जाय  1

 एक  साधनों  सदस्य  :  7  मिनिस्टरी

 नहीं  छोड़ेंगे  ।

 श्री  बिशन  चन्द्र  सेठ  :  मिनिस्टरी  न

 छोड़ें  लेकिन  इस  महकमे  को  तो  वे  उस  हालत
 में  छोड़  दें  ।

 मैं  आपक  सामने  निवेदन  गारना  चाहता
 हूँ  कि जिस  समय  पाकिस्तान  बना  था  १  करोड़
 ६०  लाख  हिन्दू  हम  वहां  छोड़  कर  आय  थे  |
 जिस  मारा  में  हिन्दुस्तान  में  मुसलमानों
 की  बढ़ोतरी  हुई  ३०  परसेंट  फिगर  से  पता
 चलता  है  कि  तीस  परसेंट  बढ़ने  के  बाद

 २  करोड़  से  अधिक  हिन्दू  पाकिस्तान  में  राज
 बनते  हैं  -  लेकिन  सन्‌  १६६१  की  जनगणना
 जो  पाकिस्तान  में  हुई  उसके  भ्रन्दर  कहा  जाता

 है  कि  वहां  पर  ६२  लाख  हिन्दू  हैं।  ६२  लाख

 हिन्दू  हैं  या  नहीं  यह  तो  भगवान  दही  जाने  ।
 लेकिन  जैसा  कि  उनकी  जनगणना  बतलाती  है
 वहां  पर  ६२  लाख  हैं  तो  फिर  ग्रामीण  यह
 सवा  करोड़  हिन्दू  कौन  खा  गया,  यह  मैं  पूछना
 चाहता  हूं  ?  आप  न्याय  करने  के  लिए  बैठे
 हैं  ।  सारे  देश  के  मोरेल  को  कांग्रेस  गवर्नमेंट
 ने  खराब  कर  दिया  ।  आज  हम  इस  लायक

 -नहीं  रहे  कि  किसी  के  सामने  खड़े  हो  सके  ।
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 रोज-बरोज  हम  पर  मार  पड़  रही  है  ।
 ४०००  से  ज्यादा  हमले  हमारे  देश  पर  हो
 चुके  हैं  -  भाये  दिन  हम  पिटते  जा  रहे  हैं
 लेकिन  शासन  के  लिए  तो  जैसे  यह  कोई  खास
 बात  नहीं  है  7  हमारे  ऊपर  बाहरी  हमला  होना
 एक  रुटीन  हो  गया  है  ।  हमला  हुआ,  पाकिस्तान
 वाले  यह  मार  गये  और  उठा  ले  गये  ।  कोई
 शर्म  या  हया  बाकी  नहीं  रही  कि  भ्राखिर
 यह  सब  हो  क्‍या  रहा  है  ?  खन्ना  जी  आप
 बुजुर्ग  हैं,  मगर  श्राप  यह  महसूस  करते  हैं
 कि  आप  की  बात  नहीं  मानी  जाती  तो  आप
 डिज़ाइन  कर  दीजिये  तभी  हम  समझेंगे  कि
 ईमानदारी  के  साथ  ग्रुप  देश  का  काम
 करना  चाहते  हैं श्राप  ऐसे  बुजुर्ग  कौर  जिम्मे-
 दार  आदमी  भी  श्राज  इस  तरीके  से  कुर्सी  के
 पीछे  पड़े  रहें  यह  तो  मुझे  बड़े  शर्म  की  बात
 मालूम  देती  है  ।

 इसी  के  साथ  मैं  यह  पूछना  चाहता  हूं
 कि  क्‍या  आप  को  पता  है  कि  कितने  आदमी
 पाकिस्तान  में  मारे  गये  ?  क्‍या  श्राप  को  पता  है
 कि  कितने  आदमियों  का  वहां  पर  जबरदस्ती
 घर्म  परिवर्तन  किया  गया  ?  नया  श्राप  को
 प्पा  है  कि  कितने  आदमी  आये  ग्रोवर  कितने
 रास्ते  में  मर  गये  ?  हमारे  आदरणीय  दोस्त
 श्री  लाल  बहादुर  शास्त्री  कहते  हैं  कि  वह
 ख़बर  ग़लत  है  कि  अरब  में  हिन्दू  लड़कियां
 बिकीं  क्‍या  मैं  उनसे  पूछ  सकता  हूं  कि  हुजूर
 क्या  खुद  श्व  तशरीफ़  ले  गये  जो  कह  रहे  हैं
 कि  हिन्दू  लड़कियों  की  प्ररब  में  बेचे  जाने  की
 ख़बर  ग़लत  है  ?  जब  वे  इस  चीज  को  मुसल-
 मानों  ने  मिल  कर  अपनी  मीटिंग  में  कंडोम
 किया  था  a  श्री  मैं  कैसे  मान  लूं  कि  शास्त्री
 जी  की  बात  सही  है  ?  इस  तरह  हमारे
 देश  की  दुर्गति  हो  और  हमारे  देश  के  बच्चे
 लड़कियां  हिन्दुस्तान  के  आज़ाद  होने  के  बाद
 पाकिस्तान  ब्रोकर  दूसरे  देशों  में  उन कों  पकड़
 कर  ले  जायें  कौर  बेचें  ज़ोर  उस  के  बाद  हमारे
 देश  की  सरकार  भ्र पनी  कुर्सियों  में  चिपकी  रहे,
 इससे  ज्यादा  बेशर्मी  की  बात  कौर  क्या  हो
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 सकती  है  ।  अगर  कोई  इज्जत  वाले  लोग
 होते  तो  इतनी  बड़ी  बात  के  ऊपर  निश्चय
 भ्र पनी  जगह  को  छोड़  देते  ।  परन्तु  किया  क्‍या
 'जाय  ?  यह  हमारे  देश  का  दुभाग्य  है  कि  उनके
 सोचने  का  मियार,  उनके  सोचने  का  दायरा
 बदल  चुका  है।  हर  वक्‍त  सेकुलर  सेकुलर
 का  नाम  सुनते  सुनते  तो  हमारी  नाक  में  दम

 हो  गया  है  -  समझ  में  नहीं  आता  कि  यह
 ग्रामीण  सेकुलर  है  क्‍या  बला  ?

 इसके  साथ  साथ  मैं  आपसे  यह  कहना
 चाहता  हुं  किं  उसका  उपाय  क्‍या  है  ?  वह
 उपाय  ईमानदारी  से  सुनिये  ।  केवल  कांग्रेसी
 चश्मा  लगाने  के  बाद  देश  की  अवहेलना  मत
 करिये  जो  स्थिति  पहले  ही  बिगड़  चुकी  है  उसके
 साथ  खिलवाड़  न  कीजिये  ।  एक  भी  हिन्दू
 व  पाकिस्‍तान  मं  जिन्दा  न  रहेगा  ।  श्राप
 चाहे  ्तो  उसको  इज्जत  के  साथ  देश  के  ग्रन्दर

 बुला  लीजिये  अगर  आप  उनको  अपने  यहां
 नहीं  बुलाना  चाहते  तो  यह  अच्छी  तरह
 समझ  लीजिये  कि  वह  मुसलमान  बन  चुके  |
 जब  इस  तरह  का  मानवीय  श्रीमान  हिन्दुओं
 के  साथ  पाकिस्तान  में  हो  रहा  है  एक  कुत्ते
 की  भी  जितनी  इज्जत  पाकिस्तान  में  है  हिन्दू
 की  उतनी  भी  नहीं  है।  ऐसी  परिस्थिति  जब

 हमारे  सामने  है  तब  मैं  आपसे  कहूंगा  कि
 पाकिस्तान  जब  बना  था  ता  तो  हिन्दू  महा
 सभा  ने  उसका  बहुत  विरोघ  कया  था  लेकिन
 जब  कि  वह  बन  गया  तब  हिन्दू  महा  सभा  ने
 उस  समय  यह  आ्रावाज़  उठाई  थी  कि  वादियों
 की  बदला  बदली  की  जाय।  सन्‌  १६४७  में

 हम  जेल  में  बन्द  थे  ।  जब  हम  वहां  से  निकले
 तो  हमने  कहा  कि  छापने  हमारे  विरोध  की

 परवाह  न  कर  पाकिस्तान  को  मान  लिया  है,
 पाकिस्तानी  रूपी  जो  पाप  किया  है  उसके  बाद
 हम  यह  पहले  हैं  कि  एक्सचेंज  आफ  पापुलेशन
 कर  लो  ।  कोई  झगड़ा  बाकी  मत  रखो  ।  कोई
 हमारी  सुनने  वाला  नहीं  था  t  किसी  ने  भी

 हमारी  बात  को  नहीं  सुना  और  आबादी  की
 अदला  बदली  के  हमारे  युवा  को  नहीं  माना
 नतीजा  यह  है  कि  इतना  बड़ा  उपहास  इतिहास
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 के  पन्नों  में  प्रापको  कहीं  देखने  को  नहीं  मिलेगा
 जसा  कि  इस  कांग्रेस  गवर्नमेंट  ने  हमारे  देश
 के  साथ  किया  है  ।

 इसके  साथ  साथ  मैं  श्रमिकों  बतलान
 चाहता  हूं  कि  एक  भी  हिन्दू  पाकिस्तान  में

 नहीं  बचेगा  |  उसका  क्या  उपाय  करना  चाहिये  ?
 उपाय  यही  है  कि  एक्सचेंज  श्राफ  पापुलेशन
 हो  ।  यह  किस  प्रकार  से  हो  वह  भी  मैं  श्राप
 को  बतलाता  हूं  ।  सारे  देशमें  प्रज्वल  तो  उन्हें
 न  भेजा  जाय  ।  सारे  देश  में  भेजने  से  उनकी
 भाषा  और  अनेक  प्रक.र  की  बातें  हैं  जिससे
 कठिनाई  आयेगी  ।  उनको  बसाने  के  लिए
 तीन  जगह  सुझाव  देना  चाहता  हुं।  सब  से
 कम  माता  में  तो  उन्हें  बं  जल  म॑  भेजिये  क्योंकि
 वहां  पहले  ही  घनी  भ्रावादी  है  ।  उसके  बाद
 अ्रसम  में  भेजिये  बौर  उसके  बाद  त्रिपुरा
 में  भेड़िये  ।  इसके  साथ  साथ  श्राप  यह  भी
 करिये  कि  २०  लाख  श्रादर्मियों  को  काश्मीर
 में  भेड़िये  जो  रोज  श्राप  की  जान  पर  अटका
 रहता  है  7  ढाई  करोड़  रुपये  खर्च  कर  दिये
 शौर  शेख  भ्रब्दुलला  को  छोड़ा  जा  रहा  है  ।
 जब  एक  नया  नाटक  नया  ड्रामा  शुरू  हो  गया

 है  ।  यह  क्या  मज़ाक  देश  के  साथ  किया  जा
 रहा  है  ?  बड़े  बड़  वर्कर  जा  रहे  हैं।  न  जाने
 कौर  क्या  क्‍या  आराम  कौर  सुविधायें
 उनको  जेल  में  दी  जा  रही  हैं  -  हम  भी  जेल
 में  रह  हैं  ।  हम  तो  पांच  पैसा  महीना  भी  नहीं,
 न  ही  हमारी  सेठानी  को  एक  धेला  मिला
 लेकिन  शेख  प्रफुल्ला  की  बीबी  को  २०००
 रुपये  महीना  दिया  जा  रहा  है  1  हमें  जेल  में
 बन्द  किया  गया  तो  साधारण  कोठियों  में
 रखा  गया,  हमें  महल  में  बन्द  नहीं  किया  गया
 लेकिन  शंख  प्रब्दुल्ला  को  मह  राज  वर्ण  सिह
 के  महल  में  बन्द  किया  गया  t  आखिर  देश
 के  साथ  आपने  क्‍या  तमाशा  बना  रखा  है  ?

 प्यार  एक्चुअली  केस  चलाना  था  तो  उनको
 कोर्ट  के  समय  गोली  मार  देनी  चाहिए  थी
 जो  कि  इतनी  बड़ी  क्राइम  का  दोषी  था  और
 जरगर  उनको  सज़ा  नहीं  देनी  थी  शौर  छोड़ना
 था  तो  हिम्मत  से  उसी  वक्त  छोड़  दिये  होते  ।
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 यह  क्‍या  कि  सात  वर्ष  उन  पर  मुकदमा  चलाया
 गया,  ढाई  करोड़  रुपये  खर्च  कर  दिये  और
 तय  बड़ी  मुहब्बत  से  उनको  छोड़  रहे  हैं  ।
 हों  लाल  बहादुर  शास्त्रों  बहुत  उम्दा  बात
 फरमाते  हैं  ।  कहते  हैं  कि  उनकी  गिरफ्तारी
 कौर  रिहाई  जम्मू  व  काश्मीर  गवर्नमेंट
 की  बात  है  यह  हकीकत  किस  थे  छिपी  है
 कि  जब  उनको  गिरफ्तार  किया  गया  तब  भी
 पीछे  से  कुंजी  यहां  तले  धूम  रहे  थे  और  शब
 जब  कि  वह  रिहा  किये  जा  रहे  हैं  तब  भी  ये

 ही  कुंजी  यहां  स  घुमा  रहे  हैं  |  ख़ामख़्वाह
 के  लिए  हमारे  देश  के  मिनिस्टर  झूठ  बोला
 करते  हैं  -  जब  हमारे  देश  के  मिनिट्स  इस

 तरह  की  ग़लत  बात  करते  हैं  तो  देश  का
 मोरेल  कहां  पर  जायेगा  ?

 इसके  साथ  साथ  मैं  आपको  यह  भी
 बतलाना  चाहटा  हूं  पि  २०  लाख  हिन्दू  काश्मीर
 में  आप  बसाने  के  बाद  उनकी  सहूलियत  का

 इंतजाम  कारिये  ।  खन्ना  साहब  मैं  निवेदन
 करना  चाहता  हूं  कि  उनके  लिये  लारियों  का
 इन्तजाम  कीजिये,  डाक्टरों  का  इन्तजाम
 कीजिये  ।  वहां  (रह  जो  आदमी  इधर  श्मा  <ह  हैं
 उनकी  हालत  दर्दनाक  है  |  नगर  किसी  के
 दिल  में  जरा  भी  दें  हो  वह  बेचैन  हो  उठेगा।
 उनको  देख  कर  शर्म  मालूम  होती  है  कि  हमारी
 अ्रपनी  आजाद  सरकार  कायम  होने  के  वाद
 भी  हमारे  भाई,  हमारी  बहू,  बेटियां,  माताएं
 व  बहनें  किस  बेइज्जती  के  साथ  वहां  से

 शा रहे हैं  1

 इसी  के  साथ  साथ  मैं  द्रापसे  एक  बात
 कौर  भी  कहना  चाहता  हुं  ।  नगर  हमने  एक्स
 चेंज  श्राफ  पापुलेशन  को  मान्यता  नहीं  दी  तो
 मैं  आपको  एक  बड़ी  ही  सही  बात  कह  रहा
 हूं,  कारण  शाप  मानेंगे  तो  हैं  नहीं,  मानने  वाले
 तो  आप  हैं  नहीं,  मगर  मैं  चेतावनी  दे  देना  च  हया
 कि  देश  में  रायट्स  बन्द  नहीं  होंगे  7  रायट्स
 करने  की  जिम्मेदारी  कांग्रस  सरकार  पर  है  1
 झपकी  संगीनें,  बन्दूकें  कौर  तोपें  सब  हिंदुजा
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 के  लिए  हैं  मगर  मियां  जी  के  लिए  a  प  के  पास
 कोई  तोप  नहीं  है  ।  जितनी  भी  फौज  कौर
 मिलेटरी  श्राप  की  है  वह  सारी  ताक़त  और
 प्रा पका  रोब  दाव  हमारे  लिए  है,  मियां  जी
 के  लिए  नहीं  है।  आये  दिन  हम  यह  चीज़
 देख  रहे  हैं  ।  शेख  अब्दुल्ला  की  जिन्दा  मिसाल
 हमारे  सामने  मौजूद  है  कि  क्‍या  कुछ  आपने
 इनके  लिए  किया  ।

 श्रान्त  में  मैं  केवल  इतना  कह  देना  चाहता
 हैं  कि  हिन्दुस्तान  और  पाकिस्तान  के  होम
 मिनिस्टरों  की  मीटिंग  हो  रही  है  ।  एक  नया

 ड्रामा  और  एक  गया  तमाशा  शूरू  हवा  है  |
 कश्मीर  के  सम्बन्ध  में  बहुत  सी  मीटिंग  ई
 थीं  और  भी  बहुत  सी  मीटिंग्स  हम  देख  चुके
 हैं  ।  इस  मीटिंग  से  भी  कुछ  होने  वाला  नहीं

 है  ।  श्राप  इस  मीटिंग  को  बुला  कर  देश  के
 दिमाग  को  दूसरी  तरफ़  डाइवर्ट  करना  चाहते

 हैं  ।  देश  की  मानसिक  भावनाओं  को  ये  मीटिंग
 करके  श्राप  दूसरी  ग्रोर  मोड़ना  चाह  रहे  हैं  |
 इसके  झतिरटिक्त  इस  में  कुछ  ने  वाला  नहीं
 है  1

 अन्त  में  मैं  कंबल  इन्हीं  शब्दों  के  साथ
 अपना  आसन  ग्रहण  मारूंगा  कि  देश  के  साथ

 खिलवाड़  न  कीजिए  ।  हम  इतने  बीमार  पड़
 चके  हैं  कि  एक  छोटी  सी  भी  ग़लती  हमारे
 शरीर  को  हमेशा  के  लिए  शान्त  कर  देने  के
 लिए  काफ़ी  होगी  ।  जिस  प्रकार  की  स्थिति
 भाज  हमारे  सामने  ह्  उसमें  वस्तुत:  गर  कुछ
 करना  चाहते  हैं  तो  हिन्दू  को  हिन्दू  बन  कर
 जीवित  रहने  दिया  जाय  ।  इन्हीं  शब्दों  क  साथ
 मैं  आपको  धन्यवाद  देते  हुए  भ्र पनी  जगह
 लेता  हूं।

 5.00  hrs.

 Shri  A.  T.  Sarma  (Chatrapur):  I
 wholeheartedly  support  the  De-
 mands  of  this  Ministry.  The
 Ministry  has  achieved  excellent
 results  in  the  performance  of  its  tasks,
 and  there  ig  no  doubt  about  it—eo  far
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 as  the  rehabilitation  question  is  con-
 cerned.  Yet,  I  want  to  point  out  cer-
 tain  things  and  place  my  views  before
 the  hon.  Minister  for  his  considera-
 tion.

 First,  I  shall  take  up  the  question
 of  loans  to  Government  employees  for
 housing  purposes.  The  object  is  that
 those  who  have  no  houses  should  be
 Biven  some  assistance  to  construct
 their  own  houses,  In  the  bye-laws  also
 it  has  been  clearly  stated  that  this
 assistance  is  to  be  given  to  only  those
 who  have  no  houses  of  their  own.  But
 in  actual  implementation,  I  know  that
 certain  Government  employees  have
 taken  loans  in  spite  of  the  fact  that
 they  own  houses  of  their  own.  The
 tules  and  the  bye-laws  are  there,  no
 doubt,  but  these  are  being  violated,
 and  by  their  influence,  they  are  able
 to  take  loans  to  construct  buildings
 and  let  them  on  hire.  So,  I  would
 request  the  Ministry  to  look  into  this
 matter.

 There  is  one  other  point  that  I
 would  like  to  urge  in  regard  to  hous-
 ing.  This  sort  of  Joan  assistance  is
 being  given  only  to  the  Government
 employees  in  the  urban  areas  or  the
 big  towns  and  cities.  The  result  is
 that  the  Government  employees  in
 other  places  are  being  deprived  of
 this  assistance.  Of  course,  it  is  true
 that  there  is  scarcity  of  housing
 accommodation  jn  big  towns  and
 cities.  But  I  would  submit  that  this
 assistance  must  be  given  to  the  Gov-
 ernment  employees  in  the  rural]  areas
 also.  because  even  in  the  rural  areas,
 buildings  are  not  available;  when  the
 Government  employees  go  there,  they
 do  not  find  suitable  houses  for  their
 residence.  So,  I  would  request  Gov-
 ernment  to  extend  this  assistance  to
 the  Government  employees  in  the
 rural  areas  ajso,

 Now,  I  would  say  a  word  about
 the  administration  of  the  Janpath
 Hotel.  It  has  been  decided  that  it
 should  be  converted  into  public
 sector  concern  from  the  Ist  April,
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 1964,  That  is  all  right,  and  there  is no  harm  in  that.  But  I  would  point Out  that  about  4  employees  have
 been  dischargeg  from  their  services, and  there  is  a  big  agitation  going  on
 about  thig  matter.  The  discharge
 notice  say  that  those  persons  have
 been  found  unfit  for  service  in  the
 hotel.  I  may  point  out  that  those
 People  had  been  serving  there  for.
 the  last  so  many  years.  Suddenly, how  can  they  be  found  unfit  for
 service  now?  It  is  possible  that
 there  may  be  some  other  rounds.
 But  it  does  not  look  natural  that  all
 these  4l  employees  should  be  dis-
 charged  in  this  manner.  So,-I  would
 request  the  hon.  Minister  to  consider
 their  cases  sympathetically  and  do
 justice  to  the  employees  who  have
 been  discharged  from  service,

 Then,  I  come  to  the  question  of
 rehabilitation.  This  question  was
 solved  in  96l-62,  and  even  some  of
 the  rehabilitation  offices  were  closed
 and  only  some  residuary  work  re-
 mained.  But,  we  are  having  the  same
 problem  again  in  964  What  is  the
 cause  for  this?  Our  Hindu  brethern
 who  were  residing  in  Pakistan  have
 been  disturbed.  There  must  be  some
 cause  for  that.  Now,  they  are  coming
 here  in  thousands.  Every  day,  we
 are  having  an  influx  of  about  5000  or
 6000  persons  ag  refugees,  and  we  have
 to  deal  with  the  problem  of  their
 rehabilitation.  There  is  no  doubt
 that  India  ig  noted  for  its  hospitality.
 We  know  how  to  sacrifice  our  lives
 and  give  hospitality  to  others.
 Especially,  we  have  to  help  those
 who  are  in  despair,  It  ig  a  matter
 for  great  satisfaction  that  the  Mini-
 stry  is  taking  keen  interest  in  this
 matter,  and  our  Home  Minister  Shri
 Nandaji  has  also  done  excellent  work
 in  this  connection,  and  those  who  are
 coming  are  being  treated  with  great
 care  and  attention.  But  I  want  to
 know  what  the  cause  of  all  this  is.
 According  to  me,  this  is  one  sort  of
 war  against  India.  According  to  the
 definition  given  by  Mr.  Chou  En-lai,
 the  aim  of  the  guerilla  war  is  to
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 create  disturbance  in  all  aspect  of
 Government.  Now,  we  are  finding
 the  same  thing  in  all  aspects  of  our
 Government,  and  we  are  finding
 disturbances  created  by  the  Pakistan
 Government.  We  are  finding  spies  in
 Kashmir.  They  are  burning  the
 Quran  there  and  creating  a  diversion
 Saying  that  the  Holy  Quran  was  being
 burnt  by  the  Hindus.  They  are  also
 slaughtering  cows  before  the  temples
 in  Kashmir  and  _  saying  ‘The
 Mohammedang  are  creating  such
 trouble,  and  they  do  not  want  you
 Hindus  here’.  This  is  the  argument
 that  they  are  putting  forward.  All
 these  things  are  the  creation  of  their
 spies.  Even  in  my  State,  the  same
 thing  is  happening.  I  would  draw
 the  attention  of  the  House  to  the
 statement  made  by  our  beloved  leader
 Shri  Biju  Patnaik  in  the  Orissa
 Assembly  wherein  he  has  clearly
 stated  that  the  disturbances  created  in
 Rourkela  and  other  parts  were  mainly
 due  to  the  action  of  the  Pakistani
 spies.  So,  it  is  clear  that  Pakistan  is
 going  to  create  disturbance  in  al]  as-
 pects  of  our  administration,  and  there
 is  no  doubt  about  it.  In  this  connec-
 tion,  I  may  say  that  even  the  destruc-
 tion  of  our  helicopter  in  the  border
 area  with  our  high  military  officers
 may  have  been  due  to  the  policy  of
 Pakistan  to  destroy  our  high-ranking
 military  officers.  Even  the  non-trac-
 ing  of  our  missing  plane  may  have
 been  que  to  the  mischief  played  by
 Pakistan.  So,  in  my  opinion,  the
 Pakistan  Government  have  a_  ready
 begun  to  operate  gq  guerilla  war
 against  India.  It  is  not  an  easy
 matter,  We  have  to  consider  this
 matter  very  seriously  and  solve  this
 problem.  There  was  no  reason  for
 disturbing  the  Hindus  in  Pakistan
 in  1964.  And  yet  they  are  creating
 such  troubles  there,  and  that  is  be-
 cause  they  have  an  idea  either  today
 or  tomorrow  to  declare  war  against
 India.  So,  we  must  be  very  cautious
 in  this  matter,  I  would  draw  the
 special  attention  of  the  whole  Cabinet
 towards  thi,  matter.
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 In  this  connection,  I  would  like  to
 say  another  thing.  The  other  day,
 our  beloved  Jeader  Shri  Lal  Bahadur:
 Shastriji  had  announced  that  we  had
 to  send  delegations  to  the  foreign.
 countres  to  expose  and  publicise  the
 action  of  the  Pakistanis.  But  in  my
 opinion  that  would  not  suffice.  In
 addition  to  that,  we  have  to  invite  de-
 legations  from  other  countries  and
 show  them  actually  the  jnhuman  atro-
 cities  perpetrated  upon  the  minorities
 of  Pakistan  and  create  the  correct  im-
 pression  among  the  foreigners  and  the
 foreign  countries  so  that  they  know
 really  what  is  going  on  and  what  sort
 of  inhuman  atrocities  have  been  per-
 petrateq  on  the  innocent  minorities  by
 the  so-called  civilised  government.

 It  is  our  duty  to  look  to  the  welfare
 and  rehabilitation  of  these  refugees,  I
 shal]  deal  with  the  question  of  reha-
 bilitation,  so  far  as  my  State  is  con-
 cerned,

 From  the  time  of  the  Partition  it-
 self,  my  State  has  been  rehabilitating
 refugees  to  ६  great  extent.  Many  re-
 fugees  have  been  settled  in  Orissa  and
 their  welfare  has  been  looked  after,
 ang  they  are  now  going  on  smoothly.
 Even  the  Dandakaranya  project  also
 mainy  relates  to  a  great  extent  to  my
 State,

 My  hon.  friend  the  lady  Member
 opposite  hag  remarked  that  the  re-
 fugees  in  Dandakaranya  were  facing
 difficulties  in  many  ways.  I  would
 clearly  say  that  jit  is  a  baseless  charge.
 The  first  charge  was  that  there  was
 water  scarcity  there.  I  would  invite
 all  the  Members  to  visit  the  place
 and  fing  out  the  actual  position  for
 themselves.  There  is  no  water  scar-
 city  there  at  all.  So  far  a,  drinking-
 water  is  concerned,  tube-wells  have:
 been  constructed  there,  and  fresh
 water  has  been  supplied  to  them.  But
 there  is  an  agitation  among  the  Ben-
 gali  refugees  there  that  they  should’
 have  tanks  for  bathing  purposes,  be-
 cause  they  are  habituated  to
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 taking  their  bath  in  the  tanks.  So,
 they  want  tanks.  But  tanks,  accord-
 ing  to  our  sanitary  regulations  there,
 cannot  be  allowed  to  be  constructed  in
 this  area  at  this  stage,  In  addition  to
 that,  they  want  fish.  If  they  have
 tanks,  they  can  have  fisheries  also.
 That  is  the  only  point,  but  there  is  no
 water  scarcity  at  all.  If  my  friend
 wants  that  they  should  be  provided
 with  tanks  for  bathing  purposes  and
 fisheries,  they  may  have  them,  but
 from  the  point  of  view  of  health,  it
 is  quite  objectionable  and  not  at  all
 permissible,  because  these  tanks  are
 sources  of  communicable  infectious
 diseases.  So,  I  request  the  hon.
 Member  to  correct  her  opinion,

 The  State  is  facing  a  difficult  pro-
 blem  in  rehabilitating  the  refugees.
 My  State  is  noted  for  poverty.  About
 one  third  of  the  population  consists  of
 the  triba]  people.  They  go  not  know
 what  civilisation  is,  So,  my  State  has
 to  do  many  things  for  them,  to  im-
 prove  their  condition,  but  our  finan-
 cia]  resources  are  limited.  It  is  a
 purely  agricultural  State,  it  is  lagging
 in  industry.  There  is  no  big  source
 of  income  in  our  State.  We  are  fac-
 ing  these  difficulties.  And  88  for  the
 refugees,  simply  providing  them  resi-
 dence  or  accommodation  will  not
 satisfy  them.  They  must  be  given
 employment.  For  that  industries  must
 be  started.  In  this  connection,  I
 draw  the  attention  of  the  Ministry  to
 a  scheme  submitted  by  our  belived
 Chief  Minister  to  encourage  industries
 in  Orissa,  and  give  these  refugees  em-
 ployment.  I  request  the  Minister  to
 consider  that  scheme  favourably  and
 grant  substantial  funds  to  meet  the
 expenses  for  the  benefit  of  the  re-
 fugees.

 In  addition  to  that,  we  provide  the
 refugees  with  modern  amenities,  but
 what  about  the  fate  of  our  own
 people.  In  the  Dandakaranya  project,
 all  the  refugees  have  been  provided
 with  moderate  amenities  but  the  in-
 habitants  of  that  area  have  been  de-
 priveq  of  existing  facilities.  That  is
 another  problem  to  be  solved.
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 So,  my  State  is  trying  to  improve
 their  condition,  but  how  to  do  it
 without  financial  aid?  There  is  pro-
 vision  for  improvement  of  the  tribal

 people  in  the  Budget.  I  request  the
 Ministry  to  enhance  the  contribution
 to  my  State,  and  assist  my  State
 financially,  so  that  it  will  be  in  a  posi-
 tion  to  face  these  difficulties,

 Shri  N.  C.  Chatterjee  (Burdwan):
 I  feel  it  my  duty  to  administer  a  note
 of  caution  to  the  members  of  the
 Government  and  the  hon,  Members
 of  this  House  that  ther  are  serious
 misgivings  in  the  minds  of  the  people
 of  West  Bengal,  particularly  the  re-
 cent  migrants  who  have  come  from
 East  Pakistan,  as  to  what  is  going  to
 happen  as  q  result  of  the  meeting  of
 the  Home  Ministers  of  India  and
 Pakistan,

 You  remember  we  had  the’  very
 unhappy  experience  of  a  similar  meet-
 ing  which  ended  in  the  India-Pakis-
 tan  pact  which  is  called  the  Nehru-
 Liaqat  Pact.  At  that  time,  one  of
 the  greatest  sons  of  Bengal,  and  one
 of  the  greatest  sons  of  India,  protest-
 ed.  Of  course,  he  was  then  a  Mem~
 ber  of  the  Nehru  Cabinet.  He  was
 Dr.  Shyama  Prasad  Mukerjee,  In
 spite  of  his  protest,  the  Nehru-liaqat
 Pact  was  entered  into.  We,  as  a  se-
 cular  State,  kept  our  word  of  honour.
 We  implemented  the  pact,  and  we
 did  not  want  to  torture  or  drive  out
 of  India  one  single  loyal  Indian  Mus-
 lim,  and  we  kept  our  word.

 Shri  Shinkre  (Marmagoa):  Nei-
 ther  loyal  nor  disloyal.

 Shri  N.  C.  Chatterjee:  But  what
 happened?  It  was  implemented  uni-
 laterally,  I  remember  that  Shri  Lal
 Bahadur  Shastri  said  the  other  day
 that  he  did  not  remember  the  figures.
 I  can  give  you  the  figures.

 35.5  hrs.

 [Surr  KuHaprxKar  in  the  Chair]
 Dr.  B.  C.  Roy  told  me  that  as  a  re-

 sult  of  the  Nehru-Liqat  Pact,  out  of
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 the  nine  lakhs  of  Muslims  who  had
 left  West  Bengal  for  East  Pakistan,
 eight  lakhs  came  back,  and  they  were
 all  rehabilitated  properly.

 Shri  Basumatari:  You  have  got  the
 census?

 Shri  N.  C.  Chatterjee:  And  they
 were  rehabilitated  at  Government  ex-
 pense.

 Now,  what  is  the  picture  on  the
 other  side?  It  is  a  story  of  grievous
 disappointment,  Unfortunately,  Pakis-
 tan  did  not  implement  the  pact.  There
 was  regular  torture  and  progressive
 persecution  of  the  miorities,  and  I  do
 not  think  Shrj  Guha  at  all  exaggera-
 ted  when  he  said  that  deliberately,  in
 a  planned  manner,  the  Pakistan  Gov-
 ernment  has  been  treating  the  miori-
 ties  as  Jimmies.  You  know  that  both
 Hindus  and  Christians  have  been
 treated  as  pawns.  in  the  _  political
 game.

 Actually,  I  resent  the  expression
 “communal  disturbances”  with  refe-
 rence  to  East  Pakistan,  There  are  no
 communal  disturbances.  It  is  a  mis-
 nomer.  Actually,  what  has  happened
 is  something  like  a  communal  or  a
 religious  genocide.  I  happened  to  be
 a  member  of  the  International  Com-
 mission  appointed  by  the  International
 Commission  of  jurists  to  enquire  into
 the  reported  genocide  in  Tibet,  and
 along  with  the  other  eight  members
 who  came  from.  diffrent  countries,
 Judges,  Chief  Justices,  members  of  the
 Supreme  Court,  Prime  Ministers  and
 others,  I  had  signed  that  report  con-
 victing  China  of  deliberate  religious
 genocide.  That  is  exactly  the  plan
 which  Pakistan  has  launched  all  this
 time,

 Therefore,  our  people  are  rather
 apprehensive,  but  I  hope,  I  wish  and
 I  pray  that  Shri  Nanda  will  have,  this
 time,  a  more  realistic  approach,  and
 wili  see  that  it  does  not  end  in  a

 “pact  which  will  be  again  unilaterally
 implementéd,  and  will  lead  to  more
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 persecution  and  no  relief  so  far  as  the
 minorities  are  concerned,

 I  have  told  this  House,  and  I  ought
 to  tell  you  now  that  consciously,  deli-
 berately,  they  have  planned  this  kind
 of  minority  baiting,  in  order  to  scotch
 and  kill  the  democratic  movement.
 There  has  been  a  growing  movement
 for  the  establishment  of  a  popular
 Government,  in  order  to  oust  Presi-
 dent  Ayub’s  totalitarian  regime,  and
 that  is  why  President  Ayub  and  his
 henchmen  consciously,  and_  eliberete-
 ly  started  this  game—call  it  genocide,
 religious  genocide  or  communal  geno-
 cide—in  order  to  divert  attention  and
 in  order  to  thwart  that  movement.

 I  am  happy  to  say  that  distinguished
 editors  among  East  Bengal  Muslims
 who  were  running  important  papers,
 immediately  the  Khulna  carnage  was
 started,  wrote  strong  editorials  con-
 demning  this  kind  of  minority  baiting,
 and  they  said  it  woujd  lead  to  dis-
 aster  both  for  India  and  Pakistan,  it
 would  bring  no  good  to  Pakistan  and
 would  ruin  both  the  countries,  And
 what  has  happened  to  them,  you  must
 have  read  in  the  papers.  In  the  last
 three  days,  each  one  of  them  has  been
 subjected  to  forfeiture  or  imposition
 of  special  security  to  the  extent  of
 Rs.  25,000  or  Rs,  30,000,  which  means
 those  papers  have  been  completely
 gagged.

 I  would  request  Shri  Nanda  and  the
 Government  that  ‘f  they  want  really
 relief  and  rehabilitation  for  the  tor-
 tured  and  persecuted  mioritics,  the
 first  condition  preeedent  to  the  talks
 should  be  the  implementation  of  the
 first  clause  of  the  Nehru-Liaquat
 Pact.  We  have  never  repudiated
 that  pact.  I  think  Shri  Tridib
 Kumar  Chaudhuri  read  it  out,  That
 Pact  said:

 “In  respect  of  migrants  from
 East  Bengal,  West  Bengal,  Assam
 and  Tripura,  where  communal  dis-
 turbances  have  recently  occurred,
 it  is  agreed  between  the  two  Gov-
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 ernments  of  India  and  Pakistan
 first

 “there  shal]  be  complete  freedom
 and  protection  in  transit.”

 Deliberately,  they  have  violated  it.
 I  told  you  on  Friday  !ast  what  I  saw,
 standing  at  the  Petropole  railway  train.
 They  are  doing  it.  I  to!d  you  that
 hundreds  of  young  gicls  and  women
 have  been  taken  out  from  the  rail-
 way  station  and  they  were  not  allowed
 to  come  over.  This  plea  that  there
 ‘were  no  migration  papers  was  entire-
 ly  unfounded,  because  the  father  and
 the  old  mother  are  allowed  to  come
 without  any  passport,  but  the  young
 giri  is  dragged  down  from  the  train
 and  kept  back.  Toda;’s  news  is

 ‘worse.  The  railway  staff  in  East
 Pakistan  has  struck  work  and  they
 are  not  allowing  any  train  to  come
 from  Benapole,  which  is  the  last  sta-
 tion  in  Pakistan,  to  Petropole  which  is
 the  first  station  on  the  Indian  border.
 But  that  does  not  matter.  They  can
 possibly  walk  down  this  distance,  but
 what  I  demand,  as  the  2rst  condition
 precendent  to  the  Nanda-Habibullah
 talks  is  that  there  must  be  safe  tran-
 sit  of  these  migrants.  Secondly,
 there  shall  be  no  molestation  of  the
 young  girls  or  women,  which  has  com-
 peletely  shattered  our  people,  We
 can  not  stand  this.

 I  have  given  you  the  figures:  over
 20,000  have  been  killed;  Shri
 Guha  said  in  Parliament  that  over
 20,000  have  been  killed  in  East  Ben-
 gal.  We  do  not  mind  that,  but  what
 has  pained  us  more,  distressed  us
 more,  not  merely  Bengalis  but  all
 sections  of  Indians,  what  has  shocked
 India,  is  this.  Over  6,500  girls  have
 been  abducted  or  kidnapped  and  there
 is  no  trace  of  them.  The  Irst  thing
 should  be  that  they  should
 be  rescued.  The  first  thing  that
 Shri  Nanda  and  Shri  Habibullah
 should  discuss  is,  how  to  rescue  these
 unfortunate  girls.  I  approached  Shri
 Nanda.  He  said,  “I  will  utilise  the
 International  Red  Cross.”  That  has
 not  been  done.  Then  Shri  Nanda
 thought  of  sending  down  some  distin-
 2  (ai)  LSD—6€.

 886  (SAKA)  for  Grants  9500

 guished  Muslim  leaders,  who  can  be
 trusted,  both  men  and  women,  [  know
 that  there  are  Muslim  leaders’  in
 India  who  are  willing  to  go  to  East
 Pakistan  for  the  purpose  of  rescue,
 They  are  ashamed  of  this  conduct  of
 Pakistan;  they  say  it  is  un-Islamic,  it
 is  inhuman;  it  is  barbarous  and  we
 must  do  our  duty  by  India  in  this
 crises  and  show  loyalty  to  India.
 Nothing  has  been  done.  I  think  this
 is  the  first  thing  that  should  be  taken
 up,

 We  take  particular  pleasure  in  these
 distressing  days  to  condemn  Pakistan
 Government.  But  what  is  our  Gov-
 ernment  doing?  What  has  our  Gove-
 rnment  done?  Cannot  our  Govern-
 ment  arrange  for  these  migrant  trains
 to  come  under  the  Joint  auspices  of
 officers  of  two  Governments?  I  have
 requested  both  Shri  Shastri  and  Shri
 Nanda  to  do  something.  I  am  asking
 Shri  Khanna  also  to  consider  that.
 Practically,  in  the  first  clause  of  the
 Nehru-Liaquat  agreement,  under  the
 joint  auspices  of  the  two  Govern-
 ments,  they  ensured  safe  transit;
 whenever  any  Mussalman  wants  to  go
 away  to  Pakistan  from  India,  our
 Government  feels  it  8  sacred  duty  and
 sees  to  it  that  he  gets  safe  transit  to
 the  Pakistan  border.  Why  should
 we  not  demand  that  our  officers  should
 accompany  these  trains  and  see  that
 they  are  not  subjected  to  this  kind
 of  molestation  or  ravishing  of  women?
 Iam  sorry  to  say  that  our  ,Govern-
 ment  has  miserably  failed  in  its  duty,
 in  pulling  up  our  own  Officers  in  the
 office  of  the  Indian  Deputy  High
 Commissioner,  Dacca.  Systemati-
 cally,  thousands  of  migrants  were
 queuing  up  at  the  office,  and  they  are
 being  subjected  to  illegal  gratification
 and  also  ill-treatment  and  misb2ha-
 viour  at  the  hands  of  our  _  officers.
 The  reports  from  Pakistan  are  heart-
 rendering.  I  have  forwarded  some  re-
 ports  to  the  Minister,  but  up  till  now
 nothing  has  happened.  Shri  Nanda
 wrote  to  me  day  before’  yesterday
 that  the  Deputy  High  Commissioner
 has  completely  denied  the  correctness
 of  these  charges.  This  denial,  we  do
 not  accept,  Shri  Shastri  told  me  a  diffe-

 SS
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 rent  story,  He  said,  “I  asked  the
 High  Commissioner  in  India  to  go
 down  to  Dacca  and  he  went  down  and
 took  some  action.  Therafter  there
 has  been  some  improvement.”  But  I
 have  got  today  letters;  some  of  my
 friends  have  also  got  letters;  these
 letters  are  in  Bengali,  Fortunately,
 they  were  not  censored.  J  sall  read
 one  letter  which  I  have  received;  it
 is  dated  Chaitra  7,  that  is,  27th  March
 It  is  from  a  prominent  citizen  of  East
 Pakistan,  who  is  still  a  Pakistani  citi-
 zen;  he  does  not  want  to  migrate  to
 India,  he  says:

 “Sir,
 I  am  sending  you  my  thanks  for

 strongly  criticising  in  the  Lok
 Sabha  the  indifferenve  and  cruel
 ‘behaviour  of  the  officers  in  the
 0966९  of  the  Indian  Deputy  High
 Commissioner  at  Dacca.  I  am
 reliably  infromed  that  the  cor-
 Tuption,  graft  and  the  ill-treat-
 ment  are  still  continuing  at  the
 Indian  Visa-Migraion  Office  at
 Dacca.  The  clerks  of  that  office
 are  regularly  seeing  every  even-
 ing,  approved  or  unapproved  visa
 agents  in  the  hotels  as  they  used
 to  do  before.  They  supply  visa
 and  migration  application  forms
 after  receiving  some  money  and
 extract  money  for  ex-
 Ppediting  the  issue  of  visa
 etc.  The  approved  visa  agents  are
 all  known  to  the  Visa  Officer  or
 the  clerks.  Although  they  be-
 long  to  the  minority  community
 here,  yet  they  are  _  ill-treating
 the  fellow  members  of  the  same
 community.  Moreover,  it  is  very
 difficult  to  go  to  Dacca  and  secure
 visa.  etc.  It  is  almost  impossible
 to  get  admission  into  the  office.
 If  anybody  enters  into  the  office,
 the  clerks  harass  him  unneces-
 sarily.  For  passport  appiications
 they  fix  a  date  after  a  long  in-
 terval  and  things  are  expedited
 jf  money  is  paid.  Regarding  ap-
 plications  for  migration,  dates  are
 given  after  two  or  three  month3.
 Even  now’  daily  thousands  of
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 members  of  the  minority  com-
 munity  are  queuing  up  at  the  Visa
 Migration  Office.”

 Cannot  our  Government  stop  this?
 Can  we  not  stop  this?  I  ought  to  teil
 you  that  Shri  Khanna  _  should  go
 down—I  am  appealing  to  him  to  do
 so—to  the  border  arcas,  the  Indo-
 Pakistan  border,  He  wil]  be  amazed
 to  find  that  infiltration  is  going  on
 daily,  on  the  West  Bengal  border  from
 Pakistan.  Hundreds  of  them  are  com-
 ing  every  day.  It  is  going  on  in  Assam
 also.  I  had  the  privilege  to  be  ele-
 cted  as  the  President  of  the  Karim-
 ganj  Convention  which  took  place  at
 Karimganj-Cachar  border,  after
 Tukergram  -fell  and  was  illegaly  cap-
 tured  by  Pakistan,  All  parties  of
 Assam  invited  me.  Shri.  Chaudhuri
 was  there,  and  Shri  Kamath  was
 there.  We  toured  the  Cachar-Pakis-
 tan  border.  I  came  back  and  reportcd
 to  Shri  Shastri  on  that,  Our  report
 was  that  about  8  million  Pakistanis
 have  infiltrated  into  Assam  and  we  re-
 quesied  the  Government  todo  some
 thing  about  it.  But  nothing  was  done,
 and  the  result  is  now  many  more  have
 come,  and  it  is  alleged  that  some  of
 them  were  coming  under  the  auspices
 of  very  big  men,  high  up  in  Govern-
 mental  authority  or  position,  Even
 today,  when  We  are’  condemnizg
 Pakistan,  the  infiltration  into  India
 is  going  on.  Unfortunately,  my  oid
 class-fellow,  Lord  Radcliffe.  when  he
 gave  the  Radcliffe  Award,  made  the
 border  area  a  Muslim.  majority  area.
 We  do  not  want  the  Muslims  to  go.
 But  I  want  the  border  to  be  streng-
 thened.  I  appeal  to  Shri  Khanna  to
 see  that  this  infiltration  is  stopped
 somehow.  Otherwise,  rehabilitation
 should  be  done  in  the  area.  I  do  not
 at  all  agree  with  my  Chief  Minister,
 Shri  Prafulla  Chandra  Sen,  the  Chief
 Miniser  of  West  Bngal.  He  is  entire-
 ly  wrong.  I  led  that  delegation  of
 all  parties  to  the  three  Ministers,
 when  they  came  to  Calcutta-Snri
 Nanda,  Shri  Krishnamachari  and  Shrt
 Khanna.  All  of  them  were  there
 and  we  had  frank  discussion  for  two
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 hours  and  a  half.  Shr;  Scn,  the  Chi-f
 Minister  of  West  Bengal,  said  taat
 West  Bengal  has  reached  saturation
 point  and  that  no  refugees  can  pos-
 tibly  be  resettled  there.  Everybody
 kept  quiet.  I  am  publicly,  on  behalf
 of  my  people,  :xperesing  my  gratitu-
 de  to  the  other  States,  particularly,
 Orissa,  Madhya  Pradesh,  Maharashtra,
 Assam  and  other  States,  for  coming
 forward  and  helping  the  y,efugees  and
 ailotting  land  for  making  renabilita-
 tion  possible.  But  it  is  not  correct,
 that  there  cannot  be  any  resettlement
 at  all  in  West  Bengal.  I  have  gat
 here  in  my  hand  a  pamphlet  entitled
 A  Scheme  of  Refugee  Rehabilitation
 in  the  Sunicrbans  by  Satish  Chan-
 dra  Das  Gupta.  I  will  send  it  on  to
 Mr.  Khanna,  If  there  is  any  real  dis-
 ciple  of  Mahatma  Gandhi  next  to
 Acharaya  Vinobha  Bhave  it  is  Shri
 Satish  Chandra  Das  Gupta.  He  was
 the  companion  of  Mahatma  Gandhi
 throughout  his  Noakhali  tour  and
 spent  days  with  him  when  he  was  at
 Srirampur.  He  has  written  this.  All
 the  figures  are  here.  He  is  not  ३  msn
 to  exaggerate;  he  is  not.  bringing
 politics  into  this  thing.  He  says,  in
 Sunderbans  you  can  easily  _  settle
 30,000  or  40,000  families.  I  am  not
 saying  that  West  Bengal  can  absecre
 all  the  millions  who  are  coming.  We
 do  not  know  how  many  mi!l‘ons  rrore
 will  come.  But  I  think  Mr.  Coau-
 dhuri’s  figure  is  only  moderate.  He
 said  2  milions  would  be  coming  in
 the  immediate  future,  But  what  has
 our  Government  done?

 On  the  29th  January  at  Govern-
 ment  House  in  Calcutta,  Mr.  द  T.
 Krishnamachari,  the  Finarce  Mitus-
 ter,  Mr  Nanda,  the  Home  Minister
 and  Mr,  Khanna  met  us.  All  the
 political  parties  of  Bengal  were  uni-
 ted.  We  demanded:  Kindly  pursus  a
 poley  of  open  door;  remove
 all  restrictions  and  arranz>  for  reha-
 bilitation:  accept  it  as  a  national  lia-
 bility.  Mr.  Nanda,  after  due
 deliberation  gave  us  the  word  that
 he  would  _  relax,  becaus  he  is

 possibly
 the

 sctisfied  that  they  cannci
 stay  on.  On  the  29th  February,
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 budget  was  placed  before  the  Hsuse.
 They  realised  that  not  only  thousands
 but  mass  immigration  is  bound  to  take
 place.  Waves  of  immigrants”  will
 pour  into  India,  But  when  the  budget
 was  placed  one  month  later,  on  the
 29th  Feburuary,  there  was  no  trace  of
 any  indication  of  the  responsibility
 of  the  Government  of  India  for
 making  any  provision  for  rehabilita-
 tion  of  these  new  migrants,  and  we
 were  disappointed.

 It  is  also  correct  that  this  infiltra-
 tion  which  is  going  on  must  _  stop.
 There  are  people  going  from  West
 Bengal  to  Pakistan  and  coming  back
 again.  I  do  not  know;  it  seems.  the
 border  is  a  smugglers’  paradise  bet-
 ween  Peirapole  and  Benapole,  I  was
 told  that  both  Hindus  and  Muslims
 are  carrying  on  this  trade,  Something
 should  be  done  to  check  it.  The  best
 way  to  check  it  is  to  build  up  our
 own  border  force,  not  merely  the  offi-
 cal  force,  but  our  own  frontier  guard.
 We  have  suggested  that  and  it  should
 be  taken  up,

 I  am  also  suggesting  that  Mr.  Khan-
 na  should  go  down  to  the  Mana  camp,
 I  am  told  Mr.  Naskar  was  there.

 Shri  Mehr  Chand  Khanna:
 been  there  5  days  ago.

 Shri  N.  C.  Chatterjee:  I  am  not  say-
 ing  there  is  choldera  there;  I  do  not
 want  to  say  anything  which  is  incor-
 rect:  But  the  report  is  that  the  con-
 dition  there  is  very  bad.  There  is
 absolutely  no  provision  for  water:
 Drinking  water  comes  from  Raipur
 which  is  6  to  8  miles  away.

 Shri  P.  S.  Naskar:  There  are  al-
 ready  tube-wells  and  we  are  sinking
 more  tube-wells.

 Shri  N.  C.  Chatterjee:  I  am  told
 that  the  population  there  is  already
 50,000,  Mr.  Gupta,  who  is  the  man  in
 charge  of  Dandakaranya  project,  is
 also  looking  after  the  transit  camp  at
 Mana  and  he  has  reported  that  the
 position  is  very  serious,  He  has
 asked  the  West  Bengal  Government  to
 stop  sending  any  further  migrants
 from  East  Pakistan.  That  is  what  has
 come  out  in  the  press,  I  do  not  know.

 T  had
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 Mr,  Khanna  and  Mr.  Naskar  ought  to
 know  better.  Mr.  Gupta  is  a  res-
 ponsible  officer,  head  of  the  adminis-
 trat‘on  in  Dandakaranya,  who  is  also
 in  charge  of  this  camp  and  he  is
 saying  “Don’t  send  more;  {  cannot
 cope  with  it.”  So,  something  should
 be  done.

 I  wind  up  by  saying  these  words.
 Whatever  may  be  the  Nanda-Habi-
 bullah  arrangement,  hundreds  of
 thousands  are  going  to  come.  You
 cannot  stop  that.  Let  us  not  be  under
 a  delusion.  Let  us  not  deceive  our
 selves.  Let  us  not  be  under  a
 false  notion.  They  are  bound  to
 come,  Today  I  demand  that  there
 should  be  q  Cabinet  Minister  in  full
 charge  of  rehabilitation.  The  pre-
 sent  arrangement  would  not  do.  It
 is  a  colossal  problem.  All  your  plan-
 ning  will  go  down;  all  your  develop-
 ment  work  will  be  stultified;  you
 cannot  possibly  carry  on  your
 administration  if  you  cannot  cope
 with  this  rehabilitation  problem  0०
 all  these  thousands  and  thousands  who
 are  daly  pouring  in  and  who  will
 continue  to  nour  in.  Therefore,  I
 am  suggesting  this.  If  my  friend  Mr.
 Khanna  can  be  placed  in  charge  of
 rehabilitation  alone  and  be  relived  of
 all  other  responsibilities,  I  do  not
 mind.  Let  that  be  done.  Let  one
 Cabnet  Minister  with  full  powers  be
 placed  in  complete  charge  of  rehabi-
 litation.  Otherwise,  this  tortured  and
 persecuted  humanity  will  not  be
 properly  looked  after  and  we  shall
 not  discharge  our  national  obliga-
 tion  propcrly.

 Dr.  Ranen  Sen  (Calcutta  East):  Sir,
 I  do  not  want  to  say  anything  that
 puts  difficulty  in  the  work  of  rehabi-
 litation  carried  on  by  the  Government
 of  India.  Nor  do  I  want  to  say  any-
 thing  that  will  create  difficulties  in
 the  work  of  the  Government  of  India
 to  bring  sense  to  the  Pakistan  Gov-
 ernment.  I  think  the  step  taken  by
 the  Government  of  India  to  bring
 sense  to  the  Pak’'stan  Government
 is  a  welcome  sign  and  at  least  under
 pressure  the  Pakistan  Government  has
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 agreed  to  sit  with  the  Government  of
 India  to  discuss  all  these  problems.

 Here  we  are  confronted  with  the
 question  of  rehabilitation.  There-
 fore,  I  want  to  say  a  few  words  in
 this  respect.  I  will  not  say  that  all
 the  refugees  that  are  coming  today
 into  India  can  be  rehabilitated  in
 West  Bengal.  All  of  them  cannot  be
 rehabilitated  in  Assam  or  Tripura
 also.  But  the  first  point  I  want  to
 say  is  that  the  plea  put  forward  by-
 the  West  Bengal  Government  as  well
 as  the  Government  of  India  that  West
 Bengal  has  reached  the  saturat’on
 ‘point—this  particular  theory  advan-
 ced  by  the  Government  of  West
 Bengal  and  accepted  by  the  Govern-
 ment  of  India  without  any  proper
 checking  up  is  a  very  regrettable
 affair.  A  few  years  ago  the  West
 Bengal  Government  came  _  forward
 with  this  theory  and  this  theory  was
 contested  not  only  by  the  leftist  par-
 ties  in  West  Bengal,  but  by  many
 Congressmen  also.  Today  again  this
 theory  is  being  advanced.

 What  is  happening  today  in  Pet-
 rapole  or  any  other  area  where  these
 migrants  are  coming?  They  are  imme-
 diately  whisked  away  to  other  parts
 of  India.  They  are  not  kept  there  even
 for  7  days.  This  is  being  done  even
 when  it  is  known  to  the  Government
 of  India  and  Government  of  West
 Bengal  that  arrangements  are  lacking
 in  Mana  camp,  in  Dandakaranya  and
 other  places  where  they  are  —  sent.
 Cannot  the  West  Bengal  Government
 be  made  to  set  up  certain  camps  for
 a  few  days  even,  So  that  in  the
 meantime  proper  arrangements  can  be
 made  elsewhere  and  the  refugees  may
 be  taken  there?  No  such  attempt  is
 being  made  either  by  the  Government
 of  India  or  by  the  West  Bengal  Gov-
 ernment.

 Shri  N.  C,  Chatterjee  has  referred
 to  a  certain  scheme  g:ven  by  Shri
 Satish  Chandra  Das  Gupta.  We  have
 also  seen  that  scheme.  Maybe  that
 the  scheme  may  not  be_  acceptable
 cent  per  cent,  but  at  least  a  part  of
 that  scheme  can  be  implemented  and
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 these  poor  refugees  can  be  settled
 accordingly.  New  industries  are
 cropping  up  in  Orissa  and  Madhya
 Pradesh  with  the  help  of  the  Gov-

 -ernment  of  Indig  to  resettle  the  re-
 fugees.  It  is  a  welcome  affair.  We
 are  also  grateful  to  those  Governments
 for  making  arrangements  to  receive
 these  refugees.  Land  may  not  be
 available  in  West  Bengal.  But  in-
 dustries  can  be  started  in  West
 Bengal  under  the  aegis  of  the  Gov-
 ernment  of  India.  What  is  wrong  in
 that?  Where  is  the  difficulty  in
 starting  industries  there?  How  much
 land  is  required  to  set  up  factories,  to
 start  industrial  estates  in  West  Bengal?
 I  want  a  clear  answer  from  the  hon.
 Minister  about  this.

 Shri  Naskar  was  speaking  about  the
 conditions  in  Mana  Camp.  It  is  a
 fact  that  for  the  last  5  days  or  three
 weeks  conditions  have  improved—
 thanks-to  Shri  Khanna,  thanks  to
 Shri  Naskar.  But  nobody  can  deny
 that  even  today  deaths  are  taking
 place  here.  Deaths  of  young  childrea
 are  taking  place  here,  I  have  got

 it  from  the  officers  of  the  Governinent
 of  West  Bengal  who  have  accompanied
 these  refugee  trains  to  those  areas.
 People  coming  from  East  Bengal  are
 all  of  a  sudden  put  in  an  area  where
 there  are  not  even  enough  tents’  to
 accommodate  everybody.  That  is  a
 fact.  Recently  some  members  of  the
 West  Bengal  Legislative  Council  and
 Assembly  had  been  there.  They  is-
 sued  a  statement.  They  have  _  said
 that  proper  arrangement  is  still  lack-
 ing.  The  Government  of  India  should
 take  up  this  issue  immediately.  It  is
 also  a  fact  that  the  Dandakaranya
 Authorities  have  stated  that  they  do
 mot  have  any  arrangements  and  these
 9८076  in  their  thousands  should  not
 be  sent  there  immediately.

 In  th‘s  connection,  I  want  to  state
 that  it  is  a  welcome  sign  that  in
 Be‘ia  in  Bihar  and  in  Orissa  camps
 ere  being  set  up  to  accommodate
 these  refugees.  It  is  8  good  thing.
 But  I  am  afraiq  of  one  thing.  in  tne
 years  1949,  950  and  95]  such  camps
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 were  established  in  Orissa,  in  Betia
 and  other  places.  Thousands  of  re-
 fugees  were  taken  there.  Shri  Khanna
 and  also  Shri  Naskar  knows  about  it.
 All  of  us  know  about  it,  But,  sir,
 not  only  for  months  but  for  years  to-
 gether  those  refugees  were  kept  there
 with  the  result  that  they  ultimately
 deserted  those  camps.  These  are
 historical  facts.  Nobody  can  deny
 them.  I  want  to  say  here  that  those
 camps  shouid  be  merely  like  transit
 camps.  In  the  meartime  the  Govern-
 ment  of  India  must  make  arrange-
 ments,  Can  we  not  accommodate  two
 millon  or  five  million  people?  Is  it
 impossible  for  a  country  like  India
 where  we  have  more  than  44  crores
 of  people.  If  it  is  8  national  problem,
 if  we  say  that  this  thing  should  be
 treated  on  a  war  footing,  it  is  high
 time  that  the  Government  of  India
 and  the  Government  of  West  Bengal
 change  thcir  attitude.  I  am  very  sorry
 to  say  that  so  far  the  treatment  that
 these  West  Bengal  refugees  has  heen
 getting  has  been  very  shabby.

 I  will  cite  certain  examples.  Let:
 us  take  up  the  old  problem.  From  old
 records  we  will  come  to  know  what
 has  been  the  affairs,  Shrimati  Renu
 Chakravartty  this  morning  897७
 about  the  conditions  of  refugees  who
 are  in  the  squatters’  colones.  Those
 colonies  are  still  undeveloped.  It  is
 also  a  fact  that  in  most  of  the  colonies
 the  people  have  not  got  the  land.
 It  is  also  a  fact  that  compensation  ३5
 being  extracted  from  those  poor  re=-
 fugees.  Compensation  amounting  to
 Rs,  3000  and  Rs.  4000  is  being  extra-
 ted  from  them.  Either  they  pay  the
 ‘compensation  or  they  are  made  to
 qut.  The  people  who  have  settled
 there  for  the  last  3  years  to  4  years
 are  poor  people,  They  are  not  in  a
 Position  to  pay  Rs.  3000  and  Rs.  4000
 as  compensation  to  the  landlords.
 Therefore,  they  are  not  able  to  get
 the  Jand,  Ceremonies  of  giving  arpan
 patras  are  mere  ceremones.  Theze-
 fore.  whit  I  say  is  a  complete  change
 in  attitude  is  called  for.

 mvke  a  few  sug-
 that,  I  want

 Sir,  I  want  to
 gestions.  Before
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 to  say  a  word  about  the  resi-
 duary  problem.  Year  after  year,
 for  the  last  few  years,  the  Ministry  of
 Works,  Housing  and  Rehabilitation  has
 been  writing  about  this  residuary  pro-
 blem.  In  a  private  interview  also  the
 Minister  said  that  the  West  Bengal
 Government  has_  decided  that  only
 residuary  problems  remain  and  that  the
 was  prepared  to  pay  them  Rs.:  22
 crores  or  so,  Now,  it  hag  been  pro-
 ved  by  this  statement  of  the  Presi-
 dent  of  the  Bengal  Provincial  Con-
 gress  Committee  that  the  problem
 was  not  rcsiduary,  it  was  enormous.
 He  even  admits  in  the  statement—a
 belated  statement—that  after  ten  or
 fifeen  years  only  50  per  cent  of  re-
 fugees  in  West  Bengal  have  got  some
 sort  cf  rehabilitation  and  there  too
 the  rehabilitaion  work  has  not  been
 completed,  While  looking  at  the  new
 migrants,  can  we  forget  the  old  poor
 sufferers.  Therefore,  Sir,  I  say  that
 this  attitude  should  also  be  changed.

 The  way  in  which  the  Department
 of  Refugees  in  West  Bcngal  and  the
 Ministry  of  Works,  Housing  and  Re-
 habilitation  in  the  Government  of
 India  and  also  the  Ministry  of  Re-
 habilitation  of  the  Government  of
 West  Bengal  have  been  work'ng  has
 resulted  in  a  series  of  clashes  and
 quarrels  between  the  local  people  and
 the  refugees  in  many  places.  I  will
 give  you  one  example.  Nearly  25
 years  back,  during  the  war,  a  certain
 plot  of  land  was  taken  by  the  military
 from  poor  middle  class  people  in  Toly-
 gunge,  Clacutta.  After  the  war  the  mili-
 tary  left  the  area.  That  area  was  occu-
 pied  by  bonafide  refugees  in  the  Toly-
 gunge  area  in  my  constituency.  Those
 poor  refugees  are  not  getting  any  re-
 habilitation.  As  a  result  of  that  the
 9007  middle  class  owners  are  not
 getting  back  their  land  and  there  is
 perpetual  quarrel  between  these  two
 sections.  Both  are  poor.  I  approached
 the  refugees  and  asked  them  to  quit.
 They  say  that  they  have  not  got  any
 rehabilitation,  no  alternative  arrange-
 ment  hag  been  made  for  them,  I
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 wrote  to  the  Defence  Ministry.  I
 wrote  to  the  M.nistry  here  and  If
 wrote  to  the  Department  of  Rehabi-
 litation  in  West  Bengal.  Nobody
 listens  to  that,  This  is  the  result  of
 the  policy  which  is  barren,  which  is
 inhuman,  which  ig  unhealthy  and
 which  igs  indecent.  Therefore,  I  say

 that  proper  efforts  should  be  made  to
 rehabilitate  88  many  refugees  as
 possible  in  West  Bengal  through  in-
 dustries,

 Secondly,  the  old  refugees  should  be
 properly  rehabilitated,  Money  should
 be  given  to  this  Refugee  Rehabili-
 tation  Department.  This  Ministry
 sfrould  get  more  money.  We  speak
 in  the  Parliament  and  say  that  this
 is  a  national  problem  and  then  we
 shirk  our  responsibility,  it  is  nothing
 but  shedding  crocodile  tears.  There-
 fore,  more  money  should  be  given
 and,  as  many  other  hon.  Members
 have  said,  a  separate  Ministry  should
 exist  for  this  work  and  it  should  not
 be  tagged  on  to  the  Works,  Housing
 Ministry.  There  is  no  relation  bet-
 ween  these  two.

 Thirdly,  the  Dandakaranya  authori-
 ties  should  be  given  more  powers.  The
 old  quarrels  should  be  completely  re-
 solved  and  removed.  The  Danda-
 karanya  authorities  should  be  asked
 to  establish  villages  near  about  the
 Dandakaranya  area,  It  should  not
 be  that  one  village  is  created,  then
 for  fifty  miles  there  is  no  villaga
 after  that  there  is  one  village  and  so
 on.  That  way  there  cannot  be
 any.  social  life  for  the  people  who
 are  settled  there.

 Fourthly,  there  should  be  a  proper
 screening  before  sending  people  to
 Dandakaranya,  Middle  class  and  pro-
 fessional  people  should  not  be  sent
 to  Dandakaranya.  What  would  they
 do  there?  Therefore,  a  proper  screen-
 ing  should  be  done.

 Lastly,  there  are  some  old  schemes
 and  some  new  schemes  are  going  to
 be  formulated,  They  should  be  pro-
 perly  developed  so  that  without  delay,
 not  in  that  old  manner  but  in  ae



 8

 completely  new  manner,  proper  re-
 habilitation  schemes  are  evolved  and
 they  are  put  into  effect.

 In  conclusion,  J  say  that  with  a
 mew  outlook,  with  a  new  idea,  with
 real  sympathy  for  these  refugees  this
 ‘department  should  proceed.  Other-
 wise  there  will  again  be  calamity  in
 India,  in  the  State  of  West  Bengal
 and  other  Staes.  This  is  the  real
 danger  that  is  lurking  before  us.  I
 would,  therefore,  request  the  Minister
 to  think  over  the  matter  seriously.

 श्री  यशपाल  सिह  (कैराना)  :  सभापति
 महोदय,  मैं  दो  दिन  से  यह  बहस  सुन  रहा  हूं
 कौर  बहुत  यजुर  बातें  सुनी  हैं  a जो  महकमा
 माननीय  श्री  मे हरचन्द  खन्ना  के  पास  है,  वह
 हिन्दुस्तान  का  मोस्ट  इम्पार्टेन्ट  डिपार्टमेंट  है  ।
 इस  पर  हमारा  कल्चर  शौर  हमारी  नेशन
 टिकी  हुई  है  ।

 इस  बात  से  कोई  भी  शख्स  इंकार  नहीं
 कर  सकता  कि  माननीय  श्री  मे हरचन्द  खन्ना
 ने  जो  काम  करके  दिखलाया  है,  वह  हिस्ट्री  में
 श्राप रा  र्ल्ड  है  ।  जिस  तरह  नेताजी  सुभाषचन्द्र
 बोस  का  नाम  हमेशा  नीति  में  रहेगा  उसी  तरह
 माननीय  श्री  मे हरचन्द  खन्ना  का  नाम  भी
 हमेशा  होती  में  सहेगा  ।  उन्होंने  बहुत  बड़ा
 काम  करके  दिखाया  है,  जो  कि  इतिहास  में

 अभ्तवृर्व  काम  है

 मैं  कुछ  एसे  सुझाव  दूंगा,  जिससे  इस
 महकमे  में  और  भी  ज्यादा  तरक्की  हो  सके
 झोर  रेक्रयूजीज़  के  सम्बन्ध  में  हमारे  सामने
 जो  रोजाना  की  प्राबलम्ज  हैं,  वे  कुछ  ही  दिनों
 में,  हफ्ते  दो  हफ्ते  में  हल  हो  सकें  ।  काम  को
 अगर  ठोक  तरीके  से  किया  जाये,  तो  वह
 बहुत  जल्दी  हल  होता  है  t  गीता-माता  में  यह
 ट्रम  हुआ  है  कि  विधिपूर्वक  किया  हुआ  कर्म
 कर्त्ता  को  उन्नति  प्रदान  करता  है  और  विधि-
 निषिद्ध  किया  हुआ  कम  कर्त्ता  को  मार  डालता
 है  ।  मगर  काम  को  विधिपूर्वक  किया  जाये,
 तो  रक्ता  की  तरक्की  होती  है  शौर  नगर  काम
 को  विधि  के  शअ्रतिकूल  किया  जाये,  तो  कर्त्ता
 की  तनज्जुली  होती  है  ।

 Demands  CHAITRA  11,  886  (SAKA)  for  Grants  95I2

 लड़की  में  जो  सेंट्रल  बिल्डिंग  रिसर्च  का
 काम  चल  रहा  है,  वह  बहुत  ज़रूरी  काम  है।
 वह  काम  आज  से  नहीं,  कई  सालों  से  चल  रहा
 है  ।  लेकिन  वहां  के  डायरेक्टर  की  पोस्ट  राज
 तक  टम्पोरेरी  है।  वह  हिन्दु स्त  न  का  इतना
 कम  हूं,  सबसे  बड़ा  काम  हे,  लेकिन  वहां  के
 डायरेक्टर  को--मैं  उनको  जानता  हूं,  वह
 मच लैस  काबलियत  के  म  लिक  हैं---श्री  तक
 पर्मानेंट  नहीं  किय।  गया  है  -  जब  हम  एक
 व्यक्ति  को  ज़िम्मे  री  नहीं  सौपेंगे,  तो  वह
 किस  तरह  से  निर्माण  करेगा?  मेरी  यह
 सजस्टियन  है  कि  सेंट्रल  बिल्डिंग  रिसर्च  के
 डायरेक्टर  को  कन्फर्म  किया  जाये  और  कन्फर्म॑
 करने  के  बाद  उनको  तरक्की  दी  जाये  t

 जहां  तक  उस  प्र  ्गंनाइज़शन  का  सम्बन्ध

 हैं,  मैं  इस  किताब  में  से  थोड़ा  सा  पढ़  कर

 सुनना  चहता  हूं  :

 “The  Organisation  can  claim
 credit  for  a  number  of  improve-
 ments  that  have  bee.  made  in
 building  techniques  amd  cost  re-
 duction.  Some  examples  are;  re-
 duction  of  wall  thicknesses  and
 floorheights;  rational’sation  of
 working  stresses  for  better  utilisa-
 tion  of  steel  ang  cement;  economy
 and  improvement  in  window  areas
 to  suit  Indian  climat‘c  conditions.”

 मैंने  अपनी  आंखों  से  देखा  हूँ  कि  वहाँ
 पर  बहुत  जबरदस्त  कम  हुसना  है,  लेकिन  मैं

 निवेदन  करूंगा  कि  इस  बात  की  तरफ़  ज्य  दा

 फोर  न  दिया  जाये  कि  दीव  रें  पतली  की  जायें

 झोर  छतें  नीची  की  जायें  tv  मगर  दीवारें
 पतली  की  जायेंगी,  ते  देश  का  ढांवः  नौ  पतला

 हो  ज  देगा।  चीन  राज  सिर्फ़  इस  लिए  चरागे

 बहु  रहा  है  कि  उसके  बुजुर्गों  ने  इतनी  चौड़ी
 कौर  मोटी  दीवारें  पैदा  की  थीं  कि  चीन  के
 लोगों  ने  उस  इतिहास  से  लाभ  उठाया  ब्रोकर

 रगे  बढ़  |  छंटे  छंटे  मक  न.त  में  रहने  व  ले
 लोगों  के  तय  ले  भी  छोट  पड़  जायेंगे  ।  इसलिए

 यह  जहरी  नहीं  &  कि  छतों  को  नीचा

 घोर  दीवारों  को  कम  मोटी  करने  की  तरफ़
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 [at  यशपाल  सिर]

 ही  ज्यादा  ध्यान  दिय  जाये  ।  मकानों  की
 तरक्की  ओर  तरीके  से  भी  हो  सकती  है  और

 करोड़ों  रुपये  दूसरे  तरीकों  से  भी  बच  सकते

 हैं  t

 तीन  चर  दिन  पहले  मैंने  गवर्नमेंट  का
 झा डर  देखा  है  कि  दिल्‍ली  में  अप्रेल,  १९६५
 तक  जो  लोग  मक न  नहीं  बना  सकेंगे,  उनकी
 जमीनें  फ़ीज  कर  ली  ज लेंगी  ।  मैं  मनता  हूं
 कि  जो  मन  आखोर  लोग  हैं,  उनको  इस  वक्‍त
 बढ़ावा  नहीं  देना  चाहिए  ।  जो  लग  दर  रुपये
 गज़  ज़मीन  लेकर  Yoo  रुपये  गज़  बेच  रहे
 हैं,  उनके  हाथ  कटवा  देने  चाहिए,  यह  मैं
 मानता  हूं  ।  लेकिन  जिन  मिलिटरी  आफिसर्स
 सोजां  आर  गव ने मेट  के  ईमानदार  फि  पख
 ने  जिनमें  ली  हुई  हैं,  1  महंगाई  के  जमाने
 में  २६  वें  दिन  खाली  हाथ  ही  ते  हैं,  जो
 ईमानदार  हैं,  मगर  वे  भी  इस  हवा  से  वंचित
 बार  दिये  गए,  तो  विवाह  उनके  साथ  वे  -इन्स  फी

 होगी।  मैं  मानता  हूं  कि  गवर्नमेंट  ्य  यह  अार्डर

 सही  है,  लेविन  ईमानदार  गवर्नरेट  श्राफ  /जे
 और  मीटरी-मैन  को  इ  .से  एग्ज्म्शन  दी
 दी  जाये  और  उनकी  मोहरा  दया  गये  किः  वे
 श्रुति  ईमानदारी  से  खरीदी  हुई  जमीन  पर
 पांच,  सात,  राठ  साल  तक  मनन  बना
 सकें  ।

 एक  साहनी  सदस्य  :  ईमानदारी  बग
 फैसला  कोन  करेगा  ?

 श्री  यशपाल  सिह  शाखें  बतलाती  हैं,
 शक्ल  से  नज़र  आ  जाता  है  वही  ईमानदार  कौन
 है  ।  ईमानदारी  तो  छिपती  नहीं  है  |  हम।
 'विजिलेंस  कमीशन  43  हुए  हैं,  हम/री  हेम
 मिस्ट्री  मौजूद  है  ।  उन्हें  पता  है  कि  कोन
 ईमानदार  है  और  कौन  नहीं  है

 जो  रुपया  खर्च  किया  गया  है,  वह  देहात
 में  खर्च  नदीं  विया  गया  है।  जितना  रुपया
 बिल्डिंग  रिसर्च  या  मद्रास  बनाने  पर  खर्च
 किया  गया  है.  वह  दहां  पर  खर्चे  नहीं  किया

 APRIL  6,  964  for  Grants  9574

 गया  है,  जहां  हमारी  ऐसी  फीसदी  भ्राबादी

 रहती  है  |  पिछले  रुप  में  हमारे  डिपुटी  मिनी-
 स्टर  साहब  ने  जवाब  देते  हुए  फरमाया
 कि  देहात  में  न  कई  लोन  स्कीम  है  और  न
 कई  सबसिडी  स्कीम  है  ।  हम  कहते  हैं  कि
 दिल्ली  मेंएक  एक  चारपाई  पर  तीन  तीन,
 चार  चार  आ्रादमी  सते  हैं,  लेकिन  उन  देहात
 को  हम  भूल  जाते  हैं,  जहां  हिन्दुस्तान  के  लिएः
 गल्ला  पैदा  बनने  वाला,  हिन्दुस्तान  का  कृषक,
 हिन्दुस्तान  का  अन्नदाता,  बलों,  भैंसों  और

 खच्चरों  के  साथ  संता  है  ।  उस  हालात  को

 हम  भूल  जाते  हैं।  इस  लिए  इस  सिल्ली
 मेंदा  रुपया  खर्च  किया  जाये,  उसमें  से
 प्रे पे शनेटली  अस्सी  फीसदी  देहात  को  दिया.
 जाये,  जिससे  देहात  में  भी  कुछ  पता  लग  सके
 कि  निर्माण  हो  रहा  है

 जो  रैफयजी  थे,  उनका  सब  कुछ  पाकी-
 स्तान  में  रह  गया  था  लीडरों  की  लीडर
 बनी,  लेकिन  रड  आदमी  घर  से  बार  हो
 गए  ।  आज  उन  लेंगे  के  पास  ऐसी  कई  चीज़

 नहीं  है,  जिससे  ते  रोज़गार  वार  सकें  ।  उनकी
 जे  जीनें  थीं,  वे  'पकिस्तान  में  रह  गईं
 उनका  कई  सलेम  भी  नहीं  है,  जिनसे  के  रजी
 रोटी  चला  फके  |  अगर  पार्लियामेंटरी  रि  'सक्षम

 मुझे  इजाजत  दे  और  श्राप  मुझे  हुक्म  दें,  तो
 मैं  न|म  भी  ले  दूं  यहां  पर  एबी  एम०  पी०
 बैठते  हैं।  मैं  उनका  नाम  नहीं  लेना  चाहता  हूं
 कि  वहीं  उनका  कत  प्रेजुडिस  न  हो  जाये

 उन्हे ंने  पन्द्रह  हज़ार  में  ज़मीन  खरीदी  था  राज'
 से  ग्यारह  साल  पहले  ।  उनका  रज़ी-रैंटी  का
 दौर  कई  वसीला  नहीं  है  ।  जिसे  बहते हैं दू.
 मेक  बय  एवज  मीट,  उसका  भी  जरिया  उनके
 पस  नहीं  है  |  भ्रगर  वह  पन्द्रह  हजार  रुपये
 में  वह  ज़मीन  खरीदने  के  बजाये  उस  रकम
 को  बैंक  मे  जमा  कर  देते,  तो  वह  अवाम  ग्राम
 चालीस  पचास  हज़ार  हे!  जाती  ।  जिस  रेट.
 से  कम्पनियों  और  बैंकों  और  सरकारी
 को-प्रापरेटटव  सरायकी  ने  जमीनें  बेची  हैं,
 झगर  वह  उस  रेट  से  ज़मीन  बेचते,  तो  दह
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 ज़मीन  दस  लाख  रुपये  की  होती  ।  लेकिन  चूंकि
 वह  पार्टी  इन-पावर  के  साथ  नहीं  हैं,  चंवरी  वह
 बेचारे  ग़रीब  आदमी  हैं  जोर  शरणार्थी  हैं,
 इसलिए  राज  उनको  वहा  सयता  है  कि  यह
 ज़मीन  तुम  से  ले  ली  गई  है  और  अगर  लेना
 हो,  तो  तुम  दस  हजार  रुपये  वापस  ले  लो  t

 st  कछवाय  (देवास)  :  उनका  नाम
 बता  दें  1

 श्री  यह पाल  सिह  :  नाम  बताने  की  चेयर-
 मैन  साहब  मुझे  इजाज़त  नहीं  देंगे  ।

 उन्होंने  पन्द्रह  हजार  रुपये  में  वह  जमीन
 खरीदी  थी,  लेकिन  राज  उनको  वहा  जाता
 है  वि  दस  हजार  रुपये  ले  लो।  यह  उन  के  साथ
 अन्याय  है  ।  जो  ईमानदार  रजी-सदी  चलाने
 वाला  है,  उसको  साथ  इन्स  किया  जाये  ।

 श्री  पे:र  चन्द  खन्ना  :  मैं  आपकी  मात
 भ्रानरेपल  मेम्बर  से  यह  दरख्वास्त  करना
 च.हता  हूं  कि  जरगर  वह  इस  के+  के  बारे  में
 मेरे  पास  एव  छटा  सा  नोट  भेज  दें,  तो  मैं
 ज़रूर  उसको  देखूंगा  v

 sit  यशपाल  सिंह  :  मैं  ख़द  हाजिर  हेंगा  ।

 आज  करप्शन  इस  लिए  फैल  रही  है  कि
 बरप्शन  बनने  कले  को  रुका  नहीं  दी  जाती
 है  |  करप्शन  दो  तरीके  से  बन्द  हो  सबात वी  थी---
 गरीब  प्रार्थियों  की  तनख्वाह  बढ़ाई  जाती
 और  करप्शन  करने  वाले  लखपत  को  दिल्ली
 के  चांदती  चौक  में  खड़ा  बारे  गोली  से  उड़ा
 दिया  जाता  और  उसकी  लाश  वहां  पर  टांग
 दी  जाती  जिससे  दुनिया  देखती  कि  करप्शन
 करने  वाले  के  साथ  ऐसा  रूलूवा  विया  जाता
 है  ।  धम॑  की  शिक्षा,  दीन  की  तालीम,  से
 करप्शन  दूर  हो  सकती  थी  t  या,  जैसा
 कि  वाला  गया  है,  “दण्ड:  शास्ति  प्रजा  सर्वा
 दण्ड  एवभिरक्षत'---  या  सजा  का  डर
 होता  ।  लेकिन  न  तो  सजी  दी  गई  और  न
 घामिक  ईशा  की  व्यवस्था  की  गई।  इसलिए
 करप्शन  बढ़ती  जो  रही  है।
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 हमारे  तीन  साथी,  श्री  रघुवंश  रतन  गौड़,
 एवं  केट,  श्री  शेरसिंह,  वकील  और  श्री
 खमानी  सिह,  भ्रलीगढ़  में  २  प्रप्रैल  से  आमरण'
 अनशन  कर  रहे  हैं  और  मरने  पर  तुले  हुए  हैं  ।
 उनकी  मांग  है  कि  करप्शन  का  पता  लगाया
 जाये  और  जिन  लोगों  ने  कोठियां  बनाई  हैं,
 उन  कोठियों  का  अ्रन्दाज़ा  लगाया  जाये  और
 उनसे  यह  तकाज़ा  किया  जाये  कि  नेशन  से
 उन्होंने  जो  लटा  है,  उसको  वह  वापस  बारें
 जो  लोग  चर्म  के  नाम  पर,  देश  की  रक्षा  के
 नाम  पर  और  भ्रष्टाचार  के  विरोध  में  कदम
 उठा  रहे  हैं  और  पति  जानों  की  श्राहु(त  दे  रहे
 हैं,  सरवर  का  फर्ज  है  वही  वह  जाकर  उनकी
 मिजाज  पूर्वी  करे  और  उन्हें  यह  विश्वास
 दिलाए  बि  हमारी  आंखों  के  नीचे  कर:शन  नहीं
 हो  सकती  है  ।

 दिल्‍ली  में  पहले  यह  कानून  था  कि  जिस
 के  पास  भवान  है,  वह  दूसरे  मकान  के  लिये
 ज़मीन  नहीं  ले  सकेगा  ।  कुछ  लगों  ने  यह  काम
 क्या  कि  कानून  में  थोड़ी  सी  तरमीम  करा
 ली  कि  सोसायटीज,  बॉक्स  और  वपनीय
 ज़मीन  खरीद  सपते  हैं।  फिर  उन्हीं  के  भाई-
 भतीजे  तैयार  हो  गए  कौर  वे  तीन  रुपये
 गज  के  हिसाब  से  ज़मीन  खरीद  कर  तीन  सौ,
 साई  तीन  सौ  रुपये  गज़  तक  बंच  गए  ।  जो
 रुपया  उन  के  पास  गया  है,  वह  करप्शन  का
 रुपया  है।  वह  वापस  लिया  जाय  और  इसी
 काश्तकार  से  ज़मीन  बम  कीमत  पर  ली  गई
 थी,  उस  ज़मीन  को  बेचने  से  होने  वाले

 मुनाफ  को  बांट  कर  उस  विमान  को  भी  दिया
 जाय  |

 राज  पाकिस्तान  से  पांच  हज़ार  शरणार्थी
 रोजाना  प्रा  रहे  हैं।  यह  सिलसिला  रुकेगा
 नहीं  ।  पाकिस्तान  उजाड़ता  रहेगा  और  मान-
 नीय  श्री  मेहर  चन्द  खन्ना  उन  लोगों  को  बसाते

 रहेंगे  पाकिस्तान  का  काम  उजाड़ने  का
 रहेगा  शौर  मानवीय  श्री  मेहर  चन्द  खन्ना
 का  काम  बसाने  का  रहेगा  मैं  निवेदन  करूंगा
 कि  पाकिस्तान  के  साथ  दो  टुक  बात  होनी
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 [at  महाकाल  सिंह]

 "चाहिये  कौर  हिन्दुस्तान  की  माइनॉरिटी
 को  तहफ्फुज  मिलना  चाहिये  ।  गांघी  जी,
 नेता  जी  सुभाषचन्द्र  बोस,  रफी  भ्र हमद
 किदवई  और  बादशाह  खान,  अब्दुल  गफ्फार-
 खां,  के  साथ  हम  ने  सेकुलरिज़्म  का  जो
 बादा  किया  था,  उस  को  निभाना  चाहिये
 झोर  हिन्दुस्तान  की  माइनारिटीज़  फा  तहफ्फुज
 कर  के  पाकिस्तान  के  साथ  दो-एक  बात  करनी

 चाहिये  ।  पाकिस्तान  उजाड़ता  रहेगा  कौर
 माननीय  मंत्री  बसते  रहेंगे  द्रोह  यह  सिल-
 सिला  कभी  रुकने  वाला  नहीं  है  पाकिस्तान
 तब  रुकेगा  जब  पाकिस्तान  को  यह  पता

 होगा  कि  माइनोरिटोज़  के  एक  शख्स  के  साथ
 भी  प्यार  अत्याचार  किया  गया  तो  पाकिस्तान
 की  इंट  के  साथ  इंच  वजा  दी  जाएगी  ।  हम
 कब  कहते  हैं  कि  ग्रुप  रुकी,  हम  तो  कहते  हैं
 कि  पाकिस्तान  की  ईंट  से  ईंट  बजा  दो,  पाकी-
 स्तान  पर  हल्ला  बोलो,  पोस्तीन
 के  ऊपर  आक्रमण  करो  लेकिन  हिन्दु-
 स्तान  की  माइतोरिटीज़  के  साथ  जो  हम  ने
 वादा  कर  रखा  है,  सेक्यूलेरिज्म  का  वादा
 थर  रखा  है,  उसकों  हमें  निभाना  पड़ेगा  ।
 झगर  आपने  एक  धमकी  पाकिस्तान  को  दी
 कि  जब  अगर  पाकिस्तान  काई  गड़बड़ी  करेगा
 तो  ठहर  नहीं  समझेगा  तो  वह  गड़बड़ी  करना
 बन्द  कर  देगा  1  पाकिस्तान  उदारता  है  हमारी
 कमजोरी  की  वजह  से  ।  फिरोजपुर  के  पास

 हमारी  एफ  नेशन  बैठी  हुई  2,  सिख  नेशन
 जो  लोहे  की  बनी  हुई  है।  उस  सिख  नेशन
 के  सामने  क्‍या  मजाल  कि  पाकिस्तान  किसी
 मेरी  को  उठा  ले  जाय,  हमारे  किसी  सिपाही
 को  उठा  ले  जाय  ।  चूंकि  इधर  नेशन  मजबूत
 नहीं  हो  सकी  है,  इधर  नेशन  को  हम  मजबूत
 नहीं  कर  सके  हैं  1  प्राय  सौ  मील  का  हमारा
 बाडेन  कमजोर  है,  इस  वास्ते  पाकिस्तान
 जब  चाहे  हमारे  मवेशी  उठा  ले  जा  सकता

 है,  जब  चाहे  हमारे  बच्चों  को  उठा  ले  जा  सकता
 ,  लड़कियों  को  उठा  से  ले  जा  सकता  है,

 सिपाहियों  को  उठा  ले  जा  सकता  है,  कर्नल

 भट्टाचार्य  जैसों  को  उठा  ले  जा  सकता  है।
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 पाकिस्तान  के  साथ  भाषणों  दो  टक  पालिसी
 करनी  पड़ेगी  शौर  उसको  भ्रल्टीमेटम  देना
 पड़गा  कि  एक  भी  उसने  झगर  गड़बड़ी
 की  तो  पाकिस्तान  की  इंट  से  ईट  बजा  दी
 जायेगी  1  तब  बाप  देखेंगे  कि  इस  देश  की  रक्षा

 हो  रही  है,  वर्ना  नहीं  |  कहां  तक  आप  एक
 करोड़  प्रौढ़  आदमियों  को  बसायेंगे  7  ज़मीन
 की  आपके  पास  पहले  ही  कमी  है,  एक  एक
 इंच  ज़मीन  पाने  के  लिये  श्रमिकों  मुश्किल
 का  सामना  पड़  रहा  है,  वहां  से  ज़मीन  ला
 कर  श्राप  इन  लोगों  को  बसायेंगे  ।  इस  वास्ते
 पाकिस्तान  के  प्रति  आपकी  दिल  में  जो  साइट
 कार्नर  है,  वह  नहीं  रहना  चाहिये  1

 होम  मिनिस्टर्स  कान्फ्रेंस  होने  जा  रही
 है  इससे  पहले  भी  इससे  बड़ी  कान्फेंतें

 हो  चुकी  हैं,  सरदार  स्वर्ण  सिंह  के  साथ  कान्फ्रेंस

 हो  चुकी  है,  सात  पाठ  बार  कांफ्रेंस  हो
 चुकी  हैं  -  लातों  के  भूत  बातों  से  कमी  नहीं
 माना  करते  हैं।  इसके  लिये  सरकार  को  कोई
 डेफिनिट  पालिसी  इख्त्यार  करनी  पड़ेगी
 ज़ोर  आपको  कहा  पड़ेगी  कि  एक  भी  बद-
 तमीज  या  बदमाशी  हम  पाकिस्तान  की
 भव  बरदाशत  नहीं  करेंगे  ny

 i6.  hrs,

 इसके  साथ  साथ  मेरी  यह  भी  दरख्वास्त

 है  कि  जब  तक  सेक्यूलेरिज्म  के  बाकायदा
 कम्प  नहीं  खुलेंगे,  बाकायदा  सेक्यूलेरिज्म
 को  ट्रेनिंग  लोगों  को  नहीं  दी  जायेगी  तब  तक

 कुछ  नहीं  होगा  ।  मकान  में  अंधेरा  करने  के
 लिए  कोशिश  करने  की  जरूरत  नहीं  पड़ती
 है,  रोशनी  करने  के  लिये  कोशिश  की  जरूरत
 पड़ती  है  1  गिरावट  तो  थड़ी  देर  मेंरा  जाती
 है,  गिर  तो  जाते  हैं  मामूली  सी  बात  में,  लेकिन
 निर्माण  करने  के  लिये  ट्रेनिंग  की  जरूरत
 होती  है  ।  इस  लिये  सेक्यूलेरिज्म  की  ट्रेनिंग
 के  लिये  ब्लाकों  कैम्प  कायम  करने  पड़ेंगे,
 स्थल  कायम  करने  पड़ेंगे  ।

 एक  बात  अगर  मैं  न  कहूं  तो  मेरा  वक्तव्य

 प्र धुरा  रह  जायेगा  -  वह  डिप्टी  मिनिस्टर
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 श्री  नस्कर  जी  के  सम्बन्ध  मैंने  उनका
 नम  पूर्ण  शेयर  है।  बहुत  ही  यह  सुन्दर
 मम  है,  ्च्द्रमा  का  नाम  है  ।  जब  वह  चलते

 हूँ  तो  बहुत  सुन्दर  लगते  हें,  बोलो  हैं  तो

 फूल  उन  मुंह  से  झरते  हें  लेकिन  इनके
 नाम  के  साथ  यह  नासिर  शब्द  जो  लग  गया
 हैँ  यह  अप्रिय  है,  कर्म  कट  हैं,  अच्छा  नहीं
 हैं,  इसके  दूसरे  ही  श्रेय  हें।  में  चाहता  हूं
 कि  इसका  नाम  पूर्गेन्दु  शेयर  निर्यातकर
 होता  च  हि  निर्मागकःर,  यानी  बिल्डर
 आफ  दी  नेशत  होता  चाहिये

 जो  कुछ  आपने  फिया  2,  उसके  लिये
 मैं  श्रापों  मुबारकबाद  पेश  करता  हूं  और
 कहे  बगर  नहीं  रह  सकता  हूं  कि  माननीय
 मंत्र।  जी  ने  हिन्दी  a  एक  श्रभूरपुर्व  मिसाल
 काम  की  है  और  भ-वान  करे  कि  आइंदा
 भी  वह  शापने  को  ऐसा  शानदार  काम  करने
 को  शक्त  दे  ताकि  इस  प्रकार  की  समस्या
 दो  हफ्ते  मं  ही  हल  हो  जाय  1  अगर  मानव तय
 मंत्रो  जी  [मम  मिनिस्टर  होते  तो  एक  दिन  भें

 सुधार  हा  जाता,  लेकिन  आज  रं  सा  नहीं  हमरा
 है  करों.  ढोले  हाथों  मं  हम  ने  उनकी  बागडोर
 दे  रखी  है  ।

 Shri  Mehr  Chand  Khanna:  Mr.
 Chairman,  Sir,  I  am  grateful  to  hon.
 Members  on  both  sides  of  the  House
 who  have  taken  part  in  the  debate.

 श्री  कछवाय  :  हिंदी  समझते  वाले  यहां
 हैं।  प्रप  हिंदी  में  बोलिये  ।

 Shri  Mehr  Chand  Khanna:  Some
 of  them  have  even  made  appreciative

 =
 to  the  work  of  this  Minis-

 ae
 16.05  hrs.

 {Mr,  Depury  Speaker  in  the  Chair]
 I  have  been  associated  with  this

 Ministry  for  nearly  6  years  now,
 first  as  an  adviser  and  then  as  the
 Minister  in  charge  for  the  Jast  0
 years.  During  this  period  we  had  t>
 face.  The  rehabilitation  problem  of
 nearly  9  million  qisplaced  persons,  the
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 biggest  refugee  problem  in  history.
 My  Government  has  so  far  spent
 nearly  4l0  crores  on  their  rehabilita-
 tion.

 As  far  as  the  Budget  for  the  mext
 year  is  concerned,  that  budget  is  only
 confineg  to  the  dsplaceq  persons  whom
 you  might  cal]  the  residuary  problem,
 the  Dandakaranya  problem  or  the
 problem  of  the  rehabilitation  of  the
 displaced  persons  from  West  Pakistan
 &nd  an  allocation  of  nearly  Rs,  0
 crores  or  Rs.  l  crores  has  beer  made.
 It  will  not  be  correct  to  criticize  the
 Finance  Minister  of  India.  Jt  has
 been  stated  that  it  was  a  lapse  on  his
 part,  or  possibly  intentionally,  that  no
 reference  was  made  to  the  rehabili-
 tation  or  the  allocation  of  money  for
 the  new  migrants  who  are  coming
 from  East  Pakistan  after  the  Ist
 January  this  year.  The  Finance  Min-
 ister  in  his  statement  in  this  very
 House  stated  that  prov'Sion  has  been
 made  under  the  budget  of  the  Minis-
 try  of  Works,  Housing  and  Rehabili-
 tation,  and  if  any  more  funds  are
 needed,  we  shal]  not  find  him  wanting,
 I  wish  to  assure  the  House  that  the
 hon.  Finance  Minister  has  given  me
 that  assurance  and  I  am  gratefu)  to
 him  as  a  Minister.

 It  is  a  fact,  as  some  hon.  Members
 remarked  yesterday  ang  today,  that
 it  is  a  big,  a  colossal  problem.  They
 said  that  I  may  be  bewildered  but  I
 should  not  be  staggered.  In  the  pre-
 sent  context  I  feel  both  bewildered
 anq  staggered.  Two  or  three  years
 ago  we  had  taken  stock  of  the  rehab'-
 litation  of  displaced  persons,  both  from
 West  ang  East  Pakistan,  and  we  had
 come  to  the  conclusion  that  in  regard
 to  this  colossal,  gigantic  problem  the
 country  could  look  back  with  satisfac-
 tion  and  pride.

 Shrimati  Renu  Chakravartty:  Abso-
 lutely  wrong  decision.

 Shri  Mehr  Chand  Khanna:  I  never
 interrupted  the  hon,  Jady  or  any  other
 Member.  Let  me  earry  on.

 An  Hon.  Member:  She  is  not  fn-
 terrupting;  it  is  loud  thinking,
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 Shri  Mehr  Chand  Khanna:  What  we
 dig  was—ang  I  accept  full  respunsi-
 Duy  407  lu—tnat  we  started  snrink-
 ing  we  M.nistry  of  Rehabil.tation  both
 at  ine  Ceatre  and  in  the  States.  We
 पांव  it  w.in  the  best  of  motives.  As  I
 have  said  in  this  House  beture—and  I
 repeat  it—we  wanted  the  refugees  to
 be  integratcd  into  the  economy  of  the
 State  ang  of  the  country  and  not  to
 be  treated  as  displaced  persons  for
 all  their  lives,

 But  Fate  willed  otherwise;  or,  I
 should  say,  Pakistan  willed  other-
 wise.  Mention  has  been  made  of  the
 condit:ons  that  have  been  created  in
 Est  Pakistan  since  the  beginning  of
 January  by  all  hon.  Members  and  I
 also  feel  that  the  conditions  there  ure
 mot  such  that  any  civilised  govern-
 ment  can  be  proud  of.  With  a  v:ew
 to  appreciate  the  significance  of  my
 remarks,  I  fee]  that  I  have  to  turn
 back  the  pages  of  history  by  5  or  20
 years.  The  partition  of  the  country
 took  place  in  1947,  Though  there  was
 exchange  of  population  and  there  was
 mass  exodus  from  West  Pakistan  into
 Ind’a,  such  was  not  the  state  in  East
 Pakistan.  There  the  first  migration
 spurt  took  place  in  the  year  1946-47.
 Reference  has  been  made  to  Noakhali,
 the  visit  of  the  Father  of  the  Nation
 to  that  area  and  the  great  humenita-
 rian  work  that  he  did.  It  actually
 cost  him  h’s  life  later.  In  that  spurt,
 5  lakhs  displaced  persons  came  from
 East  Pakistan  into  India.  The  second
 spurt  took  place  in  949  when  70
 lakhs  persons  came  making  a  total  of
 25  lakhs.  That  exodus  gave  birth  to
 the  Nehru-Liaquat  Pact.  J  do  not  want
 to  go  into  the  various  art’cles  of  the
 Nehru-Liaquat  Pact  but  there  are
 One  or  two  things  which  are  domi-
 nant  amd  which  nobody  can  forget.
 One  is  that  it  is  the  bounden  duty  of
 the  two  countries  to  infuse  a  sense  of
 security  amongst  the  minorities  and
 the  other  is  that  the  minorities  will  be
 ahle  to  hold  on  to  their  property,  to
 the'r  movable  amd  immovable  assets,
 and  they  shall  have  the  right  to  dis-
 pos  it  off.  These  were  the  hasis  of
 the  Nehrn-Liaquat  Pact.  Shri  Rishan-
 chander  Seth—he  is  not  in  the  House—

 APRIL  6,  J964  Jor  Grants  9६22

 nas  accuSeg  us  of  our  secular  ideclogy.
 4  wish  to  say  at  the  very  outset  tnat
 we  are  weuded  to  that  secwiar  ,deo-
 ogy  and  we  would  rather  go  down
 tnan  change  our  concept  of  ideclogy
 which  has  been  laid  before  us  by
 the  Father  of  the  Nation.  That  is  no
 reply  to  that.  What  we  did  was  we
 wvited  back  our  Muslim  brethern  who
 Nag  gone  away  from  ‘India  to  East
 Pakistan.  The:r  number  was  round
 about  5  Jakhs,  The  number  in  Ben-
 gal  may  be  9  lakhs,  but  we  have  also
 to  take  Tripura  into  consideratio:  and
 We  have  to  take  Assam  into  coms,dera-
 tion;  and  I  am  happy  to  say  that,  as
 the  Minister  in-charge  of  Rehabilta-
 tion,  as  one  who  has  to  deal  with  the
 Nehru-Liaquat  Pact,  everyone  of
 these  Muslims  was  inviteg  back  and
 restored  his  lands  and  holdings.  We
 gave  them  loans,  we  gave  them  grants
 —nothing  to  be  proud  of—because  we
 wanted  to  implement  the  Pact  loyally,
 honestly  and  faithfully,  and  then  ours
 is  a  secular  State.  But  what  happen-
 ed  on  the  other  side  is  the  question
 and  that  is  a  very  important  question.
 What  happened  on  the  other  side  is
 that  soon  after  the  Nehru-Liaquat
 Pact  had  been  5  8700  ang  we  itnple-
 mented  it,  possibly  the  masters  in
 Pakistan  completely  forgot  the  sacred
 er  the  honoureg  word  of  thcir  Prime
 Minister.  Im  1952,  7,627  migrants
 came;  in  ‘1953,  the  number  was  18,123;
 in  1954,  it  became  ‘1,17,881;,  in  ‘1955,
 it  rose  to  2,39,03l  and  in  1956,  it  was
 3,19,726.  So,  Sir,  you  wil)  see  that
 soon  after  the  Pact  was  signed  this
 exodus  of  the  minorities  from  East
 Pak’stan  into  India  has  been  steadily
 growing,  going  up  and  mounting  every
 year.

 Then,  we  were  accused  of  giving  tn-
 centives  to  the  minorities  in  East
 Pak’stan,  not  only  accused,  by  the
 Government  of  Pakistan  but  also  by
 the  Pakistan  High  Commissioner  in
 India,  who  is  no  longer  alive.  who
 made  the  charges  against  the  Govern-
 rent  of  India  that  we  were  inviting
 minorities  from  East  Pakistan  and
 giving  them  incentives,
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 Shri  Basumatari:  What  a  shame!

 Shri  Mehr  Chand  Khanna:  Then,
 with  a  view  to  take  the  thing  to  a
 logical]  conclusion,  a  conference  was
 held  in  Dacca.  The  then  Mimcrities
 Minister  was  Shri  C.  C.  Biswas.  He,
 the  Home  Minister  of  West  Bengal,  the
 late  Shri  Kalipada  Mukerjec  and  व्‌
 attended  that  Conference.  There  the
 Government  of  Pakistan  told  us  that
 they  promiseg  to  infuse  8  semse  of
 security  amongst  the  minorties  in
 East  Pakistan  but  they  wanted  us  to
 do  One  thing  namely  to  put  a  curb  on
 the  issue  of  migration  certificates,  the
 way  it  was  being  done,  and  that  cer-
 tain  priorities  should  be  laid  down.
 We  did  so.  Then,  a  Conference  of
 the  Rehabilitation  Ministers  of  the
 eastern  States  was  helg  in  Darjeeling
 of  which  a  menticn  has  been  made
 ang  the  Jady  Member  from  West  Ben-
 gal  has  read  the  extracts  from  that
 Confcrence.  The  Conference  was  at-
 tendeg  by  the  Rehab'litation  Ministers
 of  the  eastern  States  including  the
 present  Chicf  Minister  of  West  Ben-
 कप,  He  was  then  the  Rehabilitation
 Minister  and  he  was  assisted  by  two
 Deputv  Mnisters,  Shri  Tarunkanti
 Ghosh  ang  Shri  Purbi  Mukcrjee.  We
 took  a  further  decision  that  as  West
 Bengal  had  reacheg  a  saturation  point
 and  so  was  the  case  with  the  eastern
 States,  if  we  really  meant  to  rehabi-
 !tate  the  displaced  persons  who  had
 already  come—at  that  time  the  num-
 ber  in  camps  was  over  3  Jakhs  in  West
 Bengal—we  should  put  a  further  curb
 or  restriction  on  the  issue  of  the  mig-
 ration  certificates.  We  did  it.  We
 da  it  because  we  wanted  the  minori-
 tie,  to  stav  in  East  Pakistan  where
 it  was  assured  to  us  that  they  will  be
 provided  or  given  a  sense  of  security
 and  thew  shall  be  allowed  to  Jive  with
 peace  and  honour.  Crit'cism  was
 levelled  in  this  House  and  outside,  J
 was  criticised  in  West  Bengal  where
 ]  them  had  my  office.  But  I  can  as-
 sure  the  House  that  we  did  all  that
 with  the  best  of  intentions  and  with
 the  best  of  motives.  As  TI  said,  to
 turn  back  into  the  pages  of  history,
 T  feel.  after  these  six  years,  that
 though  we  took  that  step  with  the
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 best  of  motives  and  intentions,  per-
 haps  we  have  to  reverse  the  hands  of
 the  clock.

 About  this  new  wave  of  oppression
 that  has  started  in  East  Pakistan,  as
 has  been  mentioned  by  Shri  Nirmal
 Chandra  Chatterjee,  three  Ministers
 went  to  Calcutta  and  |  happened  to  be
 one  of  them.  After  discussing  the
 matter  w:th  the  State  Ministers  and  a
 large  number  of  reprezentatives  of
 West  Bengal,  we  immediately  took  a
 decision,  a  very  majo~  decision,  and
 that  was  that  the  issue  of  migration
 certificates  should  be  eased.  There
 may  be  complaints  hcre  and  there
 about  our  Deputy  High  Commissicner
 at  Dacca.  I  do  not  say  that  there  are
 No  complaints.  The  conditions  in
 wh'ch  these  unfortunate  peopfe  are
 being  asked  to  leave—]  am  a  refugee
 myself  and  I  have  been  through  the
 fire—are  such  that  they  naturally  feel
 that  they  must  rush  for,  What  we
 have  done  is  this.  We  have  dene  one
 thing  more,  that  we  are  not  waiting
 to  recognise  these  unfortunate  people
 who  only  come  with  migration  certi-
 ficates.  A  dec’sion  has  been  taken  and
 that  decision  is  being  implemented
 and  it  is  this  that  any  person  who
 comes  from  East  Pakistan  into  India,
 whether  he  comes  into  the  Garo  Hills
 of  Assam,  whether  he  comes  into  Tri-
 pura  or  whether  he  comes  through  the
 open  border  of  West  Bengal,  if  it  is
 certified  that  he  has  come  to  India
 on  or  after  the  Ist  Jemuary,  1964,  he
 will  be  entitled  to  relief  and  rehabi-
 litation  benefit.

 Shri  Hari  Vishnu  Kamath:  Certified
 by  whom?

 Shri  Mehr  Chand  Khanna:  Certified
 by  the  State  Government  concerned.
 We  are  mot  going  ‘nto  the  formalities
 ang  perhaps  it  wil]  be  comcede z  that
 a  great  majority  of  the  persons  who
 have  come  from  East  Pakisian  into
 India  have  come  without  migration
 certificates.  So,  that  is  nat  the  point.
 The  point  today  before  us  is  that
 certain  unfortunate  conditions  have
 been  created.  I  do  not  want  to  go



 9535  Demands
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 into  the  basis  of  those  unfortunate
 conditions.  They  are  for  the  Home
 Min  sters  of  India  and  Pakistan  to
 discuss,  examine  ang  look  into.  But
 one  thing  is  very  obvious  to  me  that
 al}  this  that  has  happened—I  am  not
 saying  so  myszif;  I  am  only  repeat-
 ing  what  has  been  told  to  me—is  the
 result  of  del  berate  policy  of  the
 Pakistan  Government  that  the  mino-
 rities  should  be  thrown  out  or  squeez-
 eq  out  of  East  Pakistan.

 Shri  Hari  Vishnu  Kamath:  Shame.

 Shri  Mehr  Chand  Khanna;  I  am  not
 saying  so,  because  J  know  _  nothing
 about  फ्  I  have  not  been  there,

 Shri  Hari  Vishnu  Kamath:  But  my
 hon.  friend  has  been  there.

 Shri  Mehr  Chand  Khanna:  I  have
 not  been  there.  I  have  only  been  to
 the  border.  J  am  coming  to  thit  point.
 My  hon,  frieng  may  bear  with  me
 for  a  few  minutes.

 When  I  went  to  the  Garo  Hills  and
 I  saw  a  large  number  of  refugees
 there,  I  talked  to  them,  and  some  of
 them  told  me  these  things.  A  very
 respected  padiri  told  me  that  “We
 were  told  six  months  ago  that  ‘You
 may  sow  the  harvest,  but  you  shall
 never  be  allowed  to  reap  it’.”  I  have
 on  my  right  side  a  colleague  of  mine
 who  three  or  four  months  ago  came
 and  told  me  that  this  was  what  he  had
 heard  about  the  happenings  in  East
 Pakistan.  Even  then,  one  may  accept
 or  may  not  accept  at  face  value  the
 statement  of  these  unfortunate  peopie
 who  have  told  me  that  there  js  a  deli-
 berate  policy  of  throwing  out  the
 minorities  from  East  Pakistan.  But  I
 want  to  refer  to  one  thing.

 Shri  Hari  Vishnu  Kamath:  When
 my  hon,  friend  haq  heard  lke  that
 from  his  colleague,  did  he  convey  it
 to  the  Prime  Minister  at  that  time?

 Shri  Mehr  Chand  Khanna  It  was
 only  a  month  or  so  when  I  went  to
 Assam.
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 Now,  here  is  something  very  startl-
 ing.  I  was  told  by  some  of  the  foreign
 correspondents  here  ‘You  are  very
 unkind  to  the  Muslims  here  (the  in-
 filtrators  here);  you  are  sending  them
 back;  you  have  hardly  any  refugee
 problem  in  the  State.’.  Now,  they
 have  gone  there,  and  seen  things  for
 themselves  ang  they  have  written  a
 large  number  of  articles.

 But  here  is  something  which  I  w'sh
 to  place  before  the  House,  which  has
 not  been  saig  by  me  or  even  by  a
 member  of  the  minority  community
 from  East  Pakistan,  whether  Hindu,
 Christ an  or  Buddhist.  This  is  the
 Easter  broadcast  made  by  the  Archbi-
 shop  of  Dacca,

 Shri  A.  C.  Guha  (Barasat):  Broad-
 cast  from  where?

 Shri  Mehr  Chand  Khanna:  I  am
 sorry;  it  is  not  a  broadcast;  anyhow,
 I  am  not  sure  about  it.  It  is  the  Easter
 Message  dated  the  29th  March,  1964,
 Biven  by  Rev.  Lawrence,  Archbishop
 of  Dacca.  J]  am  reading  it  out  for  the
 information  of  the  House.

 Shrkmati  Renu  Chakravartty:  It
 has  come  in  the  papers  already.

 Shri  Mehr  Chand  Khanna:  Whut  my
 hon.  friend  has  saiq  is  such  that
 nothing  of  it  has  come  in  the  papers,
 and  she  has  saiq  everything  original
 and  new!  In  fact,  I  have  been  hear-
 ing  all  that  story  for  the  last  ten
 years,  and  there  is  nothing  new  that
 she  has  said,

 Shri  Alvares  (Panjim):
 startling  because
 the  papers  already.

 It  is  not
 it  has  come  in

 Shri  Mehr  Chand  Khanna:  The  re-
 levant  passage  which  J  am  going  to
 reaq  out  has  not  come  in  the  news-
 papers,

 Some  Hon.  Members:  All  right,  the
 hon.  Minister  may  go  ahead  with  the
 quotation.
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 Shri  Mehr  Chand  Khanna:  The
 Archbishop  says:

 “Perhaps  never  has  there  been
 so  much  real  physical  and  mental
 suffering  in  this  Archdiocese  as
 during  the  past  month  or  two....
 They  have  been  the  vic'ims  of  har-
 assment,  of  mental  affliction,  of
 physical  mistreatment.”.

 --he  was  referring  to  the  minorities
 there,  namely  the  Christians.  Then,
 he  says:

 “Their  homes  have  been  violat-
 ed,  their  securi‘y  of  body  and
 peace  of  mind  lost.  Conditions
 were  so  bad  that  the  Christians,
 almost  30,000  of  them,  fled  from
 their,  homes  into  India,  leaving
 behind  all  their  earthly  posses-
 sions.  Some  lost  their  lives;  others
 were  wounded;  some  are.  still
 under  treatment  in  hospitals  and
 camps.”.

 Now  comes  tho  real  portion  of  the
 message  which  I  want  to  place  before
 the  House.  The  Archbishop  says:

 “It  has  been  a  sad  experience  for
 these  refugees,  a  time  of  real
 sorrow.  .But  I  was  aware  of  the
 danger  long  ago.”.

 He  says:
 “Not  all  of  you  are  aware  of

 these  happenings.  But  I  was
 aware  of  the  danger  long  ago,  and
 I  warned  the  Government.  .”

 —that  reference  is  to  the  Government
 ef  Pakistan—

 “  .0f  what  was  likely  to  hap-
 pen  if  strict  measures  were  not
 taken  to  stop  these  injustices.
 Unfortunately,  my  warnings  were
 not  heeded.  I  have  spent  a  great
 deal  of  time  during  these  months
 in  the  border  area,  trying  to  keep
 our  people  from  going  away.  You
 would  not  believe  that  such  things
 could  happen  in  such  a_  short
 time.”.

 ¥  do  not  want  to  make  any  commen-
 tary  on  what  the  Archbishop  has  said.
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 But  one  thing  is  obvious  namely  that
 what  the  poor  tribals  told  me—and
 they  are  very  honest  people—in  the
 Garo  Hills  has  been  repeated  by  no
 less  an  authority  than  the  Archbishop
 of  Dacca  who  lives  in  Pakistan  and
 who  should  be  fully  conversant  with
 the  conditions  there.

 It  is  stated,  and  I  think  very  earnest-
 ly,  that  those  who  want  to  come  out,
 even  under  the  Nehru-Liaquat  Pact
 have  the  free  right  to  coms  away.

 Bu.  that  is  not  all  that  the  Pakistan
 Government  has  done.  Let  me  inform
 the  House  of  one  or  two  more  things
 as  to  the  way  the  minorities  are  boing
 treated  there.  I  am  quoting  from  The
 Amrita  Bazar  Pairika  dated  the  l8th
 February,  ‘1964,  but  I  have  got  the
 official  papers  too.  They  promulgated
 an  ordinance,  th»  ordinance  to  be
 known  as  the  East  Pakistan  Disturbed
 Persons  Rehabilitation  Ordinance,  1964.
 I  would  like  the  House  to  know  what
 is  being  done  under  the  Ordinance.
 The  paper  says:

 “The  Ordinance  also  lays  down
 that  no  deed  of  transfer  of  the
 immovable  property  by  a  member
 of  the  minority  community  will  be
 deemed  to  be  valid  and  legal  un-
 less  it  had  been  made  with  the
 prior  permission  of  the  Deputy
 Commissioner.”.

 Under  the  Nehru-Liaquat  Pact,  a
 member  of  the  minority  community,
 whether  in  this  country  or  in  that
 country,  had  the  unrestricted  right  to
 dispose  of  his  property.  But,  accord-
 ing  to  the  displaced  persons  whom  I
 have  met  in  Mana  and  talked  to,  they
 said  that  previously  they  used  to  get
 something  out  of  their  property,  but
 now  they  had  been  debarred  under
 this  ordinance  from  doing  anything.

 One  or  two  more  things  also  have
 come  to  my  notice,  and  I  feel  it  a  part
 of  my  duty  to  take  the  House  into
 confidence  in  regard  to  them.  Very
 recently,  according  to  our  information,
 instruc'ions  had  been  issued  by  the
 Government  of  East  Pakistan  for  the
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 (Shri  Mehr  Chand  Khanna]
 freezing  of  all  provident  fund  dues  of
 primary  school  teachers  belonging  to
 the  minority  community.  If  they  want
 to  come  over  to  India,  they  cannot  now
 realise  or  collect  their  provident  funds.
 There  is  one  more  thing  in  this  con-
 nection.  According  to  secret  instruc-
 tions—it  is  very  difficult  for  me  to
 au‘henticat>  these,  but  my  information
 is  also  secret  and  reliable—issued  to
 the  district  officials,  members  of  the
 minority  community  are  not  permitted
 to  sell  their  movable  properties  also,
 Immovabl2>  property  you  cannot  sell
 withou'  the  permission  of  the  district
 authorities;  movable  property  you  can-
 not  bring;  provident  funds  are  frozen,
 are  to  be  left  there.  So,  under  these
 conditions,  if  T  am  asked  tho  question
 what  I  propose  to  do  as  the  Rehabilita-
 tion  Minister,  my  only  reply  will  be
 this:  I  may  have  defaulted  in  the
 pas‘,  I  may  not  have  stood  by  them
 gs  was  expected  of  me  by  them  or
 by  som>  of  the  Members  sitting  oppo-
 site,  but  I  can  give  one  categorical  as-
 surance  to  the  House,  that  as  long  as
 I  remain  the  Rehabilitation  Minis‘er
 of  India,  it  shall  be  my  bounden  duty
 —I  do  not  want  to  invite  anybody,  but
 whoever  comes  to  India,  it  shall  be
 ny  bounden  duty—to  see  that  they  are
 fiven  relief  and  rehabilitation  assis-

 tance.

 It  is  not  a  matter  for  me  to  decide
 whether  a  displaced  person  should
 Se  rehabilitated  in  West  Bengal,  or
 whether  I  should  take  him  to  Madhya
 Pradesh,  Orissa  or  Maharashtra.  That
 ‘nay  be  a  matter  for  my  friends  oppo-
 site  with  the  Chief  Minister  of  West
 Bengal.  I  do  not  come  into  that  pic-
 ure  at  all.

 My  posi‘ion  today  is  that  if  we  are
 Boing  to  treat  this  problem  as  a
 national  problem  and  all  the  State
 Governments  are  coming  to  my  help,
 and  if  the  West  Bengal  Government
 fee],  and  do  feel  very  rightly,  that
 ‘they  reachod  the  saturation  point  long
 ago,  I  cannot  ask  the  State  Govern-
 ment  to  rehabilitate  the  displaced  per-
 ‘sons  in  that  State.
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 Shrimati  Renu  Chakravartty:  They
 will  not  be  rehabilitated  at  all,  that  is
 all,

 Dr.  Ranen  Sen:  They  have  not  been
 rehabilitated.

 Shri  Mehr  Chand  Khanna:  Forty-two
 lakhs  of  displaced  persons  have  come
 from  East  Pakistan.  I  am  talking  of
 East  Pakistan.  More  than  32  lakhs
 are  in  West  Bengal.  Two-thirds  of  the
 lands  have  remained  in  East  Pakis‘an.
 In  the  truncated  Stat>  of  West  Bengal,
 over  and  above  their  own  population,
 they  have  got  nearly  30  to  35  lakhs
 of  displaced  persons  already.  The  pro-
 blem  is  of  rehabilitation.  When  we
 accept  it  as  a  national  problem,  it  is
 our  duty  to  sre  that  they  are  rehabili-
 tated.  Why  should  it  bother  Shrimati
 Renu  Chakravartty,  or  for  the  mat‘er
 of  that,  Dr.  Ranen  Sen,  why  should
 they  insist  that  they  be  rehabilitated
 in  West  Bengal?

 Shrimati  Renu  Chakravartty:  We  in-
 sist  because  their  people  are  there.

 Shri  Mehr  Chand  Khanna:  You  can
 insist,  you  can  go  ०  insisting.

 Some  of  these  friends  go  to  Mana
 camp,  stay  there  for  24  hours,  and
 issue  a  statement  which  comes  out  in
 the  newspapers.  Here  is  my  young
 colleague  who  has  spent  there  not
 days,  but  nights,  he  has  looked  into
 the  problems  of  these  unfortunate  peo-
 ple.

 Shri  Hari  Vishnu  Kamath:  Nights
 and  days,  not  merely  nights.

 Shri  Mehr  Chand  Khanna:  Nights
 and  days.  He  has  taken  charge  of
 the  Mana  camp.  I  have  given  him
 charg>  of  the  Dandakaranya  Autho-
 rity.  I  have  told  him  that  any  work
 he  wants  to  do  in  West  Bengal,  he  is
 fully  entitled  to  do,  and  he  shall  have
 my  full  support  and  co-operation  in
 that  matter.  He  has  been  there.  What
 do  they  say?

 Shrimati  Renu  Ohakravartty:  Make
 him  the  Minister.
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 Shri  Mehr  Chand  Khanna:  The  only
 demand  that  they  have  made  is  that
 camps  should  be  opened  in  West  Ben-
 gal.  That  is  all.

 Dr.  Ranen  Sen:  No,  no.

 Shrimati  Renu  Chakravartty:  We
 have  not  asked  for  that.  If  those  who
 have  come  to  West  Bengal  and  are
 staying  there,  want  some  assistance,
 you  should  give  it.

 Shri  Mehr  Chand  Khanna:  No,  no.
 They  have  said  three  things:  firstly,
 conditions  in  Mana  camp  are  not  very
 good;  secondly  Shri  Mehr  Chand
 Khanna  should  resign.  (Interruptions)
 Do  not  get  excited.  Thirdly,  camps
 should  be  opened  in  West  Bengal.
 Why?  Because  some  of  my  friends
 wish  to  repeat  the  same  old  story.

 Shrimati  Renu  Chakravartty:  This
 is  the  petty  outlook  of  Shri  Khanna,
 not  a  national  outlook.  You  have  no
 big  heart.  You  always  bring  in  party
 politics.

 Shri  Mehr  Chand  Khanna:  I  am  not
 interested  in  Bengal  politics.  My
 Deputy  Minister  may  be,  he  comes
 from  that  State.  I  am  a  Stateless  man,
 with  no  language,  nothing  to  fall  back
 upon.  My  province  has  remained  on
 the  other  side  of  River  Indus,  and
 here  I  am.

 Shri  H.  N.  Mukerjee  (Calcutta  Cen-
 tral);  Why  does  the  Minister  brush
 aside  the  suggestion  of  a  veteran
 Gandhiist  like  Shri  Satish  Chandra
 Dasgupta  that  a  million  people  can  be
 settled  in  West  Bengal  in  the  Sunder-
 bans  area  and  in  the  northern  districts?
 It  is  not  we  alone.  Please  do  not  make
 us  the  target  of  your  political  attack.
 It  has  nothing  to  do  with  your  job.
 Please  try  to  do  something  to  help
 them.

 Shri  Mehr  Chand  Khanna:  I  am
 grateful  to  Shri  प्र.  N.  Mukerjee  for
 having  reminded  me  about  the  obser-
 vations  made  by  Shri  Satish  Chandra
 Das  Gupta.  I  have  not  been  told  any-
 thing  about  it.  (Interruption).  This
 running  commentary  is  going  on!
 2(Ai)LSD—7.
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 Shri  Dinen  Bhattacharya  (Seram-
 pore):  That  is  because  you  are  saying
 something  absurd.

 Shrimati  Renu  Chakravartty:  He
 makes  a  hullabaloo.

 Shri  Dinen  Bhattacharya:  He  is  read-
 ing  from  Amrit  Bazar  Patrika  but  has
 not  seen  this  statement,

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Mehr  Chand  Khanna:  Yester-
 day,  I  was  told  that  if  I  did  not  give
 in,  as  Shri  Kamath  did  not  give  in,  I
 had  the  right—

 Shri  Hari  Vishnu  Kamath:  I  gave  in
 once  or  twice.  He  forgets.

 Shri  Mehr  Chand  Khanna:  I  have
 not  seen  that  scheme.  I  want  to  make
 it  absolutely  clear.  Schemes  are  to
 be  formulated  by  the  Siate  Govern-
 ments  and  not  by  the  Government  of
 India.  That  is  the  first  point.  Then,
 they  have  to  decide  about  the  suit-
 ability  of  lands  and  all  that.  I  do
 not  do  so.  Hundred  per  cent  finances
 are  provided  by  the  Government  of
 India  and  not  by  the  State  Govern-
 ment.  As  regards  the  Sunderbans,  I
 had  not  gone  into  the  details  of  this
 scheme,  but  I  can  tell  the  House  from
 my  own  experience  that  we  formulated
 a  scheme  called  the  Herobhanga
 scheme.  I  think  Shri  Chatterjee  will
 bear  me  out,  though  he  cannot  agree
 with  me.  We  formulated  the  Hero-
 bhanga  scheme.  I  went  there  myself.
 That  scheme  was  formulated.  That
 scheme  cost  us  many  lakhs  of  rupees.
 It  was  done  during  the  time  of  the
 late  Dr.  B.  C.  Roy.  But  in  spite  of  the
 lakhs  and  lakhs  of  rupees  that  we
 spent  on  it—I  hope  the  Chairman  of
 the  PAC  will  not  take  notice  of  it,  and
 my  hon.  lady  friend  from  Assam  will
 not  throw  it  at  my  face—what  hap-
 pened  after  three  years  was  that  this
 area  was  found  to  be  full  of  creeks;
 the  soil  is  below  the  sea-level  and  the
 creeks  have  to  be  plugged.  Even  with
 five  years’  monsoon,  the  salinity  of  the
 soil  cannot  be  washed  away.
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 An  Hon.  Member:  Why  did  you  cor-
 rect  it?

 Shri  Mehr  Chand  Khanna:  Because
 I  made  a  mistake.  I  am  not  going  to
 make  another  mistake  even  if  he  wants
 Me  to  do  so.

 Shri  A.  C.  Guha:  Before  that  scheme
 was  taken  up,  I  think  that  there  was
 an  insistent  demand  from  that  side  of
 the  House  for  taking  up  that  scheme.

 Shri  Mehr  Chand  Khanna:  I  was
 new  to  Bengal.  I  succumbed  to  that
 pressure,  little  realising....

 Shrimati  Renu  Chakravartty:  Shri
 Guha  has  changed:  he  was  in  tears  a
 little  while  ago.

 Dr.  Ranen  Sen:  They  were  crocodile
 tears!

 Shri  Mehr  Chand  Khanna:  I  have
 very  little  time  Icft.  So,  I  would  like
 tc  go  to  the  basic  things.  Firstly,  I
 agree  that  this  is  a  new  problem
 which  has  been  thrust  upon  us,  and
 though  the  magnitude  and  the  size  of
 the  problem  is  not  known  and  is  de-
 pendent  completely  upon  the  mercy  of
 Pakistan,  this  problem  has  to  be  dealt
 with  on  an  emergency  basis.  We  have
 taken  a  few  steps  and  I  would  like  to
 énumerate  them.  The  first  step  is  that
 I  have  requested  the  State  Govern-
 ments  that  a  senior  Minister  should
 be  put  in  charge  of  rehabilitation.

 An  Hon.  Member:
 been  put.

 He  has  already

 Shri  Mehr  Chand  Khanna:  I  have
 seen;  I  have  gone  there.  I  have  met
 a  large  number  of  Chief  Ministers.  A
 senior  Minister  should  be  put  in  charge
 of  rehabilitation  and  some  Chief
 Ministers  themselves  have  agreed  to
 take  over  the  rehabilitation  portfolio.
 Another  thing  that  we  have  done  is
 that  a  senior  officer  should  be  put  in
 sole  charge  of  the  rehabilitation  work.
 Thirdly,  we  have  told  the  State  Gov-
 ernments  that  the  relief  and  rehabili-
 tation  departments  in  their  States
 should  be  strengthened.  The  same
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 thing  I  have  done  in  my  own  Minis-
 try.  We  have  appointed  a  very  senior
 Officer  in  charge  of  rehabilitation.  We
 have  strengthened  the  rehabilitation
 department.  We  are  appointing  liai-
 son  officers  between  the  Government
 of  India  and  the  State  Governments.
 I  am  even  thinking  that  if  circum-
 stances  warrant,  we  may  have  to  re-
 start  our  branch  secretariat  in  Cal-
 cutta.

 One  thing  more  I  might  say  as  well,
 I  know  the  feelings  of  the  House  and
 their  desire  for  the  relief  and  rehabili-
 tation  of  these  unfortunate  victims  of
 communal  frenzy;  if  in  the  near  future,
 we  come  to  the  conclusion  that  there
 is  no  possibility  of  this  exodus  going
 down,  I  assure  the  House  that  I  would
 be  the  first  to  go  to  the  Prime  Minis-
 ter  of  India  and  tell  him  that  the  time
 has  come  when  a  separate  Rehabilita-
 tion  Ministry  should  be  created.  (In-
 terruptions).

 Shri  C.  K.  Bhattacharyya:  Why  not
 tell  him  now?

 Shri  Mehr  Chand  Khanna:  You
 know  the  reasons.  (Interruptions).
 Before  I  go  to  the  residuary  problem,
 I  would  like  to  make  certain  observa-
 tions.  I  feel  that  in  the  past  the
 history  has  repeated,  and  the  exodus
 of  the  minorities  from  East  Pakistan
 is  an  unending  problem—the  first
 spurt,  the  second  spurt,  the
 third  spurt  and  the  _  fourth
 spurt.  In  spite  of  all  that,  I  wish
 to  appeal  to  the  Home  Minister  of
 Pakistan  who  is  coming  here  tomor-
 row—I  and  he  both  come  from  the
 same  place.

 Shrimati  Renu  Chakravartty:  That
 is  the  reason.

 Shri  Hari  Vishnu  Kamath:  It  will
 be  helpful.

 Shri  Mehr  Chand  Khanna:  You  ap-
 peal  even  to  the  foreign  countries
 ‘When  I  appeal  to  a  neighbour  of  mine,
 you  are  getting  excited.
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 Shri  Hari  Vishnu  Kamath:  I  said,  it
 will  be  helpful.

 Shri  Mehr  Chand  Khanna:  It  should
 be  helpful.  Mr.  Habibullah  Khan  is  a
 Pathan  and  he  comes  from  the  North-
 West  Frontier  Province.  He  is  one  of
 those  persons  who  has  sacrificed  a  lot
 in  the  emancipation  of  the  motherland.
 I  have  not  seen  him....

 Shrimati  Renu  Chakravartty:  Like
 Gen.  Ayub  Khan,  he  is  also  a  Pathan.

 Shri  Mehr  Chand  Khanna:  Gen.
 Ayub  Khan,  is  also  from  the  same
 part  of  the  country  that  I  come  from.

 Shrimati  Renu  Chakravartty:  But
 Badshah  Khan  is  not  of  your  type.

 Shri  Mehr  Chand  Khanna:  The
 Minister  of  Parliamentary  Affairs  says
 J  am  in  good  company!

 Shri  con  K.  Bhattacharyya:  If  I
 may  interrupt  the  hon.  Minister.
 From  the  floor  of  the  House,  some  time
 back  he  made  an  appeal  to  Gen.
 Ayub  Khan’s  Pathan  code  of  honour.
 Will  he  say  what  reply  he  has  got
 to  that  appeal  to  the  Pathan  code  of
 honour?  The  reply  has  come  in  the
 form  of  this  fourth  exodus.  (Interrup-
 tions),

 Shri  Mehr  Chand  Khanna:  If  the
 mood  of  the  House  is  that  no  appeal
 should  be  made  to  the  Government
 of  Pakistan,  certainly  I  will  stop  it
 there.  But  my  only  feeling  is  that
 the  conference  which  is  going  to
 be  held  tomorrow  should  succeed.

 When  we  have  43  to  5  crores  of
 Muslims  in  this  country,  when  the
 Muslim  population  in  this  country
 is  more  than  the  total:  population  of
 East  Pakistan  or  for  the  matter  of
 that,  of  West  Pakistan  or  nearly  50
 per  cent  of  the  two  put  together,  ours
 is  a  secular  State  and  to  us  the  ques-
 tion  of  a  few  thousands  of  infiltrants
 here  or  there  is  not  a  very  important
 question..  The  Government  of  Pakis-
 tan  must  realise  that  if  we  can  give
 security  to  5  crores  of  Muslims  in
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 this  country  and  give  them  equal
 rights,  if  we  can  shoot  people  in  Jam-
 shedpur,  Rourkela  and  in  the  streets
 of  Calcutta  to  conserve  our  secular
 aspect,  this  little  thing  does  not  worry
 us.  But  what  worries  us  is  this.  If
 we  are  in  a  position  to  create  a  sense
 of  security  amongst  the  minorities
 here—they  can  even  reach  the  highest
 office  of  the  State—I  expect  from  my
 two  Pathan  colleagues—whether  I  ap-
 peal  to  them  in  the  name  of  the
 Patnan  code  of  honour  or  not—
 I  certainly  wish  to  tell  them  that  a
 stats:  of  affairs  like  that  might  have
 not  very  desirable  repercussions.  We
 want  to  avoid  that.  We  do  not  want
 those  repercussions.  But  there  are
 men  like’  Shri  Bishanchander  Seth,
 Shri  Bade  and  others  in  this  House
 who  do  not  agree  with  me,  who  do  not
 agree  with  my  line  of  approach.

 Shri  Hari  Vishnu  Kamath:  They,
 the  Pakistani  friends  are  not  your
 colleagues.

 Shri  Mehr  Chand  Khanna:  I  have
 read  the  resolution  of  the  Hindu  Maha-
 sabha  this  morning.

 Shri  P.  Venkatasubbaiah  (Adoni):
 Does  Shri  Badrudduja  agree  with  you?

 Shri  Mehr  Chand  Khanna:  He  will
 never  agree  with  me.  He  will  agree
 with  me  when  it  suits  him.

 Shri  Bade  (Khargone):  I  do  not
 agree  with  you.  When  in  East  Pakis-
 tan  thousands  of  Hindus  are  being
 massacred  you  are  sitting  silent  here
 and  the  Members  are  shedding  tears
 here.

 Shri  Mehr  Chand  Khanna:  I  have
 every  sympathy  for  them.  I  know
 what  killing  and  shooting  is.  I  have
 seen  innocent  people  killeqd  and  shot
 before  these  unfortunate  eyes.  I  have
 told  you  as  a  Rehabilitation  Minister
 that  this  Government  or  this  Ministry
 shall  not  be  found  wanting  in  giving
 them  relief  and  rehabilitation.  I
 have  said  so  before  and  I  repeat  it.
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 {Shri  Mehr  Chand  Khanna]
 I  just  want  to  take  five  or  ten

 minutes  on  the  residuary  problem.
 The  residuary  problem  of  West  Ben-
 gal  is  not  denied.

 Shri  Dinen  Bhattacharya:  It  is  still
 residuary?

 Shri  Mehr  Chand  Khanna:  Do  you
 know  the  meaning  of  the  word  “resi-
 duary”.

 Shrimati  Renu  Chakravartty:  Please
 educate  us.

 Shri  Mehr  Chand  Khanna:  Certain-
 ly  I  can.  “Residuary”  is  residuary.
 If  we  assess  the  entire  problem,
 what  remains  to  be  tackled  is  called

 ‘the  residuary  problem.  You  may  call
 it  8  probicm  of  partially  rehabilitated.
 By  whatever  name  you  may  call  it,
 we  accept  that  there  is  a  problem.  I
 also  accept  the  statement  made  by
 one  of  our  eminent  Congress  leaders.
 To  say  that  he  has  done  it  after  ten
 or  twelve  years,  I  think,  is  perversion
 of  truth.  For  seven  years  when  I
 stayed  in  Calcutta  and  even  after  that,
 I  have  received  admirable  help  from
 that  great  gentleman.  He  is  a  Mem-
 ber  of  this  House.  What  he  has  said
 is  correct.  I  qo  not  deny  it  as  a  Reha-
 bilitation  Minister.  But,  Sir,  the  as-
 pect  of  the  matter  is  that  this  prob-
 lem  of  partially  rehabilitated  or  resi-
 duary  problem,  as  was  indicated  by
 my  colleague,  was  assessed  with  the
 Chief  Minister  of  West  Bengal,  the
 late  Dr.  B.  C.  Roy.  We  assessed  it
 two  or  three  years  ago  when  Dr.  B.  C.
 Roy  was  alive.  In  terms  of  money
 the  assessment  was  Rs.  23  crores.

 Shrimati  Renu  Chakravartty:  We
 have  got  a  letter  from  the  Govern-
 ment  of  West  Bengal  saying  that  it  is
 Rs.  60  crores.

 Shri  Mehr  Chand  Khanna:  You  can
 go  on  quoting  the  West  Bengal  Gov-
 ernment  when  it  suits  you.  That  is
 always  the  case  with  you.  It  was  as-
 sessed  between  the  Chief  Minister  of
 West  Bengal,  the  present  Chief  Minis-
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 ter  and  myself.  The  former  Finance
 Minister,  Shri  Morarji  Desai  was  also
 there.  It  is  all  recorded.  Schemes  to
 the  extent  of  Rs.  8  crores  and  odd
 have  already  been  sanctioned.  Sche-
 mes  to  the  extent  of  Rs.  5  crores  still
 remain  to  be  sanctioned.  I  told  the
 Rehabilitation  Minister,  Shrimati  Ava
 Maiti  only  a  few  days  ago  to  send  up
 these  schemes  because  we  want  to
 sanction  them.  After  the  schemes  are
 sent  up,  sanctioned  and  implemented,
 I  am  certain  that  there  shall  be  no
 problem,  either  residuary  or  partially
 rehabilitated,  in  West  Bengal.  Till
 these  schemes  are  sanctioned  this
 problem  is  there.

 Now,  the  hon.  lady  Member  made
 a  reference  to  the  non-payment  of
 compensation  to  the  displaced  persons
 who  have  come  from  East  Pakistan
 into  India.  She  also  reminded  me
 about  my  promise  in  regard  to  the
 remission  of  loans.  Sir,  the  position
 stated  by  her  is  entirely  correct.
 The  same  was’  mentioned  by  Shri
 Guha,  one  of  the  best  friends  of  the
 Ministry  and  the  refugees,  who  takes
 always  a  rational  and  practical  view
 of  things.  He  has  been  impressing
 upon  us  this,  and  very  rightly.  The
 position  is,  as  far  as  displaced  persons
 from  West  Pakistan  are  concerned,  we
 have  given  them  compensation  for  the
 properties  left  in  West  Pakistan.
 There  is  the  contribution  from  the
 Government  of  India  as  well  as  large
 evacuee  interests,  left  by  the  Muslims
 here.  There  is  no  such  thing  as  eva-
 cuee  Muslim  interests  in  West  Bengal;
 Shri  Bhadrudduja  would  bear  me  out,
 as  also  Shri  Elias.  There  is  no  eva-
 cuee  property  there.

 It  is  accepted  that  when  the  loans
 were  given  in  the  beginning  they
 were  given  in  driblets.  It  is  also  ac-
 cepted  that  though  the  loans  given  te
 the  displaced  persons  of  West  Pakis-
 tan  were  adjusted  as  public  dues  no
 remission  has  been  made  there,  as  we
 had  no  evacuee  property  there.  This
 matter  was  placed  before  the  Cabinet,
 it  has  been  before  the  Finance  Minis-
 try  and  it  has  been  accepted  that  loans
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 should  be  remitted  to  the  displaced
 persons  from  East  Pakistan  who  have
 settled  either  in  West  Bengal,  Bihar,
 Orissa,  U.P.  or  Assam.  I  will  give  you
 the  gist  of  the  decision  that  we  have
 taken.  )  might  tell  the  House  that
 the  financial  implications  of  this  deci-
 sion  are  likely  to  be  anything  like
 Rs.  50  crores,  if  not  more.  The  tota)
 amount  of  loans  given  right  from  the
 beginninz  up  till  today  is  Rs.  80  crores
 in  the  castern  region.  We  have  not
 been  abl>  to  collect  the  data,  and  that
 is  one  .eason  why  we  delayed  the
 announcument  of  the  decision.

 Shri  Bari  Vishnu  Kamath:  Includ-
 ing  interest?

 Shri  Mehr  Chand  Khanna:  I  am
 coming  {o  that.  I  will  give  you  all
 that.  It  will  be  anything  like  Rs.  50
 erores,  if  not  more.

 I  am  making  a  categorical  statement
 en  behalf  of  the  Government  of  India.
 The  decision  that  is  taken  is  this:  qd)
 that  loans  advanced  to  the  displaced
 persons  from  East  Pakistan  will  be
 remitted  up  to  the  extent  of  Rs.  1,000
 in  each  case;  (2)  that  if  after  remis-
 sion  as  stated  above,  there  is  any
 balance  left,  the  amount  in  excess  of
 Re.  2,000  will  also  be  remitted.  Whe-
 ther  we  have  given  a  loan  of  Rs.  3,000
 or  4,000  or  5,000,  whatever  the  amount
 may  be,  no  refugee  shall  be  asked  to
 pay  back  more  than’  Rs.  2,000.  I
 think  that  will  be  within  his  paying
 eapacity.  No.  8,  for  the  information
 ef  Shri  Kamath....

 Shri  Hari  Vishnu  Kamath:  What  is
 that?

 Shri  Mehr  Chand  Khanna?  ....n0
 interest  would  be  charged  on  the
 amounts  remitted.

 Shri  Hari  Vishnu  Kamath:  §Some-
 thing  at  least.

 Shri  Mehr  Chand  Khanna:  No,  4,
 the  State  Government  will  be  absolved
 of  the  responsibility  to  share  any  por-
 tion  of  the  loss  on  loans;  that  is,  hun
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 dreg  per  cent  responsibility  of  loans
 will  be  that  of  the  Government  of
 India.  Then,  we  have  excluded  cer-
 tain  categories  like  RBRB  loans,  big
 business  loans  and  RFA  loans.

 Shrimati  Renu  Chakravartty:  Are
 you  including  RBRB  loans?

 Shri  Mehr  Chand  Khanna:  Can
 you  reasonably  expect  RBRB  loans  to
 be  included?  That  is  excluded;  so  also
 RFA  loans  and  big  business  loans.
 Yet,  the  impact  of  the  remission  will
 be  more  than  Rs.  50  crores.

 We  are  issuing  instructions  to  the
 State  Governments  on  the  following
 lines.  The  remission  proceedings  will
 start  only  when  the  complete  loan
 burden  of  a  family  had  been  worked
 out  and  known;  in  other  words,  indi-
 vidual  loan  accounts  are  to  be  prepar~
 ed  and  considered  on  the  basis  of  the
 above  formula.  We  have  given  full
 authority  to  the  State  Governments.

 Secondly,  each  case  should  be  pro-
 eessed  by  the  district  authority  and  far
 this  purpose  the  Finance  Departments
 of  the  State  Governments  will  lay
 down  the  drill  A  co-ordinated  state-
 ment  should  be  furnished  to  the  Centr-
 al  Government  showing  the  amount  re-
 mitted  during  that  particular  quarter.
 This  is  necessary  in  order  to  make  a
 countervailing  provision  in  the  reve-
 mue  budget  of  the  Government  6
 India  against  which  the  loans  will
 dave  to  be  adjusted

 It  will  be  seen  that  the  real  and
 honest  intention  is  that  the  residuary
 problem  and  the  problem  of  partially
 rehabilitated  in  the  State  of  West
 Bengal  should  be  liquidated  very
 soon.  For  that  we  are  making  a
 provision  of  Rs.  45  crores.  Again,
 loans  which  have  been  given  in  dri-
 blets  or  loans  which  go  beyond  a  cer-
 tain  ceiling  are  both  to  be  remitted
 and  scaled  down  and  the  impact  of  it
 will  be  more  than  Rs,  50  crorca,  With
 these  two  decisions  I  am  more  than
 confident  and  certain  that  the  problem
 ef  the  partially  rehabilitated  in  the
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 (Shri  Mehr  Chand  Khanna]
 eastern  region  will  be  completely  re-
 solved.

 Shrimati  Renu  Chakravartty:
 Rs.  5  crores  will  not  do.

 Shri  Mebr  Chand  Khanna:  |  know,
 you  wil]  issue  a  statement  today  or
 tomorrow  that  the  Government  of
 India  has  done  nothing.  The  moment
 you  start  appreciating  our  good  acts,
 the  world  will  come  to  an  end.

 Shrimati  Renu  Chakravartty:  I  have
 said  that  Rs.  5  crores  is  very  little
 amount.  That  is  all  I  am  saying.

 Shri  Mehr  Chand  Khanna:  I  thought
 the  hon.  lady  Member  who  spoke
 45  minutes  ago  about  compensation
 and  remission  of  loan  will  at  least
 have  a  word  of  praise  for  us;  but  !
 am  asking  for  the  moon.  J  assure
 you,  Sir,  I  am  asking  for  the  moon.
 That  is  my  experience  of  this  hon.
 lady  for  the  last  5  years.  I  have  no
 frouse.  I  still  have  great  regard  for
 her.  She  writes  to  me  a  bunch  of
 letters.  Whenever  she  writes,  I  write
 back  to  her.  I  try  my  level  best....

 Shrimati  Renu  Chakravartty:  Three
 years  you  have....

 Shri  Mehr  Chand  Khanna:  But  !
 know  one  thing  for  certain,  namely,
 that  her’s  is  a  case  of  beating  the
 sands  or  blowing  the  air,  as  far  as  this
 feld  is  concerned,  nothing  will  grow.
 That  is  my  honest  feeling.

 Shri  Hari  Vishnu  Kamath:  Why
 bring  in  the  poor  moon?  Why  do  you
 ask  for  the  moon?

 Shri  Mehr  Chand  Khanna:  You  are
 a  mischievous  man,  I  am  not.  I  have
 taken  nearly  an  hour;  I  was  given
 only  50  minutes.  Shri  Kamath  yes-
 terday  made  two  points  about  the
 CPWD,  one  about  corruption  and  the
 other  about  high  cost.

 Shri  Kapur  Singh  (Ludhiana):  He
 paid  a  tribute  to  you  also.
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 Shri  Mehr  Chand  Khanna:  He  is  an
 old  friend  of  mine.  May  I  take  the
 House  and  you,  Sir,  into  confidence
 today?  When  I  came  to  India  and  I
 had  no  shelter,  this  great  man  gave
 me  shelter  for  two  years.  I  will  always
 remain  grateful  to  him.  Whatever  he
 May  say  about  it,  I  know,  in  his  heart
 of  hearts  he  has  a  tremendous  amount
 of  affection  for  me.

 श्री  हरि  विष्णु  कामत  :  मुझे  शरमिन्दा
 मत  करो  |

 Shri  Mehr  Chand  Khanna:  He  has
 to  justify  his  existence  on  the  other
 side;  otherwise,  Shri  Nath  Pai  and
 others  will  start  suspecting  him.  So,
 never  mind.

 Shri  Hari  Vishnu  Kamath:  Shri
 Nath  Pai  is  too  good  to  suspect  any-
 body  without  sufficient  cause.

 Shri  Mehr  Chand  Khanna:  These  two
 points  were  made  by  him.  I  have  taken
 a  large  number  of  measures  to  see
 that  We  eradicate  corruption.  I  do  not
 want  to  go  into  them  one  by  one  be-
 cause  my  time  is  already  up.

 Shri  Hari  Vishnu  Kamath:  Up  to
 5.30.

 Shri  Mehr  Chand  Khanna:  Not  that.
 My  time  is  up  to  5  o’clock.

 Shri  Hari  Vishnu  Kamath:  I  am  gure,
 you  extended  the  time.  Is  it  not?  He
 can  go  on  for  the  whole  day.

 Shri  Mehr  Chand  Khanna:  We  have
 also  taken  certain  measures  40  bring
 down  the  cost.  I  wish  to  tell  you  that
 within  the  next  two  or  three  days  I
 shall  circulate  a  note  to  all  the  Mem-
 bers  of  Parliament  indicating  the  steps
 that  we  have  taken  both  in  the  matter
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 of  eradication  of  corruption  from  the
 CPWD—and  as  I  said  last  time  if  you
 ask  for  00  per  cent  satisfaction,  no-
 body  can  give  you.

 Sbri  Hari  Vishnu  Kamath:  90  per
 cent.

 Shri  Mehr  Chang  Khanna:  |  am
 satisfied  more  than  90,  50  or  80
 per  cent—it  is  a  question  of
 comparative  degree—that  this  De-
 partment  has  pulled  up  and  is
 doing  extremely  well.  I  admit,  we
 do  make  mistakes.  We  may  have
 made  a  mistake  in  the  Lodi  House.  I
 might  even  ‘make  a  mistake  in  the
 construction  of  the  Constitution  House;
 but  one  thing  I  can  assure  my  hon.
 friend  and  that  is  that  the  plaque  will
 be  there  and  in  that  plaque  or  what-
 ever  it  is  called—he  has  written  to  me,
 t  have  answered  questions;  he  has
 written  to  the  Prime  Minister  of  India
 and  I  have  sent  him  a  reply,  but  as
 he  has  mentioned  it  in  the  open
 House—I  shall  see  that  the  needful  is
 done.  I  shall  also  circulate  a  note.

 It  will  not  be  possible  for  me  to
 touch  upon  the  various  other  points.
 But  I  am  grateful  to  the  hon.  Mem-
 bers  for  the  great  encouragement  that
 they  have  given  to  this  Ministry  and
 I  can  assure  them  that  they  shall  not
 find  us,  both  myself  and  my  colleagues,
 wanting  in  the  discharge  of  our  duty
 which  I  feel  is  going  to  be  very  oner-
 ous,  colossal  and  tremendous.

 7.00  hrs.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  information,  Sir.  It  is  not  a
 question  but  only  a  point  of  informa-
 tion.  May  I  know  whether  the  Minis-
 ter  proposes  to  issue  an  appeal,  in
 connection  with  the  rehabilitation  of
 these  lakhs  and  millions  of  refugees
 coming  from  East  Pakistan  for  raising
 resources  at  home  and  abroad  to  all
 organisations,  governmental  and  non-
 governmental,  official  ang  non-official,
 philanthropic  institutions  both  in  India
 and  abroad  for  resources  to  rehabilitate
 these  unfortunate  refugees?
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 Shri  Mehr  Chand  Khanna:  As  far  as
 resources  are  concerned,  though  we
 have  spent  up  till  now  more  than
 Rs.  400  crores  and  we  have  given
 a  large  sum  of  money  in  the
 payment  of  compensation,  there  is
 a  further  provision  of  Rs.  50
 crores  that  we  are  going  to
 make.  The  resources  will  be  internal
 As  far  as  ]  am  concerned,  we  have
 received  no  help  from  anv  organisa-
 tion  from  outside  India  in  combating
 this  big  problem.  I  have  no  intention
 of  doing  that.  But  I  shall  bring  the
 suggestion  of  the  hon.  Member  to  the
 notice  of  the  Prime  Minister—that
 this  is  hig  wish—that  an  appeal  should
 be  made  on  an  aall-India_  or  world
 basis.

 Shri  Hari  Vishnu  Kamath:  Please
 also  say  you  agree  with  me.  That  is
 all.

 श्री  बागड़ी  (हिसार)  :  राजघाट  पर
 जो  लोग  सत्याग्रह  कौंर  भूख  -हड़ताल  किए

 हुए  देते  हें  जमीन  के  बारे  में,  मंत्री  जी  उन  के

 बारे  में  भी  कुछ  उत्तर  दें।

 उपाध्यक्ष  महोदय  :  शाइर,  आमेर  |

 Shrimati  Jyotsna  Chanda  (Cachar):
 May  I  ask  one  question?

 Mr.  Deputy-Speaker:  No  more
 questions.  We  have  already  exceeded
 the  time?  limit  by  Bey  hours.

 क्री  राम  सेवक  यादव  (  बाराबंकी)  :

 उपाध्यक्ष  महोदय,  मंत्री  महोदय  प्रश्न  का

 उत्तर  देने  जा  रहे  हैं  ।  उस  को  सुन  लें  |

 Mr.  Deputy-Speaker:  Order,  order.
 May  I  know  which  of  the  cut  motions
 are  to  be  put  separately?

 श्री  रामसेवक  यादव  :  उपाध्यक्ष  महोदय,
 मंत्री  महोदय  जवाब  दे  रहे  हैं  |
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 att  बागड़ी  :  उपाध्यक्ष  महोदय,  राज-
 चाट  पर  जो  लोग  भूख  हड़ताल  किए  हुए  बैठे

 हैं,  मंत्री  महोदय  उन  के  बारे  में  जवाब  दे
 रहे  हैँ  उन  का  जवाब  तो  सुन  लें  ।

 Shri  Hari  Vishnu  Kamath;  My  cut
 motion  No.  l.

 Shrimati  Renu  Chakravartty:
 cut  motions  Nos.  28,  63  and  64.

 Our

 Shri  Hari  Vishnu  Kamath:  My  cut
 motion  No.  ]  may  be  put  separately
 for  a  division.

 Mr.  Deputy-Speaker:
 been  moved.

 That  has  not

 Shri  Hari  Vishna  Kamath:  Not
 moved?  I  gave  it  to  them.  It  might
 fhave  been  mislaid.  There  are  7  cut
 motions.

 Mr.  Deputy-Speaker:  You  might
 have  given.  But  it  ig  not  there.  That
 faas  not  been  moved.

 6hri  Hari  Vishnu  Kamath:  What  can
 I  do?  They  might  have  been  p.islaid.

 Mr.  Deputy-Speaker:
 sorry.

 I  am_  very

 6hri  Hari  Vishnu  Kamath:
 should  not  be  so  mechanical

 You

 Mr.  Deputy-Speaker:  That  was  not
 @iven  on  the  Table  or  moved.  I  am
 sorry.  I  have  no  information.

 Shri  Hari  Vishnu  Kamath:  But  I
 gave  it  to  them.  The  Speaker  has
 allowed  this  in  a  previous  case  in  the
 case  of  Prof.  Ranga.  I  do  not  remem-
 ber  which  Ministry  it  was.

 Mr.  Deputy-Speaker:
 before  the  discussion.

 That  was
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 Shri  Hari  Vishnu  Kamath:  No  no.
 The  cut  motion  was  not  given  on  that
 date.  Later  on,  when  it  was  brought
 to  his  notice,  he  allowed  that.  I  handed
 in  the  slip.

 Shri  Ranga:  No  one  is  raising  any
 kind  of  objection.

 Mr.  Deputy-Speaker:  Before  the
 debate  is  concluded,  the  hon.  Member
 must  intimate  it  to  the  Chair.

 Shri  Hari  Vishnu  Kamath:  I  gave  it
 the  very  day.  I  am  possitive  about  it.
 I  do  not  know  what  happened.  Some-
 times  there  is  a  mistake.  The  other
 day,  Mr.  Berwa’s  Calling  Attention
 notice  was  mislaid  here.  The  Speaker
 agreed  and  he  allowed  him  to  put  a
 question.  It  wag  not  traceable.  What
 can  I  do?  It  might  have  deen  mislaid.

 Mr.  Deputy-Speaker:  Not  at  the  time
 of  voting.

 Shri  Hari  Vishnu  Kamath:  How
 coulq  I  know  until  now?  I  passed  it
 on  the  very  day.  I  am  carefu]  about
 all  these  matters.

 Mr.  Deputy-Speaker:  J]  have  an-
 nounced  it  to  the  House  which  of  the
 cut  motions  are  moved  according  to
 slips  received.  If  there  was  any  mis-
 take,  you  could  have  brought  it  to  my
 notice.  I  am  sorry  I  cannot  do  it  at
 this  stage.  Shall  I  put  all  of  them  to-
 gether?

 Shrimati  Renu  Chakravartty:  Cut
 motion  No,  28  may  be  put  separately.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  the  Demand  under  the
 Head  Expenditure  on  displaced
 persons  be  reduced  by  Rs.  100.

 (Failure  to  make  arrangement  for
 resettlemen  of  the  refugees  coming
 to  India  from  East  Pakistan)”.

 The  Lok  Sabha  divided.
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 Division  No.  75]

 Alvares,  Shri
 Bade,  Shri
 Bagri  Shri
 Bhattacharya,  Shri  Dinen
 Chakravartty,  Shrimati  Renw
 Deo,  Shri  P.  K.
 Dwivedy,  Shri  Surendranath
 Elias,  Shri  Muhammed
 Gupta,  Shri  Indrajit
 Jha,  Shri  Yogendra

 Akkamma  Devi,  Shrimati
 Alva,  Shri  Joachim
 Aney,  Dr.  M.S.
 Babunath  Singh,  Shn
 Balmiki,  Shri
 Basappe,  Shri
 Basumatari,  Shri
 Besra,  Shri
 Bhanja  Deo,  Shri  L.N.
 Bahttacharyya,  Shri  C.K.
 Brahm  Prakash,  Shri
 Brajeshwer  Prasad,  Shri
 Btij  Raj  Singh,  Shri
 Chakraverti,  Shri  P.R.
 Chanda,  Shrimat  Jyotsna
 Chandrabhen  Singh,  Shri
 Chaudhry,  Shri  C.L.
 Chavda,  Shrimati
 Das,  Shri  B.K.
 Das,  Shri  N.T.
 Dass  Shri  ८.
 Deo  Bhanj,  Shri  P.C.
 Deshmukh,  Shri  B.  D.
 Deshumukh,  Shri  Shivaji  Res  6.
 Dey,  Shri  5.  K
 Dighe,  Shri
 Dubey,  Shri  RQ
 Firodia,  Shri
 Guha,  Shri  A.  C.
 Himatsingka,  Shri
 Jadhav,  Shr}  M.L.
 Jadhav,  Shri  Tulshidgs
 Jena,  Shri
 Jyotishi,  Shri  J.  ९.
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 AYES

 Kachhavaiya,  Shri
 Kamath,  Shri  Hari  Vishnu
 Karur  Singh,  Shri
 Kunhan,  Shri
 Lahri  Singh,  Shri
 Lalit  Sen,  Shri
 Mehta,  Shri  Jashvant
 Mukerjee,  Shri  H.  N,
 Murmu,  Shrj  Sarkar

 NOES

 Kamble,  Shri
 Kayal,  Shri  P.N.
 Khanna,  Shri  Mehr  Chand
 Krishna,  Shri  M.  R.
 Laekar,  Shri  N.  R.
 Lonikar,  Shri
 Mandal,  Shri  Yamuns  Prasad
 Mantri,  Shri
 Marandi,  Shri
 Mehrotra,  Shri  Braj  Bihari
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibbuti
 Misrs,  Shri  Shyam  Dhay
 Mohanty,  Shri  G.
 Morarka,  Shri]
 More,  Shri  K.  Le
 Mukane,  Shri
 Mukerjee,  Shrimati  Shards
 Munzni,  Shri  Danid
 Murthy,  Shri  8.  S.
 Muthiah,  Shri
 Naik,  Shri  D.  J.
 Naskar,  Shri  P.3.
 Oozs,  Shri
 Pandey,  Shri  R.  ss
 Pant,  Shri  K.  ८.
 Parashar,  Shri
 Patel,  Shri  P.  R.
 Patil,  Shri  D.
 Patil,  Shri  T.A.
 Rai,  Shrimati  Sahodrabal
 Raju,  Shri  D.  B.
 Ram,  Shri  T-
 Ram  Subhag  Singh,  Ds.
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 Nair,  Shri  Vasudevan
 Nath  Pai,  Shri
 Cnkarlal  Berwa,  Shri
 Ranga,  Shri
 Singhvi,  Dr.  L.  M.
 Swamy,  Shri  Shivamurthi
 Utiya,  Shri
 Yadav  ,Shri  Ram  Sewak
 Yaspal  Singh,  Shri

 Ram  Swarup,  Shri
 Rane,  Shri
 Rao,  Dr.  K.  L.
 Roy,  Shri  Bishwanath
 Saha,  Dr.  S.  K.
 Samanta,  Shri  S.  ८.
 Sarma,  Shri  A.  T.
 Satyabhame  Devi,  Shrimeti
 Bhinkere,  Shri  M.  P.
 Shree  Narayan  Das,  Shri
 Shyamkumari  Devi  gShrimeti
 Giddananiappa,  Shri
 Siddjah,  Shri
 Sidheshwar  Prasad,  Shriy
 Singh,  Shri  K.  K.
 Singh,  Shri  R.  P.
 Bingha,  Shri  0.  K.
 Sinha,  Shirmati  Terkeahwasi
 Sonavane,  Shri
 Subbaraman,  Shri  C
 Tantia,  Shri  Rameshweg
 Thimmaieh,  Shri
 Tiwary,  Shri  D.N.
 Tombi.  Shri
 Tula  Ram,  Shri
 Uikey,  Shri
 Ulaka,  Shri
 Upadhaya,  Shri  Shive  Duw
 Vaishya,  Shri  M.B.
 Valvi,  Shri
 Venkatasubbaiah,  Shri  ्,
 Wadiwa,  Shri
 Yadav,  Shri  N.  P.
 Yadav,  Shri  Rain  Harkh

 Mr.  Deputy-Speaker:
 the  division  is:

 Ayes  28;  Noes  102.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  Now  I  shall

 The  result  of  The  cut  motions  were  put  aud  nepge-
 tived.

 Mr.  Deputy-Speaker:  Now  I  shall

 put  cut  motions  63  and  64  to  the  House,

 put  the  remaining  cut  motions.

 All  the  other  cut  motions  were  pat
 ond  negatived.
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 Mr.  Deputy-Speaker:  The  question

 .
 which  will  come  in  course  of  pay-

 ‘That  the  respective  sums  not
 exceeding  the  amunts  shown  jn  the
 fourth  column  of  the  order  paper
 be  granted  to  the  President,  to
 complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March
 1965,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against  Demands
 Nos.  90  to  94  and  141  to  43  relat-
 ing  to  the  Ministry  of  Works,
 Housing  and  Rehabilitation.”

 ment  during  the  year  ending  the
 3lst  day  of  March,  1965,  in  respect
 of  ‘Stationery  and  Printing’.”

 Demanp  No.  93—EXpENDITURE  ON
 DISPLACED  PEgsons

 “That  a  sum  not  exceeding
 Rs.  7,74,85,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8ist  day  of  March,  1965,  in  respect
 of  ‘Expenditure  on  Displaced
 Persons’.”

 The  motion  was  adopted,  Demanp  No.  94—OrTHER  REVENUE  Ex-

 (The  Motions  of  Demands  for  Grants
 which  were  adopted  by  the  House  are
 reproduced  below—Ed.)

 Demanp  No.  90—Miunistry  07  Works,
 HovusING  AND  REHABILITATION

 “That  a  sum  not  exceeding
 Rs.  42,75,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1965,  in  respect
 of  ‘Ministry  of  Works,  Housing
 and  Rehabilitation’.’

 Demanvd  No.  9l—Pusiic  Works

 “That  a  sum  not  exceeding
 Rs.  30,98,53,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8lst  day  of  March,  1965,  in  respect
 of  ‘Public  Works’.”

 Demanvd  No.  92—STATIONERY  AND
 PRINTING

 “That  a  sum  not  exceeding
 Rs.  10,58,47,000.  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges

 PENDITURE  OF  THE  MINISTRY  OF
 Works,  HousING  AND  REHABILITATION

 “That  a  sum  not  exceeding
 Rs.  83,04,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  ‘1965,  in  respect
 of  ‘Other  revenue  expenditure  of
 the  Ministry  of  Works,  Husing
 and  Rehabilitation’.”

 Demanp  No.  4l—CaprraL  OuTLAY  ON
 Pusiic  Works

 “That  «a  sum  not  exceeding
 Rs,  B,66,49,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8lst  day  of  March,  ‘1965,  in  respect
 of  ‘Capital  Outlay  on  Public
 works’.”

 Demanp  No.  42—De.yt  CaAprraL
 OvuTLay

 “That  a  sum  not  exceeding
 Rs.  22,63,32,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1965,  in  respect
 of  ‘Delhi  Capital  Outlay’.”
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 Dexanv  No.  43—Orner  Caprrat  Our-  President  to  complete  the  sum  ne-
 LAY  OF  THE  MINISTRY  OF  WORKS,  cessary  to  defray  the  charges
 Hovusinc  anpD  REHABILITATION  which  will  come  in  course  of  pay-

 ment  during  the  year  ending  the
 “That  a  .um  not  exceeding  pan  a oe  naa  in  — Rs.  7,90,12,000  be  granteg  to  the  unity  Vevelopment  TO-

 President  to  complete  the  sum  ne-  jects,  National  हि  आए
 wenvice

 cessary  to  defray  the  charges  and  Cooperation’.
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  Demanpd  No.  l2—Caprrat  OvuTLaAy  or
 the  3lst  day  of  March,  1965,  in  THE  Ministry  oF  COMMUNITY  Drve-
 respect  of  ‘Other  Capital  Outlay  LOPMENT  AND  COOPERATION
 of  the  Ministry  of  Works,  Housing
 and  Rehabilitation’.”  Mr.  Deputy-Speaker:  Motion  mov-

 ed:
 11.08  hrs.  “That  a  sum  not  exceeding

 Rs.  12,83,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-

 Moustry  or  Communrry  Devetor-
 MENT  AND  CO-OPERATION

 Mr.  Deputy-Speaker:  Now  we  take  ment  during  the  year  ending  the
 up  the  discussion  on  the  Demands  for  3lst  day  of  March,  1965,  in  respect
 Grants  under  the  contro]  of  the  Minis-  of  ‘Capital  Outlay  of  the  Ministry
 try  of  Community  Development  and  of  Community  Development  and
 Co-operation.  Co-operation’.”

 Demanpd  No.  |—Mnrinistry  or  CoMMu-
 Nrry  DEVELOPMENT  AND  CoO-OPERA-
 TION.

 Members  who  want  to  move  their
 cut  motions  will  please  send  their
 chits  to  the  Table  in  ten  minutes.

 Mr.  Deputy-Speaker:  Mot:on  mov-
 ed:  श्री  विश्वनाथ  राय  (देवरिया):  उठा-

 ध्यक्ष  महोदय,  कम्यूनिटी  डेवेलपमेंट  और

 नस
 a  sum  not  exceeding  कोआपरेशन  के  मंत्रालय  की  मांग  पर  विचार

 26,40,000  be  granted  to  the
 होते  का President  to  complete  the  sum  ne-  होते

 समय  मैं  सदन  ध्यान  उन  2४४
 cessary  to  defray  the  charges  की  तरफ  आकर्षित  करना  चाहता  हूं  जो

 which  will
 come  in  course  of  pay-  भारतीय  जनता  और  ग्रामीण  क्षेत्रों  को  समस्‍यायें

 ment  during  the  year  ending  the  A  >
 3ist  day  of  March,  1965,  in  respect  हैं  ।  इस  मंत्रालय

 के  संगठित  होने
 +  पहल

 of  ‘Ministry  of  Community  Deve-  किसी  किसी  प्रदेश  में  जहां  डेवेलपमेंट  या  विकास
 lopment  ang  Co-operation’.”  के  नाम  पर  कायें  हो  रहे  थे,  उन  में  न  तो

 एकरूपता  थी  और  न  कोई  ऐसा  सामान्य
 Demann  No.  2—Community  DEve-

 कार्यक्रम
 >

 सा क्रम  सारे  राष्ट्र  के  सामने  हो  1
 LOPMENT  Prosects,  NaTIonaAL  Ex-  कार्यक्रम  था  जा  सार  षष्ड्र  कि  हो TENSION  SERVICE  AND  CO-OPERATION  बड़ी  आशा  से  ब्रोकर  बड़ी  गम्भीरता  के  साथ

 यह  मंत्रालय  संगठित  हुआ,  और  केवल  संग-
 Mr.  Deputy-Speaker:  Motion  mov-  ठित  ही  नहीं  हुआ  बल्कि  इसके  जिम्मे  ऐस-ऐसे

 ः  कार्य  सौंपे  गए,  ऐसे-ऐसे  कार्यक्रम  सौपे  गये

 “That  a  gum  not  exceeding  जो  भारत  की  जनता  के  ८०  प्रतिशत  लोगों
 Rs.  5,22,90,000  be  granted  to  the  की  प्रा वश्य कता  की  समस्या  से  सम्बन्धित
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 थे  t  कहां  तक  इस  में  सफलता  मिली  कौर
 कहां  तक  नहीं  मिली,  यह  तो  विवाद  की  बात

 है  लेकिन  मैं  इतना  जरूर  कह  सकता  हूँ  कि
 भारत  में  पुनर्निर्माण  के  लिये,  नया  भारत
 बनाने  की  जो  योजनामें  इस  स्वाधीन  सरकार
 की  हैं  उनको  पूरा  करने  के  लिये  प्रयत्न  बहुत
 भ्र धिक  हुए  ।

 उन  राष्ट्रीय  समस्याओं  को  जो  राज  से

 नहीं  कई  सो  वर्षों  से  चलो  शा  रही  थों,  चाहे
 ह  जातिवाद  के  नाम  पर  हों,  धर्म  या  सम्प्रदाय
 के  नाम  पर  हों,  बड़े  श्र  छंटे  के  नाम  पर  हों,
 धनी  और  गरीब  के  नाम  पर  हों,  उनको  भुला
 कर  देश  के  सारे  समाज  को  नए  सिद्धांतों,
 मई  नीति  ओर  नए  वार यं क्रम  के  भ्राधार  पर
 संगठित  कर,  और  इस  प्रकार  देश  के  उत्पादन
 को  बढ़ा  कर  देश  वासियों  को  सुखी  बनाना

 है।  इसके  लिये  जो  कार्यक्रम  शुरू  हुआ
 उसका  भारी  बोझ  इस  मंत्रालय  पर  पड़ा  ।
 उसकी  सफलता  ्रांअड़ों  के  हिसाब  से  भले

 ही  शत  प्रति  शत  न  हो,  भले  ही  उसकी  सफलता
 मै  बूटियां  हों,  भले  ही  विरोधी  दल  के  कुछ
 सदस्य  कह  कि  उस  मंत्रालय  &  जितनी  साशा
 थी  उतनी  उसकी  पूति  नहीं  हुई,  लेकिन
 इतना  तो  मानना  ही  होगा  कि  भारत  को

 मए  सांचे  मे  ढालने  का  जो  काम  था  उसको
 इस  मंत्रालय  ने  भ्र  रम्भ  किया  ।  इस  तृतीय
 योजना  के  अन्त  तक  हमारी  पंचवर्षीय
 योजनाओं  के  लक्ष्य  के  भ्रनुसार  देश  के  सारे
 गांव  संगठित  हो  जायेंगे  t

 हमारे  देश  के  सामने  राज  न्र  का  उत्पादन
 बढ़ाने  की  सब  से  बड़ों  समस्या  है।  उस  दिशा
 में  जितना  सजग  हो  कर  इस  मंत्रालय  को
 काम  करना  च,हिये  था  उतना  इसने  नहीं  किया

 है।  जहां  सांस्कृतिक  कार्यक्रम  के  नाम  पर,
 हां  पंचायतों  के  नाम  पर,  जहां  प्रावागमन
 के  साधनों  के  नाम  पर  या  सिंचाई  की  छोटी
 छोटी  योजना  पर  के  नाम  पर  सक्रियता  दिखायी
 बयो  वहां  खेतों  का  उत्पादन  बढ़ाने  के  नाम
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 पर  नहीं  दिखायी  गयी  ।  यह  ठीक  है  कि  कुछ
 बेतों  में  जाकर  कुछ  ग्राम  सेवकों  ने  काम
 किया  लेकिन  ब्लाक  क्षेत्रों  मं  जिस  प्रकार
 किसान  की  सहायता  कर  उत्पादन  बढ़ाना
 चाहिये  था  वह  काम  नहीं  विया  गया  ।

 मैं  यह  मानता  हूं  कि  कुछ  नए  बीज  भंडार
 खोले  गए,  कज  देने  के  लिये  छोटी  छोटी

 सहकार  समितियां  स्थापित  की  गयीं  ।  लेकिन
 साथ  ही  बाहर  से  भी  कुछ  सहायता  मिलनी

 चाहिये  थी  कौर  नई  नई  बातें  बदलनी  चाहिये
 थीं  ऐसा  नहीं  किया  गया  ।  जहां  तक  कृषि
 का  सम्बन्ध  है  इस  मंत्रालय  ने  कोई  ठोस
 कदम  नहीं  उठाया,  भले  ही  कुछ  प्रचार  कर  दिया

 हो ।

 ब्लाक  वे  लप मेंट  के  फार्याल्य  में  लाने
 बर  लोग  देखते  हैं  कि  कई  तरह  के  प्रौजार
 प्रदर्शन  के  लिये  रखे  हैं।  उन  औजारों  को
 तस्वीरें  भी  दिखलायी  जाती  हैं  ।  धीरे  प्रकार
 काम  करना  चाहिये  इसकी  भी  तस्वीरें
 हां  रहती  हैं  ।  लेकिन  विमान  कैसे  झपना
 उत्पादन  बढ़ावे  इस  दिशा  में  कई  ठोस  सहा-
 पता  उसको  नहीं  मिलती  ।  बेती  के  छोटे  छोड़े
 औजारों  का  प्रदर्शन  विया  जाता  है,  उनको
 प्राम  सभाओं  में  भी  दिखलाया  जाता  है,  लेकिन
 उनके  द्वारा  उत्पादन  बढ़ाने  की  दिशा  में  द्य
 मंत्रालय  द्वारा  कोई  कदम  नही  उठाया  गया  है  1

 कह  सकते  हैं  कि  यह  कृषि  विभाग  का  काम

 है  लेकिन  कृषि  के  कार्यक्रम  का  जो  भाग  इस
 विभाग  के  लिए  रखा  गया  उस  को  पूरा  करने
 में  इस  मंत्रालय  ने  कदम  नहीं  उठाया  ।  जैसा
 मैंने  उद्योग  मंत्रालय  के  बारे  में  कहा,  जैसा
 मैंने  कृषि  मंत्रालय  के  बारे  में  कहा,  उससे
 ज्यादा  असंतोष  में  इस  मंत्रालय  के  बारे  मैं
 प्रकट  करना  चाहता  हूं  कि  इस  ने  ऐसा
 कदम  नहीं  उठाया  कि  जिससे  किसान  को

 पूरा  लाभ  हो  ।  छोटे  मोटे  किसान  चाहते
 हैं  कि  कर्ज  ले कर  वे  नए  बजार  लें  और  उन
 wt  काम  में  लावे,  लेकिन  उनका  वे  ग्रोजार  नहीं
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 मिलते  ।  जो  छोटे  लोगों  की  आवश्यकताएं
 हैं  उन  की  पूति  के  लिए  इस  मंत्रालय  ने  पर्याप्त
 प्रबन्ध  नहीं  किया  ।  भोजन  की  देश  को  बड़ी
 आ्रवश्यकता  है  ।  इस  का  बड़ा  महत्व  है  1

 कपड़े  के  मामले  में  तो  हम  आजादी  के  बाद
 आत्मनिर्भर  हो  नहीं  हो  गए  बल्कि  हम  ने

 कपड़ा  निर्यात  करना  भी  शुरू  कर  दिया,
 लेकिन  भोजन  के  मामले  में  हमें  कभी  बहुत
 प्रयत्न  करना  है  |

 जहां  तक  स्वास्थ्य  का  सम्बन्ध  है,  उस
 दिशा  में  भी  कम  सफलता  मिर्ज़ा  है!  सांस्कृतिक
 कार्यक्रम  के नाम  पर  और  युवक  मंडलों  आदि
 के  नाम  पर  तो  काम  किया  गया  है  1  लेकिन
 स्वास्थ्य  के  सम्बन्ध  में  बहुत  कम  काम  हुया
 है।  रिपोर्ट  में  भी  इस  को  कुछ  चर्चा  नहीं
 है  ।  कहीं  पर  स्वास्थ्य  के  सम्बन्ध  में  कार्यक्रम

 हुआ  हो  मुझे  तो  ऐसा  देखने  को  नहीं  मिला  ।
 में  ब्लाक  के  हेडक्वार्टर  में  जाता  हूं  लेकिन
 देखता  हूं  कि  इस  दिशा  में  काम  नहीं  के  बराबर

 है  ।  इस  का  कारण  चाहे  कुछ  भी  हो,  लेकिन

 राष्ट्र  के  इस  काम  के  बारे  में  लोगों  को  संगठित
 करने  और  उसको  समझाते  का  भार  इस  मंत्रा-
 लय  पर  डाला  गया  है  ।  भले  ही  स्वास्थ्य
 का  काम  दूसरे  मंत्रालय  का  हो,  लेकिन  जब
 उस  की  जिम्मेदारी  ब्लाक  डेवेलपमेंट  अ्रफसर
 पर  डाली  गई  है  तो  यह  कार्यक्रम  भी  इस
 विभाग  के  कार्यक्रम  में  सम्मिलित  किया  जाना
 चाहिए  था  ।  इस  में  ढिलाई  का  मतलब  यह  है
 कि  इस  कार्य  की  तरफ  इस  मंत्रालय  को
 उदासीनता  रही  है  ।  जो  कार्यक्रम  युवकों  के
 नाम  पर  चलाए  जाते  हैं  उन  में  सुवास्थ्य
 के  कार्यक्रम  को  भी  शामिल  किया  जाना
 चाहिए  a  ग्रामीण  संस्थापकों  में  डाक्टर  वैद्य,
 या  ऐलोपैथी,  होमियों  पैथी  या  श्रायुवेंद  का
 न  तो  प्रचार  हुआ  है  गौर  नगर  कहीं  प्रचार

 हुआ  भी  है  तो  उस  साधन  का  इस  मंत्रालय  ने
 उपयोग  नहीं  किया  है  ।  राज  हम  देखते  हैँ
 कि  गांवों  में  हायर  सेकंडरी  और  इंटरमीडिएट
 स्कूल  चल  रहे  हैं।  इन  युवकों  का  सहयोग  ले
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 कर  स्वास्थ्य  सुधार  के  कार्यक्रम  चलाए  जा
 सकते  हैं,  लेकिन  इस  की  कोई  योजना  नहीं  है  1
 में  मंत्री  महोदय  और  सरकार  को  आप के  द्वारा
 याद  दिलाना  चाहता  हूं  कि  जहां  तक  स्वास्थ्य
 की  बात  है,  वहां  जिला  स्तर  पर  या  अखिल
 भारतीय  स्तर  पर  कार्यक्रम  होना  चाहिए  ।
 इस  कार्यक्रम  में  हमारे  युवकों  का  जो  गांवों
 की  शिक्षण  संस्थाओं  में  हैं,  आसानी  से

 सहयोग  लिया  जा  सकता  है  कौर  लोगों  को
 लाभ  पहुंचाया  जा  सकता  है  |

 स्वास्थ्य  वे  बाद  में  यातायात  के  साधनों
 पर  जाता  हूं  ।  जहां  तक  यातायात  के  साधनों
 के  विस्तार  का  सम्बन्ध  है,  मैं  इस  मंत्रालय  को
 बधाई  देता  हूं  ।  बहुत  सी  सड़कें  और  रास्ते
 बन  गए  हैं  1  इस  में  काफी  सफलता  मिलो  है  |

 ले!कन  उस  के  बाद  ही  जब  उन  गांवों  में
 जो  यातायात  के  साधन  होते  हैं  छोटे  मोटे
 बलों  के  जरिए  काम  करने  वाले  यातायात
 के  साधन  वही  पुराने  चले  जाते  हैं  ।  बैलगाड़ी
 की  जो  पुरानी  लकीर  थी,  जिस  ढंग  की  बैल-

 गोली  होतो  थी,  वही  चलतो  श्र  रही  है  और
 उसमें  कोई  नया  सुध।र  नहीं  किया  गया  है
 इस  तृतीय  पंचवर्षीय  योजना  में  श्राप  की  तरफ़
 से  कोई  सुधार  हो  कर  ऐसी  बातों  का  प्रचार

 नहीं  किया  गया  है  जिस  हमारे  गांव  के
 लोगों  को,  किसान  को,  ग्रामीणों  को  या  जो  भी
 काम  करने  वाले  हैं,  उन  को  सुविधा  हो।
 अपने  मामूली  यातायात,  ग्रामीण  यातायात  को

 बढ़ाने  की  दिशा  में  कोई  प्रगति  नहीं  दिखाई
 पड़ती  है  ।  ग्रामीण  यातायात  में  सुविधायें
 बढ़ाने  के  लिए  जो  कई  शूगर  फैक्टरी  हैं  उन
 की  तरफ़  से  तो  प्रचार  होता  भी  है  और  छोटी
 मोटी  टायर  की  बैलगाड़ियों  का  प्रचार  उन
 की  तरफ़  से  किया  भी  जाता  है  लेकिन  जो  ये
 ब्लॉक्स  हैं  उन  ब्लावस  की  तरफ़  से  तो  बिलकुल
 इस  बारे  में  सायं  शून्य  के  बराबर  है  ।

 में  एक  ऐसे  जिले  से  जाता  हुं  जहां  पर

 १४  शूगर  'फैक्टरी  हैं  t  हिन्दुस्तान  मैं  सब  से
 ध्रुमिर  चीनी  मिलें  वहां  पर  हैं  -  मिल मा लिंकों
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 की  तरफ़  से  उन  पर  कुछ  काम  हो  जाता  है,
 गन्ना  उत्पादकों  को  कोआपरेटिव  संस्थाएं
 हैं  उन  को  तरफ  से  कुछ  काम  होता  है  लेकिन
 हमारे  विकास  की  जिम्मेदारी  जिस  मंत्रालय
 के  ऊपर  है  वह  उस  के  प्रति  उदासीन  है  -  मैं

 यह  कोई  सुनी  सुनाई  बात  नहीं  कह  राहा  हूं
 बल्कि  यह  बात  में  प्रमाण  के  साथ  कहना
 चाहूंगा  |  वह  अपनी  रिपोर्ट  को  देख  लें  तो  इस
 का  अंदाज़  उन  के  मंत्रालय  को  मिल  जायेगा
 कि  किसि  ब्लाक  में  ऐसी  छोटी  मोटी  बातों  को
 झोर  ध्यान  दिया  गया  है  और  वहां  पर  यह
 सुविधायें  दी  गई  हैं  :  असल  बात  यह  है  कि
 कहीं  पर  भी  उन  का  ध्यान  उधर  नहीं  है

 यह  तो  मैंने  अपनी  शिकायत  की  बात
 कही  लेकिन  उस  मंत्रालय  की  प्रशंसा  की  भी
 बात  है  जैसाकि  मैंने  कहा  कि  सारे  भारत  के
 समाज,  सारे  राष्ट्र  के  पुनर्निमाण  की  बात  है
 जो  जिम्मेदारी  इन  पर  पड़ी  है  वह  एक  महान्‌
 जिम्मेदारी  है  शौर  यदि  वह  उस  दिशा  में  सफल
 होते  हैं  तो  निश्चय  ही वे  प्रशंसा  के  पात्र  होंगे  ।
 यह  जरूर  है  कि  हमारे  लोगों  को  जो  यब
 आदतें  पड़ी  हुई  हैं  वे  एक,  दो,  पांच  या  सात
 साल  में  बदल  नहीं  सकती  हैं  ।  जो  पुरानी
 आदतें  हैं,  जो  रूढ़ियां  हैं,  जो  ऋुरोतियां  हैं  और
 जो  कुप्रवृत्तियों  हैं  उन  को  दूर  करने  में  और
 मानव  स्वभाव  को  बदलने  के  लिए  उन
 को  जरूर  कठिनाई  हो  रही  है  कंस  वह  बदली
 जा  सकें,  यह  एक  समस्या  उन  के  सामने  है  ।

 यह  जेसे  ओर  छोट  मोटे  संगठन  चलाते

 हैं--सांस्क्ृतिक  संगठन  या  युवकों  के  संगठन
 --वैसे  ही  यह  समय  का  तक्काज़ा  है  कि  वे
 सब  हिन्दू-मुस्लिम  एकता  की  तरफ़  ध्यान
 दें  ।  कुछ  साम्प्रदायिक  तत्वों  द्वारा  यह  जो
 विष  फैलाने  का  प्रयत्न  किया  जा  राहा  है,
 भले  ही  वे  लोग  अपने  को  भारतीय  संस्कृति
 का  मानने  वाले  शौर  उस  का  विकास  करने
 वाले  कहें,  देश  की  शर  राष्ट्र  की  रक्षा
 करने  की  बात  करें  लेकिन  हमें  उन  से  देश
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 को  सावधान  करना  चाहिये  कौर  उन  के  द्वारा

 करता  लाने  के  प्रयत्नों  को  सक्रिय  रूप  से  रोकना
 चाहिये  ।  सब  जगह  के  लिये  मैं  नहीं  कहता
 लेकिन  कहीं  कहीं  पर  राज  यह  प्रयत्न  किया
 जा  रहा  हूँ  कि  अपने  भारतीय  समाज  के
 भीतर  वह  कटुता  फिर  भर  दी  जाय  जो

 हमारी  स्वाधीनता  प्राप्ति  से  पहले  उस  में
 थी  ।  इस  को  रोकने  के  लिए  भी  इन  संगठनों
 श्र  इस  मंत्रालय  के  द्वारा  प्रयास  होना
 चाहिये  ।  इस  में  हम  लोगों  का  भी  सहयोग

 x
 रह  1

 उपाध्यक्ष  महोदय,  मैं  यहां  इस  सम्बन्ध
 में श्रागे  न  बढ़  कर  यह  कहना  चाहता  हूं
 कि  जो  सार्वजनिक  प्रतिनिधि  हैं,  चाहे  वे
 जिला  स्तर  के  हों,  चाहे  वह  संसद्‌  सदस्य

 हों,  या  किसी  विधान  सभा  के  सदस्य  हों
 उन  के  लिए  जो  पहले  कठिनाई  थी  उन  के
 जाने  पर,  ऐसा  व्यवहार  होता  था  जैसेकि  5

 श्रनव॑लकरम  मोस्ट  हों,  एक  ऐसे  अ्रतिथि  हों
 जिसका  स्वागत  करने  के  लिए  नहीं  तो
 की  नहीं  जाती  लेकिन  साथ  ही  साथ

 उत्साह  नहीं  होता,  इस  तरह  की  पहले  जो
 भावना  थी,  वह  भावना  श्री  नहीं  रही  हैँ  शर

 इस  भावना  के  समाप्त  करने  के  लिए  मैं  इस
 मंत्रालय  को  धन्यवाद  देता  हूं  ।  मुझे  इस  बात
 को  कहते  हुए  प्रसन्नता  होती  है  कि  इस  मंत्रा-
 लय  ने  यह  रादेश  दिया  है  कि  जब  सावों-
 जनक  जनता  के  प्रतिनिधि  ब्लाग्स  के  कार्य-
 क्रमों  की  प्रगति  को  देखन  के  लिये  जायें  तो
 उन  का  उत्साह  से  स्वागत  किया  जाय  शौर
 उन  को  अपने  सुझाव  देने  का  पूर्ण  अवसर
 दिया  जाय  ।  पिछले  कई  वर्षों  से  इस  सम्बन्ध
 में  जो  कठिनाई  भ्रौर  भ्रसंतोष  प्रकट  किया  जा
 रहा  था  उस  को  दूर  करने  के  हेतु  भोर  जनता
 के  प्रतिनिधियों  का  इस  दिशा  में  सहयोग
 प्राप्त  करने  के  लिए  ब्लाक  भ्रमरों  को  जो
 रादेश  दिया  गया  है,  वह  कार्यान्वित  क्र हां  तक

 होगा  यह  तो  मंत्रालय  ही  अच्छी  तरह  समझ
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 सकता  है  ।  लेकिन  यह  भ्रावश्यक  है  कि  जन
 प्रतिनिधि  और  जन  प्रतिनिधि  किसी  एक
 पार्टी  के  नहों,  किसी  एक  दल  के  नहीं,  बल्कि
 सारे  जन  प्रतिनिधि,  चाहे  वे  किसी  जिला
 परिषद्‌  के  सदस्य  हों,  एम०  एल०  ए०  हों,
 एम०  पीठ  हों  उन  सब  को  उन  कार्यक्रमों
 में  जिन्हें  सरकार  ब्लॉक्स  के  द्वारा  चलाना
 चाहती  है  सहयोग  करने  के  लिए  पूरा  अवसर
 दिया  जाय  और  अवसर  ही  नही  बल्कि  सुविधा
 भी  दी  जाय  t

 उपाध्यक्ष  महोदय,  मैं  इस  मंत्रालय  का
 ध्यान  अपने  पूर्वी  उत्तर  प्रदेश  को  ओर
 दिलाना  चाहता  हूं  ।  हमारा  पूर्वी  उत्तर
 प्रदेश  का  क्षेत्र  बहुत  ही  ग़रीब  इलाक़ा  है
 और  इस  देश  में  शायद  ही  कोई  इतना  ग़रीब
 इलाक़ा  होगा  जिसकी  हमारा  क्षेत्र  है  ।  वहां
 पर  घनी  आबादी  है  शौर  उन  ग़रीब  लोगों
 के  पास  केवल  श्रम  ही  है  जोकि  वह  प्रदान
 कर  सकते  हैं  ।  उस  श्रम  को  संगठित  करने
 के  लिए  विशष  प्रयास  किये  जायें  ।  उन
 श्रमिकों  को  भी  सहकारी  समितियां  बनें
 जिस  से  कि  दिनचर्या  की  या  दैनिक  विकास
 कार्यक्रम  के  विकास  की  जो  आ्रावश्यकताएं
 हैं  उन  की  प्रति  के  लिए  कुछ  धन  भी  देने
 का  प्रयास  किया  गया  है,  यह  सही  बात  हैं,
 उन  को  कर्ज  देने  का  कुछ  प्रबन्ध  है  लेकिन
 वह  उतना  नहीं  हूँ  जितना  कि  लोगों  को
 झ्रावश्यकता  है  ।  खास  कर  इस  बात  पर  भी
 ध्यान  रखना  चाहिए  कि  जिन  क्षेत्रों  में  घर
 आबादी  हैँ,  जहां  पर  लोग  करीब  हैं  और  जहाँ
 जहां  पिछड़ेपन  होने  का  निशान  हैँ  वहां  अवश्य
 ध्यान  दिया  जाय  ।

 Mr,  Deputy-Speaker:  The  Members
 May  now  move  there  cut  Motions  sub-
 ject  to  their  being  otherwise  admis-
 tible.

 ef  रामसेवक  यादव  (बासबंकी)  :  मैं
 प्रस्ताव  करता  हूं  :

 कि  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय'  शीर्ष  के  अन्तत

 9560"

 मांग  को  घटा  कर  १  रुपया
 कर  दिया  जाये  ra

 [सरकारी  कोष  का  एक-चोदाई  साग
 पंचायतों  की  दशा  सुधारने
 के  लिए  उन्हें  देने  में  प्र सफलता

 (8)]  ;

 [पंचायतों  को  प्रशासन  की  इकाई
 बनाने  में  सफलता  (२)]

 [(पंचायतों  को  अपने  क्षेत्राधिकार  में
 विधान  बताने  की  शक्ति
 प्रदान  करने  में  अ्रसफलता
 (३)  ]

 Shri  Sivamurthi  Swamy  (Koppal):
 I  beg  to  move:

 “That  the  demang  under  the
 heag  Ministry  of  Community
 Development  and  Co-operation  be
 reduced  by  Rs.  100.”

 [Need  to  liberalise  the  policy  for  giv-
 ing  loan  for  agricultural  purposes
 through  cooperative  banks.  (5)}

 श्री  रामसेवक  यादव  है  मैं  प्रस्ताव
 करता  हूं  :

 “कि  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  शीष  के  ग्रन्तगंत
 मांग  में  १००  रुपये  की
 कटोती  की  जाये  "

 [सामुदायिक  विकास  में  फिजा  लालची,
 भ्रष्ट, चार  और  आयोजन  का.
 अभाव  (८)  ]  |

 रकम  सुधार  में  सफलता  (६३1  |

 Shri  P.  K.  Deo  (Kalahandi):  I  beg.
 to  move:

 “That  the  demand  under  the
 head  Ministry  of  Community
 Development  and  Cooperation  be
 reduced  by  Rs.  100."

 [Need  for  abolition  of  Ministry.  10}.
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 (Shri  P.  K.  Deo}
 “That  the  demand  under  the

 head  Capital  Outlay  of  the  Minis-
 try  of  Community  Development
 and  Cooperation  be  reduced  by
 Rs,  100.”

 {Need  to  transfer  subjects  relating  to
 agriaultural  improvement  and  re-
 search  to  the  Ministry  of  Food  and
 Agriculture.  (l)]

 “That  the  demand  under  the
 head  Capital  Outlay  of  the  Minis-
 try  of  Community  Development
 and  Cooperation  be  reduced  by
 Rs.  100.”

 {Unsatisfactory  condition  of  agricul-
 tural  finance  and  marketing  and  con-
 tribution  to  National  Cooperative
 Development  and  Warehousing
 Board.  (12)7

 Shri  Yashpal  Singh:  I  beg  to  move:

 “That  the  qemand  under  the
 heaq  Ministry  of  Community
 Development  and  Cooperation  be
 reduced  by  Rs.  100.”

 {Need  to  lower  the  rates  of  interest
 charged  by  Cooperative  Banks  from
 farmers.  (15)]

 Shri  Kapur  Singh:  Mr.  Deputy-
 Speaker,  Sir,  here  I  have  this  Report
 of  the  Ministry  of  Community  Deve-
 lopment  and  Co-operation  for  the  year
 1963-64  which  we  are  now  discussing
 on  the  floor  of  this  House.  Chapter
 VI,  page  34  of  this  report  containg  the
 remark:

 “If  democratic  socialism  is  to
 be  realised,  its  baSe  will  have  to
 be  the  rura]  sector.  Panchayatl
 Raj,  Sahakari  Samaj  and  Samu-
 hak  Vikas  are  the  pillars  upon
 which  rural  sector  has  to  resusci-
 tate  itself.”
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 It  is  clear  from  this  that  the  commu-
 nity  development  and  the  co-operative
 movement  in  this  country,  under  the”
 Present  dispensation,  have  been  made
 as  hand-maidens  of  democratic  socia-
 lism.

 Without  saying  something  about  the
 basic  character  of  Democratic  Socia-
 lism,  therefore,  it  is  not  possible  pro-
 Perly  to  appreciate  the  Report  which
 has  been  presented  by  this  Ministry
 before  the  House,

 Democratic  Socialism  is  not,  strict-
 ly,  a  logical  concept,  As  I  said  on  an
 earlier  occasion  in  my  speech  on  the
 Railway  Budget,  Democratic  Socia-
 lism  js,  fried  snowballs.  It  belongs  to
 the  realm  of  a  logic  which  is  not  com-
 monly  appreciateqg  by  the  average
 citizen.  There  are  two  systems  of
 logic  prevalent.  One  is  the  Aristote-
 lian  logic  and  the  other  is  paradoxical
 logic.  Democratic  Socialism  belongs
 to  the  realm  of  paradoxical  logic  and
 not  to  that  of  Aristotelian  logic.
 Aristotelian  logic,  as  the  hon.  Mem-
 ber,  know,  is  grounded  ijn  the  simple
 Principle  of  Identity  which  says  that
 A  is  A.  Arristotle  himself,  in  his
 ‘Metaphysics’,  has  said  that  “it  is  im-
 possible  for  the  same  thing,  at  the
 same  ‘time  to  belong  to  and  not  to
 belong  to  the  same  thing.”  But  the
 basic  postulate  of  the  other  logic,  tc
 which  this  shibboleth  of  Democratir
 Socialism  belongs,  namely,  paradox!
 cal  logic,  is  as  follows:

 “A  is  not-A.  A  and  not-A  do
 not  exclude  each  other  as  predi-
 cates  of  X.”

 The  basic  principle  of  thi,  logic  has
 been  first  defined  by  the  ancient
 Chinese  philosopher,  Chuang-Tzu.  He
 explains  the  basic  postulate  of  this
 logic  in  these  words:

 “That  which  is  one  is  one.  That
 which  is  not-one  is  also  one.”
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 T  have  taken  this  quotation  from  the
 Bacred  Boods  of  the  East—Volume  3५,
 Published  in  Oxterd,  page  120.

 This  paradoxical  logic,  Mr.  Deputy-
 Spezker,  has  been  dominant  from  an-
 cient  times  in  Chinese  as  well  as  in
 Hindu  thought,  and  in  modern  times,
 Hege]  and  Marx  have  made  it  popular
 in  their  systemg  of  metaphysics  as
 well  as  social  philosophy,

 Democratic  socialism,  therefore,  te
 the  Chinese  puzzle.  It  is  the  Hindu
 miracle  of  ‘identity  in  diversity’  and

 CHAITRA  17,  886  (SAKA)  for  Grants  9564

 it  is  the  Marxist  msytique.  (Interrup-
 tion).  I  have  not  been  able  te  follow
 the  interrupter.  If  the  hon.  Member
 will  identify  himself  J  might  be  able
 to  answer  him.

 Mr.  Deputy-Speaker:  The
 Member  may  continue  totacrrow.

 hon.

 7.30  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Tuesday,  April
 7,  964/Chaitra  18,  886  (Saka).
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